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I 

LOK SABMA 

WfdlJl!tioy, Aptil I. 19811ChfJllfd 
II, /909 (Saka) 

---
'17tf uk SabM mel lit Eleven of Iht erode 

[MR. SPEAKER i. th, Chill,] 

ORAL ANSWERS TO QUESTIONS 

(Mrllr"] 

RIte of l.flatiOD 

·489, SHRIMATI PATEL RAMABEN 
RAMJ19HAI MAVANI : w,tt the Minidtr 
of FINANCE be pleased to state: 

(a) tbe reasoos for whicb wholesale price 
index and not rttail price is quotc:d by 
Government and its a,ende. wbile explainiog 
the preyailiug intlationary siluation in the 
country; 

(b) what was the rate or inflation in 1986 
II coQ)plred to previous years tlkina retan 
pricos as tbe base; and 

(e) how tbis rate compares with the rate 
oblaininl in South East Alian countries ? 

THE MINISTER OF 51 ATB OF THB 
MINISTRY OF PETROLEUM AND NATU-

~- "..... .. .......,..- - ......... _ ... - -.. .. .. ~ ,.. - .--

2 

RAL GAS AND MINISTBR Of StATE 
IN THE MINISTRY OF F1NANCB (SHa} 
BRAHMA PUTT) : (a) to (c). A statement 
is given below. 

StattlDeat 

(a) The Government makes use of both 
tbe WbolesaJe Price Index (Wfl) and the 
Consumer Price Index (CPI) in usessiDa the 
infiationarr situation and its impaet on 
coDsumers in the economy. For measurina 
overaU rate of inflation in the economy as 
a whole. the Wbt.lesale Price Iodex is aene-
rany used because an economy·wide rateail 
price index is not beina compiled in Ittdja. 
Tbe Consumer Price Index for industrial 
workers. and similar indices in respect of 
IlII icttltural labourers and urban oDD·manual 
empillytes are used for s~cific purposes. 
such as, 8SleHina chanlea in purchaaiRI 
power or specific groups of consumers. 

(b) As explained above. a broad· based 
retail price index is not available. The infla· 
tion rate in terms of the CPt for industria) 
workers was, on .. 8 point to point 
basis. 9.2 per Ctot in December. 1986 
compared with 7.1 per cent in December. 
1985, S.2 per ceat in December, t 984 and 
12.5 pet cent in December, 1983. 

(c) Comparabte information for some 
other South East Asian countries, Oil a year 
to year baSis, is available only upto 1985 
and it liven in the attached table. 



, APklL 1. t987 Om, ...... 4 

- -~----- ..... -
1982 1983 1984 1985 ,. 

Develop1na Countries 

~a8 a Group) 8.4 41.7 S 1.8 60.6 
BAn.fadesh 9.3 9.4 10.' 10.7 

Indonetia 9.S 11.8 10 .. 5 4.7 

Malaytia 5.8 3.7 3.9 0.3 

Pakistan 5.9 6.2 6.6 5.8 

Philippines 11.0 10.0 SO.3 23.1 

Sri Lanka 10.8 14.0 16.6 l.~ 

Thailand S 3 3.7 09 2.4 
... _---------~ ... -- - -- -- ----- - -- _-

Soutce ~ International Financial Stati~tb (March. 1987), 

( TrONlallDlI1 

mltlMATI PATEL RAMABEN RAM· 
llBRAI MAVANI: Mr. Speaker, Sir. I 
would Jik6 to -point out that the Government 
hta ';0 cotftrol over the prk~! at which the 
con~umers "ave to buy the comrtlodifie5. 
especially in rural areas. I would Itke to"'· 
know whether Government ha~ prepared the 
price index in respect of the prices at which 
tho commodities are avaIlable in tbe rura1 
areas? If such 8 price index t, complied. it 
would help in brinaiog before the Govern-
ment the true picture or the prevailing rare 
of inflation. I want to know what steps 
Government proposes to take in this regard 1 

Secondly. if we view the price index from 
tbe anile bf retail prices, we shall find that 
the rate'or inftatioD In our c<,untry is higher 
as eompared to other countries and the 
Government ba~ not been able to certain it. 
That i. why the value of rupee i5 declining 
day by day. It aft'ec.s our exporh too. I want 
to know whether it is a 'act or not? 
" 

SHlU BRAHMA nUT r : The Govern-
ment is working to serve the interests of rural 
consumers in two ways. Fir .tly. as said by 
Hon Prime Minister in his Budget Speech, 
our policy is not to allow the budgetary 
dtfjcif to increa~e further, It is not ,oing to 

have an adverse effect on tbe economy. We 
bave t:lken \ome stt'p$ of reduce tbe foreign 
trade deficit. We ha\'e also taken some step' 
to pusb up the .)tports and to reduce 
I he imports These too win have thear 
effect. The third thing is to ensure the 
avanahthty of eSlfcntial commoditi~5 whtch 
is very eslleotlal (or the ruraJ consumers. 
Tile Central Government on its part maLa 
efforts to make the essential commodit Jeri 
available W( have sufficient stock I or food· 
grains We need full coop4!ration front tbe 
State Governmentl to make avaiiabJe essen-
tial commodifies like loodaraina, suaar and 
kerOSIne. because the distribution of fnod· 
grains etc. is under tbe control or the State 
Governments; These are tbe .tep. that we 
are taking. 

Our other step' include Bivjng su1)sidy to 
th~ weaker seclions 10 as to make!" the esstn-
tial commodjti~s available to the t,fbafs. etc. 
at a c.heaper price TheD, we have our Rural 
Employment Pt'o,ramme and Rural Land1ess 
Employment Guarantee Ptoaramme throuah 
wbich we provide commodities to tbe people. 
With all these steps., the rural CODsumers win 
not be affected much. 

SHRJMATI PATEL RAMABBN RAM-
JIBHAI MAVA'NJ: 'Mr. Speaker, Sit, the 
HOD Mini,ter has not replied fully to part 



(cJ of my q~. Tbo~ comPH .. ble i"rOfUl8· 
don aiven by bim io rett*t 01 Soutb-Baat 
. AliaD countde. I. only upto 198 S. May I 
koow ROO dl4 be ~ivc tbis piec:o of infor-
mation ? 

SHRl BRAHMA DUTI: I sball make 
available tho information soupt by the Hon. 
Member. 

(BirgI16h) 

SHRI ANANDA GAJAPATHI ltAJU : 
W. Bod lhaC iD8a~ is already two·digit or 
moro. It jl true that .be Government is tioaD-
aioa non-plan expenditure from inereasinl 
tbe administered price. and deficit financ:iol ? 
If so, wbat are the steps that are loing to be 
taken to see tbat this noo~plaD expenditure i~ 
not met out or these f'lnd~ acd is Dte! out of 
revenue expendltura 1 

SImI BRAHMA DUTT: Sir, fint of 
aU, ) bel to differ from tbe HOd. Member. 
The inftation i, oot two dilits. The s~'"()nd 
thina is. I again repeat, that the Prime 
Minister bal mado a definite statemen& about 
the attempt to contain tbe budaetarl deficit 
also and to decrea5e tbe gap between tbe 
international trade. So. tb.ose two steps, I 
think, will be enouab. Then, tblrdly. we 
have to slreo,then our Public Distribution . 
System. This will help us and increase in 
production and productivity tbat will al~ 
krcp the inftatioD in cbeck. 

[ TTtllurQIJon) 

SHRl RAMASHRA Y PRASAD SINOH : 
Mr. Speaker, Sir, the Hon. Minister bas 
stated in his reply that the rate of inDation 
hal dot iocreated, but we f)od tbat tbe retail 
prices at the shops iochlding thQSO at tbe 
Government shops have riseo sherpa,. The 
lams in respect of whioh tbe retail J.'ri~ 
ha\le risen sharpl, include milk. abee, soap. 
etc. wbich arc item, 01 da ily uao. May) 
know tbe reason' tbcrefol? 

SHRI BRAHMA DtrrT: Tbis IS true 
'bat the prices of consumer items have riseD 
.barply. 

SIlRI SAIPUDDJN CIlOWDHAR Y : It 
ia~tQOr~. 

6 

, SHl\I BRAHMA DUTT: TIlil is partl. 
cularly true of your State. Jo tIM: .rat of 11Je 
States, It is aencrally true. I qree tba, tbero 
are seasooal variations in respeet of some of 
tbe items, but I bave already &GI4 abQN tbe 
action taken by GovefDmcnt ill reprd 10 
overall control of prices wbile roplyiDI to lbe 
queatioo or tbe HOD. Lady Member. 

(&tIl."] 

SHIll S. JAIPAL tBDDY: na, Mi .... 
tel" baa .oot lot O'¥Cr JbI,"cJay·. hap .. ower. 

MI.. SPEAKER: Tbe boot &eeJDI to be 
fa ther OIl tbe otper J~ ••• Next CJu.tioo .. 
Sbri S1Ityendra Narain Sinha . (Z.""TIlPIJo.). 

LauucblDI of .. (elUtes 

+ 
*490. SHRI SATYENDRA 

NARAYAN SINHA: 
PROF. NARAIN CHAND 

PARASHAR: 

Will the PRIME MINISTER be pleased 
10 state: 

(a) whetber Indls·, lauucbiol capabilit, 
is rar below'_equJremeot of Its prOiMmme to 
place in Orbit various satellites Uke INSAT 
and IRS; 

(b) wbetber the deh,y in ASLV lauocb 
bas rut\ber WIdened this "I'; and 

(c) if 50. the steps 1a"'" 10 dc;v(IQI) 
rockets capable of lauoctuDi 1a(&e .Nelli. 
like )NSAT an" IRS? 

THE MINISTER OF STATE IN THB 
MINISTRY OF SCIENCE AND TBCSNO .. 
LOGY AND MINISTER OF STATBlN 
THE DEPARTMENTS OF OCEAN DEVS-
LOPMENT, ATOMIC BNE&OY. BLSC· 
TRONICS AND SPACE (&Hal. i{. R. 
NARAYANAN): (a) to (c). A statemaal is 
liven below. 

Statement 

(a) The Indian Launch Vehicle capa· 
bUily is not yet fu1", an pbase witb the 
requirements of IR.S and INSAT clas. satel-
lites. Por tbe .I.un~h of IRS soria. I_ocla 



., A.&JL i .• t.' . • 
\'thide called Polar Satelliw Launch Vehicle 
(psL V) I, already u~ development. 

(bJ No, Sir .. 

(c) The launch 1'Cbicle capal;dlily in the 
country i~ bcio, 'enhanced in a pbased 
JDaoocr. Witb tbe successfullauncb of Satel-
lite LaW)Cb Vehicle .. 3 (SLV-3) in 1980. 
capability to laoncb SO k8 class of _,elUtes 
was achieved. Tbe 'A'Jgmented Satellite 
Lauocb Vebicle <ASLV) which is aD improved 
version of SLV-3, will enhance tbe capability 
to launch 1 SO ka class ot ,,,tellttes in low 
.. rtb orbit. ASLV is desisned with many 
apec:ial features with complex tcchoolOlies 
required fot operational launch vehicles sucb 
as closed loop guidance I strapen booster 
systems etc. A number of these features bave 
been fli&bt tested during tbe 24 March 1987 
ti'lb~ lhough the overall mission was not 
s.uccessful. Wor,k on the Polar Satellite 
Launch Vebicte {PSL V) pi oject is to prOBress 
taractted for a launch during 1989 90. This 
will establish tbe capabihty to launch IRS 
class of satellItes (1000 kg clas~). Studies. ate 
underway to. furrber improve launch capabi· 
lity for aeosynchroDous missions of INSA J 
glass witb Geosyncbronous Satellite Launch 
V~le (OSLV). Some of the R aDd 0 
activities of critical elements required for 
GSLV arc also initiated. The accivltlc" of (be 
Department are b:lO¥ pursdtd 10 a planned 
roaMer &9 outlined broadly in the profile 
documents for tbe decades 1970-80 an~ 
t 980 .. 90. Wben these activities fructify the 
laUncbes or IRS and INSAT class -satellites 
can be sustained with ~ Indian Launch 
Vehicles. 

SURI SATYENDRA NARAYAN 
SINHA: Mr. Speaker, Str, in answer to 
whether the delay in the ASL V launch has 
rurther widened this gap, tbe answer is too'. 
The Augmented Satellite Launch Vehicle has 

. failed. I would like to know from the Hon. 
Minister whether this failure bas not caused 
is DOt going to cause, delay in the time.(ram~ 
and if so, what is the time-lag that is going 
to occur because of this. 

, SHill K. R. NARAYANAN: The firat 
fllabt was certainly a failure in certain rea-
peets.. But we bave Icarnt quite a lot ... 

, 

SHltl AMAL ~A1TA : Wby jD certaiD 
respects? It is so in aU reapecta. 

SHRI K. R.. NARAYANAN: Not in aU 
ros~t8. . May J explain to you ? 

(/"t_""plklu) 

MR. SPEAKeR: Plea. restrain your-
Ittf ..• 

SHRI K .. R. NARAYANAN: Let me 
fir,t or aU answer tbe question wbich tbe 
H04. Member has •• ked • 

MR. SPEAKER: You should not rie-lel. 
Ue is an babituaL ...... 

AN HON. MEMBER: Offender? 

SHRI BHAGWAT JHA AZAD : F.ilure 
also is a stefl 10 ,u(."(..'Css. 

MR. SPEAKER: All fa.lurea ate sltpl 
to ~uccess. 

(lIIurruprlo"s) 

SHRI K. R" NARAYANAN: We have 
s.aid thai ,here will not be delay in tbe pro-
gramme because tbe set'ond dewtopmcntal 
fllgbt is scheduled to take place whbia a 
year. This will take place wi~hin tho scbe-
duled time and we expect, we hope. tbat 
would be a success io which case tbere will 
Dot be "ilny delay in tbe fulfilment of tbe 
proaramme. 

SHRI SA TYENDRA NARAIN 
SINHA : I wish what tbe M iniller ia tayioa 
COnle'9 true. J wisb him luccnt. Now tbo 
Department has planned development 01. 
Polar Satellite Launch Vehicle and alto 
aunultaneou,Jy incrcaacd tbe activities 01 tbe 
Research and Development Department ' rOt 
geosynchronoul missions, 10 tbat we may be 
able to send our Salellites in the orbJt~ Prom 
the statement it is not clear wbetbor we will 
be abJe to proceed on the acbedua. tbat ba. 
boco fixed. I would like to know (rom tbo 
Government whether it is D~t a '.Itt tbat 10 
otllCr couoatiCi the dol CDQO ICieotiltl aDd t 110 



CHAlTRA tt, 1,,69 t~) ao 
d~iuaD eel. tI .... _pace scientists. pool their 
retOOreei toptheJ and are wotkinl in bar .. 
mODY witb each other. May 1 know from 
the Oovemment whether bO would consider 
poo1iaa of defeoce scioatiltl and civilian 
adeatilb. space acieDtiati. in order to belp 
quicken the pace of development of rocketry 
and to avoid dupJicatlD, of reaeareb acu-
vit'ot ? 

SHRI K. R.. NARAYANAN : Our space 
prOll'amrne is a peaceful development pro-
aramme and that b why it is wi.bin tbe civI-
lian eector. Of coune, we .·ill take care that 
tbe ,emerltity of knowl~dae senerated in th e 
cououy in 'Wbatever sector it is naturally 
tmbibed by aU scientists and by aU those who 
are workins in the field. 

About the failure itself. O'18y J say thal 
tve,D the most tested rockets and satellites 
have railed. There is a \'cry jmpressi\lc hIt; 
eveD those which have beeo testcd and tned 
many limes have failed-tmprcs'iive in the 
sense bow many SovIet t"t$, how many 
CbiD~ tests, bow many U S. te~ts. h~l\e 

failed. tbe flight attempt' ha\!&: fGllled But 
the importaot thing as that. in thIs \C')t, 
certain aspects of the ttcbnololY have been 
validated For c.lunpJc .. a new tClo;bo("I10JY 
introduced in the ASL V was the ~trlip, on 
booster technology That 3'\.pcct of it W'-II' ked 
perfectly. There(ofC.'. a new tecbnohgy wu 
tried, tc~ted and v.lidated. whicb i~ a Bfeat 
pin. Then tbe command system. the teJe· 
metric conlnland. the -information system, 
worked almost perfectly. TberefQre ••• 

MR. SPEAK.E.k : Do net set di.turbed 
by this rumbUoa .ouod. 

SHRJ S. JAIPAL REDDY: That IS by 
way of approbation. 

SHRI K. R. NARAYANAN; Tbat is 
traditionall), a sound of satisfaction in Jndia" 
It is • good aU,Uf),. 

Apart from this, we have our around 
stations. The la'lDcb complex has been tried 
abet tested. Tbe around It.tions have been 
tCJ8~d. The trackin. stationa have also 
aucceaful1y' fuoctioned durin, this period, 
and durina tbo abOrt periOd 01 48.' ICCOIld 

tbal the Satellite existed, it worked fairly 
normaHy t That is wby we claim that it'll" a part;'l auec:eas. aDd thore are maoy ~o. 
loaical lepo" we could usefully learn frOID 
tbis. aod iocorporate io tbe next ftiabt of the 
ASLV. 

PROF. NARAIN CHAND PAitASHAR : 
It has ~n mentioned in tbe statement that 
'studies are uDder way 10 furtbor improve 
launcb capability for POSYDChrOAoui miaaioDa 
or I NSA T class with Geosynchronous Sate-
lUte Lauocb Vehlclo (GSL V)'. M.lty I koow 
wbeftter cDou,b resouf'CS, that is.. financial 
res.OUfCCS. are bel,o. ptoviocd so that these 
studies are completed at the ~rUest and our 
pro,rarome is 00 scbedule and even expedi-
ted 1 Secondly. what are tbe specific usqcs 
or tbe Satellites for tele·commuoiauioos and 
broadcastiDI and TV pro&ramme ? 

SHRI K. R. NARAYANAN: We have 
sel aparl sufficient funds {or execution of 
tbe space profile that we bave drawn up. 

As reaards the practical uses. the satel. 
lite system is used for teloocommunication, 
lele\ i,ion, whIch alain cao be traoalated 
into practical prOlt amtnes (or education, 
rcmo\'al of illiteracy, etc. As far as Remote 
SeoslDl Satellite is concerned, it caD be used 
and it is beiog used already for mappin,f 
around water re-sources. aaricultural resources, 
forest resources, 'Sod cond!tjoDl1 etc. Some 
of these arc already in application in lodia. 

SHRI S. JAIPAL REDDY: Sir. we are 
Dot amoDI those who believe tbat this failure 
sbould deter or daunt us as a Dation or our 
scientists. 1 want just to know the approxi .. 
mate expenditure incurred on tbe ASLV 
machine" 

SHRI K. R. NARAYANAN: I welcome 
the fint part of the statement made by tbo 
Hoo. Member. In fact, we should not be 
daunted by this. As a matter of fact, we 
bave to aive, and I hope the House will 
8lree. a tribute to the work done by our 
scientists. Out space pro,ramme has been an 
oriainal programme of indjpoiaation and 
tbe achievements they bave already made are ~ 
creditable tor tbe country. . 

About tbe actual cost of this. tbe launch 
vehicle IlICIf cost Its. 6 croftS and tho .tot ... 



al .palL l. 1 •• ' 

,SIIItJ ANAL DATTA : ~h .have beeD 
cleltro'_ ? 

SHal K. R. NARAYANAN: Tbeybave 
been destroyed naturally, I doo't know what 
,tit HOD.-Member bas in mind. 

SHIll. AMAL DATTA: 1 oftl), wan, to 
kaew whether it was ooly the launcb vcbiek 
Y"" _ testina . or )'OU wqre uyjlll to put 
tile _tollito into ,be orbit. 

SHill K. R. NARAYANAN: The object 
_ .. 10 put she ~atdhte into tbe orbit. 

MR. SPBAKER : No Mr. Minister .....• 
(1Itle"lIPtlollsJ ••• Without my PClrmi~ion it 
docs Dot 10 on record. 

THE PRIME MINlSTER (SHRI RAJIV 
GANDHI) : If I may answer a part of thctt. 
the object was to l.luncb the satellite. But 

·the object of tbe ,atelhte was to moolto.r the 
rOCket. AlmO~l 99.5 per ceot of the ta"k of 
tbe Mtcllite was the monnortn& of tbe opera-
tion aDd fu.nctiooioS of tbe rocket, 

SMRI Q. G. S\\lELL . It i~ rea\suring to 
bear what the MlOisrer said thut another 
launcbina is loing to take place within this 
year because we attacb Ir~at impoltance to 
tbi. proaram.lJ'c and tbt procramme mU5t ,0 
on. But I am afraid, we arc not enliahteoed 
as to what were tbe infirrniries in tbe last 
effort -whether you ha~e identified tbose 
infirmities and what are you doing 10 make 
up for tbat. 

SHRI K. R. NARAYANAN: We bave 
identified what went wrong. Actually what 
went wrona was the i;nition system or' the 
first sht8C. The core motor of the fit$! 6ta,e 
of tbe lauocb vehicle did not fuoction. We 
know that the command was liven, but tbe 
iapition did not take place. This was the 
basic reason wby the satellite could not 10 
up. Ther. are so many other information 
"bleb are comins. In (act, millions 01 data 
are comina U1) which are computerised and 
analysed. The exact reason why tbe com .. 
mand did not make tbe core of the first stale 
DlC)tor operatl; is still beiDa aDalysed. We .V. Dol yet di~vered tho exact reaIOD for 

ttl,t. We. kuow that tldt .1. ,be maiD 
f.U,uo. 

SMal BHAGWAT JHA AZ4D: iii. 
In tho ta"lUt. pro.,....., hUD..... 01 
t-boolou .,.. ... aacl ci,.itl ......... 
moat of t1ten\ i.IKtJaepoDL 1 WUlt t. tnw ""'Iter the part wllicIa laW .... , ... It 01 
our illdiJCoiaatiOD or .. as it • dfte.lctI*I 
leCbnolosY UIId whicb failed. 

SHal 1(" k~ NAIl A. Y ANAN : I tUak 
you for tbat quostion. Tbil teda.oQ1ou .... 
used iQ SLV IU aod suc:ceulully DUd. It is. 
t~tcd todmolo., developed in JDdia whie\) 
dld OOC; oJ)C'tate. wbids dad DOl fW)CtioD. It 
was not tbe aew tdoolOl1 wbJcb did DOt 
fuootioQ. 10 fact, t.be new tccbaolotY. tbe 
Strap-on m~ton runcliooed beautJfun,. 
From Ibl. we conclude tb.t. some mal .. 
tunctionin, took place. and not aDJ basic 
defect because thll was tMtcd in SL V IV 
tl1lbt earUer. 

DR. KRUPASINDuU BB()I: SJr, in 
Ibe I·'~s rc!l)orl one top daSh kientt.t wbo 
is c.lial~d in (he Departmcflt bas told 
caregoFtcaJly Chat ASLV had lot DO defect; 
tbat there W.a, no defect m.ec.:haoicaUy but 
becaUK Sri HarikoUl comts under critical 
areu ,0 It coulJ not be successful and, .ber~ 
fore. \\'e are thinking of c;baolioa tbe JaUrK:h. 
ing site from So HArikota to Andamatl and 
N tcobtlr islaods. 1 wou.ld like to know 
wbe&hcr it is • fat( or DOt. 

SHRI K.. R. NARAYANAN: We bAvo 
lCen tbit Itatcment in the Pre!s. J do DOl 
know if tbo scientist concerned i. a wen 
known or reputed scientist but.a far.. lb. 
facts are concerned Sri H ... ,koea b., DO 
derect or nO disqualification as a lauochioa 
,iCe. What tbis scientut has .'Itcd is 'bat tbe 
gravitational anomaly \\I hiGh ~li5tl 10 lbi. 
Sri Harikota bas prC\'eDtcd successful laun-
ching. In factI l1uic.&ionaJ anomaly don 
Dot affect any lauDcblol at aU anywbero 
because tbe ,brUIt 0( the roekO( is 10 poq,er. 
lut and the ,r&vitadooBl puH II 10 minor 
that nowhere in tbe world it bas aft'ected tbe 
lauDchiol " aiL 

As reaardl Atidamans, "0 bave, ttack-
ina atatiop at the And.man alJ(! Ni£obir 
i.lands and it is ideaS lot tr~... It il DOt 
luitable for 1a~ If we lau_ our 
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.. tel ... ,_ lhere it it likely tlaat da. laU 
Old ...... be GO land rallier tban In tbe_· 
TIltrelot.. AaclalMlll we did not coolieS« 
suitable f •• lauoc:biol aile whilo Sr; Had .. 
kola k. tultablo 8ite. 

PROF. PlI J. KUI'ttE.M: Sir_ Srt Had· 
kota is an .rea or maximum aravitatiooat 
aoom.I, ad, therefoR. aoy projectile will 
be affected b, the .,..vi'.tional a lloma ly . So 
(or a rocket ir tbe direction is IJited ey~ b.1 
In infinitely ,malJ anale, tbe d.recllon ",ilt 
c:baap and it w,lI affect tbe result. This is 
al.o tho "view or some of 1be &eicntists Tbere,. 
forc.. chat arta fot lauftcbinl rockeu sbould 
be rc considered. win the Minister look 
into tbis aspect ? 

SRRt K. R. "NARAYANAN : Our 
spttiaUt($ have looked iflto it very carefully. 
I am .rtaid it is old physic. that be i$ talk ina 
about. 

a. ...... #ad Manaafail Hlreetors of 
"'Ik un4t!rtakiua' 

-493 SHRr .. 1ATr PATP.t kAMABEN 
RA~1JJBHAI MAV~N' ~ Wilt the PRIME 
MlrQlS rER. be ple ... d ft.') _tate: 

(a) the number of public sector under-
takings tn whi:h t~ PO\'", of Chairman and 
Manaafn, Director are held by the lame 
vetton; 

(b) the number or public .tctor under .. 
\ak inas where tbese posts a rc held by 
dif1'erent persoos; 

(e) tbe Dumber of pubUc &eetOt' under-
tatinas havi118 non-officials as Cbairman! 
Man_tina Dheetor-; and 

(d) the policy· or Government r-eaardins 
apl)Ohltmeot o( oon-officials .t Cbairmen! 
MantaJ", Director of pUblic leCtor under. 
taklaD't 

-ms MINISYER OP STA"S IN THB 
MIMtSTRY ... OF PBlt91'!>NNSL PUBLIC 
OgIBV~Ntss AND PBNStONS AND 
MINtstBlt- OF'STATe IN THB MlNISTll Y 

OF HOMB AfPAIR.S (SHill P. CHIDAM-
BARAM): (8' to {c} .. As per available infor .. 
matioD. thore are 128 Central public sector 
enterprises havina tbe post of Chairman-cum· 
Maoqina Director aDd '0 enterprises where 
t~ posts are bifurcated to tbat or part-
timo Chairman and. full-time Mauaaiol 
Director. There are at pre!ent 20 public 
ent~rpTjses bavin. a noo-official al part· time 
Chairman of tbe enterprise. 

(d) 1'bo normal polic, is to bave a 
Chairmao-cum .. Manaalng Di~tor as Cbief 
executive of a Central public &ector enter-
prise In exceptional and special circums-
tances. wbere the (iovernment is &atiafied. 
the POft may be divided· into that of a part-
time Cbairman and a fult-time MalUl,liol 
Director. who will function as Chief Execu-
ti~e or (be enterprise. 

l TrQr&~ 'ation] 

SUR1MATI PATEL RAMAREN !tAMH .. 
BHAI MAVANI : Mr. Speaker. Sir. in reply '0 my question the Hon. Minister bas ltated 
that where the Governrmnt is satisfied. '" 
poIt is dividrd into thal of a Chairman and 
a Mant!lin. Director. It is. seneraUy seen ,hat 
an <,flki .. 1 or 8 rt"tired J A.S. officer is 
arrointf'd on the J'Ost of Chairman for. wbicb 
(here 3fC no norms. May J know the reasoOl 
therefor 1 

My second suppJemtntaty is tbat in tho 
Si1u31ion tbat prevaU. today. many of the 
public undertakiolS are incurrin, louel aDd 
a lot of corruption and bunglina i'IOinl 00. 
Such complaints are receiy-ed from aU 
Government sectors It cautes a huge Joss to 
the exchequer and results in Jesser natiooal 
produc,fon. Therefore. I would like to know 
whether Government proposes to appoint fun 
time Chairman and fuJl·fime M.D in' aU 
Undertakings and whether in view of tbe 
public coo\'~niencet Gov~rnm~nt will cotlSider 
inCl"t3tina the term of such I"usts to five 
years? 

{E",lislt1 

SHill P. CHIDAMBARAM: 811'.· tbe 
potier is to lave a fUll-time CbalriDaD .. CUm-
MaDatina Directbr. :aut •• I Rid, in., 
enft1"pri" we !lave aUo\\'td a partolitime 

\ Cblirman aad a full·dme Nab.'" IJtreotor 
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bees .. keepiDi in miUd the nature of tbe 
-eotetprise or whether it ls uDder a boJ4!OI 
oompan)' or whefher it has a certain Inteara-
tioo .itb another compao)" it miaht. be 
DeCC8Slry to bavo a part-time Chairman. A. 
part-time Cbakman is Det to be understood 
u • Cbaitman woo just visitt . tho company 
now and then. 

A part- time Chairman is aiM) where a 
penoD is Chairman of more thaD one enter-
prise. Then be is cateaoris~d as part-time 
ChairmaD. I can aive examplet where we 
bave a Chairman of a company and because 
of the intesrarton of tbat company wjth 
another company, he is also made tbe part .. 
time Chairman of that company. So 1 do 
not think tbe expression part· time Chairman 
sbould be understood as to mean that lome .. 
bod, mates a casual visit to tbat company. 
But. Sir. it ii our policy to movo quickly to 
tbe .ituation wbere we would bave a lui)'. 
time Cbairman-cum-!'tlan&glnl Director for 
all companies. It is not possible to indicate 
ao), deadline. .. 

S8Jl MANORANJAN BHAKTA; Mr. 
Speaker, Sir, I would like to know from the 
booourable M iniater what is the Government 
policy in respect of the Cbairman·cum-
Manaaiol Director of lal'Jc public sector 
uodertatiDas. After the present in,-,'Umbcnts 
bave completed their tenure, wbetber tbe 
same officials after superannuation would be 
liven extension of. say I three months, six 
months or whether tbe Government will 
strictly Collow .. policy tbat new incumbents 
Ihould be taken in tbose larae public sector 
undertak iOIS. 

SHRI P. CHIDAMBARAM : Sir, we 
are follow ill, a very strict policy of tenure 
aDd we are not allOWiog extension beyond the 
ap of superannuation. I cannot offhand give 
tbe number. But J think there are no more 
than a haodfu) or cases wbere peopJe are 
coDtinlJiol beyond tbe 81e of superannuation. 
But that is in special circumslances. Given 
tbe total Dumber of Level-I and Level.JI 
POits. I can 8ay: we ar~ not allowiDI exten-
SiODS beyond the aae of superannuation. 

DR. DATTA SAMANT: Tbe public 
sector has liven a boost to tbe national 
.ecoDOmy. Durinl tile lut five yeara. tbe 
public *ior bas paid more taxes like e~cise . . ". 

4uQ'. illClOlDG-tu. etca, to tbt OoYerlllllOt I 

thaD tho pri"to I6OtOf tbouab the worbrf 
in the pUblic eector 11'0 alwa,. CI\fldtecI. 
Certain ...... Uoaa bave beIea made b, U. 
SoAaupta Committee. 

Por ·e~le. the Committee bat aaId 
tbat cbllnnao and ~ in tbe publlo 'OCtO, 
are left witb no time. I tblotl tbey ate 
answerable to thirty· five perIODS In tbe 
pjnancc Ministry. Bumu 01 Public Buter-
prises. MilliltOr&, ~et.rles etc. and in dla. 
a lot or WMldna of the enterprise i$ 101t. 
Tben. ia tbe matter of Jivina contracts. tbqe 
is a 101 of loIS to the public acetor enter· 
priMs. There ia I lot of co"uption and tbis 
causes loss the public aoctor. -Will the 
Government look .ner tbe aspects of imple· 
mentation of the Sl~nlupta recommendadons,. 
curb man corruption whkb leads to lotMI 
and avoid interference of the private sector 
at the level of higb bosses for livio. chem 
contracts, matins purcbases rrom them etc" 
so that the pubUc sector bocomet healthy? 

SHRI P. CHIDAMBARAM : Obvioutly. 
a qu{"stion of tbis nature (.nnot be answered 
in a brief time span t but I ditaaree with tbe 
Hon. Menlber's perception that there iJ a 
mass corruption in the public stelor. I tbiDk t 
to run down the public sector is wrona. In 
tbe Jast two yearl, the public sector bas per-
formed creditably and tbe reswlI would sbo. 
tbat. 

DR. DATTA SAMANT: The Hall. 
Minister bas misunderstood me. 1 .Iid tbat 
they havo done lood work. but furtber 
improvement is required. 

SHRI p~ CHIDAMBARAM : Aa rat' •• 
tbe Senlupta Committee', rccommend.tioos 
are concerned, many rcc()mmendatiOftI have 
been accepted. For example.. we bave DOW 
decided and we are implementiDB tbe policy. 
that tbe tenure will be five years. Thil t •• 
major .tep forward so that the chief execu-
tive will have stability of tenure, 10 lbal be 
can plan for tbe ,rowtb of tbe orpolDtiOll. 
We hav, at", fmplemented the recommeoda· 
tion that Dot many GovemtDeat ofBcera 
should serve on tbe Board of DirectOtl of 
public sector enterprilel. In fact, ill many 
concerns. we bave restricted t1¥. co •• 
or two GoveTomellt oft1con on the '8oar4 of 
public sector undettakiDP. W. are DO IoDIor 
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allowiDI Government servant. to Join public 
.. oter ent."," except on illlmed.iatc 
a&sorption basis. I can 80 on .. ltb -e-ac.:b. 
OM of. tbe recommendations. We are 
IQlplemedtiDI tbose recommendations. 
WJth tbele IleAt boilta implemented, 
with' ,reater awarCDe# of the problems 
of tlse pubJic sector. "'itb If.rer suPport 
'rom overybody .. I bave no doubt lhat tbis 
year tbe pubUt sector will perform, even 
better Jban it pcKformed last year. 

SllRI C. MAbHAV REDDl : The ques-
tion relates to the whole-time and part-time 
Cbairman. \¥e have been exrerime.nting \\i1h 
the sydem or havin, a Chairman cum· 
Man_siol Dhec,or a for many or Our public 

. Metar ondertakinp (or quite some tim~. Has 
il come to the notice of tbe Government that 
tbis system has become.. ritual Bod the 
effectiv.:ness and the function in, of theJloard 
bas been lost because 01 Ibe (tiel that the 
Chairman and the M..t"sl'n, Director who 
draws tbe hem. is \be .ame pt"rs{1O nnd thfre 
is not much of a diM:UIS100 in the meetings 
of (be Board of Dine'ors and tbe mt'ctings 
arc held 001) for hAlf an hour or one b"ur 
and no discussion tBkes plact! Has it con'le 
to the notice of the Government that the 
etrectj~nes~ of lhe poard·s funcuoolnl ba~ 
been 10lt beC'aut,e of combuliog tbest' twu 
functions ., 

SHRI P. CBIDAMBARAM ; 'h:;th Iteat 
r~pec1 to tbt lion. ~ffmbers. on the C(1n· 
Irary. we are sal, __ hed .. ith the Institution of 
Cbairman cum- ManaGiog Director in ",hkb 
the two fu~ctioo, are combmed an one rnan 
is the most effe6ltJv-e way of runnma • large 
public sector enterprise. 

Tbe CMD is rta1Jy tbo cbief executive. 
You milbt call him. Chasrma'l or Cbairman-
cum·Manaaifaa DJlcctor. The f;Ot)ccpt is tbat 
tbtre must be one cbicf exe.:utivt He has 
uader bim fUDctionai directors for various 
disciplines. To make tbe Board function 
effectively. we are implementinl a tarae 
Dumber or reeoOlmeodatioos. We have told 
them bow tbe Board .• hould function and 1 

• think. liven. little more time, a Uttle areater 
attentJoo and a lreater will in implemeo.ina 
tbe recommendationa. you will find that tbeso 
Boards fUDCtion rar mure rffc('tively In 'act. 
r¢viOwin, ,be malts of last year, I am satis .. 
ftod that tbe Boards are (uocdon'r. very welL 

Whorever there are problems. we win see 
that the 80ard functions wetiL 

Development of North BeaaaI 

·494 SHRI ANANDA PATHAK: 
Wilt the Minister of PLA NNJNO be pleased 
to state: 

(a/ whtther Ur,ion Gov('fnment haw 
chalked out any plan to be cotn~'letrd within 
a specified time fJ ame ensurina constant Bow 
of fuods to implement the various schemes 
mentioned in the memDTandum"5ubmitted to 
them by the North Bengal National Chamber 
of Conlmercc and Industri~, Jalpailuri, for 
the development of North Bengal; and 

(b) if 10. the details thereof 1 

THE MINISTER OF STATE IN THE 
MJNISTRY OF PLANNING (SHRI SUKH 
RAM) : (8) and (b). A statement is given 
below. 

Sta.emeat 

(8' Out of the six schemes mentioned in 
tbe memorandum, O~ is in th~ Slal~ sector· 
viz. Tee-sta Barrage St'bemc. Funds as requir-
ed by the State Gov~rnment are brin. 
provid~d in plan and additi'Onal financial 
a4!tistaoce is also beina 8iven (10m time to 
time. The delays are maini), on account of 
the slow lmrJementation. 

Four sch~mes relatinl to diversion of 
rail",'ay track from Teesta Birdge point, 
eatablishmC'ot of RaihvIlY Coftch Factory at 
JaJpaiaurit sellina up of t .. o major factories 
in Public Se\.'1or ill each district of Nortb 
Bengal and pr()v!5ion of Vayudoot Services 
in Jalpaiguri ha\e Dot bfen fcund tca!ible 
by tbe concerned Mini"trics of t"e Central 
Government. 

As r¢g.ltd~ TV relay taciJiti~,. apart 
from toe 1in, up (Jf pH'lrammo ,,,ncr.Uon 
'acUities at SUlguri, microwave Jinks 'WIll 
provide facUlty fur viewina pro,ramme of 
Doordarsbsll Kendra, Calcutta. The&e are 
litely to be establi!-hed by the end of VIItb 
Plan. 

(b) hsues rai~ed by the North Be.nsal 
National Chamber of Commerce and Indus-
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u_. Jalpaiauri ror developtneat of North 
8eDaaJ and position tbOreof' .... • 

"I. 

T ............ ProJect : 
blll.rtlbetl hi ,. Aletnt}: This multi'" 
~ project may be completed II quic:'kly 
a. pOSSible to safeauard the vital economic 
ioterett and development of millions of 
people or North Benpl. 

PadMtd lH'lltlD,,: This h an on-aoina 
major irrigation project of We~t Beneal witb 
latest esdmated cost of R,. 4.s 2. oS 4 crores. 
The spiU over COlt in the Seventb Plan is 
Rs. 25 t. 73 croret apinst which an outlay or 
Rs. t 31.1 0 crorea bas been provided in the 
Seventh Plan of We.~t Bengal An expendi .. 
tare of Rs. 29.23 erores W3~ incurred on 
this project durina 1985-86 The outlay ror 
t 986-87 is RI. 30 crores. In addition, an 
.dvance plan assistance of Rs. 1 5 crorn 
bad been provided during the current year 
to en8bl~ the State Government to aect Jerate 
works 00 tbis project. However, tbe State 
Government was able to utilise only Rs. 10 
erorel. 

DlfttstOD or Ran •• , Track from Teesta 
Bridge Point : 

JllUe r",lud-ln tlut Merno : There was a 
proposal to divert the new Bonags igaon New 
JalpaiaUli, BG Railway lme from Teest. 
Brid,e point to pas. &ria Jalpaiguri Town 
atatioo. The proposal has hecn abandoned. 
The Railway Mimstry may be directed to 
construct this diversion or R~itway track. 

Factual Position : A re-connais8nce 
survey was carried out by the Railways in 

, February, t 98' for diversion of the DO 
Trullk Route beyond the Tcesta Bridae to 
Pasl via Jalpailuri &tation. It was found tbat 
tbe cost of tbe diversion would be extremely 
hiab (about R.s. 12 crores at the then prices) 
a. bi.b banks, beavy river protection works 
and. major bridae over Kerala river have 
to be provided. In view of the severe cons-
traint of resources and the bea vy commit-
ments already io band it is not possible to 
con.ider tbis proposal. 

Ran"ay Integral Coach Factory ~ 

1'8_ rals(Jd 111 ,he .. Memo: An Integral 
Coach Factory may be set up at Rani Nasar. 

JalpaiJqri for economic deyelopment of 
North Denaal. 

Fel"o' PolitlDa: There (I no proposal 
to construct an Intelr.' Coacb Pactory at 
Jalpaiauri, One Coach Factor, is Ilr •• dy 
under construction at KapurthaJa, Punjab. 
wtJich wm have capacity of lOC.O coacbet 
per year, This (actory and two other coach 
factories at Madraa and Banplore will meet 
the requirements or the country. A-:Jditional 
capacjty is not required at tbit .ta,c .. 

T. V. Relay C.'re : 

l,$ue 'dl,d III 1M M~mo: A TV Relay 
C~ntre may be insulted at J.Jrai,uri town lor 
relaying tbe pr<'lrammes of Calcutta Door-
darsbao. 

FOC1UQ! Ptlsillon: The TV Transmitter 
or 1 co W Power at Alfpurduar in JI tpaf,uri 
Di~tn~t is expected to be comnllusoned 
during 19R ,. 8 It. On cC'nnmissioning '<'f this 
traO!mIUer., TV Ser".ces in Jaipajaufl [~i!llJ k! 
are exp«ted to be SlreDstbconed. Furtt'cr. it 
is also propoac.-d to establish tbe Programme 
Generation Facihlies (POP) at Sthguri, 
under Ihe &ventb Plan of I)oordarw;ban. On 
cornoletiC1o. programnle8 produced at 
Siliguri would be telecasf from the c'Xininl 
high powered TV 1 ransmtlter of KU['1Cong 

If is ••• $0 proposed to estabUsh micro .. 
wave hnk5 for teltC*."nl proBramm~ of 
Doordar!l4ban Kendra. Calcutta dunna tbe 
Seventh Pian. 

IO"lI5t,les : 

1~IUI' ,al"d I" the Memo: Two major 
public qector indtJ'iule1 may be estahlisbt'd 
in each dislrict of North :&naaJ. This will 
help in promoting anctHary iodu1tries in the 
area. 

Factual Posilt(}tJ : So far at Larae and 
Medium Industries arc concerned wbtfe 
declding tbe location of public lector unnl, 
due eon5ideration is aivon to the need for 
ensuring balanced arowtb of different relioDs 
of the country, However, tecbno .. eeonomic 
considerations play an Imporcant plrt and are 
often decisive. In order to fCm()'Ve r(lianaJ 
di8pa'fitie~ and encourqe de\'etopm -nt of 
ioduttrial projects, both Central nnd SHU# 
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Goveramooll provido a Dumber or tlbaDCiaJ 
inedli,," rOt development of jnduttriea in 
backward areal. Since Coocb .. Bebar M.llda. 
Ja\paiauri an4 D.,-jco1iAl have bom declAred 
'INo Iodustry District· eooaidc.rable iocenti\'et 
are available to eottepronurcl 'tettinl up 
loduatrieB there. In the Central Public Sector 
tbetc are hardly any new projects io tbe 
Sevootb "an, ,be Itrou is 00 rehabilitation/ 
modernisation I div .. ificatioD I tccbDoloah;al 
uPitadation or tbo Ol.lItina units. 

VayMoet Serdee : 

1.$UI rtIlHd I" ,h, M~tn(): Ja)paiguri 
town may be linked with Calcutta and New 
Delbi tbrouah Vayudoot Service. 

FocllllJl 1'061110. : Ba,doara. Which is so 
near JaJpaiauri. it already on tlK air map 
aDd well s.erved by tbe Indian Airline •. 

SHRa ANANDA PATHAK: I bave 
lone tbrouah the answer aivtD by tbe Hoo. 
Minister. lbe reply is In ncaa"ve terms and 
I am very much surpuied at ie. Recently, 
our Hon Prime Minister aDd other Members 
of tbe rultna party went to that part of the 
country .. They shed crocodile tears cn the 
back.wardness of North Benpl. 1 find from 
the reply t everything is now turood down. 
Thcnt what is tbe point'? TcestlS Barraae 
has been hanlin. lite for a pretty lona time. 
It h41S raot been compl~ttd. Now. it is said 
thAt some amount b1is b«o allocated. 10 
thts ~a)'. it win take another len to twenty 
yeau. '\\' In the Central Government propof»C 
to provide adequate funds 10 tbat tbe 
pace of developmonl and the completion of 
this p.rojcc( it 8C(."OI;rated 1 

Apart from the diversion of railways, 
the railw-ay authoritiea arc withdrawios tbe 
train, ono afler another from North iXnpJ. 
instead of auamentiol the flow of new addi-
tiona) trains in this area. Therefore. J do not 
know. wbether the Government wiU reltore 
tbe wit.hdrawn trains and introduce adddi· 
tional trains, Notbio. bas been menticDed 
bero. 

SHRI 'SAIFtJDDIN CHOWOHAR. Y ; 
You put the qUOltJoo. 

SHRt ANANOA PATHAK: It is a 
YOl')' JODI repJ,. What can 1 do 1 Wbea, 

leqthy replies are "von, tben J lQUIt bave 
an opportunity to comment on that. 

(/"1·""11'10,,.) 

SHill BHAOW AT JHA AZAD: It ia 
WfOD8. One to ope, Dot 000 to ten f 

SHRJ ANANDA PATHAK: No. I - . 
will come to industrial development, of this 
area. Without special Central inv.tmetlt 
and initiative, tbe backwardness 01 that area 
canDot be removed. for tbat. concrete pro-
posall have been liven. but Dotbiol has been 
dODO. • 

Tberefote JP I would like to know wbctber 
the Government will Jook into that matter 
and expedite the pace of industrial develop. 
ment of lbl t area ? 

SHkl BHAGWAT JHA ",ZAD! It i. a 
suinl. 

MR. SPEAKER: It is muc:b more tban 
thai. 

(l"ur,uptio",) 

SHRI SUKH RAM: Sir. a memorandum 
was submitted by the Nortb Ben,al Chambers 
of Commerce to the Prime Minist.r on Sth 
of January, 1987 wbich contained six 
demand.. Number (l)t is in the state sector 
and tbe rest are supposed to be in t~e Central 
sector. 

As far u tbe Central sector demand. are 
concerned, Oft receipt of these demad .. ~e, 
were SCOI to the respective Ministries wbicb 
eAamined and found tbat. out of five scbem ... 
four were Dot feuibtc. 1 appteciate tbe spirit 
of tbe Hon. Member also. They bad dcma04-
ed that a railway coach factory mould be 
established in Norrb Benaal. This is 001 
possible in view of tbe fact that, we baWl 
already I two railway C08eb factories, one in 
Baogalore and another in Madras and the 
tbinf'is b¢Joa set up at Kapurtbala io Punjab~ 
The anticipate<l demand of the country wJIl 
be met by aU tbese three railway coacb 
factories .. Thorefore, the're i! no DCICCIIity of 
IOttinl up anotber factory' anywbeN ira U. 
country. (/1It.",.tklttl) 



There wa •• demand for tho diYe1"5ioD 
of railway' track, from the Teetta bJidgo 
point. Tbis was also surve),ed, and tbts 
project was not found feasible em account ef 
tb6 fact ,bat .a huge bridge bas tQ be con .. 
atructco on the Kadll river, and protectivo 
work. bad to be provided. The cost i, so 
prohibitive tbat it is 110t possible to take it 
up, in view of the financial constraints that 
we . bave ... ( Interruptionl) 

$HRI PASUDEB ACHARIA: What is 
tbe COlt this year ? 

SHill SUKH RAM: [he COIl at lhe 
time when it was exam an ed, ",a~ Dlore tban 

-Ils. 11 crorcs, but it t8 mu~h more now in 
view of the fact that beavy protection works 
hal" to be provided. Then there was I 
dern~nd that to each of tbe dhtrkts. two 
pubbc s~tl.)r uutt~ !"boulJ be bet up. It ~as 
Dot po$$Jble, In VJCW of the fuel tbat in tbe 
7tb five year PlaD t tbere 1S hardJy any pro-
poul to set up any new public sector industry 
in the country. S~), the que'ittO(l of setting 
up any pubhc sector tr..it in aNortb Bengal 
docs not ar i se. 

SHRI BASUDEB ALHARIA : Why 'l 

SHRI SAU'UDlJJN CHO\\DHAk Y : It 
Is very unfair. 

MR. SPhAKhR : Hut that is the answ~r. 

(InterrupJiuIf '1) ** 
MR. SPEA.KER : Not allowed. 

MR. SPEAKER: Mr. Minister, dOD't 
talk to tbem. I have: not ~1Jowed the.,s. 

(/nttrrupli(lns) ~. 

MR. SPEAKER: What ar; you dOing ? 
Mr. Acharia, please Slt duwn. Mr. Minister, 
doo', aive hjm tbe answer. 

(J nlt,,"p' ions)' • 

MR. SPEAKBR: Not allowed. Not 
, allowed. No "erm~'ion granted. 

MR. SPEAkBR. : J .ttl go '0 the 1M" 
quefltiob. if )'ou don't listen. 

MR. SPEAKE.R ; If you dOD', ait dowe, 
I tblak J Iboulii Ioavo. SbouJ4 J 10 to ., 
cbamber, tbell 1 

Please sit down. He is answcrioa. 

MR. SPEAKER ~ If tbe bU$in~ or tbe 
House is to be rtcula ted. thfs bas to be 
d~ne He is ,tiU answering the lloll. 
Metnber'~ question. Yv'u ale an interfcrioa; 
(.h~n '. yflu krw" !»oome rulc~ " 

MR SPf.'\ KER : But that is what be 
sa) i). Y ou ~bould put another Qucstion. 
Mr AchtlIld and Mr. SarfuddJO Chowwdbary. 
you cao bave a caUtOa AUcnhon. ~ou can 
have another di\cu~l;jinn --anvfhinl. hue not 
like thi!\, Why should you not aJkw tbe 
Bon. Miniuer to reply? . 

t Interrupt it~IU)·· 

MR SPEAKER' I cannOl .say any thin, 
now. You have otber l~Oi to do it. 

MR. SPEAKER: Then it. is alt fisht 1 
have not aUowtd any Hon, Member 10 80 
on record. They spenk without my permf, .. 
"Ion. 

( Inf#,,.ap,t,,," ).* 

MR. SPhAKER : If you want ebe House 
<10 be run like this ., 

Vnlttrr upliDM j". 
MIt. SPEAKER: Not allowed. f have 

.,ven no pcrcn.i .. ion. No llC(miuion; DO 
permis~ion; no perminioh. 

(111M,'" iD"')·· 
*·Not recorded. 
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III.. SPBAUR.: I· be" to .. , tbat if 
you tire to tun ttae Hoose lite tbi', t am 

I'> very lOrry. 

MR. SPBAKFR: 8.t you are 'akisa • 
lbt law into 10.' own bands. I am very 
sorry. 

MR. SPeAKER:' 'You bave a right to 
ut • question. but you have DO rilbt to 
iDtenupt like this. No iolerrupliona al c: 
allowed .. 

MR. SPEAKER: You bave already 
watted my 10 ollnutes without an} reason, 
becausc there is Dothina on the (eoord. 

( Inurruptlons) 

MR. SPf.AKEJl; You ba ... e Dot got 
my pcrnllWOO. 

SHRJ SUt( H RAM = feasibility studies 
were mtlde eallier aho. They \\-'ere ,cl(ewtd 
later 00. One of the dculands w.u leJ41n.hn& 
,oalaUauoo uf tbe 1" relay centre. TV 
transmittor of I UO K W power l~ beinl 
instaned at AUpur Duar in Jalpaiauri 
DiSlrict. It will be commis:.ioQcd b)' tbe 
cod of 1987 .. ~8. Tbo Hon.. Member bu 
asked about tbe Tee.t. Project. We are 
quiee A\'.arc about tbe internatlonal implica" 
tions of thu, project. W¢ wish lha' tblS 
project ,bould be ~mpleltd' as .000 8' 
possible. But the I'roblem i$ that when this 
project was conceived and tbe c$timatc 
was prepared. it cost was Rs 6~. 7 2 crores 
in t 97 S. Thii proje~t WllS supposed to be 
completed by tbe end gf tho Sixth Five 
'i oar Plan, but: unfortunately t for the 
reatons unknown to us ... (tnf~""'lp'IDIU) ~ Try' 
to li6ten. If aD), fact is incorrect, you can 
brina at to ,110 notice of tbo coveroment (1",.".,,,,,,). 

.. 
MR .. SPBA KBIt : Thill i. very bad. 

SHill SUKH IlAM : Tho S&ate Govern· 
meat bal been revisltla tbls catlmato. Now 

'J Bm told that tbe late.t testb_te it (0 the 
tune of Ils 425.50 crores. Tbe PJ&IUliDi 
Cooltnis\ion has been ao.cdia. '" _ 
request of the Weal Benpl GOYerament. 
10 1983 .. 84. tbe, demanded RI. S crom as 
.d~aoce 1)Iao ,,'stance and that was given. 
In 1986 .. 87. tbey d~maDded Its. ~~ crares as 
advance ~an assisfance and that was also 
given ••. (Inte,rupt ion~). Tbat h «-leased a~ 
liven ... (J"UI',"pli(),,~). 

MR.. SPEAKER: Sbri Vijayaraahavan. 

(In/~'rupt/.olU) 

M.H. .. SPEAKER: If you do not aUow. 
what can J do ? I have to work. You are 
not allnwin, me 10 do it 

(Jnlerfuptio,u) 

MR. SPEAKER: Just see ,ourself. 
What )'OU are doin& and "hat I am doioS '1 

(['I terrfJpt lollS) 

MR.. Sl'EAKSR: I will allow bim if 
you do not Interrupt him 818io. This is 
,orne-thing very e~cepliooaI you are doina; 
and it is.out of rules. You have broken aU 
chaonels of justice. It is very bad. 

(InferruplionJ) 

SHRI ANAND A PATHAK: In view 
of the seriousness of the problem and the 
promises made by tbe Prime MlDtster durio. 
bls recent viatl to the area. t would lite 
to know from tbe Government whether 
Oo\'crnment ~ould considcl to convene a 
Olcctioa of tbe rcpresentatt~os of tbe Ceotr.' 
Ooyernment, State Government. MLAS. 
MPs. tbe man orpni&atiom like trJde union 
IOU Krisbak Sabhu to consider problema 
and to find out ways and means .. Will the 
Oovernment implement the outco",c of that 
RlCetina alao ? (/ntetrllplio",,). 

SHill SUKH RAM: If the West 
Beoaal Government makes. roquest to tbe 
C..entral Governmeot, we win think. qver 
it. (lnI6""lIJIUJns). Let the We.. Bea.al 
OOvel1UDeDt make a request, we witt 
consider ft • 

MIl. SPBAK.BR.: Tbat is all., SIIrl-
Vija,lralhlvaD. 

('ltte"."p,"''''>. w 
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MIL.. SPBAKER: BDouab time was 

1it'cD. No more timo lot tbit (JUOItioo. 
Mr. VlJayafllbavan. 

(llfNn'lII'tlDlu) 

AN HON. MBMBER: It bas takon 
twenty minutos. 

SHill BASUDEB ACHARIA : Will you 
pleuo allow Half .. u-Hour diacullfoo ? 

MR. SPEAKER: 1 nover promitc any-
~ _bieb I caDDol do. 

SBRI SAIFUDDIN CHOWDHARY: 
Aro ,OU lOiDi t~ allow Call AttcntioQ on 
thi. ? 

MR. SPEAKER : No. 

(/nterrupt!onJ) 

SHRI BASUDEB ACHARJA: Half .. 
.a-bour discuuioo may be allowed. 

SHRI SAIFUDDIN CHOWDHARY: 
The Prime Minister sponl hours on t bis 
very issue. 

(interruptionl) 

MR. SPEAKER: Do Dot ask me. Do 
Dot provoke me to do sometbins which I 
do Dot like to do. 

(/"t~"uptlo"s ) 

M~. SPEAK.ER: Nothiol more. I am 
DOl allowiDI. 

MR. SPEAKBR: You have a riabe to II,. aDd I bave a ri.ht to decide. I wiiI no( 
allow YOO DOW, 

(/"'*""pllons) 

ADtw .. t -..,. ....... of _ .... , ....".f ...... *.". SHIU V.I .. VUAYAaAGHAVAN. 
Will tile MiDilt~ of FlNANCE be ",ed to Itate : 

(a) wbetb.r lodl.a worker. a.od otJaen 
--kina abroad oftoa mato OOln,.Jainta 
about the undesirable practicet 01 CUitom. .t. POSted at various airJ>ort. io the 
COUDtty; 

(d) wbelber tbere is an)' metha..oilln to 
tetp a watch on their iocome aDd anel.' aDd , 

(c) if 10. tho details thereof' 

THE MINISTER OF Sf ATE IN 
THE MINISTRY OF; fiNANCE (SHRf 
JANARDHANA. POOJARY) ; (8) to (eL A 
statement is ,i"en below. • " 

fa) and (b). Complaints have 0<:"'8SJOnaJ. 
Iy been received from paSRntelt teprdini 
uncaU~d-for seizure/de'ttl4iOD. dem.tid for 
'lie •• ' gratification. haraument and avet-
assessmeol or duty. Such complaints are 
always investiaaCed and appropriate action 
laken J wbere"~r caUed for. 

(c) Nund)cr of caKS "here a~ljoo hat 
been initialed duriD, tbe laS( Ihree )"Cars is 
a. below: 

Bombay Airport 

Delhi Airport 
~Vnh 

Madras Airport 

Trivaodrom Airport 

J9IJf 198' J986 

l 
... 
--... 

J 

~ .. 2 
4 

.. _ • 2 

2 
, MR. SPEAKER. : Mr. Vija),arqbavlIl" Cakutta Airport ... • •• 
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(4) and (e). AnDnl property r"tub. 
fi,ld by tbe oftioert in Group ·At and Oroup 
'B~ are SbODltorcd and lCIlutllised. In tbe 
caM of ofIicen of doubtful iDtoarlty. the 
visit.ace and intelUaeooe unitt in the 
CuJtpm Houtel Ind the Ceatral Bureau of 
IDvettlption maintain watch 00 their 
conduct. 

SURf V. S. VIJAYARAGHAVAN : Sft, 
baraument of .,.hCnpn by the CUl.om. 
ofBeert particular I)' a1 tbe Bombay Airport 
aDd TrfVlDdrum airport fl an "every day 
oceurence. It is well· known to every one. 
The senera! feeJin, it" that often the lunt, 
person. Iro not pllfti$hed. There Ire 
orpnitcd rartt"$ in these airports. Will 
the Minister conduct • throop inquiry 
into this : 

SHRI JANARDHANA POOJARY: It 
is true thal lMre are complaints «"ardiol 
harassment and alt,.o demands rOt inqal 
8ratLlkatiou. But 1~ complaints that haw 
bct-n rcceh'ed dutin, 1986 fr('l1l tbe posen-
pr! are 144 ""bile th~ tot.1 number of 
pauenac" arrivtttl tn Jodi. ",as about 
29 Ilkhs. The percent.,e of the complaints 
to th~ p&tKnarr is 0049. Action hat been 
ta~ en. Here t out of tbe compiaints we haw 
r~ dyed io ,he 'ast tbree yean. in 42 C8te'1 
investi(L3tioll hiS rftulted in tubstantion of 
the alteptioM. Oot of tbe 41 caset d~pa,..t­
mcmalaction ha. bem nken in 1 5 caseB. 
and I"': persoD' have b~~n suspended, one 
per'f!oo haa been l"rosccuted and be "'at 
senteonced to fmprisonnloot for two re-•• and 
8 fine of R... 2000/~. 000 anotber penon 
was also d'mliued fronl ICt"vi(1: and 111 
64 calCs t~ir increments wore ,topped. 
Apau ffom that, our department bas taken 
luer malll actioD in 32 casu of the officen. 
We have taken ae11l\n in Bombay Airport 
and action bal been takeo Ilain't 11 
persons.. and in M~dn. Airpon action hal 
been t .... en .pfost I'" penon •. We win Got 
spare aoy person who i. indu1ainl h~ fUe,.1 
Ktivitfes. -particularly if n.)' are indulain, 
In Uletal aratitlcationl. 

SHit I V. S. VUAVARAOHAVAN: 
~ The Oovoromeot b.. recently taken • 

FCiSion to increAse the tree baQfae 
OW'nee or paaaengers com ina trom abfOJd. 
ben .,ifl It ~ impletQtatcd , 

S8RI JANAJt.DHANA POOJAR.Y: 
Sir, we haw liven a ftee ballase aDo ..... 
or al. 1250/-. There js DO propoaal to 
increase it. If you compare it with foroilD 
countries. ",'tkutarl,. the United KmS-
dom. tbe free ,,-,e allowance thfto it 
001, £2$. 

SHal SURBSH KURUP: It is in 
Government knowkdae that tbe airport 
co.atoms is • area where corruption it \PerY 
hip. Tbfl"e may be some bonett ofticiall 
but they are very few. Nobody dare. to 
complain because the passengers waat to 
Jet out from tbe wbole mea al carl, u 
possible aDd hnmediate'y aod they live 
whatever these officials ask. I pel'lOftan, 
know many cassel. So. what I waut to 
know from tbe Mia ister is what system is 
there CO supervise these officials who are 
dealinl .itb tbe .oeds of the pa&SCDIerl ? 
In the airport even to check the 8UtO 
rickshaw., and taxis there are police aid 
posts. But what system is there to receive 
complaints ftQfo tbe passengers? Is thero 
any aid booth or som~tbiDI like 1hat or 
whether the Government plants to establish 
sum an aid bootb to receive complaints 
rrom the PAssenaen 1 

SHRI JANARDHANA POOJARY: 
Superior officers like Deputy C.oUec:tors and 
Collector sometimes and even A_staBt 
Colleclors are there They are supervitina 
and also monitoring. the eJearaoce of tbe 
ba, •• ,es. Not 001)' ~h8t. in order to bavo 
efJecth:-e monit oriaa, we have aot at tile 
Sabar Airport where they .n~ particularl, 
bandlin, 50 per cent of the paaenaell wbo 
are cocnina to the country, close circuit TV 
sy~tem Thereby we are etTecti\'eb monitor-
ing tbe cltaranee of the peuenlen~ 'Bnidea 
that. at ~e sPOt itself t nowadays, you can 
give campl.hu$ to the ofBcera. For example, 
if there I, aomt dispute about excett cbe,... 
faT the ba...... immediate1), action is 
taken and on the spot a deciaion is taken. 
If the Hon. Members have any complalata. 
tho, can seod thOle to us. We will definitely 
take action and we wUt not Ipate anybody. 

" 
SHItI D. 1"1.. RBDDY: There an • 

Dumber of Irrelularitles commUted 'a the 
di~t or cooft~ated ,GOds by tbe Go'tOtO. 
ment. Due publicity iI not liven abov, tb.e 
disposal of oootiteatod iteOlS Wilt tbe Hoo. ,. #Ill 
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Minister assure the Houle that due pubUcity 
WIll be Biven so that the disposal of the goods '8 done in a proper way ? 

SHRllANARDHANA POOJARY : Due 
publicity bas been liveo and it wHt also be 
given and it will not bt stopped. So far as 
tbe disposal of goods are concerned

lt 
we are 

tryiDI to expedite the dispo~al of th\ confis-
cated .ooth as early as (\os~ible. 

[Translation) 

Settlement or peo1iit»1, G P .F. ('fe" 
of retired offiefals 

·501. SHRI DAL <"HANDER JAIN: 
Will the PRIME MINISTER be pl.:ased to 
state : 

<a) the number of officer$ retired from 
different D~partments 3r.ain~t whom enquuy 
is befn~ conducted, a-; 8 result of which the 
cases of their pens l(.1n , provident fund aod 
,ratuitf are pendirg and the number of ~uch 
cases pendioa for more than one year; 

.. 
(b) whether efToTt~ ure bejng madt! to 

settle these cases expedltiouo;;t}; and 

(c) if Dot, tbe rei!~OOS therefor? 

(EngIiJh] 

THE MIN1STER OF STATB IN THE 
MJNI3TR y OF PFR'O~NEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHJDAM-
BARAM} : (a) to Ie), The information jq 
Dot available in this Derartment. 

[T,anj lat Ion J 

SURl DAL CHANDEJt JAIN: Will the 
Government take initi ltive 10 coHectina the 
information and setttng their case~ expe. 
ditiou11y '1 

[EngI18.h) 

SH1lf p. CHIDA\1BA~A.\4 : Over 100 
thousand Government servants retire every 
year. Pension is paid on a departmental 
basis. Disciplinary action is taken on a 

departmental basis. To cOllect the inrorma .. 
titln from each one of tbeee Departments in 
respect of person. apinst whom -there are 
disciplinary actions and becaUM 0' tb.t their 
pension cases are pendina. would be an im-
possible task. It wi'u take a lot of tJllle and 
lot or efft .. rt will have to be put in. I(be 
wants to know ahout any particular Depart .. 
ment. certainb I can coHeeC tbe information 
about that particular Department and lay it 
on the Table of the HOQ'iIJ. If any -pensioner 
bas got any complaint that be has been un· 
fairly deatt with~ that ~'e are mooitolinl. 
But to coHect informaJ~on about ,,·ithholdiol 
or pensinn of retiring Go\,trnnlent servants 
atJainst \1I,b'"'Ol some enquiry it beina con-
ducted, I think. it i~ not worth the effort. 

[Tran f latlon1 

SliR I D,&.1.. CHANDER JA1N : Will all 
liuch cU'C"i be ~ettl("d within one ),ear '! 

[Fnrllsh ) 

SHRI P. CHIDAMBAR.",M : 1 am 
atad that be has .\ked that question. We 
have already taken a decision and we hav~ 

already announced this in Purhament. Effec-
tive from lodayan order hiU conle into force 
that if a'lY Gllvernmeot serVtlnt is aU owed to 
retire without a pensioD rayment order or 
aratuity order and in exceptional c:a~s by 
invoking special rules without 8 provi,ional 
pensioo payment order, accountability iii 
being fixed on the Head of the Department 
and action will ~ taken as.linst the Head of 
the Department for allowinl a Government 
~ervice to retire without a peosion payment 
order. I sincerely bODe that no Goveromtnt 
servant will retire effectIve (rom today tvith-
out a pe1l'ion payment order io his band. 

f'.11 In '.Iae of Incllen Rapee 
. i 

·502. SHRI K RAMACHANDRA. 
REDDV: 

SHRI BASUDEB ACHARIA! 

Will the Minister of FINANCE be pleas-
ed to state: 

(a) whether the value. of Indian rJ'pee 
has sijJmpcd considerably in tbe tast threo or 
four yoars; 
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(b) whether Ie baa caused ioftatioDary 
trends in tb. coUDtry anet pushed up tbe 
prba; 

(c) the ,eaS008 ror this aJump; aDd 

(d) details or meuum taken to safe· 
luud the value of rupee ? 

THE MINISTER OP STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER 
OF STATE IN THE MINISTRY OF 
FINANCB (SHRJ BRAHMA DUTT): (a) 
to (d). A statement is Biven below. 

(a) to {d). The excbanae rate of tbe 
rupee is fixed witb reference So the value of 
• basket of currenck$, mainly or countries 
which are India's tradina partners. The ex· 
chanp rate. betwten (he rupee and other 
currencies mO\lt urward or downward dopen-
din. upon fbe fluctuation_ in the \lalue of 
these currenc.ies In recent yean major 
currencies of the world ha\ie bc-.en floalina 
with market forces determining their value. 
In such a regime of floating eJtchange fates 
frequenl variations iu tbe exchan,e value of 
!be rupee afC not unusual. 

The middle rates (or Pound SterIiOI and 
spot purchase rates for US Dollar" fixed by 
tbe Re-serve Bank. during the last three years 
IUe alvon below ; 

AI on Pound l-RI. tJS$ 1 =Rs. 
- __ .... __ .. 0.'" _ ...... ____ .............. _ ......... _.,_..,~ ___ "' __ 

•. 1.1 ~841 
3. J. J 984* 15.30 10.5485· 
1.1~ 1984/ 
2.7.1914- 15.1 S 11.1851· 
I 1.1985 14.40 12.3762 , 
1.7.198' 16.20 11.3153 
1.1.1986 17.$0 12.0482 
1.7.1986 19.10 12.3457 
J .1.1987 19.35 13.0039 
24.3.1987 20.15 12.8041 

·!late .s GO the first work in, da)' of the 
month JUt been indicated. 

Ioftation in the country c:tef'ODds 0.0 • 
DUttlbcr of facton such as tbe lew) of and 
variations io offective demand, tbe lapply 
situation with reaard to individual commo.-
dities and tho overaU liQuidity in tbo 
economy. While it is difficult to estimate 
precisely tho impact 00 inflation of varia· 
lions in prices or internationally traded com-
modhies due to exchanae rate ftuctuations. it 
is like})' tbat tbe effect of these factors 00 
tbe overall domestic inflationary trends ~al 

not been very si,oficant if) recent ye4ifS. 

SHRIK.RAMACHANDRA REDDY 
The answer has bc-en given in detail. Ac-
cordina to the aoswn-, on 1.1.84 the value 
of tbe rupee with regard to Pound was RB. 
15.30 per Pound and on 24.3.87 we have 
to pay Rs. 20.75 per Pound. That means in 
tbree years the value of tbe rut>ee has fallen 
by 20 per cent. If this is the rate at whicb 
the value of the rupee faUs down; fhe value 
of the rupe-e by 1 990 i e. end of tbe decade. 
will be very very low. Is Government con-
templating to take any steps to arrest tbe 
ran in value of the rupee ? 

SHRI BRAHMA DUTT: I could not 
understand what exactly the HOD. Member 
wants to know. 

SHR1K.RAMACHANDRA REDDY: 
What win be fate of tbe rupee in 1990 if 
the rate of f~1l continues at tbe ·prevailinl 
rate. 

----
WRITTEN ANSWERS TO QUESTIONS 

(E",luh] 
~ 

Relaxation or Baa 011 Fresh 
........ tmeDts 10 Baaks 

.492. SBRI G. S. BASAVARAJU 
Win the MinIster of FINANCE be pleased 
to state: 

(a) wbethtr the three year old restric-
tion on frc$b recruitment in public ~tor 
banks bas been relaxed; 

(b) the QOoditlons undtr wbich the re· 
laxatiQIl h ..... boen made; 
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(~ wbetller bh. \1 ioistry has also direct .. 
ed tbe banle man-a<: j nealS to streamlino tbeir 
manpower plan and also improve tbe work-
iDa of the bank.; . 

(d) whether the Baokioa Division of his 
Mini$try bas issued anY' guidelines ttl serve 
AI the basil for undertak,OI 80 ind~ptb as· 
teS8ment of the $taft" req.uiremcnt; and 

(e) if so, the details thereof? 

tHB MINISTBIl OF STATE IN THE 
MINISTRY OF FINANCe (SHRI 
JANARDHANA POOJAR Y) : fa) to (el, In 
lune 1984, in order to effect economics in 
eJtpenditur~ instructions were is!ued banning 
creation of new POilS and {illinl up of 
vacancies in public sector ba~k~. However. 
certain exemptions had be~n provided since 
then in order to meet sp.ecttic and uraent 
man .. power requirements. Tbtse initructions 
bave been reviewed in con~ulration with the 
RBI aDd (re~h guidelines have been iSlued in 
January. 1987. Under these instructions, the 
bank maoagemeDts bave been advised to 
undertak.e an indeptb reasse':i~ment of their 
staff requirements keeping in view tbe fonow· 
ina broad guidelines : 

(a) T~e incremental staff expansion is 
allowed up to 1, ~ per cent per 
annum for the rrmaining period of 
VII Five Year Plan. taking the 
actunl statT position as on 31st 
Decem~r. 1916 as the base; 

(b) Concerted effort~ ~hould be made 
hy the banks to improve the per 
bead business. Banks witb per head 
business below the industry nore 
will have to make special efforts in 
this reaard and. wttht this end in 
view. limit their ~taff growth to one 
per cent per annum until such time 
as they reach the industry Dorm-• 

(c) The staff position for the baok as a 
wbole and for each zone/region 
should be reviewed taking into 
account the numh:!r of branches 
nature and volume of busineCJs· 
.,a« produ~Uvityt income and ex: 

poradlture etc. The tt.fHn." pattttn 
of tbe brandJos should also be re-
viewed on these Unea; 

(d) The excess staff in varioua pockets 
sbould be easefully UIC$$Od and 
such staff sbould 'be (O(Icploy.cd at 
needed places, before ereat ina addi· 
t,ona' posts. 

Apart from the above, .peci6<: instnJc· 
lions, Resen'e Bank of IQdia bolds periodical 
reviews of tbe performance of public sec,or 
banks which are direacted towards ",uring an 
improvement in tbe workina of tbe bantu. 

Task for('e 01 ex .. s«'rvkemeo 10 
gnard fort'st wealtb 

• 496. SHRf V KRISHNA RAO : Will 
the MlOister for' ENVIRONMENT AND 
FORFSTS be pJca~d to state: 

(a'\ whether Government propose to fshe 
a talik force of ex-servicemen to rusrd tbe 
ror~t wealth in (he country; 

(t,) if so. the detail" thereof; and 

(c) if not, the reasons therefor 7 

THE MINISTER OP ENVIRONMENT 
AND FOR£:SlS (SHRI BHAJAN t .. AL} : 
(a> to . c) Territorial jurisdiction over forests 
vetts wuh the feipe(live Governn'enls of 
State\ and Uoion Territory Adm1Distra'ion" 
whos-e respon,.ibjfjly if it to protecf these 
forests. It i~ tbey, therefore, who would 
provide the st:;1fT for the protection of forests. 
Central G'l\'ernm~nt have $poosored a 
scheme. entitled Development of 'nf,astruc-
ture for Protection of Forests (rom Bioli~ 
Interference under which the Central Govern-
ment provides a",,,taoce for non· recurrill, 
items of rxpendhure. The State Government. 
and ynion Territory "Administrations nlJY 
raise Protection Force: compi i~ins of ell-
servicemen to prplect roro.ts. 

PJxltag or dally rate of rupee by 
R.B.I. 

*497 SHR) HANNAN MOLLAH: 
Wilt the MlIlister of FINANCE be ptcased 
to state: 
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(.1 whether tbe R.eiene Bank of India 
i. flli,. the dan, rate or the rupee in a 
'_ODOr tbat leads to a ,t.dual SaU In its 
value ie retat"ion to the ,t'Mjor cUfTCllciea: 

(b) ir. lOt the r_soot thereof; 

(cl it not. the value in the last tbtoe 
yean, year-wito; and 

• f 

(d) Go.erntDC4t's view, thereon ? 

1 HE MINISTBR OF ST ATE OF THE 
MINISTRY OP PETROLEUM AND 

" NATURAL vAS AND MIN1STER OF 
STATE IN THE MINISTRY Of FINANCe 
(SHit. BRAHMA DUTY): (a) and (b). 
Tbe excbanae rate or ,be rupee is filled' wltb 
reference to tbe ".Iue of a baltet or 
currt'nc:jC:5~ maioly of countriea wnkh are 
ladi.-, m~,jor tradiol partners. The ~xchanae 
rates 'between rupee and (.)tht:r currencies 
move ul'tNard or downward d.erendlO8 upon 
the fluctuations in (be \'UIO(' of these 
currencies. In a reaittle of !loating exchange 
rate~, such frequent variation. in excbans.c 
,,'al~ of rupee .are not unusual 

(c) aod {d). The middle rates for Pound 
Slcrhul and spot purchase rate$ (or US 
()~)Hat. tixeu by tbe Reserve Bank during the 
last three years arc liven below: 

As 011 POIl"J / -= Re. US $J=Rs. 

1.1.1984/ 
].1.1984- J ~.30 10 5485· 

1.7.19~41 

2 '.1984· 1 S. 15 1 1.1857· 

I 1.1985 14.40 12.3762 

1.1.198~ 16.20 12.3153 

1.1.1986 17.50 12.0482 

1.7.1986 19.10 12 3457 

1.1.1987 J 9.3S ) 3.0039 

24.3.1987 20.75 12.8041 - --.. ---~~ 

• Rate a. on the tint wotkio, day of 'be 
mOQ1h bas boon indicated. 

EumptloD r. ex ..... fiure '7 eaJIa 
p8yaie&1 ..... 'DCome raJ: Ad 

*498. SURf THAMPAN THOMAS: 
Will the Minister of FINANCE be preased 
to atate : 

(a) Whether Government bave received 
repreaootalion detnandiol lor deletion of 
section 40 .. A(J) of the IDCOmC Tax Act • 
or its suitable amendment by cab.ncia, 
tbe Jimit 0' ks. 2500/- as a pormiasibJe 
deduction of expenditure for wbldl paYment 
is made in casb, in view of teD times riM 
in prices ,ince 1 969; 

(b) if 50. tbe reaction of Government 
thereon; and 

(c) tbe time by whieb the D~ssary 

aDlCDdment is proposed to be introduced in 
Par liamcDl ? 

THE MIN!STER OF STATE IN THB 
MINIS1R'y OF FINANCE (SHRI 
JANARQHANA POOJARY): (a) Yes, Sir. 

(b) The matter is under consideration of 
the Oovernment. 

(c) The amendment in this rcprd. if any. 
win be brouabt throuah the Djr~ct Tax Lawa 
(Amendment) Bill. 198 7 wbi~b is proposod 
to be introduced in Parliament during tbe 
current Session. 

Pattern or sadags 

.499. SURI C. K. KUPPUSWAMy: 
WIU the Minister of PLANNING be pJoaeed 
to stale: 

(a) wbethrr any research/study has been 
undertaken by Government aaencies/bodies 
regarding the pattern of savinp in tbe 
country; 

(b) if SOt tbe details thereof; and 

(c) whether tbe pOlicies and tl)o develop-
mental schemes arc framed takiD' into 
."'COQ.,t the study f("ports rcardio. tho 
..viOlS pattei'D ? 
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THB MINISTER OP STATE IN THE 

MINISTRY OF PLANNING (SHRI SUKH 
RAM) : (a) Yes. SirA 

(b) A statement is liven below. 

(c) Yes, Sir 

Sfafeme-ot 

A Working Group 00 Savinls was set up 
by the Department of Statistjcs und4U tbe 
Cbairmansbip of Prof. K. N. Raj in May. 
1981 with tbe following terms or tefcreOQS : 

(i) To undertake a critical review of the 
available estimates of inve~tment 
aDd SAvings in tbe economy, both 
of 818resate and their components; 

(Ii) To evaluate their interpretational 
sianificance; and 

(iii) To recommend improvements in tbe 
methods and procedure 01' estimates 
iocludiDg suggestions a. to the 
po.ssfbilily of buildioa regional 
eSljmatcs. 

The Report of the \\'orldng Group was 
submitted in May. 1982. The Workina 
Group critically examined the available esti-
mates of 5a vitigs and I nvestment and tbe 
methodology of estimation being followed 
witb a view to suggesting improvement in tbe 
same. The Working Group observed tbat 
the saving rates in both tbe public sector and 
private corporate sector have registered 
increases over this pe~iod (t 950-S t to 
1979·80) but the [no~t su~taineJ increases 
have been in the b:Jusehofd sector. Part of 
tbe increases in saving in the bouse hold 
sector can be traced to higher rates of saving 
among households proper in the rOrnl of 
bank deposits, in'iurance policies, and pension 

aod provident t-.bd., and alto OD accoUDt of 
various sc;bemes enforced by the Oovero-
ment. The WorkiDI Oroup flU'tbor observed 
tbat the improvnnents ac;tajeved 10 tIM eeriea 
on ITOSS formation and '."inll 0V0t the lail 
two decades. bave mad. these ostimates 
alroost as ,ood •• tbey can be ftpectocS to 
be. ai~m tbe aature of the economy and tho 
difficulties inhelent in securin. adequately 
reliable data. They recommended that mote 
disallrepted estimates of housebold lector 
aod public sector savina may be attempted. 

Cut In US aid 

-500. SHRI S. M. GURADDI : 
SHRJ H. N. NANJE GOWDA: 

Will the Minister of FINANCE be pleuect 
to state: 

(8) whether India bas eXJ)r~ concuo 
at tbe sharp and disproportionato reduction 
in bilateral assistance from tbe United S •• IOI 
aod bas empbasised tbe need to step up 
developmental aid; 

(b) if so, to what extent the US aid bad 
been reduced durin, 1 98 6~ 

(cJ wbether it wa~ less thlu In 1984· 8S: 
and 

. (d) whether tbere is aDY improvesuCDt in 
the US aid duriol 1987 1 

THE MINISrER OF STATE Of THE 
MINiSTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
SlATE IN THE MINISTRY OF FINANCe 
(SHRI BRAIIMA DUTY, ; (a) to (d i. US 
assistance to IndIa i,. ol(tended on the basis 
or their Plical Year wbicb run from ~'obet 
h) ~cptember. Tbe allistaoce extended by 
them durin& tbe years 1 984 to 1987 i. at 
follows: 

---------.. -~- -, 
us py Dcvelomcnt 

assistance 
Economic 
Support 
Fund 

PL 480 TOla) 
Tule 1\ 
assistance (S M Hlion) -----._------_ .. .,... ..... _---_ ... .,._.-... __ ._ 

1984 (Oct. 53-Sept. 84) 87.50 
1985 (Oct. 84 -Sept. 8 S ) 85.00 
1986 (Oct. 8S-Sept. 86) 12.48· 
1987 (Oct .. 86-Sept. 87) 53.00 

(cstimated) 

115.13 
90.68 

7.00 91.10 
74.80 

292.63 
175.68 
170.58 
117.,0 

.----.~----.------------... -----"------. ._------.-
*Jo,additioo, the U.S. re-obliaated an amount of $ 14.1 million which bad boen obI_ted 

uDder earlier loan and Iranes. 
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no US GO'Veromoot hal iodated that 
tho redll(»(! Jove} in US Py t 987 bas beep 
..... tiaUy the rcault of ita loteroal budaetary 
CODttraiota. Our concem at tbe reduction in 
tho level aid to India iD PY 1987 and._the 
Deed to step up _itt_nee 10 India baa been 
expressed to tbe US autboritic ... 

CoIIecU.. tIaroIIP lodlra Vlb. 
Pain 

.'03. PROf. 1(.. V. THOMAS: Will 
the Minister of FINANCE be"" pleased to 
state: 

<a) whether priority i, propo&ed to be 
,iVCD to divert the amount collected tbrough 
Indira Vikal Patr. (or development .. ) acti-
vitict; and 

(b) ir so. the detail. thereor '1 

THE MINISTER. Of STATE IN THE 
MINISTRY OF FINANC!! (SHRI 
lANARDHANA POOJAR Y) : (8) and (b). 
Collections lbroqb Iodira Vi"., Patra are 
not earmarked for any specific deYtlopmcntal 
activity. Tbese. a1008 with otber small 
.. vinas, are utilised for ,ivina 10nl term 
loans to State Govcfnmeots. 

llouae buU .... Iou ""me of LIC 

*504. SHRI SRIB~LLAV PANIGRAHI : 
Will the Mfni.ter of FINANCB be pleased '0 state: 

(a) whetber h bas come '0 the notice of 
Goveroment (bat tbe proCedure of tbe boUle 
buildiol loan &ehemt or Life losura.nce Cor .. 
potation is vcry cumbersome and difficult 
causiol lreat deal of bardsbip to the loan .. ; 
and 

(b) if ~ ,he Bteps bciq taken to 
'impUfy and Uberalise the procedure? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANAR.OHANA POOJARY) : (a) aDd (b). 
Procedure for arant of loaDS uDder tho 
various bousina achemca nf UC is deter-
mined koepi.OI in view the rolevanC provision. 
o~ tbe In.urauce Act as appficable to LtC 
With reaard to securU1 aDd overall lnt.rata 
of tho poUcyholdon. AcdOD baa boon lakea 

by the LIe from time to time to modW; _d 
&impUfy tbe procedure· to tbe ex1ent poasible 
and neceS$a,y. keepiq io view tbe _tutory 
and Jep.l rCquirement •. Steps "takCD by tbe 
LIC in tho !"cot past, t",. alia, relate to 
(i) &raot of loaD by deposit of title deed .. 
resultiq in simpUfied I'rocedure reprdias 
documentation and allo lavina in stamp 
duty and fqisfration cbarps; (ii) reduction 
in the period of invc5tiptioD of dtle to 
property from 25 years to 1 S yean in metro-
politan cities aDd 2d ),carl at oiber ceatr.; 
{iii) obanse in (be criteria of acCeptable • 
of the bulldlo,. raisina it from 25 ,ears to 
3' years.: (Iv) rais'.,. of the limk of lotD 
under the '0.0 You Homo' Scheme from 
Itl. lt~O.COO to Rs. 2.50,000: aDd (v) 
eliaibility of loall lor purebase of dwolliDa 
unit cos.tin, uptO RI. S Jakbs, as .piest 
Rs. 3 lakhs earlier. 

EataIJ)Jslllaeet of M.,.hte Park at 
Malwaa 

*50~. DR. DATTA SAMANT: Will 
the Minister of ENVIRONMENT AND 
FORESTS be plea~d to state! 

(a) the proarcu made $0 far in reprd 
to estabhshment or Marine Park at MaJwao 
in Sindbudura district of Mabarashtta and 
tbe money .. spent; 

(b) the saUODt features of this SMart; aDd 

(C}!be estimated expenditure 00 this 
park? 

nIB MINISTER. OF BNVIR.ONMENT 
Al'«D FORESTS (SHRI 1IHAlA.N LAL): 
(a) Accordiaa to tile 'report received from 
the OovommeDt of Mabarasbtra. the drafc 
Dotificatiob deelariol aD area of 29 I Z 
boctarea at Malwan as a manae .. nctaal'J. 
is under tbe cooaidoratioD of the State 
GovernmeDt. No expenditure baa beea 
roported. 

(b) and (c). A core area of 318 beet ... 
and a butfor area or 2'94 hecta .... bat beaD 
propos«l At tbe present mOlDeDl 'it il DOt 
poeatble to __ tbo COlt iAvolWd .. 
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LleeoIeII for eleetrOlltc flCtWlet 
Ie U. P. 

• ~06. 8H"1 8APIZ MOHD. SIDDJQ : 
Will the PRIME MINISTER be pleased to 
state tlte ntJ'ftJbcr or new licences iuued (or 
tile settina up of electronic industries in 
Utt,T 'Pradesh during 1986 ? 

Tim MINISTER OF STATE IN THE 
M~ISTllY OF SCIENCE AND TECHNO .. 
LOGY ANQ MINIStER OF STATE IN 
THE DBPARTMENTS OF OCEAN DEVE· 
LOPMBNT. ATOMIC ENERGY, ELEC-
TRONICS AND SPACE (SHRJ K. R. 
NARAYANAN) : Durio, tbe year 1986. 
13 Industrial Licences (lLs) 19 t.eUen of 
Intent (LOIs) and 9'} Registrations have 
been issued for setting up of eloc:tronic 
iDdustries in Uttar Pradesb. 

tE1f8 llsh ) 

Sp68IOtiel of RacIst. ia locI.8 
MlSliool abroad 

*507. SHRI AJAY MUSHRAN: Will 
tbe PRIMB MINISTER be pleased to stale = 

(a) wbether Government sponsor profes-
sors and scientists as Scientific Attache in tbe 
Indian Missions abroad; and 

(b) if so, bow many scientists are being 
sponsored duriDj 1986-87 and proposed 
for 1 987 - 8 8 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENce AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THe DEPARTMENTS OF OCBAN 
~LCH'Mf!NT. ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SaRI K. R. 
NkllA YANAN): (a) There are five posts 
of Scientific Attacbes-ont each ;n tbe Indian 
Missions in Washington, Moscow, London. 
Boon and Tokyo. These posts arc filled up 
from amODlst tbe eligible scientists and 
tecbnolOlists working in various Depart. 
DlCDQ/Universities/scle!ltific institutions bated 
0:0 tbe recom~nd.tioD5 of 'he U. P. s. C. 
Scio~\i.tI workioa in Medllya' ~ 

Alticdltu,.. UniWnIfJat calf.1Io applt for 
tbese posta if thy falfil tbe 6lfai6ilft)' 
cooditioos. .. 

(b) No acientJfic .CtaCbes bave ..., 
appointed durlh, 1984·81. Duriq1981.88 • 
tbe posta of etleatmc Attaches in various 
Millions are planned to be filled up by new 
iocumbents 00 tIht expIry of tbo depotation 
cenn or tbe esistina Attaches. 

SaiaIIt ... by .......... ' Eeoaombu 

·S08. SHRIMATI BASAVAltA1E .. 
SW ARI : Will the M inilter of PLANNING 
be pleased to state : 

(8) whether tbe Industrial Economist' 
Group constituted by tbe Plannio, Commis .. 
.Ion hal called for detailed researcb studica 
on price formation and firol l('vel bebaviour 
studies on tecbnoloiY developmellt and 
investl1leots; 

(b) whether the Gr(.)up (If the Ph10niol 
Commiuton ita, also made a number of 
lugge!tions in tbis regard to the G\)ver n .. 
men'; 

(c) if so, the details of the $uaestions 
and to what extent the >G()vcrnln~nt have 
exanuDca tbose !Oucstioos; and 

~d) tbe step~ beina taeD co tmptemeot 
tbem ? 

THE MINJSTER Of- STATE IN THE 
MINISTRY OF PLANN1NG (SHRJ SUKH 
RAM) : <a> to (dl. Tbe Panel of Industrial 
&onotnists of the Plannina CommAuion bas 
IcoeraBy underlined tbe nc~d for studies on 
firm's behaviour in price formulation and 
investment and Icchnology dechi()C'ls. The 
nature aod scope of such studies have not 
yet ~o detidcd. 

(Tranl/lltlon1 

AllettH Praucl Ie State Ddt of 
l""e audal ClIo\vk Brud. 

Del •• 

• 509. SHit' RAJ KUMAR RAI : win 
the MltJilter of FlNANCB be plea.td to 
-bite : 
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(,..) -bttb.f "'0 ~ of 'ra04 '-~t 
QCC~t. to &btl 8tal, 'aa~ of Jo4qCl. 
C~i C~k BJAI!4;h. Ddhi were det~ 
in Ii" and ISliP; 

(b) if 10, the nqmber or e[JJpJo)'C9S found 
suilty; aDd 

THE MINISTBR OF STATE IN THB 
MINISTRY Of FINANCE (SHRl JANAll· 
DHANA POOJAR \'): (a) to (c). State BilOk 
of Indore bea reported lbal in 1979 there 
was one case of fraudulent withdrawal of 
Ri. 45.000/ from a current account in its 
ChandAi Cbo .. " Branch. The perpetrator of 
the freud ~as prosecuted aDd underwefst one 
moutb's ri&O~OU' imprisonment. The Police 
d d not report criminal invoh erDrot of any 
otftecr/employee of the Bank. However, 
keeping in view their otsii,eoc.e. State Bank 
of Indore drew up dcpaltRlcntal proCC'edings 
Against two oificers and OM olher emph~y("t. 

1 he 1\\'0 offi..:en WCfe awarded punh..bmcnt 
of Sh.IPpaaC of ooe increment for tbeir 
nc&1igcnce. 1 he cmpiojee bu also been 
warned for hi~ laps"_ 

State Bank uf Indore has al&o reported 
that ,p 1980 there was a case of payn'lco' of 
tl s'orred cht"que f(~r Rs 64,988 in another 
'"OUfU. In this case the om~r respontJblc 
for the laps-c bas been warned. 

(Entll"'] 

World Baak lector adjasCmt'ot loaa 
ror .xport .eerOf' 

~*S 10. DR. D L. SHAll ESH : 
SHRt SHANTARA~1 ~AIK : 

Will the Ministn of FINANCB be 
pJrat.ed to .tale ! 

(a) wMther In,U. il liuly to 80 in for 
a WttrJd Bank tt«'tor adjustment loan for 
meet ina tf,le r¢Quircmenu of the expott 
soctor; 

. (b) if to, tbo amount of loan propocC'd 
to be sougbt; 

(c) 'be c\lnditiont, if any. impc~d by 
the World Bank for the ,rant or tbe "sector 
adjustment loaot

; and 

(en the advaIUqet 01 taJdq ~ .,~;, 
said type or loan '? 

.. 
THB MINISTBR OF STATe 01' THB 

MINISTRY OF PETROLEUM ANI) 
NATURAL G~S AND M1NISTEll OF 
STAlE IN THE MINISTRY OF FINANCE 
(SHRI BRAHMA DUTT): (8) No Sir., 

(b) to (d). Do not arise. 

Complaints from Go.ernmeat 
Pensionerl 

5019. SHR' R. M. BHOYE: Win the 
PRIME MINISTER be plea~ed to state : 

(a) whether Government bave received 
lome complaints that rults on payment of 
pt'f\$ioo atJd gratuity to the retiring eIIlployees 
were not beina ob!erved9 causing bardtbips 
to the retirin. employccs; and 

(b) if so, &l'11\ngements made by Govern-
ment to follow tbe prescribed procedures 
bot h in Jetter and spirjt ? 

THE MiNISTER OF STATB IN THE 
MINISTRY OF PERSONNEL, PUBL1C 
GRIEVANCES AND PENSIONS AND 
MINISTER OF SiATE IN TKE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDA.M-
BARAM): <a) and (b). Yes. Sir. It is for 
this reason tbat tbe Government baa reite-
rated the instructions in January J 987 to 
.a n heads of office to ensure Issue of Pension 
Payment Order one month in advance of tbe 
date of retirement. In cases t where a deJay 
in payment of peosion/aratulty is aDticipat~d. 
tbe heads of office have been directed to 
sanction provisional pension and provisjonal 
aratuity as provided in the ru'e~. Employees 
bave also ~een advised to brinl the cases or 
delay to (be notice of Department of Pension 
and Pcosiooers' Welr&re. 

GeIIer"1oa of electricity br .... te 
power p.ao" 

S080. SHill LAKSHMAN MALLICK.: 
WlII the PIlINE Mlt;ISTBR be pl .. d to 
state: 

(a) the total Dumber of hours for wbleb 
each atomk: powor plant ,topped pneratlDJ 
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eJlCtricity durin. 1983 to 1986 plaot-"ue 
aDd reasons therefor-; aad , 

(&) the estimated loss .derect .. rcaull 
thereof 7 

THE MINJSTER OF STATE IN THB 

StaUoo! ~ -.....,.--
Unit 1983 

TAPS 

Unit-1 3365 

(38%) 

Ullit .. 2 1241 

(14%) 

RAPS 

Ubit·t Shut down 

Unit"2 2081 

(24%) 

MAPP 

Unit-t 

-----__, .... -.,.....- --- -- ~- --------

MINISTRY OF SCIENCB AND TBCHNO· 
LOGY AND MINISTeR OP STATB IN 
THE DEPAR.TMBNTS Of OCBAN 
DBVBLOPMBNT. ATOMIC ENBIlGY, 
ELBCTRONICS ANO SPACe (SHRt K. R. 
NARA Y ANAN): (a) The iorotll'ldoD i. 
furnished below: 

DowD time in Houn 
....................... ......,_,-----~ ......... ~...,_. ......... -........, ........ 

1984 

1095 

(12%) 

Jt68 
(36%) 

Sbut down 

2915 

(33%) 

2021· 
(25%) 

1985 

2566 

(19%) 

701 

(ft%~ 

6845 

(78%) 

2'40 
(29%) 

3933 
( 45%) 

1986 

806 

(9%) 

314' 
(36%) 

Shut 40wn 

2017 

(23%) 

4125 

(47%) 

293S·· 
(43%) 

--Oat. siDce 21.1.1 914 (Commercial operation date). 
··Data lin~ 21.3 1986 (Commereial operatioo date). 

The abut down time is looerally attributable 
to planned (ueIUna/maintenance out.aes and 
forced outalOS due to equipment problems. 
and arid problema, RAPS·Uoit-l has not 
been rUllctional due to tbe ond shield 
problem except for a period of about 
3 months 10 1985. MAPS Unit .. t loat about 
4 months io 1986 duo to the failure of tbe 
main traosformer. A major POrtion of tbe 
time lost by MAPS-2 was due to a problem 
io tbe fuel transfer 8-,ltCOl outside tbe 
reactor. 

(b) The shortfall in teo«ation is about 
12,5 per cent of tbe bud,eted tip nt_ 

ComptetlOll of projee.l ..... 011 
leCtor 

S08t. SHRtMATIOESTA MUKHBR .. 
JEE : Will the Mini.ter of PR.OGRAMME 
IMPLEMENTATION be pleased to state: 

(a) the projects under cODltl'ucdoo under 
the oil leCtor; 
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(b) whether" aU the projects under oil 
sector are runninl as per schedule; 

(c) if not the rtasonl therefor: and 

(d) tbe .teps propoRd to expedite their 
completion in time ? 

THE! f\.\.INISTFR OF PROGRAMME 
IMPLEMENTATION (A B. A OHANI 
KHAN CHOUDliURY): (a) and (b). Thirty 
two projeec, werC' un~(r impJqlent8tion (as . 
Oft 31 II 1986') in oil lector out of which 
,2 projects were running on schedule 

(c) The Ira in realons for delay include 
inter alia. problenu concerntnta land acqui. 
1lition, delay in supply or critkal equipment. 
chonge In 'Cope of work. non avaiJabi'ity of 
cenleflt, steel otc and Jaw and order 
problem 

(d'l The steps include effective m{\nitoring 
through M .. ,nthly fJa,h Report and Quarterly 
Status Report S} ,tem, simrhtka!icn of pro-
cedures for" dere<tf"r\'utiC"n of forest land, 
h tiber defegst i(lfl PO\\ cr to prOject 8uthori .. 
ties and c.('n~lant rre)sure on them for 
expeditious compl¢til'n. 

("entral au'lt.n("~ to EI('ctronh.' 
T elt'printffs 

50B~ SHRt PORNA CHANDRA 
MALIK: Will the PRIME. ~UNISTER bt 
plea~td to t;tatc : 

(n) whether l.lnh'n Go\'ernment ha'Ve 
sanctioned financial assistan..:e for 'he Elec-
tronic Tc1tprmtcp. Pf('ject of \Vest Denial; 
and 

(b) if so. when it ~aJ !l8ncrioned and 
paid? 

THE MINISTER or STATE IN tHE 
MINISTRY Of SCIENCE AND TECHNO .. 
lOGY AND MINISIER or STAlE IN 
THE DEPAR fMENTS OF OCEAN DEVE· 
LOPMENT. ATOfttilC ENERGY, ELEC .. 
TRONICS AND SPACE (SHRI K. R. 
NARA YANAN) : (8) No Sir. 

(b) Does Dot arise. 

StrOllS ("eolral Group. lD Mlnl,'r ... 

SOil. SHRI K. RAM~MURTHY: 
Will tb~ PR1ME MINISTER be pleased to 
state : 

<a> whether strong central groups have 
been constituted in each of tbe major 
Ministries as rrcommended in tbe TechnololY 
Policy Statement; 

(b) if so, th(.."ir achievements so far: 

(c) tilt recommendations of the Techno-
logy Policy Implementation Commiltee; 
and 

(d) the actioo laken thereon 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE 'AND TECHNO-
LOGY AND MINlSTER OF STATE IN 
THE DEPARTMENTS OF OCeAN DEVE-
LOPMENT, A lOtvtJC ENERGY, ELEC-
TRONICS AND SPACE (SHRI K. R. 
NARAYANAN) : 1 a) to (d). 10 pursuance of 
Tecbnology Poli(.), Statement, Tccbnology 
Polic)' [mplemeotat,on Comn1ittee (TPIC) 
had recommended selting up of a Central 
Group for Techoolt)gy Forecasting under the 
Planning Commission and Se~Coral Groups 
in MIOIslr.es deatiD~ wuh economic and 
technical n1attersJR & D to undertake 
tech~plo~y forecasting and technology Impact 
assessment stud.e"). Tecbn{llogy Policy 
Implementation Committee had also recom~ 

mended strengthening of 'echno'o~y forecast-
ina mC\:haoisms at c,;orporatc: lcvC'l. 

The Government has approved selting up 
of Technology Information, Forecasting and 
Assessment Council (TIFAC) 8S an auto-
nomou§ organisation under Department of 
Science and Technology. and al~o setting up 
of Sectoral TIFA Groups in all economic/ 
technical Ministries and Scientific agenciel. 
TIFAC and Sectoral TIFA Grours are in 
tbe processes of being set up. 

t 

Proee,.lng etata ~oJlecfed from major 
rlTer. 

S084. CH. RAM PARKASH! \Vitl the 
Minister ()rENVIRON~1ENT AND FORESTS 
be pleased to state : 

(a) the time by wbicb the results of the 
monitoring studies of Nsio·wise water quality 
or major rivers would be availabJe; 

(b l "'hen were t be studies started~ and 

(c) the details thereof? 
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TaB MINISTfR. OF STATE IN TI:IB 

MINISTRY OF £NVIRONMENT AND 
FORESTS (SHRJ Z. R. ANSARI) : <.) The 
results' of tbe basio-wi" wa1er quality 
monitorina in lome of tbe major rlvora 81'0 
already available; 

(b) The study fOT the Yamuna river ba$io 
was started in 1977 and in 1ubsequent )1ean 
.tudies were taken up in other rivers: 

(c) The studic:a for determina tion of 
.river water quality include· the followi'll 
parameters: Biochemical Oxygen Demand, 
Di~$()lved Oxygen, Suspended Solids and 
Total Coliform. 

New Forest policy 

S08 S. SHR] AMARSlNH 
RATHAWA: 

SHRI CHINTAMANI JENA : 
SURI LAKSHMAN MALLICK: 

Will tbe Minister or ENVIRONMENT 
AND FORESTS be p!ea\Cd 10 state: 

(a) whether Government have evolved a 
new Forest Policy jn the country~ 

(b) if 10, the detaits thereof 7 

(c) tbe steps taken for the implementa-
tion or tbe policy; and 

(d) whether any ~pecial ttuention is beina 
liven to the rural and tribal areas of .be , 
coontry for tbe implementation of tbe 
policy? 

THE MI~tSTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SRRI 7. R. ANS .. RI) ~ (a) fo 
(d) Revision or the National Fore~t Policy is 
under the consideration of Government. 

Lilting of elose'y held c:ompaa'e. with 
Stock Excbaoges 

5086. SHRI SANAT KUMAR 
MANDAL : Will tbe Minister of FINANCE 
be pleased to state: 

<a) tbe reasons why the closely btld 
companies avoid settins themseJves listed on 

tbe Stock Excblnau IDd ita Impact on the 
.t~k market: 

(b) the names of the dOleJ)' held com-
panies and their lints \"ltb tbe I'ra. indus-
trial houses which have not 10 far &ot tbe.m--
tclvn liaRd on the Stock Excbeoac'; and 

(c) the acHon Government propo$e (0 
take to thl! matter ? 

THE MINtSTER OF STATE OF THE 
MINISTRV Of PBTROLEUM AND 
NATURAL GAS AND MINISTER OF 
STA TE IN THE MINISTRY OF FINANCE 
(SHRI BRAHMA DUn) : (a) There is 00 
statutory rcQujr~ment lbat dOlely· held eom-
panies must let their sbares Itlted on a 
recognised stock exchanp. Thus linina is a 
matter of choice unlell 5p«ificaUy directed 
by the Government othcf wi~ p and there is DO 

ayoidance as such. 

(b) Government docs not maiotain such 
particulars. 

(c) Doe~ not ari!f!. 

IS1iue of ~Ofttbry auar""t b) NTPC 
hoed. 

5081. SMR} H. B. PAT1L: \\'HI tbe 
Minister of FINANCE be pleased '0 
.tate : 

(a) wbtfher rb~ National Thermal Power 
CorporatiCtD ha~ decided 10 i"t.lt Jt:'COod 
~erie~ of public bends, involvif\1 aCt06s the 
counter lale and purchases tbrouah fbe 
baok inll systems; and 

(h) if so,' tbe delafJs rtlsrdinl the 
scheme in tHs relard ? 

TfiF MINISTFR OF STAT£OF THE 
MINISTRY OF PETROLEUM AND 
NA Tt'RAL GAS AND MINISTER OF 
STATE IN THE ftt11NJSTRY OF F1NANCB 
(SURf BRAHMA DVTT) : Ca) No, Sir. 

(b) Does not ariM .. 

Rebth,., heh .. eea "ODe, ta cJ~"lafiOll 
ani gros. .,.dOftI ptCMfact 

~088. SARI JAOANN1-TH PA'ITr4AJX : 
Win the Mloister or FINANCE be ptc.sed 
to state : 
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(al ,whether GOver.pmtDt be- made ~, 
study reprdiq the aeatioD and equitability 
relatioD botWOOD money In circ\llatioD and 
;rota oallou.' product; • .,d 

\b) if 10. the detaik reprdi". tbe eft'ect 
01 lucb steps on loBation ? 

THB MINISTER. OF STATE IN THB 
MINISTR Y Of FINANCE (SHRI 
JANAkDHANA POOJARY) : <I) NOt Sir. 

(b) Doe. not ariMo 

Reaelet1aatiOD or .any wale 
•• pio,._. Ie sse 

~089. PROF. NARAIN CHAND 
PARASBAk : Will 'be PRIME MINISTER 
be pleased to stale : 

fa) whetber GOYfrnmenl are aware that 
a Jarae Dumber of empJo}ees are .orkin, on 
daily. waJes io Ibo Staff Selecc.on Commi.s~.ioD 
(or over fiyc yean c;oolinuously; 

(b) if 10. lbt reaSOD' for not reg.ularisilll 
their serv,~C! 10 rar e$>pecia Uy in view of the 
recent Supreme Court Judsement askina tbe 
Go .... ernment to t ... /remunerate daily wale 
employees or C.P.W.D. at par witb the 
ftauJar aroup 'D' employees; 

(c) If so. the likely date t-y wbich all . 
employ~ 910(\ iDa on daily wases for over 
five yean as on date Vrould be made reaeJar: 
and 

(d) me r("aSODs for del-) ? 

THE MINISTER. OF ST4TE IN THB 
MINISTRY OF PERSONNEL. PUBLIC 
ORIBVANCBS AND 'PENSIONS AND 
M1NtSTER OF STATE IN THB MINISTRY 
Of HOME AFfAIR.S (SHRI P. 
CHI DAM BAR AM) : (8; The number of 
dan, \\faae worters in tbe Sfaff Selection 
Commission witb .ervice of more th.n five 
,oars as 00 31 •• 2.86 i. Dine! Tbis i. Dot 
considered to be larae .. 

. (b) to (d). AI per tbe exiatlna io.true-
tioGa. casual worken wbo are otherwise 
eUI~ble can be cooaidcrcd for appolotment 
.... ''''' Group D ~cao'ioa arial" in lbo 

tame oftlce/otpD.i .. tioa 001,. The Staff 
SelectiotJ Commia.ioD beina a I1DIlIlor.-nlaa· 
nOD 40 DOt have !alae Dumber of Oroup}) 
paUl .piDlt which tbe rqularJaadoD of tbe 
above mcQtioncd daily W4IO work", COUld 
be considered. Since re,ular appolntmcott 
of tbe worker. io qUCItioD spinat Group D 
potts depend. '"'.r-ol,,, on the availabiUty 
of VJC&odcI. DO fixed time framo aul be laid 
dOWD ror tbo purpose. .-

Reeot., of Ioaas ffOlll Neveaber. 
1984 riot .letl .. 

5090. SHRI ANIL BASU : Will tho 
Minister of FJNANCB be pleased to .tato : 

(a) whether the Reserve Bank of India 
Central Office. Bombay bas received repre: 
.entation dated 31 January, 1981 and also 
earlier representations from 'November t 
1984 Riot V icums Assoc;iation. lanakpuri, 
New Deihl' relardinl baraSlDlCnt beiDg Oleted 
out by tbe Banks M.anaaemencs for retovery 
of relief bank Joans in lump sum from the 
riot vic.tims; 

(b) wbether Government have decided 
to recover tbe relief loaos in Jump sum from 
the riot victims tbrouab courts after initiatios 
le,al proceedinp. aod 

(c) tbe action taken by Government to 
remove tne hardships beina faced by tbe riot 
victims wbo are Dot in a poittion to repQ' 
the bank Joans ? 

THB MINISTER OF STATB IN THB 
MINISTRY OF FINAt-iCB (SHRJ 
lANARDHANA POOJARY): (a) RoIervc 
Baok of India bas reporlOd &bat it hal rocei .. 
V~ a reprC$.CotallOD dated 31st JanUAry 
1987 from November, 1984 Riot Vi. 
~ssoclation on 12th February. 1987 roaard-
i~ recovery of loaDI. It bas advised ita 
ROIiooal Office at New Delbi to look ioto 
,be ~plaiDti. 

(b) and (c). R.eserve Bank of India issued 
oecesury luidelines to banka vide it. cir-
culara dated tbe 6th. 12th and J 'tb Novem-
ber, 1984 ~dvisinl them to provide need. 
baaed Joan aui.tance on comparatively softer 
~ and coDdniODs to tbe .ffocied .,.sooa 
In N~lDber, 1984 disturbancca for conti-
awOl/ro ..... blilhio. tbeir productioD, , bUll. 



ness and occupation. It is enviuacd tbat 
such borrowers are to repay the bank .. lo8D 
inatahntDtl fr~m tbe income ICDerated from 
tbolt productive veotures/busincsa and DOt 
from tbe compensation received from the 
GoYernment. The baou rollow~up with the 
borrowers the payment of instalment! as aad 
when they fan duo KCbrdiDi to the repay· 
ment schedule. Howe~et • relief ia tbe 
r.cpayment of bank.. loalls cao alao be consi-
dered by tbe banks on the merita of eacb 
individual ca$c. 

IJoaos to ST, under Self Eeploymeat 
Proa.-.mme for Educakad llaem,Io,~ 

S091. SHill MAUR tCE I< UJUR : Will 
the Minister of FINANCE be pleased to 
atate : 

(8) the number of Scheduled Tribes 8iv~n 
loans under the Self Employmeot Scheme for 
Educated Unemployed in Orisaa durio. tbe 
last tbree yean; 

(b) the total amount disburscd j year- wise; 
and 

(c) w~tber tbe earmarked (arlet has 
been acbieved. if not, tbe reason therefor? 

THE MJNISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR· 
DUANA POOJARY): (a) to (c). Re.~erve 
Bank of India repQrtcd tbat as tbere was no 
Bub·taraet till 1985·S6 for S:beduled Castel 
Scheduled Tribe beDeficiarie~ under the 
Scheme. tbe present data reporting system of 
tbe baDks does not gcnerale iorormathm in 
the manner asked' for. However. with etTect 
from 1986-87. tbe GoveTnment of India has 
decided that atleast 30 per ceot of tbe sanc-
tions will be in favour of Scheduled Castel 
Scheduled Tribe beneficiaries. 

Tbe taraett achievement and tbe amOUDt 
'Of loan sanctioned by tbe banks in tho State 
ot Otis.. ~urinl the Jast three )'can are 

" 
aiven ill lbe roUowiD8 table : 

. 
Years Taract No~ of C'aaes Amount . of 

saoctionod loaD IUC'" 
by bank_ tioocd 

1983-84 8600 6823 
1984-85 7000 7S99 
1985~'6 9300 87S7 

(lU. io lak.bt) 

1368 .. 62 
170].6' 
2039.64 

--. --------- .. "~,,--,----

Source : Reserve Bank of Indla/Miniatry 0' 
~odultry (Data provis4oaaU . . ,. 

Ser,'ees of .. peru ID P ........ 
Coaa.'UioD 

5092. SHill N DENNIS: Will the 
Minister of PLA NNING be pleased 10 srate : 

<a) whether Oo\'eromcnt propose to scaaro 
the K'rvict$ of ex~rc8 10 ~ariou. heJdi to 
assist tbe Plnnnifl, Commission at various 
stases of the plan prosrammel of States; and 

(b) if to. the deCails thereof? 

THE MINISTER. OF STATE IN THB 
MINISTRY OF PLANNING \SURf SUKH 
RA1\1) : (8) and (b/_ Servlccs of experts ia 
vafU.)US field. are obr.ined by the Planniua 
Commission (rom time to time to tar,., out 
Itudie!\ in connection witb formulation of 
PlaDI, 20 posts or Don~oftkiaJ COIUu.ltaot. 
have befn created for tbis purpose. 

DeputatJoo of en.taI tea. 10 
Koak .. realOli 

5(·93. PROF. MADlfU DANOAVATB: 
Will the Minister or ENVIRONMENT AND 
FORESTS be pleased to state: 

(3) whether a CeotraJ s1udy team is pro-
posed to be sent to tbe Konkan rqioD of 
~tabafa')btra to Itudy tbe advertc cnviroa-· 
menIal efrect or larp tealc deforelt.tion; aDd 

(b) if 10, tbe concrete atops propOlO4 to ,. 
. ensure that tbe cDviroomeotli couditlool la 

tbe roaioo are improved ? 

THE MINISTER OF STATE IN THB 
MINJStltY . Of BNVlllONMBNT AND 
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FORSSTS (SHa) z. a. ANSARI): 
<a) and (b). No. Sir. However,. tbe foUowiD, 
are tbe major .1epI talen to prevent 
deforatatioe : 

(0 RofonltatioD of cJeirade4 fOl'Cltl. 

(U) AtJ'or ... tJoo of wute·laoda to 
"",uee bioloaical pr_ure on Gist-
iDa fomtl~ 

(iil) Development'" or iDrrustrueturo ror 
the protection of forests from biotic 
lntorfcrot:lC». 

(iv) Creation of NatinDaI Parka and 
Wildlife Sanctuaries. 

(v) Implementation of the Forest 
(Cooaervation) Act~ 1 980 to check 
divmioo 01 forest land for DOD-

rOfCilt. purpoa«. 

(vi) l .. ue of Iuidetinet 'rom the ceotre 
for the better maDqement and 
protection of exittin,' forests. 

(vii) Development of alternalive sources 
for domestic merJ)'. 

(viii) Substitution of wood by alternative 
material. in pactio" railway sleepen 
and buUdiDI CODI.ru<:tioD. 

5094. SHftl MOHANBHAI PATBL: 
Will tbe PIlIMB MINISTER. be pleased to 
state : 

(a) Whetber Government purpose to tel 
up an autornic CMfJ)' plant in Sauralbtrt 
realon or o Qjarat duriq the Seventh five 
Year Plan; 

(b) if 10. tbe dotaUs aJonawltb the Joca .. 
tion of the pl.nt; aad 

(c) if not .. the reuona therefor and tbe 
criteria adopted by Oovernmeot for _tiDe 
up IUCb 1)laQ" at variout placet in the 
Country? 

THB MINISTS'" OF STA TB IN TaB 
MIN1STl\Y OF SCISNCS AND TECHNO .. 
LOOY AND MINISTEll OP STATS IN 

THE DEPARTMENTS 08 ocaAN DEVB-
LOPMENT, ATOMIC· ENBRGY, ELEC .. 
TltaNICS A'ND SPACE (SURI K .•• 
NARAYANAN): (a) to 'c). The report 01 
tbe Site Selectioo Committee relatiD, to tbe 
Wettern Electricity Rt.ioft. or wbicb aUjamt 
is a constituent state, i, under CODIideratioo 
of Government. 

De .. tatiOll of 1ndI .. F ...... t &err .. 
omcc ... abread 

'09'. DR.. T. KALPANA DEVI : Will 
the Minister of ENVIRONMENT AMD 
FORBSTS be pleased to state : 

(a) wbotbcr o01cers of the Indian Por.t 
~rvice are allowed foreign deputatioo: 

, (b) whelher such deputat;oDs result in 
lbol1lJe of traiDtd penoODe'J in lbe country: 
and 

(e) if to. steps proposed to remedy tbe 
"ituatloo? 

THE MINISTER OF SY"TE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRl Z. R. ANSARI) : (a) YOI, 
Sir. 

(b) No, Sir. The Dumber of IodiaD Porat 
Service Office.n 00 foroisa deputation it vcry 
few. Further, officers are deputed for alliin-
ments abroad for limited periods, at tbe end 
of *bicb their return to India it iD .... 'cd 
upon. 

(c) DOOI Dot ariae. 

5096 .. SHill P. M. SAYEED: Will tbe 
Minister or PINANCB be ploaaed to atlte : 

<a) wbether Government have aDDOUDced 
amftCIty ICbome declariOl Dot to initiate aD7 
ac.liOil UDder the pro"isioDl of tbe Gold 
(Control) Act if the licensed &Old ,,_leta 
disclOM the poaeuioll of Sold'in au, form; 

(b) if 10, the detail. of tho lCheaae; 

(c) ~ber &01 date baa bleD ftxe4 upco 
wbkb die -.o-tr would be eperatht; M' 
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..(4)' the aumber 01 IOht HceDied deale ... 
.bo ltave dOelarcd tbe posaeuioD of BOld so 
far , 

THE MINISTeR. OF STArn tN THB 
MINISTRY OF FINANCe (SHRI JANAR-
DHANA POOJARY) : (a) Yel, Sir. 

. (l») Under .be provjajou of Section J 6(') 
of tbo Gold (Control) Aet a Licensed Gold 
Dealer is required to mate a declaration witb 
die Gold Cootrol Officer in respect of tho 

,_possession of any lold (primary lold. anicle 
and oman1enu) ~sessed. beld or ~oDU'olJcd 
by bim in any capacity otber tban the capa-
city of a Licensed Gold Dealet. In the con-
text or tbe amnesty scbeme under the Inconv= 
Ta~/Wcaltb Tax Act Government decidccj 
that DO penal action (includina pr~ecutioo) 
will be initiated under the provisi0D5 of Gold 
(Control) Act 'pin't a liconsed Bold dealer 
in calC a simultaneous declaration is made by 
bim under tbe amnesty scheme reaardiog tbe 
possession of sold under the relevant provi .. 
lion of the Gold (Control) Act. 

(c) . Tl;:te scheme was operative upto 
31.3.1987. 

(d) Since the scheme ",as operative till 
yesterda.y i.e. 3 1. 3. t 98 7. tbo dattt i. not 
available. 

OpeolDI of baok braodles 

5097. SURI SIMOM TIOGA: Will the 
Minister of FINANCB be pleased to state : 

(a> tbe number of branches of nationali-
aed banka opened. durinl the year 19&6 .. 8 7. 
StatO:wiae; and 

(b) the total Dumber of SC/ST candida· 
.. appoiated in tbete btaochet with details ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJAR Y) : (a) Reserve :8Itnk of 
Iodia baa reported tbat as per the ioforma-
tion so far received, the 28 Public Sector 
,Banks b4d opened J 28 brancbes in differen t 
acaces/Uafotl Territories duriD& 1"6 .1 per 

dettdla ,Woo below : 

Name of Statel No.ofbraDcbel 
Union Territory opeoed 

Andbra Pred_ , 
ADam 9 
Bihar 14 
Oujarac 4 
Haryaoa 4 
Himachal Pradesh I 
Kamalaka 1 
KeraJ. 4 
Madbya Pradeth 10 
Mabarasbtra 24 
NapJand 1 
Orissa J 
Puojab 1 
U ttat Pradc:6b 19 
""cst Bengal 23 
Arunacbal Pradesb 2 

Deihl 4 
M.zotam 

Tot .. l; 128 

(b) RClCf\'atioD for Scbeduled Castes and 
Scbeduled T{ibes are pot apphcd by ,be 
PubJic Sector Bank. on brancb·wise bali •. 
The d.'a reporliD, sy.tem of banks don oot, 
therefore, acoeraCe information aD tbe manuel' 
ask.ed for. However. accordiq- to tbe latest 
available information, durinl 1985. tbff 28 
Public Sector Banks ... Iul.d recruiwd penon. 
beloolioa to ScboduJed Castes and Scbeduled 
Tribes as pet det.U. Jet out below : 

Clllqo,y 10 which 
,«",It,d 

(0 Officer. 

No. 0/ fH'$01U bttlo"ll", 
to StMdukd C.'4' atul~ 

Sch#dIJ6d Tribe, 
r.Q'ul.,d 

J 

.'0 
(Ii) Clcriw cadre 61 l2 

(iii) Stab HalT 3406 
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. 
509 •. SHI\l R*ADHAKANTA DIOAL: 

Will tbC Minister of FINANCE be pleMtd 
to .tate : . 

(al the rote pl.~d by baokl In tbe dew-
lorment of e.'tern rqion cOlJlpri,inl the 
Statol of Orissa, Bibar and West DenIal: 

(b) whether tbeM States bave IC)fl1e basic 
problema 00 the IMm froot; 

(e) if 10. the ttep, prop05~d to be taken 
by hank. to fu'ftl tho expectation of tbese 
State1' in 'arm sector; Ind 

(d) the details tbereaf' 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR .. 
DHANA POOJARY): (a) Bat'ka have brcn 
provid;nl credit for devt"Jopment ()f _,rictal-
ture and .. allied aClhi'~e.. int'ustriet and &C"r· 
\'ICe leCtor in the Ea~tern Relio" tompriaif)1 
the Slate. of Orissa, Bibar and \\'cst 1k".aJ, 
as in the otber partl of tbe country. 

(b) to (d). National Bank I('r Agrku1ture 
and !tufa! nc"ekpmrot (NABARD) hal 
iodic.,td that some of tbe' ~Iic rro~letnl 
facing the ea"'tcrn R~ .. ion on the (arm front 
are Irowing ptenure of population on land. 
fra~rn~nt.tion 01 boldinp. poet wa~r 
m~naaement and inadcquste drain.,e result-
ing ill water· lOUina. ioedtquate input deli-
very /marked"I facilities tiC. ReSt'tve BaDk of 
Jndla (RBI) jOlPtly with NABARD appOinted 
a Committee on a,ricullut8f I)todUC7tjVity in 
Eastcf4ft Rqioo in 'MaJeb 191) under the 
Chairmansbip of Dr. S. R. Sen to identify 
the con~t"ints in ac:hievina the pot~ntio"at 
levels of aariC\;ltural produotion and lUUt'lt 
remedial rne.surta. The Committee baa 
recommended thai the Ilasic strettay for 
lOuoduc;ioa intensl\le •• riCOltura' prlctkeJ in 
the Ea.tern RqIOD hn to be tbroUlb iofr .... 
truetur.' development by makil'll masaive 
investments on proerammet for ... 6r 1ihecJ 
deveto~t. irrilation, flood control. 
draiosle. water mlna'~l1lent. po"er. testa· 
rc~. eAt~ion. input supply; t{8nspoTt, 
marketlDa. proettsi", etC. AI on a number of 
these r~"mmeod&tIoDI, tho ~~l'DCd Sllte 

Oovenamtota. are required to ta.· deetlicift#l 
aDd decide lb. P'l'iori'iot for allacattoa of' 

~ rnoutCft durin. the Scveoth PMo. "*' 
reco8lmeodadoo. bave .trcad7 beea broulbt' 
to the notice of the CODCerned Stater Oowrtl·· 
ments for takio, appropriate action. The 
banks have alto been .dv~d to prepare 
bankabl. scbemea and include tbem in their 
Anona I Action Plant under the Lea4 Beet 
Scheme. 

lOBI «eIIt to '''''''''ee .. A ...... 
Pradetb 

5099. SHRI C. SAMRV: Win, the 
Minister or PI~ANCE be pleased to 
Itate tbe amount liven as credit by tbe Indus-
triftl o.velopmeot Bank of India to various 
industries in Andbra Pradesh duriaa 198. 
and 1987 ? 

THe MINISTER OF STATE IN THB 
MINISTRY OF FIN.t.NCE (SHI'tI lANAR-
DHANA POOJARV): The lAdaltrial 
D~vejopment Bank of India has reported 
chat indirect JOla assistaBee sanctioned by 
it to various industries in Andbra Pradesh 
duriDi 1986 and 1987 (January 1987 to 
Marcb 1987) was Rs. 69,24 crores and 
Rs 3.7 t crores respectively 

Afforestation proaramme III 
• ADClbra Pradesh 

5100. SHRl S. PALAKONDllAYUDU: 
Will tbe Minister of ENVIRONMENT AND 
PORESTS be pleased \0 state : 

fa) wIletber Oovemmlftt 1M". accorded 
permission to 80 afforeatanon pr~ of 1M 
Andbra Pradesb Government for areenina tie 
Mavity deforested and denuded atea'S lor-
toundinl the twin cities of Hydorabad aDd 
Secunderabad;and 

(b) if 50, tbe detail. tilercot' &ad .. t .. t-
ed cost of the Project ., 

THB MINlSTEll OF STATE, IN THB 
MI,,"~'t~Y OF ENVIRONMENT AND' 
FOkBSTS (SHRI Z. It. ANSAIlf): Cal A 
ProjtCt prop 0.1 to be jmplemeoted b,. 
V.riet, of ........... 00. and ('()C)fdt .. te4 '" 

. a VohIdtaa Orpn~ .. tM4 CltEfANA 
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I., creatiDa a peen bett by tree pJjntina 
arouact the twio cities or Hyder_bad atJd 
Secuoderabad hu been posed for a.istanee 
to tbe GowlllmeDt or tbe Federal Republic 
o(~. 

<b) The Project period is t 0 yean. The 
Project en\'iSl.e! an outlay of Rs 15 crores. 
&tetea. assislance is npected to be 
RI. 10.50 cror~ and tbe balance iDVtstment 
of R.I. 4.50 crores will be .moted by 
CRSTANA. with the iavol'Jement of the 
Government Depal"tmefns. Tbe· Projects 
pbYIica1 tareets are : 

1. Block Plantations 25,000 ba. 
2. PJa,ntio, 01 fieJd bund$ . t .000 bat 
3:. Roadside PI_otin. 

4. BeauUr,ioa walcr courses 
5. Institutional Plantiot 
6. IDdultrial area p~antin8 
7. RecreAtional (area) 

PJantiol 

210 Kms. 
876 bat 
9S0 bat 

1,000 bat 

14,' 12 ha. 

8. Hou.hoJd Plantinl I millioa plants 

c ... peadlag with Ceetral 
~J.f.tratJve 1rrJ~I' 

5101. SHRI KAMLA PRASAD 
SINGH: WiJJ tbe PRIME MINISTER be 
pleued to state : 

. (8) number of cases s)ondiol with tbe 
Central Admioltrative Tribunals-Tribunal .. 
wise .s on 20-3 .. 1987 and atcps taken to 
diapose tbem of speedHy; 

(b) wbother Government propOJl to in-
crease the cumber or bench_ of the tribunals; 

(c) whether tbere is any propoaa) to 
cooatruct a Dew buUdinl for the Principal 
Tribunal at New Delhi; and · 

(d) if 10, details tbereof ? 

THB MINISTER. OF STATS IN THB 
MINISTRY OF PERSONNEL. PUBLIC 
GIUBVANCES AND PENSJONS AND 
MINISTBR. OF STATE IN THE MIN1S. 
TltY OF HOME AFFAIRS (SHRJ P. 
CHIDAMBAltAM): (a) A Itatement show-
loa the poaitioD of" cues pendi,.. before 

\l'8riftt Beoe:hea of tho Central AcfJnlDJttra-
tlve TrJbuDllu 00 1.3.87 is Ii". 'below. TIM 
&autes a. on 20.3.'7 .,. nOt available. 

The rufeUl stops taken to dJlpoIO of 
cues quickly by tbe Contral Adminht ... clvo 
Tribunal jnclude c:lubbin. of eaKl IDvol"lna 
eoUlmon questioos of 1&"" aDd facts peodlD. 
before va tlou. Benches or tbe Tribuna' f 
allow;". minimum adjournment· of cuea, 
limpUfyiol procedure of court wOIk aDd 
allowing wtitten arsumenb to be fiUed by the 
parties instead or oral araumeatl wborever 
possible. 

(b) There fs • pr()J)OlaJ to set up. Bencb 
or' the Central Adm'lliltrative Tribunal a' 
Ernakulam. More Bcncbe$ of the Tribunal 
win be set up at other .. cationl._ and when 
there is sufficient work"toad to justify locb 
Beach •. 

(cl There is no proposal at pretenl. 

(d) ~ not arist. 

Stat ... , 

St. No. Name of Bench Cate. hodin, 
.......___ _____ Io .. 

L PriDCipaJ Beach 1692 
2 . Ahmedabad Bencb 1482 

3. Allahabad Bencb 2146 

4. BanptoN Bench 04S1 

S. Bombay Bencb 0913 

5. Calcuua Bencb 1961 

" Cbandfaarb Bmc;b 0760 

8. Cuttack Beacb OJ90 .. 
9. Ouwahati Bench 0248 

10. Hyderabld Beacb 1458 

1t. Jab.lpur Benc6 0948 

12. JodhP\lf Jeocb 2220 
13. Madra. Bencb 1168 

14. P.tn. Benell 0"1 

Total 17401 
........._._..__ .._ .. ............,,-... "'"¥ .. ~ 
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........ c ....... SC/ST Ie rterIItt8eat 
of AnIetI Gaa .. 

5102. SHill RAM PYARB PANIKA: 
Will .. Mini.ter of FINANCE be pleased 
to .tate : 

Ca) whether reservaUoDl 'or Sebeduled 
Calte/Scbeduled Tribe ea .. aervicemon in tho 
recruitment of Armed Guards II provided 
for fa tan nationaJised ban"'· 'ndudin, 
Allababad Baok, and 

(I)) if not, the reason. therefor 'I 

THE MINISTER OF STATE IN 
THB MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY); fa) and (b). 
Tho reserlation, for Scheduled Castes, S<:bc· 
dufed Tribes and ex"scr\'icemcn ia provided 
for in the recruitment by nadonalised banks. 
indudinl Allahabad Bank, to their tub- staff 
cad,e whf,h includes Armed Guards. There 
II, bowover. no separate reservation for 
Scheduled ('..al'e/Scheduled Tribe candidate. 
within the ex·tefvicemcn catqory. 

I a .... -cadre tra .. f~r of All 
ladl. Ser,i~e oI:Ikerl 

5103 SHRI PRAKASH V. PATIL: 
WiIIlbe PRIME MtNISTER. be pleased to 
Itate : 

. (a) whether Union Government ha\'e 
asked Sta~ Government' to consider .,mpa· 
tMticaUy tbe 1'Cqunu for int~ .. C'adre transfers 
amona ofIlcen of' AU hid •• Ser\'i~.; 

(b) whether State Ooytrnmmts ta"e lon& 
in rorwardin. such requrs'tl to Union Govern .. 
ment; and 

(c:) If 10. Itepa propose in this rel-rd ? 

THB MINISTER 'Of STATE IN THB 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PBNSIONS AND 
MINISTER. Of STATE IN THE MINISTRY 

OP HOMB AFPAIRS (SHRI P. CHIDAM. 
BARAN): (a) The Government entertain 
roqueib for inter-cadre tranlfer onlY 00 tho 
around 01 muriap, Irom officcrs of All 
lodi. Services, who are borne on different 
cadres, in order to brina tbem loaether' to 
lead • healtby family lifo. Care is, however. 
takea to casure that. as (at .as polaible, the 
officer concerned does not net transferred to 
his/ber home State. State Government w~ro 
jn(o~med of Ihis 'n May t 198). 

(b) No complaint bas been received io 
tbis reprd. 

(e) Doea DOt arise. 

Depatatl- of oftken Gf Ka .... tak. 
Cadre to Ceafre 

5104. SHRI SRIKANTA DATTA 
NARASIMHARAJA WAOIYAR: WIll the 
PRIME MINISTER be pleased to state: 

(a) tbe Dumber of Indian Administrative 
Se"ia-s and other allied services officen be· 
lanain, to K.rnataka Cadres potted at Centre 
at present; 

(b) since when tbose officen bave been 
on deputation: aDd 

(c) tbe delaU,. thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OP HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): fa) The number . of 
Karnataka cadre officen btlonainl to the 
Indian Administrative Service and the Indian 
Pollee Service .rvina at the Centre. in posts 
coyer~d un<.1cr 1bt! Centfa' Stamol Schemt". 
are 40 and 6 re~"eclively 

(b) and (c). A It ate_et\ ( ift4icatina tbo 
requisite information is ,iven below. 
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Statem .. t 

LI3t of KarROIGlca CatJr. offic"' b.lolfgUtlIO I.A.S tIIId /.,P.S., 1.P.8. ,.nlq 
III tIN C.",. In po." cove"d ""de, ,116 Cntt'GI Stll//ittl Selt.",. 

--
S1.. Name Year of Date from wbich 
No. allotment lervin. at tbe Centre 

--.... ,...._.-..-"' ....... 

1 2 3 4 
- ........ _- ---- -_ .. ..__ ... - ... - --- -.... - -

t. M. K. Vcnkatcsban 1952 16.12.198S 
., 

2. P. It. Dubbasbi 1953 1.7.1977 

3. S. Varadan 1954 2.12.198S 

4. S. K. Warrior 1957 4.7.1983 

S. G. V. Vilbwanatb 19S8 3.5.1982 

6. O. A. Narayan t9~9 1.2.1985 

7. A. M. It. Moses IQS9 ! S 4 19fi 6 

8. V. Kriabnao 1960 13 8.1984 

9. J. C. Lyon 1960 318.t984 

II. B. R. Prabbakara 1963 2q 7 1985 

11. B. K. Bbattacba1)a 1964 20 12.1982 

12. N. P. SIngh 1964 13 2. J 984 

t 3. J K. Arona 1964 227.19M5 

14. V. Balasubramaoian 1965 12.9198S 

1~. C. T. Benjamin 1965 12 8.1985 

16. K. V. Irniraya 1966 7.8.1985 

17. M. C. Satyawadi 1967 28.8.1985 

18. P. D Shenoy 1967 '.12.t tJS J 

19. Dbireodra Sioab 1968 J 10.1986 

10. S. Krishna Kumar 1969 19.10.1981 

21. K. P. Pandey 1969 17.1.1985 

22. A. K. A,arwal 1970 t 1.4 1983 

23. J. N. Cbaubey 1970 16.7.' 9R6 

14. R Visbwanathan 19" 1 22.4 1985 

25. Ramesh Kumar 197! 19.7.198! 
26. K. P. Sinlh 1971 21.9.1982 

27. A. Sen Gupta 1972 18.5.1982 
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1 

28. 

29. 

30. 

3 t. 
32. 

33. 

34. 

35. 

36. 

37. 

38. 

39. 
40. 

P. B. Mabilbi 

M. L. CbaDdrakeerd 

S. Sudbakar Rao 

Brabm Dutt 

s. CoMuS 

s. M. Acbal')'a 

s. V: Itaopnatb 

A. Du Gupta 

Vina), Kumar 

K. Mukcrjco 

Arvind J.dha v . 

S. DRS Gupta 

K. Ratna Prabba 

3 

1972 

1972 

1913 

1973 

1974 

1974 

1915 

1975 

1975 

1978 

1978 

J979 

t 981 

4 

1.6.1983 

1.6.1984 

2'.9.1.". 
11.1.1983 

17.11.191. 

8.7.19'3 

7.1.1986 

8.5.1986 

35.6.1985 
14.12.1985 

11.8.1986 

10.3. t 986 

22.8.1986 

I.P.S. OIBcen 

1. A. P. Dura; 

2. T. Srioi"uu1u 

3. Jai Prakash 

4. D. I.. Kartbikeyan 

S. Vija)' Slanur 

6. R. p. a.dcaawaDI,. 

1962 

1964 

1965 

J964 

1970 

1970 

16.2.19&7 

April, 1984 

25.5.1986 

AUlUSt. 1984 
1u1y. 1983 

4.8.1982 

I.F.S. OtIken NIL 

{ Trand41 10111 

Propoial fot 8Ct"OIIIItabllity of otIeera 
Ira .... , ... pro~1 

S 105. SHRI VILAS MUTTBMWAR : 
SHRI SAR.FARAZ AHMAD: 
SHRI BHATTAM SRIIlAMA .. 

MURTY: 

WiU tho Minilter or PLANNING be 
pieued to state : 

. Ca) wbether aDY leal,I.lion is coatemp .. 
lated to ftx respoosibiU" 00 official. for 
dolays and irrqularities iD tho execution ,I)f 
proj0ct5; 

(b) if so. the salient ft"aturet theNOf'; 
and 

(c) -beD such 1egjslatioo is propoaed to 
be introduced in Parliament ? 

THB MINISTBR Of STATE IN THB 
MINllTRY OF PLANNING (BHIU SUKlI 



" 
RAM) : (a) No, Sir. As p¢r cx.iatiDl rutes 
and instructioDJ. officers arc alread, account-
able for any irrelularity + wbicb may cause 
delay, in the execution of the projects. Be .. 
lido .. Government have taken further .teps 
10 Improve administrative efflCiency and ~'A 
responsive adllliDistIationH bas beeD made 
point No. 20 of the new Twenty Point 
Proaramme, 1986. Mini'!itrics/Departmenb 
bave ~o iostrw;ted to draw up Action 
Plaos., provide for delegauon of authority. 
systemalise procedures for inter ministerial 
consultations, fix levels f&.>r disposal of various 
categoric.s of cases and their cbannel or sub-
mission These measures endeavour to focus 
responsibilities in individual ca5~5 in Jess 
ambjguous terms such tbat there can be more 
meaningful enforcement of accountability in 
tbe implementation of projects. 

(b) a.od (c). Do Dot arise. 

(Engll~hl 

Fixing or target' to physical terma 

'106. SHRI NITYANANDA MISRA: 
Will tbe ~nister of PLANNING be pleased 
to ,tate: 

(8) wbetber Planning Commission bas 
been advised that targets should be . fixed in 
pbysical terms aod not in fanancill 1crms and 
higher physical targets through admlnistrativc 
efficiency and tecboological inputs should be 
achieved; 

(b) if so. the steps t.akeo to implement 
tbe above suageStiODS; and 

(c) whether State Governments would 
also be advised accordingly ? 

THB MINISTER. OF STATE IN TtlF 
MINISTR.Y OF PLANNING (SHRI SUKH 
RtVd) : (8) The Planning Commis'li(.ln has 
been advised to fix tar-gets in pbysical terms 
allo. . 

(b) One of the main ol"tjectivc'!J of the 
Seventh Plan t 98 ~·90 is its emphasis on 
productivity and efficiency. The development 
strategy of the Plan requires for its success 
substantial improvements and economy in 
resource use. Even i.n allocating investible 
funds io cbo Public Sector, in view of resource 

constraint, one of tbe major eoDaidoratieu 
has been to Jay stress on increa.ot in pro-
ductivity of .he ex.it&tina capital stock tbrouab 
invesCment in replacements, balanc;oa equip-
ment and modernisation. As a result of thii 
crucial empbasis on eftkieDQ)' the Incremental 
Capital Output Ratio lICOR} in tbis Plao i. 
expected to be around 5 whicb i. lower thaD 
tbe trend value of 5.5. 

(c) The auideUnes contained iD tbe 
Seventh Plan are already beina implemented 
by tbe Stales and tbe Uoion Minisuies. Be .. 
sides, tbe Plaonina Commission hal allO 
started monitoring from 1986· 87, tbe finea ... 
cia) and physical prolress of Annual PlaD. 
of States!Ul s' on a quarterly basis in the 
earmarked sectors. The scbeme of ~arm8rk.jJlI 
of outlays is 1180 N:H.g enforced m()re ,trictly 
during the SC\lenth Plan. furtber. Pl.nnw, 
Commission bas also started monitortDI 
maintenance expendature of the States io 
select. sectors". (roeds, po_cr. irrigation), 
outside the: Plan. on an ex.perimental basil_ 
The Finance Ministry has also initiated a 
system of Quarterly budaeti 01 for tbe Union 
Ministries. 

(Tralu/atloll] 

CODIPfta'_ 1'10101 shares aad 
debeotcwes 'or capU.I 

laye.tmeet 

S 107. SHRI SHANTI DHARIWAL ~ 
Will tbe Minister of FINANCE be pleated 
to state that the number of t..'OO~p8Dies whicb 
have. beeD permitted by the Rcaistrar of 
Companies Co issue shares aod dtbeotur. 
for capital investment durina tbe 'at' three 
years (? 

THE MINISTER Of STATE OF THE 
MINISTRY OF PETROLEUM AND 
NA1URAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF 
FINANCE (SHRI BRAHMA DUTT): 
Permjlsion to issue ,baret and debentures is 
liven by tbe Controller of Capital blua 
under the Capitallssues (Control) Act. 1947. 
During the last tbree years from 1984 to 
1986 such permission bas been &iv~o in ~ 
calC of 2} 40 companiOl. 
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Tree ptaatatJoa Pl'0I".". aloDl 

ran ... y track 

S 108. SHttI VIRDHI CHANDEIl 
JAIN: Will tbe Minister of eNVIRON-
MENT AND PORESTS be pJeu~d to 
"ate: 

(a) the prOireu mad. in regard to tree 
plantation proaramme 8100,. railway track 
durina tbe l •• t three ,ean: and 

(b) the PI'OITess made in tbis rrsard in 
detert areas of Rajasthan durio, the .aid 
period 1 

THE MlNISTER OF STATE IN THB 
MINISTRY OF ENVJRONMENT AND 
FORESTS (SHR I Zit. ANSARI) : (11) Our .. 
inl tbe laiC tbre<- ) can (i. e from 1984- 8 S 
to 1986·87} 417.39 lath CRes ba\e bec-o 
planted 00 aaUw.y land a 1008 Rail •• )' 
tracks. 

I. A. S. 

(b) Tbe information I. beiDI colJ~ 
and will be laid on tbe Table or tho HoUle. 

D'_parity 10 .. , ,ea'" 
S109. SHRI SYED SHAHABUDDIN: 

Will the Mic.sler of FINANCE be pleued to 
stare: 

(a) the level of existin. disparity between 
tbe lAS and other An India and Central 
Services; and 

(b) the y~ar of allotment in each All 
India/Central Sc(vice of 'IS &eIlior mOlt 
member bold;na the pOIt of Secreta.." 
Additional Secretary IIDd Joint Secretal, to 
Goyernment of Jodia as on ).1.1987 ! 

THE MINISTER OP STATE IN THB 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE ~HIlI 
B. K. GADHVU: (a) and (b). Two 
statemeDta J and U indica"al tbe poIition io 
respect of pan (8) and (b) tapcctiYely are 
liven below. • 

Central I. P. s. IndiaD Po .... , 
Services SeI'Yioo 

(Bxcludioa IPS) 
Ra. lls. RI. lb. 

-"'_ .. _ .... 
~ 

2 3 4 , 
.... --_ .. _-- - - ..... ..-.--- ...... _ --_ ...... "' ...... ~.---... ---- --------

Juoior Time Scale 2200·4000 2200-4000 2200-4000 2200-4000 

Senior Time Scale 3200·4700 3000 .. 4500 3000-4500 . 3000 .. 4500 
~ 

Junior Administrative 3950-5000 3700-S000 3100-5000 3700"'900 
Orade 

Selection Grade 4800·5100 4500 .. 5100 4500-5700 4·9° .. 5'00 

Super Time Scale 5900-6700 5900-6700 DIG 5100- .'OO·S10C) 
6150 CR •. eoa.er.ator 

'4001- in 



" "'alL 1. 19.' 
I 2 3 

11th year 

or lator) 

, 
"~ 

10 5900·6100 Additional 
Chicf Conser· 
valor 
5900-6700 

c. C. p. 
5900-6100 

Note: Indian Foreip Service (a Central krvice aDd Dot In All India Service:) is OD 
par with lAS scales of pay 8S above. 

8taI ..... t·II 

y.,. of 01/01,.,,1/.,. 01 tlppol.,,,,,,,'111 tM s.rvlce tit ,eS#«.1 0/ Snrlor.moll olJK .. " 
~loItgIng to .,O,U'".J AI/ I"dlo SnviuJ/mojlH CDJ/rQ! &r'V/~.J GI'OIIP ·At on C,,,tral 

Deputalio. 

Service : Seo;or·most officers at t~ Centre in po.l of ---_..--._ ....... ----- .... -----------
Secretary Additional Secretary Joint ~cretary -------.. _ - ......... _ ..._,-~-

t 1 3 4 

I. Aliladia Senicel 

1. lAS 195 t 1955 1957 

2. IPS (Police) 1952 1933 1958 

3. IFS (PORlt) 

II. Ceatnl Ser.lcel 

1. tAUS 30.7.S1 30.12.33 16.1 L5S 

2. leAS 16.11..5S 28.1.57 IO.I.S3 • 
3. IDAS 3.10." 15.4.S7 

4. IRS (IT) 30~12.52 2 12.S9 

5. IRS (C&CB) 27.3.S3 16.6.61 

e. Indian POltat 
Service 26. 7.S 1 16.12.33 26.1.57 .. 

7. IRTS 1.12.50 14.1.57 1"7 
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I 2 

8. IRAS 22. t.SS 

9 .. lR88 3 .. 10.52 

10. IRSMB 26 .. 4.52 

1 L I.T.S 15.11.S2 

11 .. IMP 1".7.59 

13. CPES 36.57 

14. ewES 25.9.56 

IS. IPS (Poreip) 2.~.'2 

- -_ ... -_ .. ___ '--
SC .... l •• C.,.tu/Stlleftled Tribe. 

t'JIIfIloy~ .. la CRt, •• Senlcel 
5110. SHRI ANANTA PRASAD 

11.10.55 

.,. 

J'.II.S2 

... 
1'.2.SS-

25.4.49 

7.5.57 
~ N ______ ... 

ItIJ,Itt. AIUWIJn - ,. 
4 

2 t .9.59 

. .. 
9.8.65 

26.12.61 

... 
••• 

30.10.63 
'. _- -~----

SETHI: \\'ill tht" PRIME MINISTER be 
plt"ascd to ,tatc tlK' total nt.:mber of 
employee$ in group • A' CD' 'e' and tD' or 
'be Ctntr.r St"n'ices IS on the 1 January, 
I q 8 7 and the number of I)CI"$()O out of tMm 
belongina to tbe Scheduled Castes and 
Scheduled Tribes with t~if perceDtqe to 
the to,.' number of employe-t"S 7 

THE MJNISTEIt OF STATB IN THB 
MINISTRY OP PERSONNE~ PUBLIC 
GRIEVANCES AND PENSIONS AND 
MtNJSTfR OF STATF IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM) : Since infC'rrnalion is to be 
Cf'n«t~d from all Central Government UDit_, 
offices all over the cC'unu y; tbe fiauret 
relatina to J .1.87 are not 1~.;lablc yet. TIle 
-atest information complete in an respects .a 
00 1. J .85 is liven in the staulnCot below .. 

StatetMltt 

TIw ,,,p'lunlation 01 Scltt'duled c.$t~, IJItd Sclt6tlulM TriM' III Ce""al Gt'H/'''''''.' 
&,,"C«I lU Oil 1.1.198' 

------------.-----------------------------------------------
S 
No. 

I. 

2. 

3. 

4. 

Group 

A 

B 

C 

D 

Total No. of 
Emp'o)'~ 

S 7.849 

69.063 

2n,03.30t 

11.39,691 

(BscIudiDa Swcopers) 
-... ~ ......... ,.,- .... -_ .. ------------
Total 33.69,905 

Scbeduled 
Caste. 

4.228 

6.932 

2.98.06S 

1.57.'31 

S,67.1.56 

7.30 

10.03 

14.87 

2080 

16.13 

Scbeduled 
Tribet 

1..001 

1.089 

14. 1 ~ 3 

70.668 

1,56.9t 1 

l. 73 

1.57 

4.20 

$.70 

•• 6.5 
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I.pert ..., 01 V ..... _·boa,. 
eagJaes for flllaer •• 

, 1 t 1. SHRI A.. CHARLES: Will the 
MiDiller 0( PINANCE be pleaaecl to atalc : 

(a) the perceutap of duty levied 00 tbe 
import of Yamaha out-board eoainet u~ by 
traditional fishermen for fisbin,; 

(b) whether a proposal bas heeo received 
(rom Government or Keral. to exempt tbe 
Yamaha eolin. from import duty: aDd 

Cc) it 10. the acrion taken by Union 
GoYemmeot io tbe matter? 

THB MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI JANAR-
.DRANA POOJARY): <a> Total customs 
• ..,. levied 00 import of aD), out-board "Del. used by traditional fishermen for 

. MinI. II 85 per cenl ad FolonRJ. Ho-.ever. 
total CUStOl'D1 doty leviable on out- board 
mown imported by any Slate Fisheries 
Corporatioo for thment to boats u~d for 
..... , operation and falling uoder customs 
tariff bcadioa 84.07 is 81. ~ per cent lid 
f'oIo~."'. 

(b) aDd (c). The Government of Kerall 
bad forwarded certain representations in tbis 
reaard. The Government does not propose 
to exempt out-board engines (rom import 
duty. However. tbe Ministry of A&ricuJture 
(Department of A."euhure and CoopcTation) 
have evolved a scbeme (Itattin. from 
1986·17) for lubsid,sing tb. cOle of out-
board cOlmes io tbe maritime States/Union 
Territories durin. tbe VII Five Year Plln 
(19IS·90). 

Ese1DptiOD rrom customs duty aDd 
.. ael tas on Import of aarJeuI. 

tara I maehiDer)' 

5112. SHRI PRAKASH CHANDRA : 
SHRI SUBHASH Y ADA V : 
SHRI DHARAM PAL SINGH 

MALIK: 

Will tbe Minister of f INANCS be 
'pleuod to state; 

(a) whether GovernmoDi propote to liVe 
cumptioo from custom duty and sales tax • on tbe import of machinery for aaricultur.l 
processiol unit; aDd 

(b) if' not. tbe reatOD. thereof 1 

THE MINISTER OF STATS IN THB 
MINISTR.Y OF FINANCE (Sml JANAK.· 
DHANA POOJARY): (a) and (b). The 
informadon to tbe extont possible is beinl 
collected and wUl be laid on tbe Table of tbe 
Hou ... 

S 113. SHRJ PRATAP BHANU \ 
SHAR.MA : Win tbe Minister of FINANCE 
be pleaa.ed to state ~ 

(a) the- total Dumber of loan cases 
sanction~d hy Oiltricl RUT'81 De~C'l('\pment 

Agencie1 (DRDA) under Intfgrated Rural 
Df!'vrlopmf"nt proaramme durina the lasl two' 
yean of ... "Urr~nt plan period; 

Cb) statc-wile detaifs thereo~; 

(c) tbe number or actual beneficiaries 
who have recived the sanclioned loaD 81Tl(\Unt 
and subsidy as on 31.3.87; 

(d) the Dumber or cases still peodin. 
with the banken without d.lburSC'mcnt; and 

(e) tbe details or unutilised subsidy 
component I) ing with DR DAS ? 

THE MINISTER OF STATE IN THE 
MINISTRY Of FINANCE (SHRI JANAk· 
DHANA POOJAR Y) : fa) to (e). Se ..... wist 
details of Dumber or beo.&iaries ... isted, 
subsidy and term credit disbuned under the 
Intcarated Rural Development PrOlt1UJllllC 
lIRDP) durin, tbe years 1985-86 and 
1986-87 (opto January. 1987) (provisional) 
are liven below in atatement 1 and statem~t 
II respectively. The prescDt data collection 
system does not lonerate information relat~DI 
to number or sanctioned ca.. peodln. 
disbursement aDd amount of sublidy 
remainiDa unutililCd in tbe manner asked 
ror. 
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S ........ ·I 

SI4t#WQ. .ttllb of.llllllf.l¥,. of btI_/ilJI4rI.1 ollilled.. suhlldy a"d term credit disbu,sed 
""., III, Intqrat«l Ru,al Dewlopmf'nt P'IJff'Dmm.,,(IRDP) during the yea, 198j·86 

81. Name of tbe 
No. State/UTI 

I 2 

1. Andhta Pradeab 

2. Assam 

1. Bibar 

.. Oujarat 

5. Haryan. 
6. Hil'l18J;hal PradC''Sh 

7. J & K 

8 Kamataka 

9. Keral, 

10. Madhya Prade",b 

1 I. Mabarasbtra 

12. Maolpur 

I J. Mepala ya 

I 4. Nalaland 

15. Orilla 

16. Punjab 

I 7. Rajasthan 

,g. Sikkim 

19. TamH Nadu 

20. Tripuf. 

21. Uttar Pradesh 

22. West Bonsai 

23. A A N Islands 

2". Aruna~bal Pradesh 

2 S I C~ndi'3.rb 

Total families 
assisted (Net) 

3 

181726 

51843 

370610 

99117 

48496 

33397 

24424 

148194 

71044 

239144 

190174 

7643 

7096 

S217 

171{)69 

64612 

t040503 

2t85 

203\41 

1.778 

5B0802 

141782 

742 
8344 

,16 

Utilisation 

4 

3 t 38.96 

808.06· 

4330.57 

1095.65· 

804.53 

459.19· 

99095 

2813.49 

3336.09 

135.21 

177.94 

143.77 

1446.8'· 

872 18 

t lS4 23· 

t 1.75 

1925.36 

t 14 44$ 

1814 29 

1522.8" 

8 ~4$ 

153.56 

NA 

(Provisional) 

(Rs. in laths) 

Total 

------------
5 

4697.51 + 
946 73· 

7~30,68· 

1450.10· 

1409 1 t 

5S0.00* 

533.86 

2609.16* 

34'3.11$ 

6740.51+ 

6058.09 

26.27· 

NA 

NA 
1704 77· 

1703.36 

1906.8S • 

4099 

5122.68 

~39.71S 

14319.67 

24~4.1 3 

1 s. 24$ 

0.17* 



. , ............ APIlIL i. tH' ........... 84 

I 2 .. ; 
'\ 

26. DaN HawJi 677 1.16 12.94 

27. Deihl 214' 39.'8 10.09 

21. O. D. a Diu 70'2 86.61 NA 
, 

29. wklba4weep 554 33.1 J 2'.65 
30. Mizoram 2623 127.05 M~ 

31. Poodkbeny 3142 3TJ)2 1864 
~' .. -- _ .......... _- .. ~ - _".... ....... --- ~~ -- ___,_"II-- ...... __ , 

All Jadia 2822993 3667' '2 60627.46 
-- - ....... - - - ------

NA-Not available. 
·-Ittt'ormadoo Upto Peb., 1986 
$- ft "Jan .• 1 '86 
+ -Break up wilt DOl tally with total u information for Cooperative .cd Commercial 
Baok. i&: for dlfl'ereot months. 

8 ...... 0 ... 11 

S'tJlrNl. .'tJlb ()/IIII",bn o( IJ._/lcl.,., QI1I1I«I. Jllhl'dy and t""" t:r~dll 
dIIbwJ«l un., lh. I,,'qrolrd RIII'.lI Dn.Jopmt'"t P"'J6rtJIf'IIM (tRDP) dJlrl"l 

,h. y.o, 1986-87 (llpto JOltUMYt /987) 

51. Name or the 
No. States/UTI 

I· 2 
, 

t. Andbra Pradesh 

2. A .. m 
3. Bibar 

4. Oujarat 

5. Haeyana 

6. Himachal Ptadeth 

7. J A It 

I. K.arpataka 

Total 
famiU. 
aHiated (NOI.) 

3 

183520 

37490 

361015 
109317 

33946 

30204-

'1133 
107011 

11091l 

(As on 2· 3 .. 1987) 

(Ra. in lubs) 

UCilisation Total 

3 5 

3426.27 5025.60 

66701-+ 791..43+ 

3lI0.89@~ 6098.17di" 

1693.77 241968 

'71.31- 950.7'* 

, 13.$8 68465 

39965 ~3'.96 

1621.22· 2813.6'· 

1774.58 "", o. 
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I 

10. M.d..,. ..... 

t I. Mabarubtra 
12. Maaipor 

13. M .. ..,. 

14. NaplaDd 

1 S. 0risIa 

16. Punjab 

17.. R..julbaD 

18. Sikkicn 

J 9. Tamil Nadu 

20. TripUra 

21. Uuar Patdesh 

22. Welt BeopJ 

2]. A ~ N I.lands 

24. Aruoacbal Pradeab 

1 S. Chaodiprh 

26 0 &. N Haveli 

27. Delbi 

28. o. D. &. Diu 

29 .... ~tbadweep 
30. Ntsonn 

3 J. Poodicberry 

AU India 

2 

2$'741 
160,41 

9101 

.'8. 
2534 

114476 

41278 

79411 
2272 

185379 

810S 

477773 

140S83 

1181 

5909 
131 

700 

.3301 
8041 

230 
6919 

2649 

2'25504 

.-lnformat\Oo till Dcc.mbcr, 1986. 

$- 'It .. _ 
" .. 

NR - Not l\c,orted. 

(7N1t6Iatloft) 

October, 1986. 
Aupst. 1916 • 

't 14. SHill OILBSP SINGH BHURIA : 
Will tbo M illiltCt .of WBLPAltB be pi_Jed 
to ... IO: . 

, 4 

3374.56 7179.05 

21.J3.72 SO.42.32. 

21'.43 ~'.2' 
179.01 ••• 

77 .. 05 ... • 
1476.65· 118 t~7" 

610.07 1"9.'9 
1034.43· 1454.17· 

21.16 '3.'4 
3024 .. 0tS '517.45 

24'.32 312.1. 

7828.40 13021.0' 
2038.29 3392.99 

5 .. 8'·· 41.60+ 
t 51.90 O.81@ 

1.42- 462· 

9.22 17.99 

64.45 134.45 
104.59 NR. 

9 .. 27$ ".1.$ 
223.58 

37.12· 50.00· 

315.0.1. 62120.99 

@-joform'tioo UD November 19' 6; 
+- ., If September, 1986. 
... -Nil 

(a) whether the fUbdt fot, TrlNI lub-
Plan aDd Special Component Plan are alv.a 
dimGt11 tG the benelciada; 

(b) if DOt. tbe .... ..,. tbotofori 
(c) -betber State OOvetftlDeDta IlDd it 

difliCult to utlUe tbe fuads -"""out heOeIIrrt 
infraltructQl'e; .D4 



APRIL'l. 19.' as 
(d) wbother Scbeduled Tribes benefi-

ciaries do not ~aet aoy benefit di~tJy or 
indirectly' from rqional dnelopmeot 
schemes '1 

THE MINISTER OF STATE OF THE 
MINISTR.Y ,OF WELFAllB (OR. 
RAJBNDRA KUMARI BAJPAI): (a) and 
(b). Funds earmarked under Tribal Sub-
Plan and Special Component Plan by the 
State Governments and Union Territory 
AdminisllatioD arc meant '0" scbemes for 
development of Scbedul~d' Tribes and Sche .. 
duled Caste! respectively" Tb«e fund. are 
cbaonelised tbrousb tbc' sectoral departments 
and field aaencics. 

(c) States to seDera) do nOl experience 
any difficulty in utilising tbe funds since 
achemes under lSP aod SCP aJso 'oelude 
infrastructura} development. 

• • (d) Th06e of the rC"g,onal development 
scbemes which are jnclud~d in Tribal Sub· 
Plan benefit the Scheduled Tribes. 

. (E",lish) 

Eu~iroomeot.l ciearaRCe" of \"arlous 
projects iQ Mabaralb .... 

. 511S. SHRJ HUSSAIN DALWAI : \ViII 
the Minister of ~NVIRONMENT AND 
,FOR.ESTS be pleased to ~tate : 

<a) whether many sanctioned projects 10 
Maharasbtra are held up OD account of non. 
clearance (rom environmental point of view; 

.. 
(b) whether the State Governmenr has 

to give land for. forestry tquivalent to the 
land like)y to be diverted from forest land; 
and 

(c) if 10, details thereof 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF BNVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a) 33 
projccts in' Mabarashtra are pendiol for' 
c1earf.\pce from tbe environmental point of 
view, 

(b) and (c). If uDder the provision. 01 
the Porest (Conservatiooj Act, J 910 fo ... t 
tand is permitted by tbe Oovcromeot or 
Jodia to be diverted co ooo .. foreat use com-
pentatory aff'oreutioD it stipulated OD equi. 
valent DOD-foresl land. However. whero bOO-
foteat landa are 00& .".ilable. tompeDlatOI'1 
plantatioos are .U09t-ed to be raised O\fCf 
d~lraded forest Janda. twice iD eatent to tbe 
If" beiDI diverted .. Non avaJJabUity 0' Don ... 
forest land for compensatory pJantadoD i. 
accepted by tbe Government or India 00'1, 
00 a certificate to that efft'ct from tbe Chief 
Secretary of tbt concerned SClte Government 
or Union Territory AdministratiOD. 

(''''om duty oa I.".., Qf dnta 
lateJ'8IMJat •• 

S 116. SHRI lANA1\. R.AJ GUPTA: 
Will tbe Minister of FINANCE be pJea.sed 
(0 .late : 

(a} whether the raw material (drua inter .. 
me<1&ates) if imported attract a hi,her rare of 
custom duty as compar~d to the flnilbed drul 
itself; and ' .. 

(b I if $0, tbe steps taken to briD8 about 
a uniform rate of custom duty on aU drua 
intermediates instead of offctina cOI)CC$lioD 
to a selected few ? 

THE MINISTER OF STATE IN tHB 
~11 N ISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
Druil Icnerally carry an effective basic 
cu~toml duty of 60 per cent ad valorem and 
drua intermediates 70 per cont ad valorem. 
AuxtUary duty at the rafe of 40 per cent ad 
valorem and additionsl «:<,untcrvailiol) duty 
equal '0 central excfse duty are levia(\le in 
~dditiol1. Concessional rate, of custom& duty 
have beeD fixed. io consultation witb the 
Department of Cbemical. and Petrochemj. 
cals, only for luch drua intermediates whicb 
are predominantly used in tbe manufacture 
of druQ' and wbicb leoorally have no Jodi. 
lenous anale. 

ladu,trl.1 Polla,'. 

S 1 17. SHRl HARIHAR SOR.EN ; Will 
tl.e Minister of ENVIRONMENT AND 
fOR.ESTS be plealOd to .tat.o _ 
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<a) tho number of Industries Identified by 
State Pollution COntrol Board as pol1ution 
causiog unitt as on 31&, D~mber. 1985; 

(b) tbe extent of pallutiOQ and measures 
taken by tbose industries ,iaee tboD; 

(c) bow roan, iodUitriea out of thom have 
been declared poUUti08 free after lakin, 
poJf~tion control measures; and 

(dj the details thereof' 

THE MINISTER OF STATE IN THE! 
MINISTR Y OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a) to 
(<I). Tbe filum as on 31., December. 198 S. 
are Dot available. However. accordioa to • 
lurYeY conducted by the Central and State 
Pollution ContIol Boards tall IX-ccmber, 
1984 out of 40 S4 pol1u1m& andu.tnsl units 

(majo; and medlum)jt 2076 upttt mstalled neces-
sary efftuent treatment (actltties. rb~e IDclude 
primary, secondary and territory ttC' •• moDt 
depend ina on characteristics or pollutants 
and standards pr~s..:ribed by the State Pollu-
rio n Cootrol Bt"lrds The industries wbich 
bave installed sucb facilities include fertd.2Crs 
pharm.ceutJcal~. I'ulp aod paper, chloralkaH. 
and man-made fibre. 

~f.a.acmenl of Ikk uolt. by ftaaociul 
I.ttltutioas .... bank. 

5 i 18 SHRI AJOY BISWAS ~ Will the 
Minister of FINANr:n be pleased to state: 

(a) wbetber accord ina to the ,uidelines 
tbe flnandal iflstltutioDS and banks are re .. 
qui"d to assume matftalt"m~nt re~ponsibilit, 
or an unit wbeo they are confident of ro\tor-
ina it to health in calC of aro·.dna sickoc •• ; 
and . 

(b I tf lOt the nutnbet of cases. tin date 
in which lbe financial institutions and &nt. 
have taken up tbe manaaement re&ponsibilit, 
of the sick units durina tbe fast three yean 'I 

THE MINISTER. OF STATE IN THE 
MINISTRY OF FINANCE {SHRI 
JANARDHANA POOJARY): <a) and (b). 
haalt. ,.n4 financial institutions do not nor-
mally aa&ume direct manaacmeot reaponaibi. 
liu.s or their a •• isted uDitt aDd DO IwdoU.nta 

ha\ie been inued in tbi. bebalf. In eases, 
\'\-bere mantaemtm t deB('kney il foursd to' be 
tbe main cause of sickoess, tbe iDltitudObi/ 
banks take Sl~ps 10 brina aboui a chan., in 
the maoapment by realhlC1urinl of board&, 
induction of professlooafs aad appoiutmeat 
of whole-time nominees. 

RelaabilUaUoa of lid laclu.trJaI qaJ .. 

5119. SHRI SUBHASH YADAV: WiU 
tbe Minuter of FINANCE be" pleued to 
'state: 

(a) whetber a ~peciaJ meclina of the 
Dewly CODstituled Board (or Industrial and 
Floancial Reconstruction was conveocd in 
Bombay durina tbe second ... celt of February. 
1987 to cbalk out rebabilitation pack-ae-
for aick units of the coumr )'; 

Us) whetber the meet ina hal called up 00 
GovcroQleot for the rebabilitation of sick 
industrial UDItS and to accord the biabost 
priority 10 it; and 

(c) if so. the H~a('tioD of Government 
thereto' 

THE MINISTE.R OF STATB IN THB 
MINISTRY OF FINANCE (SHRl 
JANAROHANA POOJAR Y): (a> to (c). 
Government and RBI have been omphasisiDI 
OD banks and financial in5titutions for takina 
effective action for the rebabiucatioD Of 
potentially viable ,ick units by preparation 
of sUltable rehabilitation pack-80S. Govern-
ment have also tOJ up a Board fOI Industrial 
and Finan .. ial RCCODstructibn (BIFR) io 
terms of tbe provisions of 'Sick Industrial 
Companies (Special ProvisioDS) Act, 1985 .. 
No formal meotina of the BIFR was beld in 
Bombay in tbe second week of February. 
1987. However, th, Chairman of tbe Board 
held discussions witb officers of tbe RBI,. 
finaotial institutions and banb witb repro 
to modalities of operation ot the Sick In-
dustrial Companies (Special ProvisioDs) Act. 
1985. The BIFR would be takm, decisions 
in term or this Act, on tho merits of eacb 
case, .fter it becomes oporation.l. 

1.,leaIentatioa of IDleanted tribal 
..... o .... t proJeet 

S 129. SHRIMATJ D. K. BHANDARI: 
Win tbe Minlsrer er WELPARE be plcaaod 
to .'atc i 



tt 

(a) the ..... or the S __ JUoioa Terri. 
toriaa .. a.m lJ)tepatW Tribal lleleIoDlDeD' 
~ ... bceQ fuU, imphQco.,; 

(b) wbelblr tbe imp"_'latioo of tbIt 
ac: __ is moaitOl'Jd; and· ~ 

(c) ir so, the man ... in which t_mooi. 
toriQa ja dooI ., 

THe MINISTER OF STATB OF THB 
MiNISTRY OF WELFARE (Ok. 
llAJBNDIlA KUMARI BAJPAl): (a) Pro· 
atammea uDder Int~rltcd Tribal Develop. 
IIlfDt Projecl, are beioa itnp~otcd in (1) 
ADdh,.. Prad~b. \2) Assam. (3) Bihar, 
(4) O~ ... t. (5) Himacbal Pra4eab, (6) Kar. 
_itt .. (1) K.rala. (8) Madhya Pfadclh. 
(9) Mabarashtra, (10) M8Jljpur. (Ill Orilla, 
(12) Rajaslhan. {l3) Sikkim. (14) Tamil 
Nad", (15) Tripura, (1 ') Uttar Prada, 
( (7) Wa,t Beap!, (18) Andamao and 
Nicobtr lalaods and (' 9) Gce. Daman and 
Diu. 

(b) aDd (c.). The proareu 0' implemen. 
tation of various ~bemea under IntClflted 
Tribal Devtlopment Project. is monitored 
periodically. The number of tribe) familIa 
eeoaomkally .IIMed uDder various ~tty 
aUevatioa schemes are monitored 00 monthly 
alld quarterly basi. botb by the Stete 
Qoftmmtnts and tM OOVeTft81eot of Indi •• 
~ . 

S121. SHRI Y. S. MAHAJAN: 
SHill YASHWANTRAO 

GADAKH PATIL: 
SHal SATYENDRA NARAYAN 

SINHA: 

Will the PlUMB MINISTER be pleued 
to, _to: 

(a) wbetber tbe Hemlock tecbnoJOI)' for 
tbe maaufaeture or poI,.Ukon bat oot 10 
far been ml4e '* or iD oW' UD pro-
.... mmet; 

(b) it 10, tM reatOas tbMdor: 

(e) stcPt GoverClQ)eGt have ideo to 
mako use of tbls imported __ 0101)' In our 

92 

.....iIe iaatj,utet./"'" ..,....... and 
maaufaoturiaa -itt; 

(d) wbether in tbe meautime Hemlock 
ba_ oIfered tbe "teat deftJopmnt in tbeir eecbnolor. 

(e) if 10. Ooftromea.·. reectfoa to dae 
0I'er; and 

(0 whether Gcworomeot are alto cumh:t-
iDa any other tcchooJOIY for rDaaul.cturiDJ 
poJJSiliCODi U &0. what are the comp&f.alh. 
advaotqa ao4 diadvaDlqe4 iD the hPO 
tcbnoloaios ? 

BH~ MINISTER OF STATE IN THS 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MJNJSTER OF STATB IN 
THE DePARTMENTS OF OC"EAN 
DEVELOPMENt. ATOMIC ENEROY. 
ELECTaONJCS ANI.) SPAC"E (SUR) K. R. 
NAR.AYANAN); (a) to (c). Tbe Hemlock 
Iccb.DoJOI)' lot the manufaclun of pol1ltlicoo 
bas Dot aQ r'f been made uac of in our R 
A D pro,lamma. Tbe mdustriaf lCCboo. 
1011 (or tbe 1I1anufaCfUte of polYidlCOft (rom 
Mis. Hcmloc~ Semkcnt!uctor Corpouu'C)O or 
USA hal been acquittd as • ·Protel.S P"kate." 
aDd ··basic en.we-rina Pllckap". 1 be laut'f 
dOCWDeDu bave been nadwd onJy .cceDdy. 
Lead.. RAD or.olsations enaa_'d in 
tbe development o( silicon bad beeta inform-
ed or Ibis .iluation. Dopanment of EJtetro-
olea tmouth C.uocU f06 De\'CIoPIDCDt of 
Material. ror Electronics (eDOME) " work-
ioa out an overall k 4 D prClramme for 
lilicoD, wbich wilt take into accOUot the 
techDOJOI)' "cci \u fNIQ Hemlo.ck. 

(d) and (e) MI. Hemlock Semiconduc-
tor Corporation have GOt made an, com-
mercial of" 00 their latest teehGo1o&Y. 
However ... per tbe Aareemoot, M'. Hem-
lock SemicoDductor Corpora.ion ba_ to .. 
formed Department 0' E*,tooa 6n their 
latat tecbnoJoa':al de\'eJopnMftt wbfc:b caD 
be .uper .. impoled on tbe cecbooJoay alrcad, 
_lied bytbn. 

(I) The OOfttDtneDt it tU Pl'dtbt ruJ" 
encouraatol tbe iocUaeoeoul techaoJb8ia tot 
~f.'&II'. of pol)'li1koa. 
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5 t 22. SHRI DBAIlAM Ptf SINGH 
. . MALIK.: 

&HR.I PRAKASH CRANDIlA : 
SHR.' 'SUBHASH YADAV : 

wnl tile RIMB MINISTER be ptea.d 
to state : 

fa) witether the Oowmment of Hat-yanl 
have recently al'PfO&Cbld Oftion Ooverntnetlt 
fOf tetti,. up of .n Atomic Po., Planl in 
1ft"...,.; 

(b) if 10, wbeth ... the feqQMt of' H.".. 
OOfttllme:au b •• aince heeD considered; 

(c) ., 10, the tlte solectod lor tbe aame;' 
and 

(d) tbe financiat iftll)lication tbeteof? 

'tHE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO •. 
LOGY AND MINIS1ER OF STATE IN 
THE DEPARTMENTS OP OCPAN DfVE. 
IOPMENT, ATOMIC ENEROV. I:.LEC .. 
TRONfCS AND SPACE (SHRI K. R.. 
N'RAYANAN) : (a) fo (d)' The Site SeJec .. 
tic,." Commht~ of tbe Depar1IJ\~Dt or A.omic 
Entrey hat v(thed sit~1 in Hary.n. includJnJ 
'ho.! recommeodtd bJ the Stalo Go\'~rD" 
tr'tDt The l'e'port or the Site Selection Com-
mittee re).tin, to the Northera E'l"ctricil, 
Re,io.o. of which Haryana i •• conathUftlI 
ltate. is under coDsideratioD of Government. 

."DO PoKlailll I. IC ...... 
Natl ... P .... 

5\11. SMal BHADRESWAR. TANn : 
WUl tbe Miniat~ or BNVIR.ONMENT AND 
FOResTS De pleaHtd to atate : ( .. ) .0 smseat population or rbJoos in 
Kuira* National Part in Aslam and 
wbecber tbe)' are raetna extfOC1icm; and 

(b) the number of' thinos t{ped dur'D, 
t 9&6·., by tbe poacbera '1 

T.HB MINISTeR Oft STATE IN THE 
MINISTR.Y OF ENVIRONMENT AND 
PORESTS ($Hal Z. a. "N,All": (a) TIlt 

Pdputatlbo . of Ith1ftOi in the <itutraa .. 
Natioaal Part tD Alaam, . as per t1Ie JUt 
enumeration in 1 '14. is 1080., They are 
DOt 'aciDI extiocdorl. 

(b) 41 rhinos were kmect by the 
poachers duriDa 1986 aDd 3 '" bave bini 
tided 10 tar ta t 917. 

Rf .. ,.... of I.M.P ..... 

5124. SHRI'YASHWANTRAQ , 
~ OADAKH PATIL : 

SHIt) SATVENDttA NARAYAN 
SINHA: 

SHRIMATI GITA " ' 
MU&Id!lUI!B: 

SHlU PRAKASH CHANDIlA : 
SHR] SUBHASH YADAV: 
SHR.I DHAIlAM PAL SINGH 

MALIK: 

Will tbe Minister of FINANCE be 
lMeaRd to state: 

Ca) whether npayrrent of IMP loana 
would cost 1ndia more on account of ~rdiRhl 
of tho value of rupee \ is·a vis Special 
Dra'Wina Ri-"fI'; 

(b) if 10, tbe details thereof: 

(e) "'ether Government would ,.... 
such liabilities by rtrectina repayment iD 
rupees; 

(d \ whether repayment liabilit, .a 
percenttlO of IDcHt·, -.ort trII'dhIa baa 
aooa up ... NlUlt of Ita_ cbantM; aDd 

Cel tbe exchanae rate of S D.R.. in term. 
of rupee in No\ember. 1981 WbeD tbe fin' 
fnstalh.1eOt of JMf loan WI. d,. .... 1) aDd the 
preRttt rate ? 

THE MINISTER Of'STATE IN THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINlft'Bll OF 
STATS IN l'MIi M1NISTWY OF FDaMCB 
(SMRI BItAHMA DUTT): (a) aDel (b)1I 
1MP I." loans to Iudie ID SDIlI aDd tbe 
...,.,.... is to be ill terms of SDlta ODI,. 
Therefore, the coat of bol'l'OWtbal Is .., 
,l'f'Kted 17 the e&' •• 1 __ 1"', 
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Cc) Tho loans taken from IMP cao DOt 
be repaJd in rupees. 

(d) R.~payment liabilit, of IMF credits 
in SOb for 1983 .. 84, t 984 .. 8' and 198 S-
86 a~Dted to : 

CFF 

1983-84 66.50 
1984"IS 133.00 

1985-86 66.50 

(I" milNoII SD&} 

EFF Total 

131.25 

, 66.50 

133 00 

197.75 

In terms of p.,rccnt"ge of export earnioas 
(Provltloaal) in rupees the repayment of 
IMF Credits was : 

1983-84 

1984·8' 

1985 .. 86 

0·720 

1.292 

2.224 

(e) ExcbaolC rEUe belwcea SDRs and 
rupea : 

U OD 30th November. SOR I 

1981 =-=Rs.l0.728365 

.. on 24th March. 
1981 

: SDR I 
=Rs. 16.402232 

..... tUkatton of backw.rd area. 

SI2S. SRRI PARASRAM BHARDWAJ: 
Will the Minister of PLANNING be pleased 
to state: 

Ca) Whether some direction were issued 
by Union Government to the State Govern .. 
ment to identify tbe backward areas for tbe 
purpoae of their development durso. tbe 

. Seventh Five Yesr Plan; 

(b) if 10. the details reprdiol tbe arns 
idoatified by tbe State of Madbya PradeVI' 
aDd ' 

(c) «he plan of U DioD GOv.rnmoDt 
tetardio. their jmpro~nt duranl tbe 
Seventb Flvo Yoar PJu period ? 

THE MlN1STSI\ 09 STATB IN THB 
MINISTR.Y OP PLANNING (SHal ,SURH 
R.AM): <&1 P1flooina Commi.sion bu not 
issued any directions to the "State Govern-
ments to ideotify tbe backward areu for 
tbe purpose of their development dudna the 
Seventh Five Yoar Plao. 

(b) Questioa doe. Dot arise. 

(c) The respoo,ibiU", far the develop· 
ment of b.tekward areas within the Stato it 
that of tbe concerned States. The formula 
far allocation of Ceotral Assistance for the 
development PIaos of tbe States i& weipted 
in favour of Stat. whose per capitA income 
is less than tbe national aV1:"raae The lcbeme 
of devolution of non-Plan financial resources 
recommended b) ,be Eiahth Pinance Com· 
million favours lea.·developed Statel. Tho 
Centre has been provid.DI additional fund. 
(or various area development proaraml'ne$. 
such 8$ Drought Prone Area Proartmmel 

De.en Deyelopm~t Proaramme, HIli Are. 
Deve10pment PrOll'amm(, Programme for 
the North- Ea~tcrn Region and (be pro,ram .. 
me for the development of Tribal Area. 
(Triba1 Sub-Plans). The Central Govornment 
ha, a1-Io been eXlendinl a number of finan-
cial incentives and con~'lOnl retr r.etUna 
up indu~tries in sel~ctcd buckwlfd areas • 

S 126. SHRI V. S. KIUSHNA lYER ; 
Will tbe Minister of FINANCE be pleased 
to state whether Go\,ernment propose to 
introduu leave eOCllShment benefit to bank 
empL)yees once in two ycart inltcad o( 
once in (OUT ycars ? 

THE MINISTeR 01' 4, STATE IN 
THB MINISTRY OF FINANCE (SHill 
JANAROHANA POOJAR. V) : No proposal 
bas been mooted by Goyernment to chanae 
the exi.9tiol provi'&:10n for peraHttiOJ the 
bank employe« to enc8~h pri'Ylk:ac Jeavt 
wtule proc:ecdina on Leave are COnceMi011 
once in every four yean. 

T ...... r~r polky 18 N.ttcmaU ... Beak. 

~127. SHRIMATI PRABHAWATI 
GUPTA: Will tbe Minister of fiNANCe 
be pleated to .tJ.te : , 
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<a) the policy ntprdin, fran.fer in tbe 
nationalised banks; 

(b) tbe number of bank officers baviol 
mor.e than J 0 ye.rs 01 service in tbe same 
braoeh; 

(c) the reaSODS therefor: and 

(d) whether there is aDY proposal to 
transfer ,ucb officers ? 

THE Mit-aSTER OF STA.TE IN 
THE MINI~TRY OF fINANCE ,SHRI 
JANARDHANA POOJARY): (1) Oth.:en 
Servict RcautAtio05 provide for all India 
transfer liability for the officers. The clerical 
staff is also craaaferable within tbe" same 
.tate or language aret~ Ul wbkh the employee 
is serving. 10 arde'r to ensure that no vested 
inrerr!!it develop"l out (\f unduly long stay 
a' rhe same piece. <"'o\'crnm~nt iss.u~d 
instructions for rrgu}ar rtlflUtOn of staff at 
different JC\'ds. This i, thfee )eau for 
Offi:ers. 

(b) to (d) Inf,Jrmari,,)n rC'(.ocived from 
banks indicat('s that !;ome han&'$ ha\l~ 

allowed certain C'lJtcgC'ries or tttlpJoye~" to 
stay for more I hun the stipulated reI ~,~d 
derendmg upon the udm;ohtrative e,.igtnCI~ 
such as speclaiast'd nature of job and some 
spt'ciaJ circum'nafH:e' includmg OD oomp.I· 
siOnate ground!14 

( Tra"s/ali",,) 

Loen fronl CaDact. 

j 128. DR. CH:\!'DRA SHF.KHAR 
TRIPATHI ; Wlll the 1\.fini~tcr o( f~INAN<.."'B 
he pJca"cd to ~tate : 

(a) whether Canadaa ha~ (.lfTered a.o), 
~oan recently; 

(b) if t(l, the dotails thcrrcof; and 

(c) whether the loaD will be tied to 
any particular prl'ject aod If so. delails 
tbereof? 

THE MINiSTER OF STATE OF 
THe MINISfRY OF PETROl.euM 
ANO NA IVR.AL GAS ANt;> MINISTBR 

OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BRAHM 0\ DUTT): 
(a) to (c). Canada has offered an assis-
tance of C$89 Million for the 'Ollseeds 
Development Project-Phase II to be 
implemented b) the National Dairy Develope 
~ent Board. Under the p'roposa), Canada 
bas offered to provide Canadian Canola 
(rape~d) oil al\.lnB with the financing of 
related purchasing and transportation COlts 
up to a value of CS 85 MillioD, as well-
as professional services for monitoring, 
evaluation, technical as&istam:e" and scientific 
and te,;hnica' equipment, materials and 
supplies up to a value of cS 4 Million. 
Thts a!Si~taQce wilt be ttl grant form. 

[Encll1h] 

eMt of conection fer wealth tas 

S 129 .. DR. A K. PATEL: Will the 
Minhrer or FINANCE be pleased to state: 

(a) the amount of wealth tax collected 
during each of the last thr~e years from 
companies; 

(b) whelb(,f the expenditure in collecting 
the Wealth '"ax has betn more than the 
revenue collecfed: and 

(c) if so, whether Government propose 
tAo abolish webltb rax '! 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) Statistics 
for b ut.1 get coHection in fejpe'C't of ~altb 
tax on companies are not separately 
mahlt\\intd. 

(b) Stati~tic..~ for cost of collection in 
r~pect of wealth tax on companu:s ,re not 
~eoaratdy maintained. However, the cost of 
collection of wealth tax on all categories of 
8s'es~ees does not exceed the revenue collected 
from al1 C1ltrgnric:s of 8sse~ees. 

(c) 'No. SIr .. 

Clearance of eJeell'Ohia proJ~tl 

S'lO. SHRI Z-\INAL ABEOIN ~ Will 
tb~ PRIME MINISTER. be pleased '0 at.te : 
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(a) the condition. for clearina tbe 
electronics project ~ of Punjab and Uttar 
Pradesh, project-wise details.; 

(b) tile conditiooa for ciearinl a similar 
project in Andbra Pra~; and 

(c) whether there i. any difforence iu 
those coaditiODS. if 10, project-wise details 
thereof? 

THE MINISTER OF STATE IN THE 
MlNISTRY Of SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS' OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K. R. NARAYANAN): (a) Tbe details 
with regard to clearance Ilven, together 
witb tbe conditions, of the Colour Pacture 
Tube projects in Punjab and Unar Pradesh 
are liveD in_the _ statemeot ~tow. 

(b) A fiD&) dcciaioD oa a .imil.r 
proposal of Andbra Prades.b hal yot· to 
be ,aken by tho OOVCl'DOJODt for the rollow .. 
in, re~oDl : 

(i) The proposal involved majority 
foteiao equity participation by 
MIa. _ Philips. Holl~l)d; 

(ii) The payment fermi U"1I as rbe 
investment In importfd capital 
1000S propote(i were hiaher tbaa 
in the other proposals and tbe-re· 

Ii. fore n~ded clarifications from tho 
collaborator; 

(iii) The lonpr time ,.keD by MI.· 
Andhra Pradesh Ele<:trooK:s Dcve-
lOllment Corporation (APEOC) in 
furnishing the: relevant infoimahon. 

(t) Does not arise 

Statem_t 

T"~ .taiil 01 colour Picture T"~ (CPl) P'ojecfI i" PunJab and Ultor' P'at:U6/Y 

MIs. Punjab Display Devices 
Limited 

1 

No. "Date of 

application 

LJ No. " Date. 

IL No. & Date 

""'Dual Capacity 

Location of U ni t 

No.4 Date 

of Comp. 

(pC A CO) appJo. 

2 
- - -~.- ---'__'___ ""---

1 3 4 1 (8 t )., L 

8.9.81 

LI : 38 (82) 
27'.1 82 

elL: 331 (86) 

28.8 86 

4.00 lakh nos. 

SAS NaJar. Di.Ct. 

Ropar, Punjab. 

Il1 (83)-Comp. 

24.11.83 

Reed, on 29.11.83 

MIs. Uptron Colour Picture 
Tubes Limited 

3 

t 72 7 (82)·IL 

10.11.82 

Received 00 11.11.82 

LJ: 737(1983) 
1S 11.83 

elL: 329 (86) 

25.8 86 

4.00 lakh nos. 

Sahibabad, DiIU. Ohaziabad, 

u. p. 

125 (IS)·Comp. 

17.7.85 

Reed. on 19.'.85 .. 
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1 

Value of CO 
approved 

PC approval No. 

" Date 

Name of 
cou,.,rator. 

TenD' .1 CoUaboratioB 

<a) Lumplum 
·K.now-how Fee. 

(c) PONlp Bquity 
participatioft 

If 07-
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2 

Ill. 24.93 crOl'Cl 

fe-13 t (83)JCornp. 
12.3.84 

MI'. Hitachi Ltd, 'I 
.tapan. 

Yeo 200 Million sub-
ject to taxes. Payment 
for deai,D Bn8,'I etc.-
Yen t SO miliioD subject 
to taxes. These payment1 
are to be made in stan-
dard 3 instalments. 

3 % 00 internal salOl 
and ,% on exportt 
subject to taxes. 

NIL 

Applied for CO wortb RI. 29.26 
crorea. Oat of wbich CO worth .. . 
R.I. 3. 7267 ClOtei hal been 
cleared for Pbale 0 and the 
remaioiDI part i. uDder .,na-i .. 

deration. 

FC : 125 (SS}/Comp. 
2.12.15 

MI., TOilUba Corp .. and 
MI.· Mitsubisbi Corp., Japan. 

,~ 

YeD 680 million subject to taxee 
to be paid in S iostalmcmta. 

Pbase.O.NIL·P~I-Yeo ISO 
per tube without gUD manufac-
ture and Yen 180 per tube with 

IUD manufacture. 

Phaso-U-Yen 450 per tube for 
20u

; Yen 3S0 per tube for 14·' 

and 'Yen 540 per tube for 21" 

PS. 

The royaltx is to be paid for ... 
7 years and is lubjOSl.. 10 aD 
overall ceilinl of Sex. dt ~Dual 
turnover minus landed. COlt of 
imported compoDcatl • . 



lOS APIUL 1, 19., to. 

1 

(d) Dur.cion of 
\. aareement. 

Remarks 

2 

8 Years 

StrealBlidina of procedure to let 
.oney after maturity of pollc)' 

~ 131. SHRI K. KUNJA~tBU: W,ll 
the Minister of F1N~NC(·. be pleased to 
state: 

(a) whether at takes a pol ICY bolder of 
Life Insurance Corporation a loog time 'Q. 
,et the money aftcr tbe polley matures; 

(b) il so, the- reasons therefor, 

(c) whether Governn1-eot intend to 
streamline !he procedure In this conocchoo; 
aad 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY Of F1NANCE SURf JANAR-
DHANA POOJAR Y) : (d) to (d). No. Sir 
It would nOl be correct to ~ay that It takc~ 

a lon, time for a pohc) nolJer of Llfc 
Insurance CotpOratAon ot IndIa ro get biJ 
maturit), cl.um amount. The delay In pay-
ment of maturity clalm5 3nc.es mostly \Jut: 
to non-fulfilment of requHcmeot,l) "l"h.h .1-1 

prclentatiOb of discharge \ ""'Iucher and tl(l h. Y 
document by the pulley hoJder flits 
eodeavour to settle matunty danl on or 
beforr tbe date of matulll \I I II' l'~l ~ lak.en 
several steps, includiogd c'p~tch of 1~lscharge 
vouchers two months 10 a,h',\,l,"e of the <.I.tte 
of maturity in fe.peet of P)I a ,es in full force 
and four monlhs ,n respl.~l of pald up POll-
cies. seodina post·d",ted cheques fourteen 
days in advance of the date of maturity If 
discbarae voucber and pOlicy document and 
other (e(I"irements arc fulfliled by the 
policy boldor; waiver 01 ale proof Jf .um 

3 

10 Year. 

They have also obtained. SIA 
Reaistration for a capacity of 
7. SO lakh DOS. per annum. 

assured docs not ex\.'Ctd Ra. 20,000/ .. 
decentralisation of the work of lettlement 
of maturuy claitl'l.$ to over 1100 brancbet 
all o\'er In~ aad also per500al con,aci of 
tbe policy holden and clannant' so II to 
obtaIn the requlre-menl! neces~afY for senle .. 
Olent of chums .. 

Ita [) fur Computtr M.IQI~e 
Curporatfoo 

5132. CHO\\IDHRY AKHTAR 
HASAN: WtH tbe PR'M~ MINI~ll-R be 
pL"aJed to st ~ te : 

, a) tbe ~ontnbutJon of Compuler Maln .. 
tenance Corporation to IndlanlS1Di tbe 
computer lDdu~try 1D the count~. 

{b, whethcr Computer Maintenance 
( tlfPlHAtW[l has not got auy Rcscan .. b aDd 
D~\'elt.,)pmc.nt departmC'Du of itl cwn; and 

(e) if so, the reasons for the ,arne 't" 

THE MI~ISTER OF STATE IN THE 
,,"UNISTR Y Of~ SCH:.NCE AND l'H{'HNO· 
I ( )0" AN 0 MIN IS TeR 0 PSI A I U IN 
I Hf IlEPARTMI:.N'fS OF OCEAN DEVE .. 
I Orl~1iNT. A 10MIC f=Ne'RGY. EL teTRO .. 
Ntc~ ANI) ~PACI:. ~SHR.I K.. ll. NAR.A-
Yt\Nt\N) (~) (",MC Limited (Prc'tlUJu"tiy know 
a~ Computer M,. inteual1cc Corporation LImi-
ted) ba~ done pl"n~¢rina w(ltk hl tbe field of 
computerll and 1\ tetUol the ttend for tbe 

t future Several tmpoflllU\ InoJccts balle been 
undertaken an the area of : software systema, 
hardware sytCemli/lub.systems. hardware 
maintenance. standar4iutioo,. local repaint 
manufactul e of spares and parts, education 
aDd ',ainin, wb~ atO of potootial GOD"!'! 
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6udOD towards indipol .. tion of tbe 
cmnputer iodUItTY. Beaide, CMC Reeearcb' 

. and Development hal baeD doina pace-settl0S 
dO\lc;lopmeot work io the Ire. of ar~ificiaJ 
intelUpnce. development of 'C· laOaU8F, 
and array proc;euors which arc expected to 
be .r importance to the economy in the next 
decade. 

(b) CMC bas ita own Research aDd 
Developmeot Department. Over 200 profes· 
,ionlls work in this Dcpartment~ 

, (c) Does Dot arise. 

[Trolll/atioll I 

Coedltl_ of clan.. lIome 1D 
Delbt 

5133. SHRI TElA SINOH DARDJ : 
SHRI BALWANT SINGH 

RAMOOWALIA : 

w.1l ,be Minister of WELFARE be' 
pleated to saate : 

(a} whether Government are aware that 
the condition of children homes in Delhi is 
deplo'lble; 

(b) if so, the .top' laieD to brioa about 
impro,,·c:.ment in tbeir ~onditioo; 

(c) v. be-Iber Government propose to 
make lome eff~(jve arrangcmel)ts to carry 
out iOIJ'Ktion of (bote children bomes from 
time to time; and 

(d) if so, the del.its thereof 1 

,THE MINISTER OF STAT)! OF THE 
MINISTRY OF WELFARE (OR. 
RAJENDRA KUMAR! BAJPAI): (8) to 
(cl. Some ftreu reports rqardiDI deficiencies 
in (..'bildren'& homos have come to noU~. 
The Delhi Administration wbich is primatily 
relponsible cartict out inspeetioDi and takes 
appropriate measures to tont up tlK? nmnioa 

of the bomes aDd rectify derects tbat como . . 
to notice. 

(d) Inspection and monitorina 'Ystem 
baa beeD leared up. Joint Director 'and 'the 
Deputy Dir~to,.. bave bOCD as,ilne<! the 
iOapcctiODS of different campU&eB. 

(&gli,h) 

Measurement 01 _Iallt of peats 
by Dew &deattlc aaetllods 

S J 34. SHRIMATI KISHORI SINHA ': 
. "w.n tbe PRIME MINISTER be pleated to 

state : 

(a) whether.; l~ Surveyor· Geoeral of 
India hal taken s,eps to lot tbe correct beiabt 
of tbe va rious pe.- k 5 iD tbe Indian. Sub .. 
continent mea~uted by new scientific 
mcthodt; 

(b) if so, wbetber this bas resuked in 
tbe heiahts or tbese peaks being fe'vised; 

(c) jf 50, 'be details thereot; 

_ (d) whether tbe beiabt of such peaks as 
Everest, K·2 aQd Kanc.n-junp have also 
beea correctly determilled; and 

(e) whetber K .. l is biabcr than the 
Everest as reported in the Statesman dated 
March 8, t 987 '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO .. 
l.OGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT. ATOMIC ENERGY, 
ELECTRONICS AND SPACB (SHRI K. R .. 
NARAYANAN) ': (a) to (c). The beiahtl of 
various important peaks in tbe Indian Sub· 
continent. were re-determiD«l by Survey of 
India durina 1 950s and 197(J5 by improved 
conventional techniques. The satellite tech-
niques bave not been used 80 far by gurvey 
of India for delermiaalioD of beiabts or. 
peaks. The new and old bejpu of lome of 
the important peaks are as fonow. : 
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51. No. Peak HeJabt (metra) Heilbt (met .... ) Itemarb 

determioed determined 
pdor to t 9.50, alter 19'0. 

----
I. MOUDt Bverest 8140 8848 

2. It .. 2 1611 8611 No Chana-
3. KaocbaDjuDP aS9. 859. No Cbanae 

4. Lbotse 8501 8S11 

s .. Makalu 8470 8481 

6" Maoaslu 812' 8156 

7. Naoga.rarbat 8114 8126 

8. Nuptse 7833 7839 

9. Nanda Devi 7817 7817 No Chanae 
---------------- ----.--~.-.------- ---, 

(d) 'Yea, Sir_ The bei.hts of these peak. 
were correctly determined durina 19705 by 
the latesl techniques available tben. 

(e) No, Sir. As per the measurements 
carried out by Survey of India. K·2 is Dot 
biaber tban the Everest. 

Baak Deposits ... Credits 

'135. DR. C. P. THAKUR: Will lb. 
Miaister or FINA NeE be pleased to atate : 

<a) whether bank deposits have increased 
aDd requests for credit ate not comi". up; 
aad 

(b) ,be ste~ heiDI taken in tbit reprd '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCe (SHRI IANAR-
OHANA POOJAR Y): (a) and (b). Botb 
deposit. and advances of Scheduled Commer· 
cial Bafita have been inertalina Ittadaly. 
Deposit. increased by Rs. t 5527 C1'orea 
(18.2 per ceot) durin. 1986-87 (upto 
27.2.1987) a8 compared to Ra. 12640 
crore! (17.S per cent) duriol tbe correspoo-
din, period or 1985-86. Tho Bank credit 
increaaed by RI. S 743 Clom (10.2 per ClOt) 
i", 1986-87 II comparocS to &8. "21 crores 

(IO.9 per <:ent) In 1985·fJ6. Thus Bank 
credit hiS kepi pace vrttb rise In dqlOlitJ 
but tbe sliabt deceleration in rate or IrOWlb 
is mainly due to lower food credit require-
menu. 

R ... ,.. to Ceatral Esc:lae 0Ikc ... 
• 

S 136. SHRI D. B. PATIL : Wall tbo 
Minister of FINANCB be plcalOd to Ita Ie ; 

(I) tbel Dumber of CUCi ;0 whIch officen 
01 Central Excise Deparlmoo& have been 
rowarded in 1985- 86 and. 1986·87 for 
delOCuDi excise evasioo aad lucb odler 
oft'ODCOI; and 

(b) the Dnmbor or cate. io whigb prose-
CUtloDl have been lauoched 7 

THE MINISTER OF STATE IN THB 
~INISTRY OF FINANCE (SHRI JANAR .. 
DHANA POOJARY): (a) Tbe number 01 
casel in wbich oflkers ot tbe Central Excite 
Department have been rewarded in 1985.86 
aDd 1986·87 for dcteclin. Cooeral ExciIC 
ovaaJoD are a. under : 

t '8'-86 
1986·17 

(ui)to Jaauary, 1'87 J 

336 
364 
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(b) The ftumber of catH in ."hich protO-
eutions \\aye' ~n launched under tbe 

., Central Excite La.,.. il .iven below : 

1985-86 

1986·87 

(upto January, 1981) 

tIS 
tt3 

GUIeIi ... ,Of' proteetf. 01 aa-tal 
.D"r_eat~ 

51 ~ 1. SHRI BRAJAMOHAN 
MOHANTY : Wilt the1 Manister 0' EN-
VIRONMENT A.ND PORESTS be pleased 
to state : 

fa) whether any l\'ideJines baw been 
'slued hy Union Government 10 Stale 
Governmenh/U.TI. ror the protection of 
environment in coasraJ 'l"C'as; and .. 

tb) it 10. delaili tb~reof 1 

THE MINISTER OF STATE IN THE 
MINISTRV OF ENVJRONMENT AND 
FORESTS (SHRI Z R. ANSAR:, : (a) Yet. 
Sff. 

(b) The foUo.ina luideHnes bave been 
issued from time to lime: 

(i) Directive iSlued io November. 198. 
to onsure tbat bcachos be kept 
eloar of aU .ctiviti~J at lease upto 
500 me'rn from lM water at tbe 
ma.imum blah lido; and 

{iil Bnvironmental ,uidelines were 
issued by tho Dcpanmtnt of Ea .. 
viroornenf t in July. 1983 for 
developmtnt of beaches. Tbe 
State$ and UTI were. requated 10 
Pft~ro Environmental StatUI 
Report on tbe coastar area followed 
up by a Master Plan clearly idootl-
fyin. aroa5 ror coMefvation!-j)reser. 
vatioo aDd development. ' 

CB1 ...... 0It (io'fertnDftIf e.pao, ... 
I. DeI'. 

5t38. SHRIANADICHARAN bAS: 
Will who PRl\1B MINISTER be pkatt'd to 
.ta .. : 

"'. <a) the "umber of GovernrneJlt emrloyeel 
in Delbi wbose . boUICI were raIded by CBl 
officials duriDI tbe last one year for poatI~ 
.ina usets Irosal1 diaproportiodate to their 
Incomes; 

~ 
(b) the number of cues reallterod as a 

reault thereof; and 

(c) the value of casb aDd jewellery yield .. 
ed io tbese raid. ? 

THE Mll'tfSTER OF STATB IN THB 
MINISTRY OF PER!;ONNe~ PUBUC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN TaB MINIS-
TR.Y OF ROME AFFAIRS (SHill P. 
CHIDAMBARAM) : (a> and (b). Do .... 
the last one year (March, 1986 to February. 
1 981) searches were conducted by CBI at 
tbe residential premises of t 3 Oovernment 
official. in Delhi in connection witb -tho 
iDyesti.atioD o( 13 (8"' reais1ered OD:tbo 
811eaalioo or possepiOll or assetS dispropor-
tionato to their known sources of income. 

(c) The value or Casb, Jewelleryaud 
oll1er movable and immovable aucts dis· 
Govercd durin. tbe 5t".arebes is as followa : 

Cash Bank Ba"nce, 
Fixed Deposit 
Receipts, National 
Savings Certifk8t~ 
SlRIre Certificates 
e~. 

Movable Aaaets like 
jewellery. imported 
vcas. TV •• Fridae. 
Can and costly • bouse bold etc. 

Immovable assets 
liko land and 
hOUlCl. 

R.s J 1.07 lakbs 

Rs. 22.86 lakba 

. Ra 80.53 latba 

Ed8catlaa people .. _'flr ...... l 
~'.w .... e. 

51:i9. SHRI BANWARI LAL 
PUROHIT : 

SHRI M. V. CHANDRA ... 
SEKHARA MURtHy: 

Will the Minister of BNVlllONMBNT 
AND FOR.BSTS be ploued to It.te : 
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(a) whetber a l.rac area of foreata is 

• oded every year due &0 iocrcasina demand 
of tbe people; 

(b) whether Government have aay pro-
posal to brio, awareness amona the people 
or the benefits or forests; and 

(c) if so, tbe details tbereof ?' 

THB MINISTER OF STATE IN THE 
MINl$TRY OF ENV1RONMENT AND 
FORESTS (SHRI Z. R. ANSARI) : (a) to 
Cc). The forests are under severe pr.,ssure 
due to increasing d\!maod for the forest 
products from the f1~inl t'o,utation. Tbt7 
Department has launched a National En-
vironment AwarenC1s Campa'an to create 
awareness 00 prorcctirtO of environment· aod 
forests at aU leveb. The Department also 
bas a scheme on Environment EducatioD and 
Trainina to support ~eminaf5, workshops, 
traiDing proarammes, exhibitions, essay and 
palntiol competitions, nature study tours. 
establishment of eco dubs in schools and 
eollc::ps, production and dtStributioo of 
education material etc. In th .. sc endeavours, 
tt.. De))artmeat is a\~hted by two of its 
institutions namely Centre for Environment 
Education, Ahmedabad, and the National 
Museum of Natural History, New Delhi, and 
others. 

Spedal central .\Ii.t~ few tribal 
Sub-Plan 

S 140. SHRI MULLAPPAl.LY RAMA· 
CHANDRAN: Will the Minister of 
WELFARE be pleased to state: 

(a) tbe funds .)located for Tribal Sub· 
Plao durio8 1986·87 State-wise; 

(b) the percentage of the fuods allotted 
to the State of Kerala for Tribal Sub-- Plan 
during 1985·86 aDd 1986·87; and 

(c) the detaill of the utilisation of funds 
by Kerala? 

,THB MINISTER OF STATE OF THE 
MINISTRY OF WEbFARE (DR. 

·.R.AJBNDRA KUMAR I BAJPAI): (8) A! 
.tat,moot is 8iven below. 

(b) The perceDtap Or Special Cetibal 
Assistance allocated. to Ker." durinl 1985 .. 
86 and 1986-ts7 wal,O.SO per coni of the* 
total atlocatiod for Oacb of tbe year •• 

(c) In 1985-.86, tbe Special Contral 
Assi.taoce released to Kerala wa. fuUy 

t 

utilised. It i. anticipated that tho amount 
released to the State duriol 1986 .. 8' .,111 
also be, fully utilised. Spec,-.t Central 
Assistanee is mainly spoot for beneficiary 
oriented scbemes. 

Statement 
. - .•. _-------,---- .----~ 

State!UT 

Andhra Pradesh 
Assam 
Bihar ~ 
Qujarat 

Himachal PradC'Sh 
Karnataka 
Kerala 
Madhya Prad~b 
Mahara~hcra 

Manipur 
Orissa 
Rajuthan 
Sikkim 

Tamil !'iadu 
Ttipura 
Uttar Pradesh 
We$t B~nlal 
A & N Islands 
Goa, ·I>amao &. Diu 

Total 

Amoune 
(Rs. io lakhs) 

850.38 
110.6; 

2066.05 
1246.96 

241.84 
116.26 

77.76 
4399.72 
1072 00 

280 91 

2174.41 
1019.90 

38.96 
162.09 
263.61 

31. to 
701 29 

40.00 
6.00 

I S'OO.OO 

Per eapUa usf!ltaate ,"en by 
(.} COIIl.e-rcial BaH. 

5141. SHRIMATI JAYANTI PAT .. 
NA1K: Win tbe Minister of PINANCe be 
pleased to ,tate : 

<a) lbe aU 104;& aver ... of the popula· 
tion Hrved b, tIM CommerQial • Bank bran-
pbcl io tbo eGuncry; 
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(b) tbe avera", or an Jodi. per capita 
aulltaoce liven by the Commorcial Banks: 
and 

$ 
(c) the fleures lor Ori •• and the stept 

,taken to brid,e tbe aU India and State pps? 

THE ~INISTER OF STATE IN 4THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): fa) Reserve 
Dank or India {RBI) bu reportC'd that ave .. 
rase population per bank office (APPBO) at 
OD 30.9. 1916 for the count ry as a whole 
.. ~ thirteen thousand. 

(b) and (c). On tbe basis of available 
data in reJpect of all ~ch~duled commercia) 
banks relatina to September 1986, the per 
capita credit assistance for an India and 
Ofilia is as under: 

All Ind'a 
Or~s.a 

p", coplla a~dll 
QllUIDlICe (I" R~~.,) 

874.73 

3'7 39 

Banks 1\ rc nut ,:vtn statC't\'ise credit drploy-
ment tarBet" 8$ cr~djt dcpJo} (J"tnt in aDY 
particular State wQuld dtpcl1d uf'On tbe 
number of \'in~lc p"oposals ~manefjDg flom 
tbe State and infra· structure .\'silable· (or 
credit absorption Bridging of the pp in 
per capita B.1l,f$tance in the CQuntry a! a 
whole and Orissa wtluld, therefore. deptnd 
upon the retati\'c num~tr of viahl~ and bank-
able credit propolah received from tbese 
areas. 

Ratlonalllatioe of '.~'" 5d1f.B\~S 

S 142. SHR} PRATAPI\AO B. 
BHOSA1~E : Witt the Mini,fe'r of FINANCE 
be pt~8s("d to St8t~ : 

(a) whether Government propo"e to 
rationalise dtft'ertnt e~i~ti"" sfl\ling sct'teme~; 

'(b) if 1('1. tbe delails there,,"f; 

(c) wbether some proposaJ, tc.) raliona" 
Ii~ e~bting intere~t t"~tmption incentivos 
schemes arc under consideration; and 

«I) if 10. the detnils thereof ~ ith obJec-
tives ? 

• 

" _ TI,iB MINISTER OF STATE IN THE 
M1N1STkY OF FINANCE (SHRI JANt\K-
DHANA P001ARY) : (a) 10 (d). Tbe Gov-
ernment proposes to frame a Dew Small 
Saviqas Scheme to be catJed the.. "ational 
Savings Scb~me t and to tuo\'ide tax incen-
tives for net 'iAvinas made under tbe said 
~h~me. The de'si\s of the sctlenle are being 
work ed OU t The scheme ow iU be f'pera ted 
through Post Offices. · 

Ptl7A to employees, for pa-tima 
BaokfOJ: Orieated Hmcu 

Certificate Esam •• tloa , 

5144. SHRI K N. PRADHAN : Will 
the Minister of FINANCE be pleased to 
state: 

(a) wbether nationalised banks give prize 
money Co their employ~s who pass the 
Banking Oriented H~ndj Certificate Exami-
nation conducted by Indian Institute or 
Bankers; 

fb) if so wbother the different nationa-
lised banks' give'" ditfercnt amounts of prize 
money for passing the same examination; 

(c) if so, the rea$ons therefor; and 

(d\ whether Government propose to 
remo'\r'e this di!Cftf)ancy and in struct all 
nationalised bln1cs to pay uniform priz~ 
money? 

THE ~1IN1STER OF STATE IN THB 
MINISTRY OF Pf~NCE (SHRI 
JANARDHr\NA POOJARY) : (a) Y¢s, Sir. 

(b) As per information received from ' 
R~~erve Baolc of India ~nd other banks, 
amount of bonorarium ,'aries from blnk to 
bank. 

(c) and (d). Danks take decision on 
their administrative considt'fatlons. Thrre 
is no pro(l()sal 10 bring unifon"ity in this 
teglud. 

''5 145. SHRI A, JAY AMOHAN: Will 
the Minister of ~INANCE be pleased iv 
MIte ~ 
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<a) wbetber almost ell tho oatlooaliled 
beaks have either been manDed with full 
qo8atum of staff or 8 Israe number at them 
are OYet-ataft'ed; . 

(b) whether tbe Banana Committioa 
has for tbe PrMeftt, postponed/.topped 
ncruitmont of penonnel to tbe various 
cateaoriea: aDd 

(el if 10. whetbet' this policy is likely '0 
efFect the emplo,meot opportunity in tbe 
banldna sector ? . 

THE MINISU!R OF STATE IN THB 
MINISTRY OF FINANCE (SURI 
JANAROHANA POOJARY) : (a) A review 
undertaken by Roaerve Bank. or lodia recently 
bas revoaJed tbat tbe man power deployment 
in public sector banks hat not been optimal 
and that tbis bu often led to surpJuae. in 
some pockets and deficits in other pocketl. 

(b) Bantift' Service Recruitment Boards 
whic:b recruit personnel ror Banks bave Dot 
stopped recruitlq personoel 

(c) Doe. Dot arise. 

'.fkaeatattoa. of uti ..... '"' .......... 
5146. SHill K. MOHANDAS :,?'W 

the MiDist. 01 PLANNING be pleased to 
state: 

<I) tbe perceotqe of impJomeDtatioD 01 
the major anti.povert, proaramma ia diffe-
rent States with Statewise broak .. ur; 

(b) wbetber the tartet ICC with reprd to 
eacb prOiramme hal been achieved; 

(e) if not, tbe fCUOllt tbe'reof; and 

(d) tbe remedial stopa proposed in tbi, 
reprd? 

THE MINISTER OP STATE IN THB 
MINISTRY Of PLANNING (SHRI SUKH 
RAM) : (a) A s.atement sbl}\\ina Stale-wise 
posit Ion reprdifll implemen,.uon of tbe 
thN'e majcr anti· poverty oroarammel duri ... 
tbe: year 1986-87 (to the cxtcnt a\,atlablc) i, 
livon below .. 

(b) By and 1.rae. the tarlel5 Jet "'alh 
reprd to eacb of 'be prOirammes are beinl 
achieved. 

(c) and (d) Do Dot arile. 

State..t 

Sl. State!UT Perccotaae imp'emen'.tion· with reference 
No. to J 986 81 tarlet under -----------............ _....,. .......... - ....... 

IItDP NRBP RLEGP 
(upto Ja~ .• (upto Pcb., (ur1o Peb., 
1917) 1987) 1987) 

J 2 3 4 , 
--_ ...... --""'~-'I-

1. Andbra Pradesh 76.00 51.88 91.76 

2. Allam 53.18 949. 61.21 

3. Bibar 78 48 76.11 44.S' 

4. Gujerat 89.24 18432 10~ •• ' . 

~. Mary'De 62.86 19.26 106.36 

6. Himacbal Pradeeh ".12 119.64 102.60 
7. J cl K 41.92 91.91 51.42 
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1 1 J 4 

~------------------------------------------------------~ 
8. KaraD.t. 
9. Korda 

to. Madb,.. Pra40Ib 

11.. Mabarubtra 

12. Mulpur 

13. MeabAIa,. 

14. Napl •• 

lS.0d ... 

lei. Punjab 

I 7. Rajasthan 

I ... Sikkim 

19. Tamil Nadu 

20. Tripura 

21. Uttar Pradoab 

22. Weat Beopl 

23. A 4 N Islands 

2.... Arunachal Pradesh 

25. Chandiaarb 

26. D & N Haveli 

21. Delbi 

28. Goa, Daman &. Diu 

29. Laklbadweop 

30. Mizoram 

ll. Poadicbon'Y 

• Provlliooal 

Setthla up 0' D,.trlct Eetlroeae.t 
Comal .... 

S 141. SHR.I DIOVlJAY SINH: win 
tbe MiD'1ter of BN.VIROMBNT AND 
POkBSTS be pleuod 10 atato ! 

<al whether aD)' meet1aas .... re bead wltb 
Mia .... or BuvirOOmcDt in evel'J State to 

73.59 

94.15 

17.24 

72.19 

111.37 

S 1.18 

18.77 

.... 92 

53.15 

SO.94 

61.41 

75.20 

55.37 

75.60 

1 •. 19 

104.50 

35.60 

5.24 

70,,00 

64 .. 73 

86.53 

17.69 

S7.68 

66.23 

90.61 

95.91 

13.3S 

6'.04 

168.39 

".14 

22e.OO 

94.84 

149.58 

248.43 

11000 

1)0.33 

74.62 

98.02 

100.09 

I! 720 

96.87 

62.86 

23.53 

103.S7 

109.37 

105.00 

62.66 

107.77 

133.7S 

tOO.19 

91.7' 

40." 

48.83 

74.10 

270.00 

94.44 

109.J3 

111 26 

105.55 

101.10 

57.7' 

10'.03 

114.46 

216.00 

66.66 

39.00 

104.1' 

14.12 

76.66 

3p2.86 

94.00 

evaluate tbeir perf'ormaDCe iD tbe 8eJd of 
pollution CODtroJ aDd to impro,. tile infra-
ItnKture aDd to enbaooe fioaDClaI alloca. 
tioGa; 

(b) wbether any directions hu bola 
IiYell to Stat. to sot up District Bovlroo-
moot Committee a. providCfd in the 8eveotb 
Pive Year PlaD; and 



(c) whether any norms been e\'olved for 
effective c:oordiDaUon bct .. ecn the Uniob 
Government and tbe State Governments in 
tbe field or tbe environment 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FOR.ESTS (SHRI Z. R. ANSARI): (a) No. 
Sir. 

(b) In a meeting of Secretaries in charge 
of environment in the States htId in 
November, 1984 under tbe Chairmanship of 
Deputy Minister for Environment, the States 
were rcques.ted to set up District Environ-
ment Committees. furt~er. durinl the 
Annual Plan discussions held in December, 
1985/January, 1986, the States wete re .. 
quested to take up the ",r('gramme from tbelr 
own resources. 

(c) The coordination between tbe Central 
and Slate GovernmeDt~ IS amdcd by the 
various statutes' and through continuous 
intera.:tion. 

Cut in Gu\ernme •• t 5pt'tldfng 

5 148. SHltl GADADHAR SABA; 
Will the MiOl~tcr of FINANCE be pleased to 
state: 

(a' whether Governm~Dt had de\:lded for 
a 5 per cent cut in its spepd'ng; . 

(b) if SOt the actual position in this 
regard; 

(c) whether the various Go"ernmeot 
departments could achieve the t8r~et; aDd 

(d) if not, the names of defaul"HI 
departments ? 

THE MINISTER OF S.TATE IN THE 
DEPARTMENT OF EXPfNDI1 URE IN 
THE MINISTRY OF fiNANCE (SHRI 
B. K. GAOHVI) : (a) to (d). The informa-
tion is being cot1ected. 

COtIcblng centres for rural ...... 

S 149. SHRI RANJfT· SINOH 
(iAEKWAD: Will the PRIME MJNISTER 
be pleased to staee : 

Ca) wbether Oovernmeat bad Caken a 
decisIon to establisb coach ina ceotrtl in 
backward .teas 10 co,th candidatta of tho 
rural .,ta& 'or the Civil Services exami-
nations; and 

(b) if so, .he detaUs of coacbina Centres ' 
o~ned and the ~athmt features or tbe coacb. 
ina imparted ? 

THE MINJSTER OF STAlE IN THB 
M1NJS1RY OF PERSONNEL. PUBLIC 
GRIEVAN(,~S AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
Ot- HOMS AFFAIRS tSHRI P. CHIUAMBA-
RAM) : (a) and (b). Ou tbe htuis of to-
prescnto t torn; made on behalf of the stud~nts 
the G()\ troment has agreed in principle l~ 
set up coaching telltre'S 10 the rducationally 
backward areas to COlH.:h candidates of tbe 
rural areas for the Cwil ~ Services examina-
tions Since the matter requires ~on5iderable 
preparatory work. y,hkh bus l'-een initiated 
in c(l(~pe,altOn y,ith abe Department of 
Education, it;. DOl possible fO ,ive allY 
details Ilt thIs stage, 

51 'iO SUR. SO~1NA 1 B Nt\l H : Will 
tbe Mml")ter of ENVIRONMENT AND 
FORESTS be pleased to state: 

(l: 'I Whether OO'\-"tnoment propose to 
dechue certain ccol0it~ully devaatated areal 
~c; critical lones; . 

(b) whether such cratical lonC!t would be 
atTon:$tco; jf so. whether special schemel of 
afforestation will be implemented In efHical 
z(.')ues; and 

(c) if so. details thereof 'f 

THE MINISTER OF STATE IN THB 
MI~ISTRY OF ENVIRONMENT AND 
I-ORf:~lS (StiRI Z. R. ANSARI): (a) to 
(c). Guidelines have been issued to the Stat_ 
and Union' Territory AdministraUon. to 
identify critical areas in the bill. and 
mountains, in tbe attcbmeot of river vallefl. 
areas prone to land.h". and erOlioo. and 

. uoJotd"Uy uD5tabie formation •• The States 
end Union Territory AdministratioN haft 
beep asked to protect t.bao artaI '0_ IAdI 
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or atlOF8at them within the .honeat posaible 
time an4 to meko a review of the . cooditioDB 
ql loeb ut-as evcry five yea II. Important 
tchemta beiDa implemented .peci6caJ}y ia 
suclt ..... ate: 

ro Operation Joil·watch 

(ti) Rural tuelwood plant.tion iDCludif'l, 
afforestation ql ecO"UDlitive" DOD" 
Himalayan areat 

(iii) SoU cootentation in catchments of 
I iver v.n~y projects. 

Ov) Jntf"8Jated water shf'd manaJ,elnCot 
)n tbe catchments of Hood pr('ne 
rive,. of OaoFlic basin. 

( TrO/Ulallo"l 

Eadroeant.1 cJeuuce 01 _otor.hle 
r_d. I. U. P. 

5151. SHRIHA~SH RAWAT: Win 
the Minister of ENVIRONMENT AND 
FORESTS be plea,ed to .tate : 

(.} the Dumber of proposal. for CODS-
truction of motolable roads receieved by the 
Mip'~try from Pithoflsarb disuict of Uttar 
Pradesh for appro".,1 und~r the Forest Act 
durin. tbe last year; 

(h) whether all these proposals were 
complete in aU respect.; 

(e) tbe detan. in relard Co complete and 
incomp'ett proposals; 

(d) wbether the aecoasary. prov.l 'Us 
been acOOtded to aU fhe proposals wbicla 
were complete; and 

(e) if 80. the details thereof ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF ENVIRONMENT. AND 
FORESTS (SHRI Z. R ANSJ\RI): (a) 
OaJy oDe proposal namely 'Berin_l-Vioaya\· 
Puran.thal Bbabani motor road· ... roceiftd 
durio. tbe Jast year for approval under the 
Forest (Conservation) Act. 1980. 

(b) to (e). The propoJal was !acld!), 
some essential information at the fint 
instance. After obtaininl tbe wanting iofor-
mation relatina to the proposal. apprOval 
bas been ac.corded OD 16th Ot.:toIMr, 1986. 

A.sistq(oe to States 

SJS2. SMRI G. BHOOPATHY: Will 
the Minister of FINANCE be pleased to 
stale tbe assistance provided tf) difl'erent 
States durioa the year 1 98 ~-8 7 and the 
portion out of it aiven as loana aod tbe 
porlion liven as Iraots ? 

THE MINISTER OF STATE IN THE 
DEPART~.fBNT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B. K. OADHVI): A statement is liven 
below showioa tbe block Ceatral assistance 
for State Plans allocated to differeDt States 
for tbe year J 9~·8 7 indicatiDl ~ loan aDd 
.rant components. 

Ita .... t 

BIocIc C.,,..I 1Is."'~ Iflr SttW ",., lor 1986 .. 81. 

(RI. la LilIc},8) --""--
States Allocated-

Total a._, 
.... _. .-.,~- - - ~"_ ---- ._-----------------------

3 

1. Andbra Pradesh 29273.00 20491.10 



A ... L t. It.t 

I 2 3 4 

1. AIsaID 46800.QO 30660 .. 00 26140.00 

3. Bib.r 45560.00 31892 .. 00 13668 .. 00 

4. Gu';'ral 235'92.00 16' 14.40 7077.60 

,. Haryana 12788.10 10451 .. 60 23'6."0 

6. Himacbal Pr.dab 1743S.00 2198.50 15216.50 

7. Jammu & Kasbmir 35817.00 23865.90 12011.10 

8. Karnataka 20473.00 14331.10 6'4,.90 

9. Kerala ~ 26592.00 18614.40 7917.60 . 
10. MadbYI Pradesh 3562000 24934.00 106.6 00 

11. Maharasbt,a 34228.00 23959.60 10261·40 

12. MaoJpur 1064600 1064.60 9581.40 

13. Meabalaya 9162.00 9l6.20 824'.80 

14. NqaJand 135S7.00 1355.70 1220 l. 30 

1 S. Orissa 2S022.00 17's)S.40 7506'60 

16. Punjab 36321.00 34685.10 1638.90 

17. Rajasthan 23232.00 16262 40 696760 
" 18. Slkkim 5339.00 616.70 4122.30 

t 9. Tamil Nadu 25901.00 • 17942.82 7968.18 

20. Tripura 10864.00 10,6.40 9711.60 

2 t. Uttar Pradesh 66~)46.00 45317.80 21628 20 

22. WII' Denali 23136.00 16401.1S 1334.8' 
- ....... ,., .. _ ... ... ""'~ .,.,...,... ..... '" "'I<f UI_ 

Total: 579014.00 37t076.81 207937. t 3 
-------------_ .. 

-Revised Estimate! in the case or Ceatral Aul.taoce or Bxtetaally Aided ProjOCtl. 

Tu .... Irom top ..... trlal ...... 

51S4. SHRI V. TULSJRAM: Will 
tbe MiDiller of FINANCE be pleased to 
JhUe : 

(a) wbether overduea (rom top iD6u .... 
trial booses io tbe country .... mouotiol; 

(b) il.o. tbe total overduoa AI Of) 
3 t March. 1983. 31 March, 1984. 
31 Marcb, 198' aDd 3' March, 19'6~ 

(c) tbe oames of top industrial b~ 
aDd the amount of overdUe! -monal' eacb; 

(d) tbe details ",r the overduet and tbe 
reuoaa for lucb aD overdue; and 

(.) the realODl tor DOt takina tSmeI, 
action to 1'eCO\fer the duet from t be iGduatriaJ 
bouaeI, and the time by wbicb it it .&peeIed 
to be recovered 1 
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. THE MINISTER Of STATE IN THE, 
MINISTRY OP FINANCE (SHR.I 
JANARDH.4NA POOlAlly): (a) to (0). 
)Dformati~ to the atdt . pOIilble ill heiDi 
collected and will be laid on the Table of 
dte Home. 

~tmeat of ._ .... ",eeton'. . C'OGI,. .... 
! 155. SHill KAMAL NA tH: Will 

the Minister of PJ)lANCI! bo pleased to. 
atate : 

(a) wbether any DOnDI have been laid 
clown for- appointina nominee directors aD 
companies in wbicb financi.l inltjtulioo. 
have made substandal iovesuncnta; 

(b) whelMr it is ensured that the number 
o( such directors is proponionate 10 the 
iovestmcnt by these institutions; and 

(t) if not. tbe re8l.()ns tberefor ? 

THE MINISTER. OF STATE IN T~E 
MINISTRY OP FINANCE (SHIt! 
JANARDHANA PDOJARY): (a\ Tbe 
fiMIle-ial iOtUIUlior,s are eJ.peckd to appoint 
the-ir nominee. OD tbe Boards or all ... istet! 
MR TP Companies. In fHpect of DOD· MR TP 
Companies, the nominee directors are to be 
appointed on a telectiVt! basis. especially in 
casel where one or more of .. the foUowill1 
cooditiOOJ .re fulfilled : 

(i) The ubi. is runnin. into problems 
and i. like" to become sick. 

(ii} The iDttitutional sbarchoJdiDi is 
m~re than 26 per cent. ' 
.. 

(hi) The iMtitutiooaJ ltake by way of;; 
loaOl,toWiftneDtt exceeds R,. S 
crot •. 

(b) aDd (c). Bach institution has rfabt to 
appolat nominee directors bu~ ordiaaril, 
two directors .~ hein. nm'1inated. one .... 
p",*nlio. term lendina institutions .ucb •• 
IDBI, IPCI aatt Jelel and ttie other .. 
presendnl investment la,lln.llona IOCb a. 
Uc. UTI and ole. Tbe objtctin or tbe 
institutions is to .ppotnt nominee directon' 
in auch • manner thl' they ("an safeauard 
tbeir lo.test aad abo ter" the interest or 
IOGftd public polic,. . 

Lou_I .. 

$156. SHal AMAL DATTA: Will 
tbo MiDi.ter of FINANCE be pleaud to 
atate : 

(a) 1fbotber ao)' .uidoUoa haft beea 
iuued by the Reserve Baok of fodfa to 
oatiouJited banks retardi",. loaD meIu 
(credit camps); and 

(b) if 10. tbe details thereof? 

THE MINlSTER OF STATE IN THB 
MINISTRY OF FINANCB (SHRI 
JANARDHANA POOJARY) : <a) and (b). 
AU bank loaD. comios .athin the purview 01 
prloril, Metor/weaker sectioDs/varioUi t,. ... 

o or anti. poverty schemes (irrespective or 
whelher tbey are disbursed at the bank 
branche, or at special public functions/credit 
camps etc) are to be ai\'eD as ~r pideJioeI 
laid down by the Reserye Bank of India 
from time to lime. There are no Kparate 
,uidt'JintS/nOrtnI ;\10 fcr the l('ans to be 
!8.nctioord/dilbursed at cndit campa. 

New Idteatel for ".Ifare of 
"'adl~ped 

~1'7. SHIll NIRMAL KHATTIlI: 
Will the Minister of WBLFARB be pleated 
to .tate : 

(a) wb~tber Governmt'nt propolC to 
introduce aD), new scheme for the welfare or 
Modicapped penon.~ 

(b) ir to. .. lient features tbtreof; aDd 

(c) the p'aCes in Uttar Pndesb where tbe 
new centrn.fIt propo.td to be o~ UDder 
fhe new scheme '1 

THE MINISTER OF STATE OP THB 
MINISTRY OF wat.FAIlB (DR.. RAJS. 
NORA KUMARI BAJPAI): Ca) .cd (b) .. 
The iOltitutes set up for .Jookioa afler Wolfare 
of the ba:ndicappcd 'Win c~lmue 10 iGlprove 
tbe quality ad quaDtity or ten.l. 
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(e) Such 1'1101 can be considered in tbe 
liabt of the financial resources and lbe 
partkipatiOD of tbe State Oo\tetnmcot. 

For-t co,. iD Madhya Pr ... 1a 

. . '1'8. DR. PRABHAT KUMAR 
MISHR~ : Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state: 

(8) the percentap of arca of Madhya 
Pradesh under afforestation; 

(b) whether there has ~en any decTea~e 
• ill the density of r o rest area in Madhya 

Pradesh; aDd 

(c) if 10,. the steps taken to check lbis 
chtcrease'1 

"'-
THE MINISTER OF STATE IN THE 

MINISTRY OF ENVIRONMENT AND 
FORESTS (SUR1 Z. R. ANSARI) : 
(.) APproximately 0.44 per ctnt of tbe 
IOOIraphical area of the State ha'l bun 
&routht under afforestation dor;". J 986· 81 
Afforestation has been carried out over 1.9 
per ceot of the itographicaJ area of the 
State since the beginnio£ of tbe First Five 
Year Plan. 

(b) Yel, Sir. 

(c) The followi"" steps have been taken 
by the Government to ehe(k deforeltatioo : 

1. Enactment and eo(orcement of tbe 
Forest (Conservation) Act, t 980. 

2. Ouidelioes have b~n issued tel the 
atate governments to : 

(i) avoid clear fetlin, of natural 
forcst (ot raisina plantations 
as 'ar 8' possible. Where sueb 
reUinas art unavoidable due to 
restoration or crop or otlH'r 
silviculturel considerations. it 
sbould be restricted to area. 
not exceediol 10 ha. in the . 
bill. and 20 ba. in the plaint. 
10 no case ,cod natural fOtetts 
should be clear-felled in pre .. 
ferenee to pOr)rly stocked' 
natural forests 

(Ii) balt aU feJliDp abo". a. ald· 
tUde of J 000 met.. aUeuc 
for lOme ,ears. 

(iii' to eartl\ark 4 per ceat of tbe 
pOlftpbical area as protectjOD 
aroas, Uko wildwife sanC1ua~ 
Natiooai Parks, Bioephere 
Reserve~. Prcscrvatiob Plott, 
etc. 

(iv) prefer raisin. of mi.ed apedeI 
of indil)enous ori,in to mOPOw " 
cuJeure. The iodi,enoul species 
should Te~iv. precedence over 
exotks. 

The N,Uona' Wastelands Develop-
ment Board hal been set up durin. 
19~5 to sfep up ,dror~st.tion pro .. 
gramme. 

Proposal- rot" est.bUlbllleat of Hyclefll-
.. bad.Kamataka Ile'.lo'.~Gt Roard 

5159. SHRI NAR31NO SURYA· 
VANSI = Will the Minister of FINANCE be 

, pIca sed to stace : 

(a\ wbetber tbe Kama'aka Government 
bad sent a proposal for financial assistance 
for establisbina 'Hyderabad- Karnataka De~e~ 
10pment Board; aDd 

(b) if so. Oovemmetft·, reaction thereto? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF EXPENDlTURE IJ"I 
THE MIN1STRV. OF fINANC£ (SHRI 

:''0. K. OADHVI): {a). aood (b). PlanD.n, 
Commi!llion had received • "rop05al rrom 
Karnataka Government in July. 1985 for 
additiona1 Centra} a"~H<I\t.nce of R!. 130 
crores durin. the ~entb Plan period (Ot 
financiol tbe Plan for Backward Area O~vc· 
lopmcnt Gulbarga Di'Vision prrpal'C'd b, 
Hyderab,d. Kamataka 1)evelopment CommIt .. 
tee set UC) by tbe Government of Karnataka 
in 1980~ The propotal ""as exarmncd in ,he 
Plannin, Commiuion and re.,ly ., tent '0 
ttIC Scale Government clariryin. that Ceotr.' 
a'iistance is at10cated to States accnrdinl 
to tbe Modlfted O.dti1 Formul,' approved 
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by the NadoDaJ 'DeveJOpmeDl Council aDd lbe 
Plaaa'l1I CommillioD do Dot bay, additional 
teIOUICII for, allocation to States for the 
do¥olopmoat of backward' areu. It wu allO 
poiofed out th.t the (our diatricts 01 Gufbarp 
DI .... oo already receive special Central 
auiltaoce uDder DPAP and three out of 
four districts bave been ldonttfted a. '!)dol-
ttialJy backward for the purpoae or iovett-
ment lutnidy and concessional floaDee fot 
promotion of their ioduatri.1 Development. 

• Crt .. _ID.t ~Ntea 
.." 

5160 DR. KRUPASINDHU BHO}: 
Witl tbe Mlo18ter or WELPAkB be pleased 
to.tate: 

. (a) wbetber cases of crime aa:ainst child-
ren baft ShOWD an increase io t!,e recent 
put; 

(b) If 80, the reasons therefor; and 

(C') tbe step. proposed to make punish-
ment fot offences against children morc 
Itriaaent? 

THE MINISTER OF STATE OF THE 
MINISTRY OF WELFARE (DR. RAJ£.. 
NORA KUMARI BAJPAl): (a) and (b). 
No data reprdiol crime alainst children is 
compiled on an aU India basis by Bureau of 
Police a_earcb and Development who are 
maintaininl .tatistics on crime. 

(c) The Juvenile Justice Act, J 986 has 
been pamd by the Parliament in December 
198 6~ whicb on enforcement Wilt replace 
corresponding Scale ChIldren Act~. provides 
(or more 5triogent puniosbmeotJ for offences 
apiast children. 

RCMarcit and d.'"lopment to coatrol 
• Ir a ... water pollution 

5161. PROF. , .. J. KURIEN: Will the 
Minl.ter of ENVIRONMENT AND 
FORESTS be pleasod to st. t. : 

(a> whether research and developtlleot 
eIIor. are beina made 10 develop technolo-
,101 to COtltrol air and water pollution in the 
couotry; and 

(b) if 10, lb. d.I.lls tbereof'1 

TUB MINISTBIl OP STATE IN THE 
MINISTRY OF ENVIRON¥ENT AND 
FORBSTS (SMRI Z. R. ANSARI) : <a) Yea, 
Sir. 

(b) The projecta include desip aocl 
development of the foUowiol dovlce$ and 
.),seem. : 
AI, Pollutloll co",.,1 

(0 Blec::tro$tatic precipitators: 

(ii) Fabrio filters; 

(iii) Venturi and Packed Bed Scrub'*': 

(Iv) Gu Absorption System; aod 

(v) Plyasb bandlina system. 

Wall' Pol/udoll Cu1ltrol 
(i) A bsorpl ion tecbnolOlY; 

(il) Bio·technolo8Y: 

(iii) Incineration; 

(iv) Ozonation; aDd 

(v) Ultrafiltration. 

Artlfidal limb. teehDoloay .... 
production 

5161. SHRI C. MADHAV R.EDDI: 
Will the M in i~ter of WBLFARE be pleased 
to state: 

(8) whether a break tbrou,b bas b!en 
ma<k in the field of artificial limb technology 
and production; 

(b) wbether price levels ate such thai sucb 
limbs caD be purchased by all citizcl's; 

(c) whetber such limbs ar~ provided at 
coocessiona) rates to epooomically weaker 
persons; and . 

(d) if so. the details of the schemes in 
this 1eaerd ? 

THE MINISTER OF STATE OF THB 
MINISTRV OF WELFARE (DR. RAJB-
NORA KU MARl DAJPAJ) : (a) Innovations 
in the manufacture of artificial limbs have 
takcn place ~n tbe country from time to time. 
One ,Uch innovation bas bcoo the ~.ipur 
foot of whicb fitmcnts arc beiDI done ~ • 
voluntary orpnisatiao in Raje_tbaD, 
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fb) to (4). Ie .10" of ttie fact that. ' "'Ie ptopOttioG of the disablfd 'S to() 
POOl CO aft'Oht porchase of tbe artiftclal limbe 
of standard quality, the Goveroment bas • 
ICheme of 'Assistance to Dilabled pertOn. 
tor puniy. of fittina of Aids/AppliaDCCS'. 
Aida aDd appliancn costiDI between al. 2S/. 
&ad Rs 3.000/· atO provided free or cost to 
these handicapped. persons wbose Income is 
upto RI. 1,200/- per month and at half the 
price to penons wbo. income is between 
al. 1 '200/- and Rs 2.500/- per mocth. The 
tcbeme iocludet tupply or wh~el chains, hand 
or foot -operated tricycles, calipers, artificial 
limbs.. hearina aids, educadonal kits ror the 
blhld comparisilll branlcslate t • braUle-pocket 
frame abacus and measuring-tapes ro~ bi.b 
acbool s.tudents; braille mea,uriol devkH like 
microrneten. caliper,. etc. for vocatconal 
trainee, In tbe relevant traJ.,. In addhioD, 
braille writer and tape-recorders for students 
earoUed in post aradU81e C)t1sses are also 
liven. 

Paud for tribal d.,elopmeat 

5163. SHRI ANANDA PATHAK: 
Will tbe Minister of WELFARE be pleaeed 
to state: 

<al the perccntaae or Funds Provided for 
tribal development duriog tbe Third to 
Seventh Plans, plan wise. out or the toul 
proyision, for these plans; 

(h) tbe percentage of tribal, livina below 
the poverty line during these plan periods, 
plan-wise; and 

(c) the proareu made dlJrina the period 
of these plans. pll.lo-wisc. in briogin. up these 
tribals above tbe poverty line? 

. THE MINISTER OP STATE OF THE 
MINISTRY OF WELFARE (DR. RAJE .. 
NORA KUMARl BAJPAI): (a) Upto tbe 
fourth Plan, provision for trihal developnieot 
was not sbown separately and the general ~ 
sc:tJemes WeTe expeeted to ioclude tribal 
defeloprrtent also. Tbus tbe percernap in tbe 
table below i. baRed Oft the d"tr;ct proJeetl 
for backward cla~ses upto the Fourth PlaD. 
From tbe Fiftb Plan onwards, 'be fi.uret are 
bated ():1 pro'/hloflt of Trfl7al SUb-Plan : 

(, 

PI. 
Tbird PlaD 
AnoUlI Plam 
(1966 .. ") 
Fourtb Plan 
Plfth Pl.a 
(1974 .. 19) 
Sixth Plan· 
(19~O·85) 

Seventh Plan-

• Pro\'isiooal 

0,,6 

0 .. 6 
0.5 

3.0 

'.7 
'.8 

(b) The information il DOt .... n.ble III 
resped or tbe .rlier Plen.. As J)tT the 
estimate of tbe Work ina Group on Develop-" 
mont of Scb~duled Tribes durina tbe Seventb 
Five Year Plan. tbere we", about 8' Jakhs 
Scheduled Tribes famihes below the po"eny 
line at the bqinina of the Seventh Plan. 

(c) The taqet and acbic'iemcnt in ftlpeet 
of Sch~duJed Tribe famlU<"J economically 
assiued in tbe Sixth Plan and tbe Dnt two 
years of the Seventh Plan are •• under: 

P.,Jod Ttl",,' AchlrHlNfIII 
(ft,urel in lakb$) 

Sixth Plan 28.23 39.67 
1985-86 8 .. 35 1.73 
1986·87 8 • .; S 7.92 

(upto Feb., 87) 

Pre8tl of NatloaalJ" Baak. 

'164. eH RAM PRAKASH: Will tbe 
Miniater or FINANCE be pleated to atate : 

(8) whetber CaDara Bank ha .bOWD 
bi,best amount or profit in 1986 .. 8 7 'mona 
aU the Nation.tiled Banb; and 

(b) whetber Government propose to liv • 
aay lncentl". to lbe ItaB' and mao.lemont 
of Ibo\e banks which .bow overall ,ood 
pe.rforumnce'l 

THE MINISTER OP STATE IN THB 
MINJSTR.Y Of FINANCE (SHltl JANAR-
DHANA POOJAIlY): (a) The published 
profti' of Canara Bank for the year 1986 
was Rs 1 8 t 6 13ct wbich Is hi.her tbllD its 
profit lor the Jear t 98' by .bout 65 per 
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ceot~ Aocor4t. to da. • .. la.ble with 
Ob_blat, S of die PubUc s.:tor ~ 
tiL State Baat or ID4ia. Coottal Bellk Of 
lodl. aad BaDk of Baroda bave lbowD h""OI' 
pobliahed ptOfltI tbaD ~D.ra BaDk lot fb. ,.r 19~6. 

(b) There i.I DO propouJ. bef«e the 
G~ lD tbiI lIPid. 

M ...... ' ' ......... ..., tra.eI ...... .... 
5165. SHill SANAT KUMAR 

MANDAL : Wn} tbe Minister or PlNAN'CS 
be pJeued to .ta .. : 

Cal whether foreiao curreacy ir.vollen' 
cboqUOl are beiDl misused ia collusion with 
beAk employccs; and 

(b) if 10, the moa.ures cakeo or Plop0ae4 
to check .uch employ", .. reJ.t#d fraud. in 
the milUJe of traveUen' ~hcquos 1 

THB MrNlSTBIl OF STATE IN THE 
MJNJSTR Y OP PINANCE (SHRI JANAR-
DHANA POOJARY): (a) and (b). The 
ift(ofmation il betna colloeted and. to tbe 
el-.n t available. will be laid on the Table of 
c", Ho .... 

Fr .... ,. Stat. Bau of Iadore. M ...... 

5166. SSIU RAJ ItUYAll RAJ: Will 
thID M.iDiater of PINA.NCB be pJeaaed to 
I.te : 

(a) wbetber a ca. of fraud 10 the tuoo 
of.boot rupeea 3 cr.oree wal detected in • 
braocb 6f the State Ballk of 10401'. iu 
'48drat durtna 1'13-84: 

(b) if 10. tbe Dumbet' 01· employeesl 0'" bold reepoDIlbte for tbili aDd 

THB MINISTBR Of 'TA~ IN nIB 
~INJI1RY OF FINAN~ ~SBlU JANU-
DUANA POOIAllYJ: (a) to (c}. ...... 
Bant of India bas reported that .... 01 
fraud iOVOlyjol 'kice fb'ioa' oporatioDl ill 
...-aJ accounts at abe Ma41'84 ~) 
8nmch 01 State Baot of Iocfore c:tJDJ to 
.nabt iD 1983. tbe amount invoJwcllMiDI 
RI. 6.58 crOI'Ol. ItTUDCVliatcl1 after tho fraud 
waI detected. tbe BraDCb J.t.~, tile 
Acc:ouDtaDt aDd the R.eai0Dal M..... were 
lUlpCodcd and all expIaoation ... ca.u.a 
from the A.istaut 000Cqt Maoapr con-
cemcd. Tbo cale "I' aIIo bDded over to 
OBI for inVO$tipdoa., 00' compJetjoe of 
i~1ption by the CDI. apd after bokiiAI 
cSopartmeotal coquil'J eod ooDSQItadoa .... 
" Central Vi,iJance' CommiajoD ~ 
'II"L~__ • .... DnlDC:h Maoaaer and tbe Accountant .ere 
dismissed. The ReaJonal Maoaaer wu_1Io 
ceasurod. Major poaalt, proceMlDP haw 
been initiated against the AaistaDt Geoeral 
u.~. The Blot also 6Iod a civU l1li1& in 
t~ Madru Hiah Court In March 1984 
.piOlt the panics for recovery of ita datil. 

E' .... UOll by pl'0IdIUIe el' • ...,Joa 
oraaalntioD 

5167. PROF. NAIlAiN CHAND 
PARASHAR.: Will the Minilter of 
PLANNING be pJeued to .tate : 

~ 

<a> whother tho PrOl1'amme Eval_tlon 
OtpoiaatiOD bu" coodqct~ aD), evaluatiPD 
of tbe rural drJnic:inc water aupply ~ 
aDd rural olectrificatton ICbemct durJDa lbe 
last tbre-o tioaocial yeatS b:acludiDi tile CUl1eDt 
Boaocial yeM in auy State; 

(b) ir 10. tbe findiop tbueof'. aDd 

(c) if Dot, wbotber such ao eva1uatiDa 
would bo undertaken in the a_ueial year 
1981· 8 8 and tbe names of !be Stat. ID 
wbleb II would be conducted? . 

THB MlN.ISTEll OF STATB IN TBB 
~B.Y OF PLANNING (sHIU SIJIUI 
UN) : <a) No. Sir .. DOt 4uriqa dM lu' ... 
,.... 1!0we .... earlier tile ProJ,tIoaa» 
BftIuatIoa ~00 had bI:ovebl.. .. 
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Quick BYaluation Study or AcceMlbl1ity of 
tbe Poor to the R.ural·Water Supply io 1980 
• Del also a &lud, 00 Evaluation of aural 
BlectrificatJOD Proararnme in two Voluma. 
Volume I of tho latter stud), was brouabt out 
10 1982 aDd Volume U in t 983. Copies of 
tbole studies are available ill the Parliament Ubrar,. 

(b) Does not ari" for the pUt tbree 
yean. 

(c) The Proaramme Evaluation Oraaoisa· 
tion is at PreMO' Dot planning -to ioitiate auy 
fresh evaluation studies of the scheolet 
tDentiODCd by HOD'.ble Member dudraa 
1'87·~8. 

Ja ..... aee of caUle aad cr.". by GJC 

SI68. PROP. NARAIN CHAND 
P ARASHAR: Will the Minister of 
PI NANCE be pleased to state ~ 

(a) whether Oovernment have ensured 
that the O..,ral· Insurance Corporation per-
forms its role io providing compensation to 
tbe farmen fOr loss of cattle or crop$; 

(b) if so ~ tIM step! taken in this reprd 
as also whother any publicity is givon to tbis 
role so as to enable th~ farmers to taKe 
advantage of tbi' facility; 

(c) if so, a brief outline of the rQlo 
played by General Insurance Corporation 
daring the past three yean in each of tho 
States/Union Territories in this regard; and 

(d)' if not. whether any nation"wide 
publicity is proposed to be liven to the 
various facilities available to farm!u under 
the schemes or General Insurance Corpora· 
tion at the Block and Pancbayat level ? 

THB MINISTER OF STATE. IN THE 
MINISTRY Of fINANCE (SHRI JANAR-
DHANA POOJARY): (a) to (d). GoverD-
moot bave been tc\'iewinl the proare.. of 
soUlOUlont of claim, under tbese schemes at 
periodic intervals a~d tbe General In.oranco 
Corporation of India· (OIC) is lakta, 
""roptiato steps in this 'eprd. 

Suitable publicity it beiOl OtpIIited .." 
the ole .ft~ it, four subsidiarlta to eaable 
farmers to tako advantaso 01 the. ",beaMa • 
Publicity ,bal been orlUited throuab I..,. 
Jets and posters in Jocall,.",uaaes for diatrl. 
bution in rural areas. e,hlbition or IlIdt1 
and film •• talk. on rcaionaJ proatamtDel of 
AU India Radio aDd Doordan.bao" participa. 
tion by tbe Insura nco Compaaf. in Farmers' 
Rallies,. Villaae Mc1as~ AaricuJtural pd 
Cattle SbOws. Exhibition etc. Further publi-
city dons are beiDl planned by the Ole 
for tbese schemes durio, tbis year« 

Flea_tal ... l.taace froe World Baak/ 
IMP ... VNDP 

5169. PROF. NARAJN CHAND 
PARASHAR: Wall tbe ~iQister of 
PINANCE be pl~ased to state: 

(.) whether any new orojects have booo 
selected for financial aSli,lance from World 
Blnk/IMP and UNDP durin. tbe first t..-o 
years of tbe Sevonth Five Year Plan; 

(b;' if so, tbe de,aill of the projects 
aloqwith the financiaS ... istance in each 
c.,c; 

(c) whether Government bave aUowod 
any State to enter toto nqotiatioDs witb aDY 
or the Aaencie'S for tetlina financial asaistaoc. 
on their own ror some of their project.; and 

(d) jf to. ,be details tbereo( ? 

THB MINISTER OF STATE OF THB 
MINISTR.Y OF PETROLEUM AND 
N~TllRAL GAS AND MINJ9Tf.a OF 
ST . .o_TE IN THE MINISTRY OF FJNANCB 
(SHR I BRAHMA DUTY): (a) and \b) .. 
The detaUs of project, (Of which World 
Bank Group loao/credlt and UNO' 
assistance were committed duriq the Gnt 
two years of tbe Seventh Plve Year Pl.a. 
vi'l. 198 S .. 86 and ) 986·8 '1. arc romi.bed 
in the statement liven belg",. IMP ."i.tanQO 
is Dot liveD on a projoct baaia .. 

(c) No, Sir .. 

(d) Does DOt ariIo. 





1 2 

14. Industrial Export{Bna) 
Products. 

15. Second National A.ricultural 
Research 

16. Gujarat Urban Development 

t7. Andbra Pradesb Irription .. 11 

18. NASA-RD Credit Projeet 

19. Cement Industry Project 

20. Cooperative Fertilizer Industry 

21. Combined Cycle Power Project 

22. Bibar Public Tubewell. 

23. Bombay Water Supply & 

Sewerap-If I 

24. National Agricultural 
Extension-III 

2 S. Qujarat Rural Roads 

26. Oil Iodia Petroleum 

27. National Water M .. oaaement 

APlJL 1" ltl1 
t 

3 

21.1.1986 

25,,2.1986 

15.4.1986 

28 . .5.1986 

28.5.1986 

2l.7.1986 

22.7.1916 

27.10.1986 

13.1.1987 

. ·16.12 1986 

·20.1.1987 

"17.2.1987 

*10.3.1987 

-24.).1987 

",.",.. . ..", 
, 'j. \ 

4 

250.00 

130.00 

375 .. 00 

200.00 

302.2 

485.00 

400.00 

140.00 

5 

... 
12.10 

42.00 

141..00 

... 

68.00 

14S.00 

8S.00 

119.60 

114.00 

-Date of approval of Joans!credits by World Bank Board. Aarecmenta are yet 
to be siped. 

8t. 
No. 

Name of tbe Project 

It. Projeeta .,..;0." by UNDP 

Amount of 
usiltaoce 

US S 
Month or 
Approval 

•• ----___.__-------- --- ~I'" '*' _ .. ____ ... ",_~_:_____--

(1) (2) 

---------_ ---
1. Predictive Maint. Fertilizer 

2. Natiooallnstt. of Port MIDaletpODt 

(3) 

'95,000 

305,100 . 

(4) 

---~--

April. 1985 

YlI,19,' 
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3, Curro Dey. for Tech. Edu. (Pb: II) 1,,349,633 May, 1985 

t. Flood POffCIlltina System (Pb. 11) 260,609 May. 1985 

,. ED", • nd ConsultsDC)' Services 901,000 June, .985 

I. Sedimentation RoservOir ia India 588.550 lune. 1983 

7. Dev. of Coutal Aquaculture 750,120 June, 1985 

8. Intro. Computer System io SAIL J ,061,000 July, 198 S 

9. Operation or Blo",·out Simulators 10,500 July. 1985 

10. Hiah Security Animal Disease Lab. 1.016.400 July. 1985 

tl. Hotel CateriDS a. Tourism Tr~ininl 1.741.400 August, 198 S 

12 Centra for MC\:b. Wood Industries 2.856,940 September. J 985 

13. £lee. Service cl Trainina Centre. 557,550 September, 1 98S 

14. enerlY Savill8 &. Conservation SAIL 1,189.,00 September. 1985 

'5. Hydrornecbanic:l (Supply A.ist.) 572.695 Septem~r, 1985 

J 6. Modem Car101J11phic Ceotre .,000,000 October, 1'85 

11. RI)'. IOllt. of Bridae Tc~bDoloay 1,154.025 October, J 985 
I 

18. NatioDal In!-«. of ImmunoiotY ] .003,600 October t 19B 5 

19. UPl,adina Telecom. Try. Centres 2.511.3:tO November t 1 98 S 

20. Utility of Hydrofracturinl J 0,300 December. 1915 

21. D ililal Technique to Broadca.tinl 348,1 SO January. 1 986 

22. In\earated Oper &. Control Power 2,641,025 februar" 1916 
System 

23. Man lIt. Dev. in Const• rnduatty 478.S00 February. 1986 

24. RaD PacUIties of ROSO. Luc:know 3,)05,640 Marcb, 1986 

2 - _ Automotive Certii Lab. tOO.OOO Aprn, t 986 

26. Chern Reco\,. Non- Woody ~1aterjab 809.9$0 April. 1986 
• 

27. Water S)'It. io Coal MiDi.,. Bnvironment 521.000 April. 1986 
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28. NC/CNC Ceatre:at An. Madras '03,800 Ar>ril. 19.6 

29. Dov. Barth Movina Machinery 1,500,000 May, 1986 . 
30. Dev. Printed Textile Deliant 323,350 May. 1986 

31. Low COlt Biofertilizen 761,000 Juoe, 1986 

32. Fibre Optics Tccboolop(Pb-II) 490,000 July. 198d 

33. Radio Monitorioa aDd Spectrum 2,012,150 July. 1986 
Maoaaement. 

34. POlt Graduate Bdu. in Food, ~ 1.199.650 July. 1986 
~utition and Child Development 

35. Adv. CODtres of PO All- Bducn .. &: 2,000.000 Jul" 1988 
Research. 

36. Sob-Centres (or Pack,ge Testin, & De •. 98 J ,{to Aup.t. 1986 

37. Bsport Market Dev. for Electronic 390,480 AUlWt. 1986 
Components 

38. National Telecommunication Net work 999.200 September, I 986 

39. Water RelOUf", De\'. & Manqement 619,650 Sertcmbor, 1916 

40. Education aDd R~earcb in Computer 6,000.000 November. 1986 
Notworkiog. 

41. Telematics Dev. a ad Promotion 1,694.400 November, t 986 
prOiramme 

42. Knowledge Based Computer System Dev. 5.250,800 November, 1986 
, 

4.3. Dam Sarety Surveillance 1.672.000 December, 1986 

44. Adv. Tech. Petroleum Boa. & 954.788 December, J 916 
Production Practices. 

4~. lute Research and Development UIRA 2,.38,150 December, 198& 

46. Unconventional Fibers, SITR.A 321.170 December', 198' 

47. Manalomeot ContU Ita DC, Development 95,000 December, 1916 
(Phase II). 

48. Mineral Ptocet$ina Laboratory NalPur. 2.527,386 December, 1986 
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0...... or twaDda of General 
J ...... aaee Corporatloa 10 

H'lIIdlal Pradel" 

5110 PROP. NARAIN CH4ND PARA· 
SAAR : Will the Minister or FINANce be 
pleased to sfate: .. 

(a) whether General InJurence CorpOra-
tion ttu decided to open a brancb in 
.Himacha) Pradesh durin, tbo current or tbe 
Dexl financial ,ear; 

(b) if so, tbe "ame of the p1ace wbere 
tbe brancb is proposed to be opened and tbe 
IikeJy date tbereor; and 

(el if Dot, wbetber a deer,ion to this effect .. # 

is likely to be taken at an early'date? 

THE MINISTER OF STATE IN 
THE MINISTRY OP PINANCE (SHRl 

" JANAR!lHANA POOJARY): (a) and (bl. 
The four sub~idiaTies of the GenerallD5urance 
Corporation of India. \'iz t (0 National lnsu· 
ranee Co. Ltd .. Calcutta. (ii; Nrw India 
Assurance Co l.td" Bombay, ihi) Onental 
Insurance Co \ Ltd, New Delhi and (iv) 
Uhltcd IndIa In~urance Co. L.td., ~iadr.s 
have plans. for opening eight Branch Offices, 
in aff. at Bila,\put, Chambl, Dharam'h'lll~ 
Hamirpur. P4f~fano. l'aool3uhih. Raml"ur 
Bu,bahr and Simla in Himachal Pradesh 
during I Q8 7. 

(c) Ooes not arise. 

Retource lIIoblU.atioo by State. 

S 17 t. SHRI I..AKSHMAN MALLICK: 
Wilt the Mini,ter of PLANNING be pleased 
to stale: 

<a) tbe names of tbe States which have 
betn able to raise significant financial re-
sources durio. tbe Sixth five Year Plan 
alongwitb the nature and extent of these 
resources, State .. wise detail. (Ot each year of 
tho plan; 

(b) whether tbe PlaoDiol Commission 
bas raken note of tbese developlnents and 
liven weigh'Iae to the concerned States in 
the fixation of annual pTan OtjJings:' 

(c) if so, the action taken in each case; 
and 

(d) if not, whether such weiabtage is 
propMcd to be given in future and the 
~asons for nor gh-iC'g any weightage so rar 1 

IHE MINISTER OF STATE IN THE 
MINISTRY OF PL,A.NNING ,SHRI SUKH 
RAM} : ~a) A statement iadtcattDl the Stales 
which were at,le to raise financial resources 
higher than (b4.')St or i,;inally envis.aged for the 
Sixth Five Year Plan alonp'ith relevant 
detailS is given below. 1 

(b) to (d). The Annual Plan outlays of 
tbe States are fixed on the basis of States' 
own resoura"S aDd tbe Centra' assistance 
determined for the States under tbe modified 
Gadait formula. TherefJre, the efforts made 
by the StaCes in raising resource~ is ret1~cted 
in the size of tbe Bnnual Plan outlays 
approved for tbe concerned States. 
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O.erclra'ts by States 

5 '7l. DR. B L SHAILESH : Will (be 
Minister of fiNANCE be pleased to state: 

(a) the D3mes of the States thal bad 
taken overdrafts from tbe Reserve Bank of 
India during the last fioaocial year and the 
amount of overdratrt; 

(b) which of these States asked for tbeir 
"outstandip& ovcrdtafts to be converted from 
tho present medium term Joans to looa-tcrm 
loans; and 

(c) Government's reaction thereto '! 

THE MINISTER OF ST,ATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B. K. GADHVI) : <a> No State was in over-
draft as on 31 st Marcb, 1986. 

(b) A number pf States were fUDDiDg in 
overdrafts durmg 1985 \\h'''h were conti-
nuously on the rise since 1 984· fjS In order 
to bell' the State! to clear their overdraft, 
90 per cent of rhe overdrafts as of 28.1.1986 
were converted into medlUm term Joans and 
were provided by the Government of India 
to tbe State Governments on 1 it October, 
1985. repayable in 4 annual instalments 
commencing from ) 986-87 and endmg 10 
1989-90 (7th plan ~riod). The State 
Governments were advised not to take re .. 
course to overdrafts w e.f 2Dd October. 
1 98 S and the R. B.1. was also advi~d to 
!ltop payments on ac~ounts Qf any State 
Government which rao an overdraft for more 
than 7 COD linuous work.ln~ days. 

R~acting to the Government of Indla"s 
decision, Government~ of Uttar PC,t jc,h and 
Karnataka requc·"ed conver~inn of ovcrdrafh 
ioto long term loans 50 that the repayment 
liabllity 00 the States may be spread over a 
longer period of time and States could also 
start the 7th Plan on a clean slate. 

(c) The reque~ts of {he State Govern-
ments were not agreed to by the Government 
of India. The State Governments were in .. 
formed tbat the recovery of medium-term 
Joan durin, tbe 7th Plan period had already 

bee'n taken into .~nt wbile ftnalisinl the 
fundiog arransemenr. for tbe 7th Plan and 
ali such it would not be po,sibfc to reconsider 
tbe decision of tbe Government of India 
reaarding recover, of ~dium'lenn loana 
during the 7th Plan period. 

CreatiOil of DRR." com,..I •• l,.i. dobeoture. 

S 173 OR. B L. SHAILESH : Will the 
Mini.lec of FINANCE be pleased to !>tatc : 

(a) whether ,overnment bave decided 
to relax any of tbe conditions in tbe ,uid.,-
line~ for creatIon of a mandatory Debentures 
Redemption Reserv~ (DRR) by companies 
issuiog debentures; 

(b) If so. the reasons therefor; and 

{c) bow the Mjpjltry will sahafy i1self 
that the DRR is backed by sufficient aSKIS ? 

THE MINISTER Of- STATE Of' THf! 
MINIYTRY OF PEIROll:UM AND 
NATUf~AL GAS AND MINH,fER OF 
STATE IN lHE ~l1NISrRY Of- fIN~NCE 
(SHRI BRAHMA DUTT) : (8) No. Sir. 

I~) Does nor arise. 

(c) A"i the Debenture Red~mption Reserve 
(ORR) is to be created hy appr{'pntlfion of 
profits It 14l ex~cttd to be backeJ by sum .. 
Clent as'\ets 

De •• Un.Uoa of sea ".~ 

5174. DR. B L. SHAILl-,.SH : Will tbe 
PRIME MINISTER be pleAsed to Itate : 

(a I whether a new te~bnjque for desalioM" 
lIon of sea water has been developed by a 
Swedisb inventor; 

(b) if &0, whether any research or experi-
ment haa ~n conducted in this behalf in 
India alto; 

(c) if so, its outcome; and 

Cd) if Dot, whether Government propose 
to undertake studies of the _ Swediab new 
technique? 



THE MINISTBR OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO .. 
LOOY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC BNERGY, ELEC-
TkONICS AND SPACE t.SHRI K. R. 
NARAYAf.lAN) : (a) to (<f). 10 tho abKnco 
of exact specific.ation of tbe new Swediah 
techniqoe reforrcd to, it i. DOt poniblo to 
m~DtioD..(be It.tul of work beiDI done in 
ladia ror the d~lopment of lbat ~chnique. 
The "otk dono abroad, ioc:ludinl in Sweden, 
il studied to the extent POisible wbile deve-
lopinl techniques on desalination of tea waler 
lecSiaenousl,. Stveral labor.torie. to tbe 
country are DOW cot-aed ift developto. desali .. 
_tion teebDolt'liet like solar n'1lf'Oration 
and cooden ... tioo. ftaab dinill.tieD. electro-
dial)'Sis and reverse osmosis. Pilot/semj·pilot 
p\lotl ba~d on theSe tecbnc)OIies have been 
eatablj.jbed at leftr.1 places to find out the 
moat appropriale tecbooiOlY under Itldian 
CX)od i tions • 

De,.t.tIOll of lAS -eIIlcen to rIJIn,.. 

~175. PROF. MAOHU DANDAVATE: 
Wit! the PRIME MINISTER be ",!eakd to 
scale: 

(a) whetber iocreasin, number of lAS 
officiall are being $C'nt 00 drputat ion to lhe 
kailway administration; 

(b J whether ttle induction of non· railwa ' 
c:adr~ in the Railways will hum tbe RailwaY 
administration; and 

(c) whether Government propose to 
revise their approach or ioductiPI lAS 
pcnonnel in the Railwa),s? 

THE MINISTER OF STATE IN THB 
MINiSTRY OF PEllSONNEL, PUBLIC 
GIlIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOMB AFFAIRS (SHRI P. CHIOAM· 
BAR AM) ; <a> No. Sir. 

(b) and (c). Do Dot arise, 

Ded.too OIl hlP-Ira. pol,aWcoa plant 

'176. SHRIMATI' BASAVARAlES· 
WAR.I : Will tbe G PRIMB MINISTER." be 
pleased to state : 

1,54 

(a) . whether . Government" t bave ;con-
.idcred a proposal to set up a ~ ... de 
poblilit'on plant ... ith 1 00. per"~\. «~QOrt 
commitment; 

(b) ir so, by wbat UIPe lbe ~l 
decision- is likely to be tateD ,aDd I to ~ .. & 
eltont tbis p!_.cposal will belp the country; 

(c) wbether tbe prof)OJal .. a4e "by •• 
Noo Resident Indian has made it clear 
that tbe 'i"eatioD of tbe 100 tOQDe facility 
wou1d Dot involve any expeaditure eitber 
in t~rm of TUpees of farcian excbaDlc to the 
Government; and 

(d) if 10, whether Government "'havo 
aamiDed tbis at"pect also ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF S<;IENCB AND maiNO-
lOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS· Of OCEAN 
DEVELOPMENt. ATOMIC ENBRGY 
ELELIB.ONjCS A" 0 SPACE (SHRl K It: 
NARAYANAN) : (a) to (d). A proposal 
under 100 per cent Export Orieoted Unit 
Scbeme from an NRI for maDufa~ture of 
silicon wafers for electronics industry, 
Itar'inl ttolll cbJot08i1ane feedstock and 
1 00 tOlloes of polyailtcoD as intermediate 
f)roduct. bas been received. The proposal, 
is based on supply of entire capita1aoods. 
raw--materiaJs etc., without aD)' ODtlO of 
foreign nchanae. Tbe proposal i. uDder 
consideration of tbe Government. 

5177. SHRIMATI BASAVARAJES. 
WARI: Will tbo Minister of ENVIRON-
MENT AND fORESTS be pleased to 
alate: 

(a) whether mysterious disease is des .. 
tfOyiftl vahlable toak treet io the Mel_t 
dry deciduous forest; 

(b) wbotber afty Cent .... team bas "sh.d 
tblt place: .bd 

(c) if 10, the steps proposed to chock 
this myStery disease ? 
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"FRS MIl\lISTER. OF STA TB IN THB 
NINlSTa." Of ENVIRONMSNT AND 
PORBSts "(S8RI z. it ANSA Ill) : <a> and 
(b). Tbe pbeDomenoo of dryiOl up or som. 
teat trees in Metahat rcaioQ of Mabarubtra 
bit been iawstipted b, • team of loreat 
I1IIIa1'da penonoel. 

(~) The ro1\owioa .. topt are proposed to 
cbect'tbe pbcDomenoo : 

(i) lmprotement in 101) moisture 
reladoa.bip. 

(ii) modification of advic;u1lural prac-
tices, and 

(iii) prevention and cootrol of aruiq 
aDd 6re 

Set .. 4., of ..... ,...a .. _ttl w'. 
fGrelp coIIaboratlOD 

5178. SHRJMATI BASAVARAIES· 
WAR I : Will tbe PlliMB MINISTER be 
pleased to state : 

(a) wbetber tbree multinational com-
paoiol of USA and Japan have offered to 
lOt up tbe 7 million gla5s sheU panels and 
fUDDels capacity in India; 

(b) whether tbe Departmeol of BJectro· 
D.ica propose to set up two uuits with forcip 
tecbnoloay durina the Seventh Plan; 

(c) whether aoy aareement witb USA 
or Japan bas been reached in tbi' reaard; 
aDd 

(d) if 10, the details thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIBNCE AND TECHNO-
LOGY AND MINISTER Of ST ATE 
IN THE DEPAR.TMBNTS OF OCEAN 
DBVBLOPMBNT, ATOMIC ENERGY. 
BLECTRONICS AND SPACB (SHRI 
IC.. Il. NAR.A Y ANAN) : (a) Three proposala 
for foreilD collaboration. two with com-
panies in USA and one with. company 
in Japan have boca recoived (or the manu-
facture of lias. panels and fooDel1 ror 
~Jour rv pio&uto tubtl. 

(b) Tho above ~pou" for collabora. 
tion have been aubmltted by 3 lodiaD 
compaoia and a decilioD '0 the matter bat 
"et to be taken. 

(0) aDd (d). Do DOt .riie. 

Bceao.k IaeqaaUtlet 

'179. SHal K. JlAMACHANDRA 
REDDY: Will tbe Minister of PLANNING 
be pleued to Ita .. ! 

(a) whetber due to economic iaequafitill 
in tbe oountry. majority 01 people do Dot 
have effectlvo employment aDd wort 
opportuoit"': and 

(b) if 10, tbe .ICps c:ootemplated to 
provido employment and work. opp~rttU\hy 
to aU tbe people 1 

THE MINISTER OF STATE IN THB 
MINfSTRY OF PLANNING (SHRJ SURH 
R.AM): (a) No" Sir. Tbe e,,'unate of 
unenlploynlcnt (usual status) in March. 
198 S 00 tbe basis of the 38th Round of 
the National Sampl~ Sun-ey. lakina 'nro 
lftcouDt only principal activity status of the 
indh:iduals, is 9.20 mUlion for tbe aae 
troup 5·plus. The 38tb Round data also 
lugests that 2.24 million of 9.20 mdhoo 
unemployed in March. J 985 bad lub$idiary 
work. In other words. tbe Core unemplOYt'd 
in March 1985 'ltU only of tbe order of 
7 million. ('ootid"rin, tbat the Labour 
Force in March, 198' was 30S.4 million 
for tbe &It aroup S-plu,. it is obviout tbat 
majority of the people bav-e effective 
employment and work opportunities. 

• It 

In the Slxth FJve Year Plao (t 980·85) 
tbe overall employment wu ettimaced to 
have arown 'rom t S 1. II million Standard 
Person Yean (SPY) in J919-80 to tbe 
revised estimated of 186.105 million Spy 
in 1984"85, implyinl ,an ineto.1e of 
3 S, 60 minion SPY. The lrowtb rate of 
employment pneratioD durio, tbe ShLtb 

. Pl.o works out to 4.32 per cent per aonum. 

(b) RoducUoo in disparity and poverty 
bave remained tbe ba2.ic objective of all 
Plaos. A variety or IQstrumeatl radliDi 
from direct attack on povercy and 10 several 
iG4irtct tlICIl ..... "'" iDcIudioa the oboooi 
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of Plan prioritiOl and sectoral aDoeatloo 
or resources have been ~ to pursue t.hiI 
objective .. Tho Seventh Five Vear Plao 
proposed to int~lrate these policies aDd 
proaranu:net aDd made them more e«ectlvo. 
Tbe overalJ stratesy of Plan aad tbe pattern 
of IfOwtb i. desianed to coatrlbuto to a 
nsduction to tbe poverty ratio botb In urbac 
and rural atea_ and increase employment 
opportunities to the people. 

In addition Co the Sectoral invet1mentl 
duriDI .he Sixth PJan, period, whicb bave 
resulted io an expansion or employment 
opportunities tbrouah the process of arowtb. 
'be,. has beeD In operation important 
emplo)'ment!bep~fici'l')' oriented proarammes 
for "pecific tarac' ilOUP. such as the 
lahllrated Rural Development Proaramme 
(lRDP), National Rural Employment 
Proaramme (NREP), the Rur" Landleu 
Empioymens Guarantee Pr08ramme (RLEGP), 
Training of Rural Youth for Sclf· Employ. 
meDt (TR YSEM) and tbe Scheme of 
plovidtn. Sclf .. Employmeol '0 Educated 
empi< .• yed Youth, The6e prolrammes arc 
bema C'onhnued in the Seventh Plan with 
an acte'vrated paCCL JRDP. NREP Bnd 
It LEOP alm at incrt'8s1n, tbe income or 
tbe poor by cree lion of .,setl aod generating 
employment, wbile TR YSEM, tbe • 'Self 
Employment Pro,.,amme to' Educated 
U oemplo),ed Youth·' &1 also the new scheme 
launc.hed io &ptc:mber, 1986 viz. '·Selfw 

Emplo1Dlent Proaramme for Urball Poor 
(SBPUP)·· provide .If--employment opportu-
nitlet to tbe Rural/Urban poor •• also to 

. the educated unemployed youth. Aa • rault 
or all these steps. unemploymeat in lbo' 
~UDtl')' il "peeted to be prctpealvo1y 
roduced. 

[Traltl/crlloll] 

Social welfare aelleaaH for UP 

5180. SHRI RAJ KUMAR RAJ: WDI 
the Minister or WELFARe be pleated to 
,lat. : 

(a) wbotber Union GovornlMDt ba .. 
received afty proposal from tbe OQyernmeol 
of Uttar Ptadeab uDder va rious social welCare 
schemes durina 1984·85, 1985-86 and 
1986·87: and 

(b) tbe details or tbe araotl livon to 
the Government of Uttar Pradesh uDder 
va rious social welfare scheme durinl tbe 
sa id period 7 

THE MINISTER OF STATE OP 
THE MINISTRY OF WE.LFARE (DR. 
RAJBNDRA KUMAR} BAJPAI) : (a) Yes. 
Sk. . 

(b) A statement of lrants released it 
liVeD below. 

Sfa ...... 

GftI." ,.IIQJ.d 10 ,,,, G".,.",m.JfI 0/ UttGr p~ath,,, dJlrt. 1984 .. 85. 1985·86, tItIII 
. 1986·87 for ,arJlIU Socilll W.lfatW ScIt~"'$ 

S1. 
No. 

Social Welfen 
Scbemes 

(RI .. I" 1Q/cJu) 

Orantl Released durtna Remark. --..... ____...---_-_ ......... ---._._,.-
1984-85 198' .. 86 1986-87 

----~~----,-------------- --------
t 2 3 s 

-o ____ • __ ---, _____ ....... __ ... __ ... _ _.. ... ___ ... _ .. _--... ......... __ .... __ ___ 

1. Sobol.tabi.,. to disabled 
penon. 

2. District Rehabilitation 
Ceotr. 

17.00 

10.00 

29.21 

••• 

, 
No proposal 
received dort .. 
1985-'6. 
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--------------,------.~. --_.-- -~ . 
I 2 

~. PI_ent 0' blndi .. 
• capped through specf31 

emplo)'IDetlt a exchanaelj 
~ia' cells in employ-
ment excbanpa 

4. Wetfare services (or 
children in need of care 

aDd protection 

s. Preveatioo and control 
of Juvenile and social 

\ 
maJadju .. 1ment~ 

6. Auistance for setting op 
women lrai,!liog centre~. 
iMtitotiolll for rebabUi. 
tatioo or wClmcn in dis· 
tress 'T\Velfa re of drsti· 
tute women's children) 

7. Integrated Child Develop-
ment Services (lCDS). 

8. Trainioa or leDS ruoc .. 

tioaariee (Anpnwadi 
worker'. Trainioa) 

9. Supplementary Nutrition 
for preschool ~bildren 

and expectant/nursiog 
motbtrl (wheat based 
DUttltion PtelJ'8mme) 

·Includel FLAW. 

··Ioctudoa ModloiDo ~tt. 

4 

,----_._---
0.135 ... ... 

t 1.20 269 24.30 

7.00 

3 :l1 2.60 2 t2 

6 

Por • tabJiablDeD( 
of • specia J eel 1 

Central Oovt. 
shan. 

Orants provided 
fot itr'piementadoD 
of juvenile just ice 
Act. 1986. 

The central 

Oovemmeot share 
or "~%. 

319.93* '7Ll~7·· 806.306 Tbearantreloasod 

37.709 17.833 

... 136.65 

is for aU project. 
sanctioned since 
J 97~·1~. 

In addition 29.' 
MT of wbeat hal 
also been .notted. 
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.5181. SHRI P. M SAYEED: WnJ 
the Minister or PINANCE be pleased to 
state: 

(a) whether some persons were recently 
arrested in Dethl while tryln, to smuale 
• I.fle amount of Indian currency to a 
forci,o country; 

(b) if .so, the facts o( the case; 

(c) modus-operandi adopttd' by the 
amuuters; and 

(d) whether the main purpose to smu8&Je 
out InJian currency i!as' been a$Oertain~d '? 

THE MINISTER OF STATB IN 
THE MINISTRY OF fINANCE (SHRI 
JANAkDHAN.t\ POOJARY): (a) to ~c). 

The Ht.ln~ht~ ~iembcr i6 pn:sumably refer-
rio" to the s~Jl.ure of Indian ~ currency 
amountfOl 10 Ri. '2 1 4 J3kh~ effected at 
Delhi airport on 22nd February t 1987. 
1 he facts or the case are: 

00 22nd Februar"., 19R7. in pUNouancc 
of an information. the officers or Customs 
C(\ll~t(lfate. Dethi. had i01ercerted a brown 
colour ~uitca~ ncar Con\le~or ~elt 10 the 
departure "hall of the interna!iooal airport 
at Oelhi 1 nvet\tigationtt revealed rhat (he 
suite81C \\'a5 th~ chtcked -in- bat!!R!lft (If one 
Sort SanJ«,va Mod", Manager of. M/~. 
Aerojet Travel ScrvKt"s who \\as ,oing. to 
l'ubai by British Airwa~s flight No. BA·146 
and pc had already boatdl!d tbe flight, 
Shri /1;anjoev Mody W3~ ca1led bact and 
th~ suitcase W(\\ C',anlinett As a result 
Iodian currency of R~. 2 1 4 takhs were 
recovered. Preliminary enquiries revealed 
that one Shri B. S. Pujjy. an o~t' work ina 
witb Bthbb Airways and posted at Delhi 
Airport who W8! on duty, wa~ actively 
involved io the case, and the Indian curren~y 
attempted to be 'mugled out belonged to 
MIs. Aerojct Travel Services in which his 
wife was a Director. Mr. Mody who was 
to carty the suitcAse containina the lndian 
currency to Oubai and hand it (WOf to a 
pre-arradged pen.on In O\lbai on bebalf 
Qf Me.. Pujjy. Tile search of residential , 

premises. of Shri Pujjy resulted in the 
recovery of US. dollars 2220 and pounds 
220. Indian and foreian currencies were 
seized and both S/Sbri SaDjeev Mody-and 
B. S. Pujjy were arrcated under the Customs 
Act .. 

(d) A, the iDve!l ligat ions into the case 
an still in. progress •. the specific purpose 
(or which tbe Indian currency was attempted 
to be smunled out of the country is yet to 
be estabibbed. 

Norms for oWadlng cities 

5182. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI : 

SHRI DIGVJJA Y SINH: 

Win the Minj~ter of PINANCE· be 
pleased to state : 

. (a) the norn11 for upgrading 8 city fbr 
payment of certain allowances; 

'lb) whether Go\'ernment propose to 
uparadc R ajk()t; 

(c) if so when; and 

(d) if not tbe reasons therefor? 

THE MINrSTER OF STATE IN THE 
DEPARTMENJ OP EXPENDITURB IN 
THE MIN1STRY, OF FINANCE (SHRI 
B. K. GA DHVI' : (a) to (d). Cities/Towns 
are clas.~it1ed 'recla~<;iried for pavment of 
Hou~e Rent Atlc",ance and Compensatory 
(City) AHo\\lH\C~ to the Central Government 
empl(lyees on tht b8~is of thdr population 
as revealed in the deoennial Census figures. 
The crh~ri8 rol1ow~d in tbis rt"gard are as 
follows: 

ClaJ' Papulation 

'A' f+.1ore than 16 takhs, 

B·l /\b,"'ve S lakhs hut not 
exceeding 16 lakb 

8·2 AhtlVe 4 lakhs but not 
eXI~eeiing 8 1akhs. 

··C· Above • 50,000 but not 
exceeding 4 lakhs. 

" *No Com~nsator)' (City) Allowance is 
admissible in 'C· ('lass Cities. 
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In elallHleetll'n o"f titift oft the basis 
pf tbt-'ir decennial Coo .... popu1ati90. the 
populatioD of municipal area of tbe city is 
tak. into account tor H.R A. purpose. 
aDd tbe population of Urban Aglomeration 
of tbe city, wherever ,ucb U_A .. , exists. other-
wise municipal area of the city I il taken 
.Into account rOt C.C .A. purpose. H.1l A. 
as admft..'ible in a city 08 the' basis of its' 
cla~catiou with refeteoee to it. population in tho municipal area. has also been made 
admissible in its Urban Aatomtration 
",.e.r. 26-10·1917 as a r~s.utc of decision 
of tbe Government on the demand or tbe 
Staff Side. 

Tbe cuneot cJ •• lfteatioo or cities il 
based on the population fi6;ures or 198 I 
Census TheR tiluf~ i"dic4te the popufation 
of Rajkot (Me) as 4.4S.01b. On tbis basis 
a.jkot quaJified for classiftcation as a B· '2 
cIa. city only. Therefore, the existiol 

classification or R.ajkot u • S".. 2 city ,,~Ic:h 
is based 011_ 1911 popot.tloo CenS\lI .,ill 
continue. 

~ P •• ol_ be_I"" \dIdeI' special 
·C08» .... r,.. 

S t83. SHRI ANANTA PRASAD SETHI: 
W,II the Menilter 01 WELF ARB f be plnaed 
to state the number 0' schoduaed castes 
families benefited under Speeial COn'lpooeal 
Plan durin, 1.985·86 and 1986·87 Stat~ .. 
wise ? 

THE MINISTER OF STATE Of THe 
MiNISTRY OF WELFARE (OR. 
RAJENDRA KUr:.ARI BAJPAI); A 'tate-
meat indteauor the "umber of Schedul~d 
Casfe 'am,lies bene6ted under the SpeZiM 
Component Plan and ocher poverty allev'" 
don p"o8rarn.cne. is liven below. 

State .... ' 

Statewl_ num"-r of ,ch,du/~d ClJ.lt~ /amlliel hint' lit~d under Ipe~/IIJ COin",,.,., pIa" 
and Olhn PoV(trty Allev/otioll PnJ6,.tlJttltl,e au,in, 1985·86 a"d 1986· 87 

State/l;}0ioD Territory 

----------.--.----~,-

1 

'--------------"----'"_._-
Number of SC ramilies btnefl,~d 

1986·87 
~upto Feb. '981) 

--------~~-,---- --_-----------
2 3 

-.. _----_ ....... _---- --_ ... _ .... _--- ... __ ..... -- .......... ----~ . 
.. 

1- Andbra Pradesh 288242 234')'45 (P) 

2. Assam 13604 8893 

3. Bibar 2SaS49 203931 (P) 

4. Haryana 46054 38239 (P) 
s. Qujayat 51"0 37535 
6. Himacbal Pradesh 27042 28703 (P) 

7. Jammu A Kashmir 4291 1681 
8. K.arnata". lO2ttiO 83619 (Jan.) 
9 Kerala 37741 57063 

10. Madby. Pradesh 187203 141071 (P) 

11. Mabarasbtra Jll058 844" 



i.! .......... csAttaA 11. I'" <lAb) ,;w". ., .... , t'6'" 

I 2 3 

12. ·MuJpur • 300 233 (Sept.) 
• 

13. Orissa 78658 62533 

14. Punjab 61044 45101 

15. RaJ-thaD 1'20607 82601 (JalP.) 

16. Sikldm 1168 7t9 

J 7. TamIl Nadu 208206 193186 
~ 

18. Tripura 4367 4489 

19. Uttar Pradesh 379639 314770 

20. West Denaal 2780$4 199485 . 

21. Cbandjprh 488 515 

22. Delhi 8346 5900 

23. Goa. Daman &. DIu 1409 966 (Jao.) 

24. Pondi.:her r, 2344 1985 
~ ~- - - - ~ .. -_ ..... -

Total 2272930 1832416 
- ----_ .. __ ..--..._.-... ....... _ -_ .. - ... _- .... 

(P) - Provisional figures. 

l\t._radartq coloat~ televl.i .... 
1"'!&eaoMb 

5 184. SHRI P. M. SA YEBD: Will the 
'VRIME MINISTER be pleased to alate: 

(a) wbether the Indian Television Indus-
try bas started manuracturina coloured 
television indiJenousty; 

(b) tbe lime by wbicb tbe import of the 
I kits for CTV VIOuid be totally dispensed witlr, 
aod 

(c) wbether tbe cost of the Indian CTV 
would be witbio tbe purcbasiDl power of a 
common man? 

THE MINISTER OF STATE' IN TitS 
MINISTR.Y OF S(1eNCB AND TECHNO· 
LOOY AND MINISTER OP STATB IN 
THB DEPARTMi!NTS OP .oCEAN DEVE .. 
LOPMBNf. ATOMIC ENBkOY, BLBC· 
TRONICS AND SPACe (SHItI K.. R.. 
NARAYANAN) : (8.) Y~I. Sir. 

(b) AI per the ITC Policy import of kits 
is Dot dtrmitted. 

(c) The price of the. Colour Tolovisiob 
set'S available in tbe market excludiPI local 
taxes is Rs. 6050/6400 onwards for sets 
with turret/electronic tuoer respectively_ 

1.~oh·elDetlt of Ba .. 01 C.-I.f aad 
o..meree lateruCloaal la Draa 

8180111101 

5185. SHRI SAN AT KUMAR. 
MANDAL : Witl tbe Minister of PINANCB . 
be pleased to state: 

(a) whether the Bank of Credit aod 
Commerce InternatiOnal (BCCI) bas lioks 
with an interaal narcotic riol: " 

" (b) if so. whether any iovestiptions bad 
been made in this rcaard; and . 

(e) if 10 .. the ootcome thereof and ,be 
steps proposed in tbis reaant l 
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THB MINISTER OF STATE IN THE 
MINISTRY OF . FINANCE (SHal 
JANARDHANA POOJARY): <a) Oo~orD" 
meat bave DO confirmation of any sucb links. 

(b) and (e). Do not arise. 

G.WeU ... for leas.lag COlbpa.le. 

5186. SHRIMATI PATEL RAMABEN 
RAMJJ8HAI MAVANI : Win tbe Minister 
of FINANCE be pleased to state: 

(a) tbe number of leasing and bire-
purcbase companies is the country; 

(b) tbe number of such IcasiDa and hire .. 
purchase companies as are not pa)tnl any • corporate tax; . 

(c) whether (Joyernm~nt bave evolved 
new luideJines for leuing companies; and 

(d) if so, tbe details 1hereof .! 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETRotEUM AND 
NATURAL GAS AND MINISTER OF 
STATE IN THE ~1JNISTRY OF FJ~ANCl:. 
{SHRI BRAHMA DUTT; : (a) and \b'. The 
system of collection of information of the 
Department of Company Affairs, which 
maintains statistics Clbout regisrriHoD of 
Companies, does not yield stpar~te data on 
1casiog aod hire- purcbases companie$ in the 
country. 

(cl No, Sir. 

(d) Does not arise. 

Data 00 l\Ulk Produ~ti6n 

5187. SHRI C. MADHAV REDDI: 
Will the Miolster or PLANNING be pJeasf'd 
to state: 

(a) whether any kied of incons~teocjct 
have been noticed in the past by Govern-
ment in reaard to the scrutinY results of milk 
production by the Central Suui::>Uca' Orla· 
Disation under tbe Ndt10nal S.Jmple Survey 
in comparison to the estimates of tbe Minis-
try of Agriculture; 

lb) if so, tbe details thereof; and 

Cc) wbether tbe CS9 bat .ince atopped 
cstifll.Jtio, mUk pro(hJcti~; if to. the fe.lOOt 
thereof aDd when this. exercise is to be rea-
tanc-d? 

THE MINISTER OF STATE IN THE 
MINlSJRY OF PLANNING (SHal SUKH 
RAM) : (a) and (b). No. Sir. Tho fitimatCS 
of milk production from tbe two sour", are 
not available for tt«:: same year. 'The late,t 
survey of the National Sampio Survey Orcani-
Ilation ,NSSO) which provides re&ults on 
milk production relates to 30th round .(July 
1975 -June 1976). while lbe ofDdal esti. 
mates of Ministry of Agriculture arc available 
from abe year 1977 .. 78 oDwards. 

(c) The NSSO is not contemplating 10 
conduct another similar 5ur\-~y in tbe near 
future. Tbe Central Stati1§tical Or,an'lation, 
bowever. in conne..;tion witb tbe National 
Income EMimatcs bas been prepanna tho 
estlD'UUt5 of milk prod 'ict Ion. Since the 
official esti~iltes Qf milk pn,\duct.on are now 
avaIlable: on an annual batis from tbe 
MinIstry of Agriculture. it IS pr()..,()~ [O~ 
adopt these e ... timate'i at (he (inle ot the 
,evi~l(ln of the ba\(' year uf constJU." price 
series (rom P~70· 71 to 1 YliO· 81. 

A\sets of ~u'toIll5 offici." of T,haQclru. 
aad Cochla AirporU 

SIX~. SHRI V. S. VlJAYARAGBAVAN: 
\\~JU the Mlnlster or FINANCf.~ be pleated to 

. state: 

(a) whether any inquiry has been made 
into tbe a'fets 0 f custom5 ollicials workina 
81 TrivandtlJm and Cot-hin Airport. in 
Kefal. durilll the past two years; 

(b) if so, the Dumber of such otlkials 
and the value of assets found di,.prDportJOnate 
to tb~ir regular inconle: and 

(c) tbe action tllken ftPinac them ? 

. THE MfNISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : <a> aDd (b). 
The residence. of onc officer workinl .t 
Tri'Vandrum Airport was searched by CBI •. 
Disproportionace atM. to tbe tuoe of 
R.s. %.02 laths bad boca loud. 



(c) The calC it under i.,w.tlaatioo. 

IDOOIM tu 1I.1t f« GoYel'Qmeet 
... ,Joy ... 

~ 189. SHRl V. KRISHNA aAO: Will 
the Minister o( F1NANCE be pleased to 
state: 

<a> whether thero is a .reat dis-satiafac· 
tion amODI Oovemment eOlployees over Don" 
raisin, of the tax ceilina Oft their income as 
p&ymeot or ta~ withiD elisdnl limit will 
neutralise tbe increase in their salary conte-
quent On tbe Fourth Pay Commission-.. re· 
commeodations; and 

, (b) if so. the reaction of Government 
tbereon and the stops beiDI taken by 
GovcrnnlCot to miti,ate tbe bard.hips uf 
Government emplOYCC1 ? 

THE MINISTER. OF STATE IN THE 
J\.UNISTR Y OF flNA ~CE (SHRI 
JANAtlDl-IANA k"OOJAR Y J : (a) As part 
of post·MJdae1 luuesUons. smne reprcscnra· 
tions ha\;o been Iec¢iv(u to incrcu .. c the 
bast. elr.cmption llOlU tiO\\eH!r, In 'ew of 
the foll~lnl, it is lOCt"rrcct 10 !\a)' lh .. t the 
Jncr(,.lIe III the salar) of the Oov~n t 
employee's pursuaot to tbe recx)nuuc:ndauoDs 
of tbe Founb Pay CommisSion 'It,n be neu. 
traUled : 

(i) Uph) a taxable Utcont" or R$. 
1.00,000 tbe maxtmum rate of- in-
como~tax is 40 per cent of sucb 
Income. 

(ii) Any lDcume {lo,n salane& is·el.&ible 
for standard deductioDs which "'as 
railed fronl Ri. 6000 (or 25 per 
coot of salary whic~ver is leu) to 
R$. 10,000 (or 30 per cent of 
.alary whicM\Cr is less) by tbe 
Fioance -Act, ) 986 with effect from 
1.4. t 98 7. Takina into account 
furtber deductions in respect of "pe 
COftuibulioD to tbe provident fund 
wbich is not optional and other 
I-vinas Uke the l..fe Insur4ncc premia 
etc. mOlt of ,he persons reeeiviol 
,rOil ... Iar, upto Re. 34.000/-
will not be liable tp tax. 

(iU) Even tbote personi who receive 
alaI')' above Ill.. 34,000 but upto 

110 

R.s- 1.08.000 ~Rs. 9,000 p.m. 
which is the hi.heat pay in terms of 
tbe recommendations of tbo Fourtb 
Pay Commission) will. in view or 
the standard and ot~er deductioDs, 
have to pay tax at tbe mAl'lioal rate 
Dot excoediog 40 per cent. if tbey 
do not have other sources of 
income. 

(b) In view of the above and the overall 
economic pol icy, the Goveroment do not 
propose to raise .he bahic exemption limit. 

Reeletlon 18 retlrel8~Dt .ce 

5190. SHRI V. KRISHNA BAO: 
Will the PRIME MINISTER be pleased to 
state: 

(a) wbetbch Government propose to 
reduce (he retirement Ise of Central Govern-
ment EmpJoye~ and 

(b) if so, tbe details thereof? 

THE DEPUTY ,.11NISTER IN THE 
MINISTRY OF PERSONNEL PUBLIC 
GRIEVANC[S AND PENSIONS (SHRI 
BIREN SINGH ENGTJ) : (a} No .. Sir. , 

fb) noe. not arise. 

Aooanalles lu IsatiOD of pay Kales 

5191. SHR. THAMPAN THOMAS: 
WJll the Mini~ter of FINANCE be pleased 
be refer to the reply given to Unstarred 
Question No. 3838 on 28 November, 1986 
relardina anomalies in fixation of pay scales 
and state: 

, <a) whetber Government have finally 
considered issuloa of guidelines to resolve 
anomaUet arisina out of fixation of pay 
scales of -Government employees; and 

I 

(b) ,If so, tbe details thereof?, 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF EXPENDITURE IN 
THB MIN1STRY OF FINANCe (SHR.l 
B. K. GADHVl): (a) and (b) •• Tbe' Matter 
is stUI undet consideration and the auidaiou 
will be iSlued as soon 8S a docitJoQ i, 
tatoo, 
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PreSts ..... by aatiaaall'" ..... 
....... 1986-87 

5192. SHRl C. K. KtJPPUSWAMY: 
Win fbe MiDister of fINANCE be pleaBOd to 
state : 

{a) tbe eatimated nc-l proBe. earned by 
the oaliooalised banks at tbo eod of tbe year 
1986-87: . 

(b} ,be share of tbis profit attributable 
to tbe braoebes in rural .reas aDd the 
braacbel in urban arca\; and 

(c) .hetber Government propose fO close 
down DOD-viable brancbe15 and open braacbes 
at other places as would be viable 1 

THB MINISTER OF STATE IN THE 
MINISTRY. Of FINANCE (SHRJ 
JANARDHANA POOJARY) : (a) and (b). 
Government ha\c not recci'Yed the final 
fi8ute$ of profit and loss account for the year 
19&6 from an tbe 28 Public Sector Banks. 
However ~ according to pUblished profits in 
respect or banks which ba ve finalised the ir 
accounts and tbe a,pticipal~d profits furni,hed 
by the remaining public Sector Banks.. tbe 
published profits of the 28 Public Sector 
Banks are expected 10 be of the order of 
about Its. 192 crORI. 

The pr~nt data reporting system do not 
indi.;atc as to bow mucb of tbis publisbed 
profit is attributable to tbe profits from tbe 
rural branche! and bow much is attribumblc 
to the urban brancbes. 

(c) In rural areas. viability is not a 
oecetIley criteria (or opening or branche. or 
tbeir cOQtiouation, as tbese braocbc1 are 
opened to provide an access to Credit aDd 
le"ndiJll10 persom stationed in remote ueas. 
However, PubUc Scc:1or Banks monitor the 
perfonnanco of tboir non· ... iable branches on 
a continual basrs aDd take appropriate steps 
as are warranted tor makin, them viable. 10 
.a f~r as lI)etropolitao and urbad .reas are 
concerned, if tbe brancbcl Continue t~ be 
non.viable for colUiderably 100, time, clos-
ing down of such btanches in also Dot ruled 
'OUt. 

c ....... wi. IMP Md WorN .... , .......... 
'.93. SHIU'S~ M. GUttADDI : 

.. SHRI H. N. NAtUS GOWDA: 

WUl tbe MJoi'ter of. FINANCE be 
pleated to ata~ : 

(a) whether Goveromeot NOt a 1'0-
preMOtative of (be PJuoina ComDlillioo to 
Wasbio&ton to bold CODluUatiOOl "itb ~be 
International Monetary Pund aod World 
Bauk 1« pre~kUo. a fresh Joao~ 

(b) If 10. the outcome of tb~ dilCuWoDl; 

(c) tho total amouor of Joan astod 
for; 

(d) whether any agreement In tbi. fe" 
prd bas been reacbed; and 

(c) if so. tbe detail. thcrtof ? 

THE MINIStER OP ST ATE OF THE 
MtNJSTRY OF PETROl EllM ANI) 
N~RAL GAS AND MINISTeR OF 
STAT~ IN THE MINISTRY OF FINANCE 
{SHRf BRAHMA DUTTJ: Cal No~ Sir. 

(b) to (e). Do nor ariae. 

ElJect or ' .. ireet tase. ia Valoa 
Badaet 08 compaler iaact.try 

~194. SMRI s. M. OURADDJ: 
SURJ H~ N. NANJB GOWDA: 

Wln ,be PRIME MINISTER be pleated 
to ltate : 

(tt) whether tbe prices of jodi_om.. 
COQ'lputetl arc lit.ly~to iDQea!C ••• - result 
of tbe cumulative effect of t be indirect tues 
in tbo Union Bud8et, 1987-88; and 

(b) if so, hI offect on computet 
industry ? 

'THE MINISTER OF STATB IN TMB 
MINJSTRY OF SCIENC! AND TBCHNO· 
LOGY AND MINISTBR Of' STATE IN 

~ TitS DEPAkTMBNTS Of OCEAN 
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DBVSLOPMENT, ATOMIC ENe.rtOy. 
ELSCTltONICS AMD .SPACE (8H'RI K. R. 
NARAYANAN): <a) ye. Sir, . 

(b) Theta win be .n increase in cost of 
t 2 to 15 pet' cent (or penonal computers 
and about 20 per cent for mini .. computerl U 
• ",utt of increase in eustoms duty. on some 
devices and 10 per ~Dt e-xcise duty. This 
inerealO i. not likely to afFeet the computer 
industry. ~ 

P..-.da coU.boratioa .. aueIear 
~r .... dI 

519S,. SHRI S. M. OURADDI : 
SHRI H N. NANJB GOWDA: 

Win the PRIME MINISTER be pleased 
to state : 

(a) whether France bas expressed her 
readinetls (0 cullaborate witt India in nuclear 
r~earcb {or peaceful purposes; and 

(b) if so. tbe outcon,o or discussions 
he-Idt if any. in this re.ard durin, tbe Frencb 
Foreirn Mini~tet'5 recent v;&it to India" 

THB MINISTfR. OF STATE IN TH'S 
I\"INISTRY OF SCIENCB AND TECHNO· 
LOGY AND M'NISTER OF STATE 
IN THE DEPARTMENTS Of OCEAN 
OEVELOPMENT. ATOMIC ENERGY. 
ELECTRONIC'S AND Sf'ACE (SHRI K R 
~ . . 

N-.RAYANAN): (a> India and France 
continue to collaborate in cenain aspects or 
nu~lear rescar~b for peaceful purposes . 

• 
(b) ColiaboratioQ ;n the fiefd of nuclear 

researcb was nOI dillcuaacd during the recent 
visit of tbe French foreicn ~inistcr to 
India. 

Ra'ffro ..... t ProtemioD Coone'" 

$196. S'H'RI K. RAMACHANDRA 
REDDY! "'in the Minister of ENVIRON-
MBNT AND FOR.ESTS be pleased to 
state: 

(a) wbeOler Unioq Government propose 
to advise Stact: Government to form Bnviron .. 
~ot ProtecUo.n Councils to advise tbe State 
OoverOlDOnt with rep.rd to tho steps to be 
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taken to protect for.. and control indus-
trial poUUtJOD; and 

(b) the duties of tbe Council and pattern 
of tbeir compositioa' 

THE MINISTER OF STATB IN THE 
MINI$TR Y OF ENVIRONMENT AND 
FORESTS (SHal Z. R. ANSARn: <al The 
Union OovcrnTnegt bave already suaaested 
to the Scate GoverQments to form Bnviron-
ment ProtcctioD Councils 

is : 

(b) The duties or the COUOCII are: . ' 

(0 Review the work refatin. to 
eDvironment undertaken iu State 
by Government and nOD·"O~D· 
mental oraanisatioDS. 

(ii) Advise the State Government on 
environmental issues of tbe Sta~e. 

(iii) Identify areas nquiripl iovestipticn. 
r~rcb. and restoration in the field 
of environment. 

The.composition of the Council sugested 

(i) • The Governor of tbe State will be 
tbe Chairman of the Council. 

(ti) The Chief Minisfer of the State or 
the Minister. in-chalae of Environ-
ment wiJl be the Vice-Chairman. 

(iii) About 12 M1. AsJMlCs will be 
appointed by the Government to 
represent various major parties 
represented in the State Assembly! 
Council. 

(Iv) About 3 MPs to be appointed by 
the Govornment to represent variout 
nlajor political parties representinl 
the State in Parfiament. 

(v) AJ>oPt 6 representatives of nOll-
lovcrnmcotal organisations workin. 
for protection of covironrDODt. Thit 
could include, .paTt from I!Dviroo· 
meat j)rpDisations, trade uaioDl . 
,110. 
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(vO About 6 Envlrocmental Sciootiata. 

(vii) 6 Offieial.-Cbiof Secretary of tbo 
State., Secretary ia-cbarac of 
EnvironGlent as Convenor. aDd 4 
othOl blab level ofBclal. dcahna 
with subjects related ~to environ-
ment such as Industries, Irdl_tion. 
Power, Agriculture, Labour etc. 

(viii) 2 Officials of the Ministry ()f 

Environment aftd .., Forests-to be 
desi.natcd by the Government of 
Indja, 

FreDch loaD 

5197. SHRI K. RAMACHANORA 
REDDY: Will the Mmiller or FINANCE 
be pleased to $tate : 

(a) wheth~r France has recently 81r eed 
to snlDI a loan to IndIa; 

(b) ir so, tb~ detdils the reo! .ncludlnl 
the interest to be palu and condttion~ of 
repayment; and 

(c) the conditions imJ)01ed, if any, for 
the usc of this 'oan amount in a particular 
way? .. 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETKOlEUM ANn 
NATURAL GAS A~D ~llNtSrER Of-
STATE IN THE MINISTRY OF FINANCE 
(SHRI BRAHMA DUTf) ~ (a) and (b). 
T~ last a.reem.,nt signed wil h France was 
iu May, 1986 (or a loan of u;Jto FF J 200 
million ror H. h J pipelIne. the loan is reray. 
able in 28 years includlOlC grace period of 
3 years and carri," intere.t at 6. 14 per ceot 
per annum. 

(c) The loan is available for f.nallcing 
l00ds and services of Fr~nch oriain for the 
H.B J. pipeline projtct. 

Le.y of CORa'pm_dt fa s: 

5198. DR. DATTA SAMANT: W.I-l 
. tbe M'jnister of FINANCe be pleased to 

state : 

(.) wbother Mabarubtr. Ooverftmeut 
have uraed tbo Union Oovernmeot to take 
early step' to introduce a bill in tbe Parlia-
ment for enahim. lev, of the consiptbent 
tax; 

(b) tbe number of rneetlna' convened 
regardtng thb matter by Finance Minilfer 
and the National Development Council in 
this re,ard; and 

(c) the outcome thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ,FINANCE (SHRJ 
JANARDHANA POOJARY): (a) Vos. 
Sir. 

lb) and (C). Two mectjng!l, of all Chief 
Mint!~tcr~ and onc meeting of a Group of 
Chief Mlfluaers were convened by Finance 
Mtoister in thi4l rqard. In the mreunl of the 
National Development Council held on 8th 
and 9th NOH~mbort 1985 fO coCl,.der tbe 
draft of the Se\entb FI"c Year IJtan, S()n'le of 
the Chfct ~1irllsters, Indudsog the Chief 
M mister of ~1abarashtrat pleaded for u· 
ped,,,,,lC legi4llation for tbe introductIon of 
en n'Slanment tax On some of the important 
i"sun 10\ otv~1. the views of the States ba\lt 
been rcc~lved nnd are beine C'xamiMd. 

Re'~'anh Celli'" UDCkr l.·NI>P ..... 
~1AEP Proaralluu 

S 199. SURI AJAY MlJSHRAN: Will 
(be PRJ'iE MINJSTER be .,leased to 
state : 

(a) \\ helber under tbe United Nations 
D.:velopmct1t Programme and the Micro 
PIOCClsor Applicatlon Eogineerina Programme 
tlve Rt'4ellfCh Centres have been establi1bed 
;ncludinl one at Jabalpur for devclopina tbe 
technology of microprocessor and soft -wares 
in agriculture; 

(b) it 50. tbe allocation of rundl durina 
Seventh Plan (year .. wi<.e) and list 0' equip-
1l'ltoti supplied and proposed to be supplied: 

(0) whether tbe functio,nioa 0' the said 
proJ.!ct in Jabalpur centre j, nor upto the 
desireu level due to the interference of' 
Jawaharhll Nebru Krisbi Vjsbwa Vidyalaya 
a4a:aia{jc.r,'ioo; aad ~ 
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(d) if 10, whether tbe proiect js proposed 
to be atven autooomous atatu. by empower-
iDI tbe project co .. ordioator witb extra power 
to minimise the Interference of University 
authorities look loa to tbe importance of the 
project? 

THB MINISTER OF STATE IN THE 
MINISTRY OF SCIENCi AND TECHNO· 
LOGY AND MINISTER OF STATE IN 
THB DEPARTM(:NTS OF OCEAN DEVE-
LOPMENT, AtOMIC ENERGY. ELEC-
TRONICS AND SPACE (SHRl K. R. 
NARAYANAN) : {a~ yc~, Sir. Six Centre. 
have been esJabhsbed uDder Microprocessor 
Application En,ioeerio, Ptfllramme (MAEP) 
which is aided by UNDP. The Centre (or 
promotion of microprocessor appltauion in 
a,riculture bas heen establib.hed at Jawahatlal 
N~bru Krisbi Viswa Vidyalaya (JNK VV). 
Jabalpur. 

(bj The tl~choic8J pJao of the Centre it 
discu'l'cd and funds are allocated as per 
finane,a! rt"quHCmf'Dts to prOduce required 
technicaJ output. In tbe(' )car 1984-i\S 
R! ,S la~h~ \\ere 11\1(0 as atant·m-ald to 
the Cen'ft'. Since this amount is not spent as 
ye', no furrhtr fund~ have been transferr~d. 
The )ht of cqu;pn.ent !luppltecj to the CC'ntre 
(Rs 4 0 lakh~ hy OeptHtm('nt of ElcC'.'lronics 
to set UI' a fuunmg laboratory in the beginn-
101 IS gi\en bdow 10 statcO'len\·1. The list of 
t>qUlpment surrhtd to the Centre (US 
$80.000 appro)ltma\p!Y) hy Ul'tDP is also 
I'ven below in sraten~nt II. 

(c) No s~Uk campl.rnts 10 fhis tffcct 
have been r~ei\'cd by tbe Department of 
EIKtromC'~ J-Io"c,cr. efTurh an~ befng wade 
to jmpro\'e .he rrocuremcot and recruitment 
procedures of JNK'VV far more efllcient" 
implementation ,,1' Illn. project. 

(d) Yes. Sir. An MAEP Monitoring 
Committee has been \('t up uf"tdcr tbe CI-;ait· 
mansbip of Secreot3ry {Finance). C;ovcroment 
of Madbya Pradesh H) look into the ~'ream­
linin, procedures fC'tr speedier imp'emtntation 
of the pr--';ect. A propO$al '0 "ant functional 
autonomy h' the centre has been suggested 
by the committee. Tbii ha.s been sent on 
De<:ember 29, 1 Q86 to Secretary (fwancr) 
and S.!'cretary (Agriculture), Government of 
Madhya P,.desh for 84ett ina approval ffi"1ln 
JNK VV Board .. 

• 

Statepleat-I 

LI,t of equlpmenl $~nl b), DIJlortmtnt 
1)/ eieelf'onlC8 

Sl. 
No. 

Description Qty. eacb 
centre 

-"-----,----
1. Tektronix model 2463. 300 

MBz 4 Channel Portable 
Osc il Jo,coJ"c 

2. Opt. 22 Pair of Additional 
Probe P 6131 

3. Keithloy 192/20 Program-
mable 6.5 Digit Di,ital 
Muhimeter 

4. VIDEe TERMINAL 

5. PRINTERS-I 8 column, 
(CentronicsjEpson) 

6. 8085 Training Kits (Speci-
fication enclosed) 

7. gO 86 Training Kits (Speci-
fication enclosed) 

8. Inttrface cards for 808S 
trainins kits (key board. 
Di8play. ABt. DAC. Loaict 

Stepper Motor J~ DC Motor. 
Modern Interface Cards) 

9. Digital Ie trainer 

10. p('Iwer supply for training 
kits 

Sts temeot-II 

hem Ntl .. Description of Item 
-----.... ----

1 

1 

I 

1 

2 

to 

6 

10 

10 

10 

I. Infrared Thernlometer for Agricultural 
Rcroearch and field-crop manaat-ment 

2. Digital Mni~tnre T~ster'Me'ef, '210V 
~. Ne,tr lnffsrcft Ana1yser 

4 D1giti,1 Y\.tt,i .. ture Test~r. 220V. Serial 
No.2' 52' 

S. Thin Film Thermopile Detector 
6 Access(lries and area meter etc. fer 

LJ-6000 P,,'rtabJc Photosynthesis 
Sy~te",. , 

7. Ll-)()OO Portab'e Area Meter. 
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Import"ty Oft eleetroDle -. 
~bl'" 

5200. PROF. MADHU DANDAVATB: 
Win tbe PRIME MINISTER be pleased to 
state : 

(a) whether it is • fact tbat in tbe 
Budaet for 1987·88 tbe import duty on 
~toDie aub-as&emblies has been reduced 
from 308 per cent to t SO per cent; 

(b) if so, the rationale of such ao inc~n" 
live to import of electronic sub-assemblies; 
and 

'c) what will be its impact 00 the low 
cost technology in the small scale. medium 
acale and cottage industry sectors ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO .. 
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K. R. 
NARAYANAN): (a) Yes, Sir. But tbe 
coQcnsion is extended for only computer 
and computer peripheral industry_ 

(b) Custom duty @ 308 per cent on 
electronic lub-assemblies «quited io the 
manufacture of computer and peripherals 
and as spare parts (or im ported computers 
was fell to be very hiBb. Therefore. with a 
view to rationalise tbe duty srructure on 
electronic sub-assemblies the custom duty 
@ 1 SO per cent is levied. 

(c) &-ccotiat impons. of sub.assemblies 
(or computer industry as c'cared by Depart .. 
ment of Electronics would be available at 
reduced rate of custom duty uniformly to all 
acetors. 

Welr.re of tribal. In Gujarat 

~201. SHRI AMA\RSINH RATHAWA: 
Will th~ Minister of WELPARE be pleased 
to atate : 

(a) the names of districts in G uja rat 
which are predomiDaotJ)'·iDh.bited by tribal.; 

(b) tbe number of ponoDI liviD. below 
poverty Jine in tbote Tribal diatricts; 

(c) tbe provilion made for t~ develop· 
ment of Scheduled cutes lJl,\dcr the 20 .. potnt 
PJ'OItlmmc durio, tbe SevODtb Plan; aad 

Cd) the achtevemcnt made 10 rar for the 
welfare of tribal. un(Jer tbe 20-point pro-
af8mme in eacb district? 

THE MINISTER OF STATE OF THE 
MINIS1'RV OF \\'BLFARE (DR. 
RAJENDRA KUMARI BAJPAI) : ta) 

. Daop and Valsad disuicts iJl tbe State or 
Oujarat are predominantly inhabitt4 by 
trlbals. 

(b) A, per information furnbb(d by .. 
State GO\'ernmen\ approximately eiabt 'akhs 
tnbal families are below pover1y line ill tbe 
State. 

I c) The qaantification of funds 1\ made 
annually under Special Component Plan (or 
Scheduled Ca"l~s and DOt (or 20-I)oir.( 
Proaramme during tbe Seventh Plan. 1 be 
ar>provtd outlilY under Special Corrtf'oncnt 
Plan ror Gujarat (or 198.5-86. I Qg6 .. 81 
and 81-88 are Rs.25.87 crotes, 29.811 
erores a od 3 S. 7 J Cloret respect ively. 

(dl T~ achievements in districrs comin, 
under T S P. in terms or numbc'r of families 
economicaify assisted darina 1985"86 are : 

(0 Dangs 12,460 
(ii) Valsad 68.874 

(iii) Sural 1,J3,'s41 
(iv) Bbarucb 66,186 
(v) Panchamabal. 66,9. S 

(vi) Sabarkantha 26.762 
"'(vii) Vado4ara .49,478 
(viii) Danaskantba 10.882 

DeposU. of uUoutlHd baDk. 

5202. SHRI V. S. KRISHNA JYER.! 
Will the Minister or FINANCE be pleased 
to state : 

(a) whether it i. a fact tbat people are 
pot .bowloa inteteet in natjoll.Ji~ bank 
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depoRts due to lime of .arious other attrac-
tive lCbemea Uke NatlOoal SavintkCorti .. 
fica., Indira Vit .. Patras. etc.; 

(b) whttber tbere is .lOY proposal to 
increue tbo rate of interest on but deposita 
to .ttr~ more depoIita; aDd 

(c) wbctber Oovemmcnt propose to 
inttocluce monthly payment of Interest on 
deposit ICbemes 10 natiooali1c4 banks ? 

THE MINISTER OF STATE IN T-HE 
MINISTRY OF FINANCE (SHltI 
lANARDHANA POOJAlty): <a' No, Sir. 
Tbe d~posit. of Scheduled Comcncrcial Banka 
locreased by Ils 1 5527 crorcs (\ 8. 2 per 
cent) in t986 .. 87 (upto 27.2.1987) al com-
pared to RI. 12640 crOfCl (17.S per cent) 
in tbe corresponding period of t 985·86. 

(b) No. ~ir. However. the interest rate 
structure on depositl is kept uo<kr' continual 
reYIeW of R.D.I./Ooveromeot and cbaoaes 
are made wbeo coftSidered necessary. 

(c) As per tbe Reserve Bank of India·, 
directivM. interest Oft deposits IS payable 
quarterly or at lonser rests. Facility to take 
inte~~t at monthly rest is also avallablo to 
depositor.. however. the amount il to be 
constttenl with the amount calculated for tbe 
quarterly festa. 

Eleetroak _U. 10 Karaataka 

5203. SHill H. B. PAT1L: Will the 
PRJ MB M INISTBR be pleased to state : 

(a) whether lome licences and letters of 
intent have been isaued for setting up of 
clo.:troni<: unita io the State of Kamataka 
durina , .. t tbree ,oars; 

(b) if 10. &be taraets of investment aDd. 
in'talled capacity in respect of various .loe .. 
Crooic unhs to be set up in Karnataka durio. 
the Seventb Five Year Plan period; and 

(c) tbe detail. of the taraeta achieved 
durio. tbe Sixtb Five Year PJan in tbi' 
reprd'1 

THB MINISTER OF STATB IN THE 
MIN1STkY OF SCBINCB AND mCHNO-

LOGY AND MINISTER OF STATE IN 
TUB DEPARTMENTS Oil OCBAN 
DBVELOPMBNT, ATOMIC BMB1lGY. 
BLBCI'aONICS AND SPACB (SHI\I IC. B.. 
NARAYANAN) : (a) Yet, Sir. DuriDi 
last three yean. 41 IDduatriai Lk:eDoeI. ,. 
Letten or Intent and 3 S SIA/DOTD Real ... 
tratioDl have beeD iIIued for .ttioa up of 
electronica uoits ia It.r08tab. 

(b) No speci8c unitwlle inveatmeat 
tarptl have been prescribed. 

(c) No specific tarpts for various _tel 
were set out for Sixtb Pive Year PIaD. 
Kamataka State Electrooica DcveJQplDeat 
Corporation (KeoniCl) is actio ... a caw"t 
for development ~ or o1ectrooics iDclUltI'J iD 
Karnatau. ,.Department of B1octronica &Iv. 
necessary luidan~ wbeoever required. 

(TrtllUlullon] 

Stud, aroup _ ex .... ltDre tax 

5204. DR. CHANDRA SHEKHAR 
TRIPATHI : Will tbe Minister of FINANCB 
bo pleased to state : 

Ca) wbether GOVetOOlent are coosidorjol 
to impose expooditure .. tax; 

(b) whether an), study aroup was set up 
on tautiOD 00 expenditure; 

(c) whether the study aroup bas submitted 
its fila) report; and 

(d) if so, the details thereof ? 

THE MINISTSR. OF STATE IN THE 
MINISTRY OF FINANCE (SHIU 
JANARDHANA POOJARY): (a> As 
announced in paraarapb 73. of the Budaet 
speecb for the yeat 1981-88, tbe Govern-
meot proposes to brio. forward leaialation 
for 1evy of • tax on expenditure in upenlive 
bote15. 

(b) Yea. Sir. 

(0) No, Sir. 

(d) Doea GOt .rilt, 
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of forests Ie Kera" 

5105. SHRI K.. KUNJAMBU 
tbe Min.iscer of ENVJRONMENT 
POR.BS rs be pleased to sta.te : 

Will 
AND 

(a) whether Goveroment are awant of 
tbe fast dwindlina of forest cover in Keral.; 

(b) bow mucb forest land bas bocn 
cleared for settlement aod other purposes 80 
far; 

(c) the annual rate of deforestation: and 

(d) the steps being taken by tbe Uaioo 
GOvcrnme.ot to stop deforestation in 
Kerala'1 

THE MINISTER OF STATE IN THE 
MIN'tSTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI) : (a) Yes, 
Sir. 

(b) About 1010 Km" or forest area has 
been diverted to non·fore'lt uses in the State 
of Kerala; 

(c) Accordmg to tbe Natronal Remote 
Sensing Agency, th: loss of (rei! cover bel-
ween 1972-75 and 1980 82 in the State of 
Kerala was 0.17 lakh ha per anoum. 

(d) The (ollowing steps have ~D taken 
by the Government to check defore5tation : 

1 Enactment and enforcement of the 
Forest \Cooservatton) Act. 1980. 

2. Guidelmes have been lSStJC'U (0 the 
State Governments to : 

(I) avoid clearfelhng of natural 
forests ror raising plantations 
as far as possib'e. Where such 
fellings are unavoidable due to 
restoration of .crop or other 
stlviclHtural consIderations, it 
should be restncted to areas 
not exceeding 10 ba in tbe 
bills and 20 be: in the plains. 
)0 no case good natural forests 
should be clear-felled in pre-
fereoce to poorly stocked 
PI,ural rorcatl. 

(it) baa aU feJIiap above an alti-
,ode of 1000 meteR at I ... t 
ro,· some yean. 

(iii) to ear-mark 4 per ~Dt or the 
.eoaraphical area as protection 
areal. like wildlife sanc;tuule •• 
Nadonal Park.. Bioapbero 
R.eserves. Preaervatioo PJOtl, 
etc. 

(IV) Prefer rajsin. of mixed species 
or indtgeoou! ori,ia to moDO-
culture. The indi,oDou, 
species should receive proce-
dcoee over exotics. 

3. Tile National Wastelands Develop .. 
meat Board bas been let up duriq 
1985 to step up atforestatioa pro-
grammo. 

!\Iaratlawada Gram!. Baak 

S206. SHRI R M. BHOYE: Will the 
Mmi$cer of FINANCE be pleased to state: 

(a) the performance of Gramm Banks in 
regard to tbe di~bursement of loan! In 
different parte; of the country; and 

(b) the performance of Marthwada 
Gramm Bank reprdina C'penina of bran~hel • (.\lsbuuenlcnt of 10Jo) and I()cal employ. 
ment '? 

THE MINISTER Or STATE IN THE 
hUN1STERY OF FINANCE (SHRI 
JANARDHAN,\ Pl)OJARY) : (a) As at tbe 
end of JUlle 30. t 9~bJ tbe 194 re&I()tlal 
rural banks ,,1 posstlon had outstar1diOa 
advances of RI, 1540.)4 crores in 
14,63,125 borrow .. } aCCOUnt1. 

(b) The performance or ~taratbwada 
Oramin Baok IS set out below: 

No. of Brunches 
Uut!ltandins Advances: 
i Itt. Crorc!II) 
EnJp10ynwnl : 

Officers: 
Clerks: 
Sub-Staff : 

Total: 

AI on ;06.86 

218 
24.5 , 

3~8 

383 
3 

744 
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Prod.1oa lor c:ota ..... UIll _ wa'. 
.. to .... , 

5207. SMal AKHTAR, HASAN: Will 
the PRIMB MINISt"ER be pleased to. state 
tbe amount earmarked for the pro~t ~ 
conversion of sea wave COCraY into eledn~ 
coerl' durin, 1987-88 ? 

1'"8 MINISTER Of STATE IN THE 
MINiSTR.Y OF SCIBNCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THB DEPARTMBNTS OF 
ocr;.AN DBVBLOPMENT. ATOMIC 
ENERGY, ELECTRONICS AND SP~~B 
(SHRI K. R. NAkAYANAN) :A provIsion 
of Rs. 20 lakb, has been ptoposed for 
1987-88 (or studies un cODvClsion of tea 

'wave encru into electric coalY. 

India's voting .bare la World Baa" 

S208. SHRJ AKHTAR - HASAN: Will 
tbe Minb\er of FINANCE be pleased to 
51ate ! 

<a) whether India's vorina share ba~ lone 
up in World Bank~ and 

(b) tf 50~ bow will it benefit us as 
fe"fda Sped.. Dr.winl Ra.bts and 50ft 
loaDI "l 

THE MtNISTER OF STATE OF THE 
MINISTRY OF PE.TROLEUM AND 
NATURAL GAS AND MINISTER OF 
STAT}, IN THE MINISTRY OF 
FINANCE (SHRI BRAHl\1A DUTT): (a) 
A proposal to allocate 7 11 additional sbares 
to India in tbe capital stock of the IDRD is 
under the consideration of Board of 
Govemon of tbe Bank. When approved, 
tbis will result in improvlOl India's shartbol-
dina and our relatjve rankin, from tiabtb to 
seventb position. 

(b) India's increased votiol share in 
IBRD wouJii Dot by itself rc&ult in tbe 
&eeurio, of increased Sp¢cial DrawiD, Rilbta. 
or receipt of lOr, loans. , 

Pere~.taae of Central Go.~ .... _1 
expeedltan to GN' .aNt GDP 

5209. SHill D. B. PATIL: Will the 
Millis&er of FINANCB be plelled to state: 

• 

(a) the I perce~le of the Cebtrat 
Oovernment expenditure to &ross adonat 
product (GNP) and Iross domettic product 
(ODP) in 1950-51 and 1985·86: 

(b) whether there is a steep rise io 
Oevcromcnt expenditure; and 

(c) it 'SO, the reasons therefor 7 

THE MfNISTER OF STATB IN THE 
DEPARTMENT OF EXPBNDITURE IN 
THE MINISTRY OF FJNAN(,E (SHRJ 
B K. OADHVI): (a) Tbe percentaae of 
Qfltral Government expenditure to aross 
national product (GNP) aDd gross domestic 
Product ,OOP) compare as under: 

Perce",. to Perunll16. 10 
GNP al cur,e.' GDP at cu,,.,,,t 
market prierl 

19S0-S1 5.2 

1985"86 20.5 

S.l 

20 .. 4 

(b) and (d. The Fivc= Year plans 01 (bi. 
country eovisaae a major role for Govern-
ment in buildio8 infrastructure and in 
amelioration of poverty. It is therefore, 
natural that Government expenditure as a 
perc~Dtaae of GNP and GDP has Jl'OWD 
since tbe commencement of tbc five year 
Plans. 

PIa.ta tlon of rae' wood and f04lder 

'210. SHRI DHARAMPAL SINOH 
MALIK: 

SHRI SUBHASH YADAV : 
SHRI PRAKASH CHAND~A : 

Will the Minis.ter of ENVIRONMENt 
AND FORESTS be pleased to state: 

(a) whether lbe traaet of fuel.,; wood and 
fodder plantations for tho Seventh Five year 
Plan is likely to be Bahieved; and 

(b) the funds SpeDt is eacb State 00 this 
pro~t 80 far ? 

THB-MINISTER OF STATB IN THB 
MINISTRY OP ENVIRONMENT AND 
PO~TS (SMRI B. K. GADHVI) : (a) 



ttt 
\ 

APbt., 1. 1 tt' iii i 

y .. , Sir. Tbe If.raets prescribed uder the 
CoatraUy Spoosored Schemel. aamely-(l) 
Itaral Puelwood Plantations ioclll~illl 
Affons,atlon or Bco.SeoshiYe NOD 
Hilll&1ayaD Areas aDd (1) Creation or Silyj 
PattUral Farms. (or the 7th plan period are 
likely to be achieved. 

(b) De desired information rcl&tioa to 
tho first 2 years or tho Seventb plaD is alYon 
10 the Statement below. 

StatemeDt 

S. No. Namo of tbe 
Sta.e/ur 

1 2 

1. Andbra Pra4~b 
2. Aaam 
3. Bibar 
4. GtUarat 
S. Haryaoa 
6. Himacbal Pradesb 
7. Jammu aDd 

lCasbmir 
I. Karutaka 
9. Keral. 

10. Madbya Pradesb 
11. Mabarasbtra 
12. Manipur 
13. Moabala,. 
14. Naptand 
IS. Orissa 
16. PuDjab 
17. Rajasthan 
18. 8ikkim 

-19. Tamil Nadu 
20. Tripura 
21. Uttar Pradeab 
22. West Benaal 

Rs. in lakbl 
(roUDded off) 

Amount Earmarked 
spent outla,. 
duriDi ror 86 .. 8'7 
1985-86 --_._-

3 4 

117 267 

260 293 
300 371 

184 174 
110 148 

1St 200 

18 60 
193 244 
116 194 
324 368 

40 118 
78 98 
48 106 

141 153 
206 282 
238 315 
200 252 

30 42 
120 IS3 

'5 10 
326 426 

34 69 
234 ArunachaJ Pradesh 8 16 
24. Delhi , 22 

1 2 

2.5. Goa. Damao 
aad Diu 

26. Mizoram It 

21. Dadra ad 
N ..... Havcli 

21. Poodicbcry 

Total: 

S 
126 

... 

)' 
124 

I 
1 

4596 

Pro,.... to ".plIIJ ~ or 
lou to,.,..,. 

.5211. SHRI AJOY BISWAS: Will thC 
Minister or PINANCE be pleued to .tato : 

(a> whether GOycrocneot are aware of 
the difficulties faced by .• mall and mara ina I 
r8~B in fulftllio. tbe fonnalities before 
loan is laoctioDCd to them; 

(b) wbether Governme.nt propose to 
simpllry lbe procedure; 

{C} .if so" tbe details tb~reo(~ and 

(d) whether Government propose Co 
waive the security for Joan. up to RI. 5000 1 

THE. MINISTER OF STATe IN 
THE MINISTRY OF FINANe!! (SuRt 
JANARDHANA POOJAR. Y) ! (a) Roserve 
Baok of India (RBI) hal reporled tbat it has 
Dot roccived any complaint tbac small and 
maraloal farmers I are .eoeralfy (acini 
diffi~ultie. in fulfilliDl the formalities before 
loans are sanctioned to t~tn. 

(b) aod (e). TM commercial bank. bave 
been advised b, RBI tbat in reapect of 
advances to priority Sector the simplified 
applieatioD forma 8J 6naUIOd by tbe Workiaa . 
Group on simplification of forma .cd 
leodioa procedures for IOaD8 to alriculcure 
aDd allied "acdvid .. should be adopted. Such 
(orms arc 1requirod 10 be m&e:e available in 
re&iooallaoauaac and the tetml aAd· conditl-
ODi reprdiDl maqin and MCutit~ I. requited 
to be ~riDted on the revert. of tbe application 
from 1'1011. 10 order 10 avoid deI.y. in 
I&DCdOD of .man ...... bub haw booD 

• 



Il. CHAJTIlA It, ltot (tAU) 

Instruc:kd that all' loaD appUcatioo upto a 
credit limit of Its .. 25,000'... .bould be 
disposed of withia a fortni.bt and thole 
over Ill. 23.000-, within I to 9 weeki. 
Porther for .peedy disposa) of applications e" ba~k. b.vc boeD advitod tbat all b ... acb 
m.oaeera should be Vetted witb dJ9CI'Olionary 
powers to MtlCtion propotal from ..... ker 
eetions a. welt at small and marllnal 
ftrmen witbout reference to aoy bitber 
authority aDd if there are any difficulties jn 
certaiD cues in deleptiDI such discretionary 
POWtrs to tbe branch maD""" such 
powen .bould ex." in tbOle calCS at l~qt 
at tbe district le~l $ 

.. 

(d) The txistJOI instruction, or RBI to 
aU tbe commercial banks already ,tipulate 
that no additional collateral &eCurity i. 10 be 
obtained from borrowers for direct qriculturo 
and allied activities (or loans upto 
Ill. 5.000/.. and in respect of .mall scale 
induiui~ etc. upto R" 2S 000/· except 't • 
bvpotb<'C8tion or the a\SC't c-reated out of 
the baok 'OlD. 

R •• Hwiag schelDetJ ..... trlbel 
IlIb-,lau 

$2 t 1. SHRI HARIHAR SOREN : 
SHRI RADHA~NTA DlGAL: 

Will the Minister of WELFARE bC 
pleased to State: 

(8) whether Govcrnmcot propose to 
review (he prOIres5 or various developmental 
schemes undt"t Jfibat sub-Plao· , 

(b) if 10. whether Government have 
taken any stt-PI ia this directioo; 

(c) if 80, the details tbereof; aDd 

(d) tbe measures adopted to ensure 
propre:r utilisation or the tribal .ub-plan 
allocation 1 

THB MINISTER OF STATE OF 
THE MINlSTkY OF WELFARE (DR.. 
RAlBNDRA KUMARI BAJPAI)! fa) to (c). 
Yes. Sir. The G"')Yernme,,t reviews the 
pro&reaa of various develoP'D'tOt ICbemea 

WlcSer tribal .ub .. Plan periocUcaU, aDd ill 
particular at the time of ftpalisatioa of Ita. 
Annual Tribal IUb-Pi.OI. I\eview of 
implementation of proarammes ioclu4ed 
under item J I of 20 .. polnt Proarammo I"' 
"III allO be uDdcr·takeo. At· the State-"vel. 
Committ.. UDder the CbairmaoabJp of 
Chief Minister. CbJef Sec~ta" or Tn"" 
Development Secretary fqul.r1y review aDd 
monitor tribal development proaramm01. At 

. tbe project-Iewl. the Project OtBcor aDd 
Project Implementation Committee review 
loeb ,"oar.-m'_', 

(d) Separate buda.tary mechanism 
under distinct demand or a major bead or a 
minor bead in the State Budacts to exhibit 
tribal .ub .. Plan funds have been evolved to ~ 
tnsurc accountabUi,y, non divertibPlty and 
proper utilisadoD.· Annual expenditure 
5tatemoots arc called for by tbo Minia"y. 
Further. appropriate dcJrption or financial 
and administrative powen bave been conferred 
by the State Government olofficer. posted 
at different levels to implement tribal 
developmeot proarammcs. 

[T,.dfU talUm} 

Sct.ltea to .ttn~t ba.k 4epoaltl ID 
,.81.r_ 

5213. SHRI DILBEP SINOH BHURIA: 
Will tM Minister of FINANCE be pIeuod to 
stlte : 

(a) .bether the amount of deposita 
mobilised by the Nationalised Ninkl branchea 
in rural a~' is n~I1ilible .1 compared to tbe 
num~r of bank branches opened there; and 

(b\ if so, the Corrective actiou taken or 
propo$ed to be taken in this rea"ret ? 

THE MINISTER OF STATE IN THB 
MtNISTRY OF FINANCB (SHal lANAa· 
DHANA POOJARY): (8) and (b). The 
amount of deposits mobili~d by pUblic acetor 
~aoks at thtir rural branches is DDt DClnlib~ 
as COJnl)ared to baDk branches opened tb ... • 
in. Data rel.tin, to number of ~ aad 
amount or deposita of rural braacbel of 
publio .ectot baob tor tho last tbree 101ft it 



ISH AP.RJL •• 1911 

.. tout ~ow: 

y"., No. of RVQI 
8rQI!ICIr~1 

Dec.m~r J 984 14808 
~ber 1985 J6331 
September 1986 16513 

Concessions to N.R .Is. 

AmolUtl of 
D~po.JI$ 

(RI. crares) 

84'7 
JO'63 
11171 

5214. SHRI On.EEP .5tNGH BHURIA: 
SHRIMAtJ 0. K. BHANDA,RJ : 

Will 'be Minister l;f fINANCE be p·lea .. 
sed to state : 

(a) tbe concession!; given to non· resident 
Indians for inv~stin& money in 1M"'; 

(b) .wberber Ibese conces"iions are so far 
reaching (hat foreiin investment become~ 
~aper in comparison to It; 

(c) whether it 's. cheaper to take loan 
from foreign mark("t in companson to coflces. 
sions liven to nOll' re~udent Indians; and 

(d) if so, wh~fher aoy sebeme for giving 
,imilar coBCessions to Indians as are b.:ing 
liven to Don-resident I ndJaos is under con-
aideratlon of the Govet mnent ~ 

THE MINISTER OF STATE OF THE 
MINJSTRY OF Pf:.l ROLEUM AND 
NATURAL GAS AND ~1(NfSTER OF 
STATE IN THE F\rtlNISIRY OF FJNANCE 
(SHRI BRAHMA DUll): i,j) G01,'ernment 
bave iotroduced several S ... heme, fOT attract .. 
ina investment\ flom N(\O-h.\1dent Indnu~i 
(NIH',) both on repafriatit)o and non.repet. 
rialion basis. 10 the case ()f Nonwresidtnt 
J.odiaoa who are individm.ls. income (rom 
jnterest on moneys de00~lted 10 a Non. Resi .. 
dent (External) Account in an)' bank in India, 
dividends from unit, of U 11. IOten .. ~( on 
.pccl8ed on N·ttiooal S.lving, Certifi':.lte, are 
eumP& from incomc-ta". For thi~ pal p<..t~e. 
IGCb units and certificates s!loutd be subsl.:nb-
eel to io coDvertible foreign exchange renut. 
red 'rom a COUDtry outside India. Besides, 
tile lavutment incomes from 'foreign ex-
abaoao Uleta' acquired or s:lbscribed to in 
aonverdblc foreign c"chaop are cuarged to 
tQ ., • flat rale of %0 por Gent, 

(b) and (c). No,' Sir. Dcpolits from NJU· 
and ~iroet forel,o investment are not campa· 
table. as tbe latter caD resull in unpredictable 
outtloWl on account of dividend and capital 
appreciation. Similarly, investments from 
NRh and commercial loans n.ised io foreiaa 
mark~ta are atso not comparable. In the cue 
of NRt invco;tmtnts. the exchan~ risk is 
borne by the in\'e!tor wher-eas in the case of 
loans {his is borne by tbe borrower. 1'he 
terms of' loans vary from time to time 
dependtnl upon the size and the market in 
which the~e Joan, are railed. Most of the 
loani are project ·~reclfic. However. the terms 
on wbi..:h depo5its from Non·Rttident Indians 
are accepted are uniformly lIpplkablc. 

(d) No. Sir. 

VtulaUoo of eawlronmeata' , •• ., by 
h'MIudrle'\ 

~21~. SllR' BANWARI tAL Pl'RO· 
HIT: Will the Mlnt~te, ~.lr I NVIRON .. 
~tENT A NDJ=ORESTS be picalC'd to state: 

(al whe number of tndu\trie~ IdC"otrtieti 81 
"lolatiog the pro'wi~.on$ "t poU",tlun conth,J 
law.;; our lUg l 986- 51 an (he ct.)llOtry; 

(b) wbetbcr Govt'"rnment ba\'C launched 
pr()$e("'u(Iuns 8sainM managements of the 
gUilty tndu:!I.triel cau~iol bealth hazards 
during the same period, State·wisc~ and 

(c\ .f so, the detail, of the indu,uitt 
agaio!lot whom prosecutioll was launched for 
violation of the pollut uO cuntrol LiWS '} 

THE MINI,)TER OF STAlE IN TUE 
MINISTRY OF ENVIRONMENT AND 
}-<ORESTS (SHRI Z. R ANSARI): ia) to 
(c). A~ per informtltion available, durin, 
19~6 81, 276 indu'tlru,' unit! 10 different 

Sta tes and Union Territories were idenutled 
ai violatlOI the f'Jl'o\'hiQOS of the polluts(\n 
control laWli. The Central and State I'ollu-
tion Control Boards have launched prosecu. 
tion'8,ainst these unit.. A statement sbow. 
in. the Dumber of lndultriaJ units in var;out 
State~ and Union Territorita aaajost whom 
prosecuthnfJ were laullcb-:d during' 9&6 .. 8 7 
i. liven in the ItatOlDeDt below. 
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I._11M dIIrbIf' 1986--87 
-------~- ... -..._...,....._.~ .... ...........-~--.,....._---

State/UTa 
... " ......... _ .. """' .......... _ -- ,. -_ ....... - ... ""'... .. .. h,,~ __ .. 

Stilt. 
Blhar 
Oujatal 
Hleyaaa 
Kamata". 
Kemla 
Madh,. Prada. 
Wab .. ,.abtra 

PlIDjab 

Jlaja.,tban 

West BfJopl 

Delbi 
Cbandiprb 
Poodicberry 

I n-.,I"tltHl] 

6 

61 
4 
3 
3 
3 

27 
46 

6 
(5 

to] 
1 

Total 276 

SIa,UlcaU_ of pr..... lor __ 
10 "'1_ ...... 11 ...... fr'w. 

511'. SHRI SHANTI DHAlliWAL; 
Will tbe Mioistct or FIN ANCE be pleated to 
state! . 

(a) whether Government are aware tbat 
mediam.bd small iodusft1c:1 bave to comp-
lett complicated procedure and ro ..... Ucie. 
before pdna loans from the ~.nkJ; 

(b) It IO~ whetWI' t bankers in fGteip COUll"" provide aU tIM facillriea to tbe 
loueot Wbereu it it not .0 in India: 

(c) if 101 whether Goverameat propose to . 
proykte loau. easlty to medJum and small lea" taciUltTf .. u per their requirement 
throuth baok.; 

(4) If '0. 1bt ttept tlken by OovemmeDl 
10 f.r Ia.. til" "_OD; •• ct 

(.) it 't It Dot proPt*d to" 40 10, tbe 
rtaIOD. tbelefor ? 

THE MINISTER OP STATE IN THB 
MINISTRY OP FINANCE (SHltl JAHAR .. 
DH4NA POOJAR. Y) : (8) to (0). 10 loelia, 
banD are required to meet maio)y tho work ... 
ina capital requtremeota of tho industriar 
uaits and tbeJ can take up share in "ft~dOD 
of term IOSbl on a selective baais. A. 'ar ., 
p~ followed in other foreipl conntriel 
are concerned t t~se VfU')' from country 10 
country. Baok. are auided by tbe vJabiJity 
and teebnical feasibiJity of tbe projocb whno 
consideriDi credit proposals, RBI bu 1M*", 
auidelines to banks in ~pect of advaDC&I 
includiDI tbose to small scale induSlrJ ICCtor. 
Simple application forms have also heeD 
prelCribed for SSI units and time limits have 
been laid doWD for disposal of such cases. 
In case of very .. 11 units assistance for fixe4 
aneta as well ill wotkin, capital is provided 
by the bank. In the fOTm of composite loans 
under Simplified proeedure~ RBI have also 
empbasised upon 'be banks to meet tbe need 
basod requiremenu of various industrial units .. 
RBI bas appointed. Standing Advisory 
Committee· in Apt"J. t 986 under the Cbair-
manship or Deputy Gbvemor, RBI to review 
tbe Row of institutional -credit to small scale 
iDdUltty sector and other related matters. 

0 ....... of rea ..... o8ka of 
COIII.erda. MaU 

S217. SHRI SHANTI DHARIWAt: 
Will the Minister of Pl~ANCE be pleased to 
state: 

<a) whether Goyernment bave decided·~to 
open reaiooal ofIioes of eom!Y'ereial beaks at 
lbe level of Slate headquarters: . 

(b) if so. tbe details in .rcptd to tho 
rqional ~ of com.mcrcial b'inks ia the 
country; 

(c) whether OoveromeJ\l pt..cpo.se to opIrQ 
reaiowal offiCe! of commercial badU in any 
rural or, urban areas inst.<I 0' .opcm.iq tbtm 
only at tbe level of' State lu:adQuark,.; 

(d) if 10. tbe Icb~me prepared by 00ftrD· 
meat IQ this roaat-d; and 

(e) if no scheme bat beta prepared. t" 
~n, ther,for 1 



I', 
THE MlNtSTF1t OF ST A Tf! IN THB 

MINISTRY OF FI~A"CE (SRRI JANAR-
DHANA' POOJARY): (a> to eel. Govern-
meat. bave not prepared any scbeme in tbe 
matter of' Gpepina of Resion •• Office. by the 
2.1 ltubJlc Sector Banks. LoeatJon 'or R •• to .. 
ul 0fIices, .. bjcb aro controllina ofticca of 
Sbe baot._ II decided by tbe bants& Bants, 
While settin. up the Reajocal Oflke'$ looeraUy 
take into account tbe number or branebC$. 
of the bank in the command area of tbe 
reJion. tbe volume of bu,ioeu of tbese 
braoebes, teOarapbical coverage, cost benefit 
au".. i.. tbe need ror etfective supervWotl 
Ibd codtrol. administrative convenienco etc. 
Banks are required to obtain a licence from 
Reservo Bank or India ror opcnioa a 
Reaional OtBce. 

Reserve Bank or India ba\ reponed tbac. 
accordina to information, available. tho 28 
Public Sector BaDk. had '123 Reaionalj 
Zon.tjDivi~ionat Offices at tbe end of Marcb, 
1986. I 

'218. SHRI VIRDHI CH.I\NDER JAIN: 
Will the Minister of ENVJRONMENT 
AND FORESTS be" plea~d to state : 

<at the region in Raja~th.n bavina 20 
per cent or lI\o.-e forest area; 

(b) tbe felion' in Rajasthan bavinl arta 
less tban 20 per cent forcst area; 

(c) .~fber Jar,e scale feeling of trea in 
RaJutbao durio, the past several yt"an has 
taken place deprivin, the fore" weaJtb; and 

(4) if at. tire corrective meaturet laken 
io this reprd ioe'udin, any schemel .ror 
atForetcation In the CenHat Sector and 
aobi.vetr1cmt. made iD this regard? 

THE MINISTER OF S rATE IN THB 
MINJSTRY OF ENVIRONMENT AND 
PORBSTS (SHItI Z. R.. ANSARI): (a) 

, DlItricl. of &answars, Bandi. Chittoraarh, 
Dholpur, Jba1.war. Kota. Swai Madhopur, 
SirObi .04 Udaipur bave more than 20 
pet cent airQ notflied as fcrestl t 

196 

(b) In the remami_ ".triota or lllljastltu 
. the area ootlhd as forat I ..... tban 20 per 

ceot of tM teGJraPbic:al area. 

(~) No I .... ~ scale feltiaa hal takeD place. 

(d) no correCtive atepa include ill_I .. 
fication of the protection measures and 
increased- • "or_fltion with pooplc't. pal"ticip.· 
tion. A World Baok aided Social f'oratry 
Project is also bei08 impiemeole4. 

.. ,_ ...... Ia Tribal Sub-Pta. 

$219. SHR. VIRDHI CHANDEIl 
JAIN; WUI ehe Mjni.tcr or WFJ..,FARE be 
pleased to S-ta Ie : 

(a) the tocal inY~lmml io tbe Tribal 
Sub*{l'lan till 198., -88. State.'ise; 

(b) whether tbe seMmes imp1cme.n't"d so 
far for the welrare 0( triball in Ra';'s1ban. 
Madh)'a Pradah and Qujarae ha\e yec to 
uplift tbe socio~tconom~ .tand.rd, or 
tribal$; 

(c) if 50. whether any ,pe.etal SCMrMt 
have bC"eo ((,)fmul~l('d by tbe Uo&on G('wero-
nlCOI or . Scale Govfrnment with CenttilJ 
.. ,itlance; 'f!d 

(d) it sO, detaUs tbereof 7 

THE MINISTER OF STATE OF 
THE MINISTkY OF WELFARE (DR.., 
RAJENDRA KUMARI BAJPA1) : (a) Tbe 
rectuu-ed information is ai\fflt in the 
atatrrn.l)t ~ow. 

(b) Wblle there hu been jmprovement fa 
their socio-economic conditions, a Jot more 
r.mains to be done. Sinc.e lbe bqinnlJl, the 
Sixth Plan and upto F,hruary • 98'. '.39 
lakht. $ .3.5 Jaih. aad t 1.l3 lakha tt.'-. 
famiUe. have been ecooomkaUy •• thteel ift 
the S.ata of Rajastban, Oujarat and Madby. 
"<ade,b, rH~ctjyel)' under ... arlous be0c;6dary 
orienled acbcmet. 

(c) and (d). Scbemet and Pfotrammet 
under Ttibal Sub· Plan,. .. b't.:b incl •• 
Cel1trally Spootored Scbtmet are bei.,. .. 
iOlplCIM oted with cmplla.li on &OCjo~ ecOI:.O· 



mIc uplift of tribal popul.tioD. ~al. 
IChemos an 1ft.. up under Grit provilo to 
Article 1" (t) of the ConttltutiOD. Sucb 
IChemeilnelude aOtdemeat of tribal. prasiD, 
thltd". cultifttioD. ICberDes for development 
of fO~ viu..... 1Cho1Pe~ to( etadicatiOD of 
special tUtea .. prevalent tribal anru, scbe .. 
mea fot NclamaiiOft of r.vioe areal. Ceottal 
a.tSktaoce .. alto tpeCl6calty earmarked for 
projects ro~ d~ 01 primitiv¥ribel 
i4eDtifted in t1)eIe States. 

ItIH,t"..t III Tribal S .. P'_ . _ .. ~- ~ .... -.'"--~ _ ..... -_ .... ------- - ... ----~-.----

Name or Flow rrom Stele AQ)OUDts reiea-
·Sc.ate Plan for THbal led 115 Special 

Sub Plan ror Central Assis ... 
'be poriod 1974- laoce for Tribal 
75 to 1916·17 Sub Plan dur .. 

-. ., 

Andbra Prade$b 

Assam 
Bibar 
Qujarat 

Htnlaeh&l 
Pradesh 

Karol .. ". 
KerBI. 
Madbya 
Prade.b 
Mabara,bl" 
twt.Qipur 
Ori .. 
Raj •• tban 
Sitkim 
Tamil Nadu 
Tripura 

Uttar Ptad .. b 
West Benpl 
A aDd N 
blaodJ 
Goa. Oaman a.D. 

261.82 
277.83 

1303.01 
714.71 

111.59 
4J .. 89 

3l.S9 

13 )l~ 19 
648.41 

. t 88.24 
1000.58 

451.30 
20.01 
42 . .11 

1.5 6.19 
10.63 

2i, .. 03 

.).81 

3.24 

in, tho yean 
197.-7$ to 
1986 .. 81 

(Rupees ;0 croloa) 

S 1.39 
46.92 

146.90 
86.89 

J 6.13 
7 .. 4. 
~.70 

291.97 
4S.44 
44.25 

t 4~ .Os 
69.06 

2.01 
10 .. 59 
17.83 

2.42 
4S.57 

).48 

\.9l 

1 •• 

..... ......... taace to Kerala for 

'220. SMal MULLAPPALLY itAYA-
. CHANDRAN: Will the MiDllter of ENVI-

llONMBNT AND FORESTS be pleated to 
.. ate: . 

(8) wbetbt.r Government qf keraJa have 
soupt aD increaae in tbe fioaoeiaJ and other 
..... tanc:e for the cft'eetive CODSenatioo of 
foretta; 

(b) the detail. of aaailtance lOuabt by tho 
State; and 

(c) steps taken by UOiOD Government in 
tbis • reaard ? 

THE MJNISTER OF STATB IN THB 
• MINISTllV OF ENVlRONMEMt AND 

PORfSTS (SlIRI Z:R. ANSARI): (a) ADd 
(b)~ Tbc &ate (iOVenJlDlDt 01 K.er, .. submit-
ted a proposal. for Central usiataDco in the 
Seveolb PJ.u period uDder the CeAJJaI1. 
SponsOtfd Scheme for ~vc)opmeot of ."rra-
structure for Protection of Forests from 
Biotic loterf orence" 

(c) The Idministrative appeoval or theA 
Oo~rnment of India for an expeoditure of 
Rs. 49.656 lath for implemeDtatioo or tho 
scbcmc dFiO, J 986 .. 87. has beea cooveyed 
to the State GOYetJUDent. 

Lootlaa of curreacy cMsf8 

S22'. SHRl MULLAPPALLY RAMA-
CHANDRAN ~ Will the Mioi .. ter of 
FINANCe be pleased to state : 

(a) tbe number or c:ases ~f breakiDi open/ 
violence/attempts to rob currency ab ... ill 
the country durioa 1986·81: ao4 

(b) the details thereof '1 

THE MIN1STBIl OF STATS IN TQa 
MlNlSTRY OF FINANCB (SHIll JANAR· 
DHANA POOJAll Y): (a) and {b). 1Dfor· 
malioa ..... r4ina ttao number of, ca,.. of 
b .. lr.iQl -opoo/vio1coco/au40mpta to' rob -
eQrt~Y eM""_ ., reported b, ~ ~: , 
ot 1tl41a. dDriQl ,lao fioaaQal J8U '1;8t-87. 



lH wrl".,.~ AfAlL I, t,.1 ",._ ...... 
i. liveD belOw : 

81. No. na. of iacldoot CurrcDcJ CbOlt It.casarb 

.. 
1'1 '.10.1' Slate 811. of IDdi. A am of at. 17.80 IIq 

Tal ... ,. (Punjab) was tak_ awai frOID dM 
GlIb COUDter" TIle ..... 

. M&oqet ... auoaed dowQ 
and • CUltOlDOf ... piey. 
ousl, iajurcd .. 

2. 12.2.81 Punjab National Baok. An amOUDt of IU . S .. '9 • 
Industrial Area 8raocb. CfOr. (appro •. ) w.u loot .. 
Ludbiana (Punjab) ed. 

A....... ." 8aaadaJ JDltJtatJ .. 
...... Se, .. ,1l Fl •• Year PIaa 

5122. SHRIMATI JAYANTI PATNAIK: 
Will tbe MiDiater or FINANCE be pleucd 
to Icate : 

(a) th~ amount of fin&uc •• ' asabcaoce 
sanctioned so far by all Iodia finaoeiDa Insti .. 
tution. to different Stat. duriQ' the Snontb 
Five Year p.an; and 

(b) the atops beiDI laken to increase tbe 
amouot or loans to economkaUy backward 
Stalea ? 

THE MINISTER OF STI\TE IN THE 
MINISTRY OF FINANCE (SHRI 
JANAADHANA POOJAR Y): (a) A Itate· 
ment showing tbe available ioformauOD il 
aiven below. 

(b) The Industria) DevC'loprJ"enl Bank of 
India hal reported thaC tbe financial institu-
tions provide various incentive, for setti", 
up of projects in ,be backward al'Cas I Tbeu 
include a lower promoters cootnbutioD. flexi-
ble approich in res~t of debt-equity ratio. 
lower rates of interest, reduC'ed rates of 
commitment charps, provilion of area lpec::i. 
fie infrastructure developmtDt loans, eiC. 
The ... i,laoce .aactioned in a particular 
State would. however, depend 00 tbe number 
,r viable proposalt for projects )1) tbat State. 

PiMIIICIIII QI.I"'~ MltClIo_ by QU" 
lndkl IBm I""dlag IlUti,,,,",,,, . 
(lD BI, IFClON ICICI) IIlHI hi. 
'~"1fWIf1 1"$1111111011, (LIC. 
UTI fIIfd GIC) ,. .arloll' 

lIaI,s .1'1. 1M 7th 
Fiv. Y'DI' plaft ".IMI. 

(Rs. ero",,) 
-------

State 1985-86 1986·81 
(April· April .. 

March) Docembec 
19.'> 

J 2 3 
~ 

Aodbra Pradetb 315.7S 28S.15 
f, 

Aasam 39,.28 43.89 
Bibar . 108.11 1 t9!f67 
Ouja,at 685.,34 ',a.09 
Haryaoa 124.03 127.27 
Himacbal Pradesh 65 .. 76 75.46 
Jammu" Kasbmir 40.10 32." 
K.arn.taka 419.97 2'4.14 
Keral. 105.24 127." 
Madbya Pradetb 506.95 311.&0 
Mabaralhtra "IOS8 .. 18 83'.61 

"Mlnlpur ,.13 2~OI 



I 

Puajab 

.... tbaa 

Siktim 

TlmBnada 

Tripura 

Uttar ptade8h 

West BqIp' 
UDioa Territories 

Total 

2 

1.31 
6.34 

"'14.42 

163.41 

24'.'2 ... 
3.15 

689.88 

1.'2 
701.\)5 

464.14 

226.04 

5900.21 

, 
10.S" 

1.3S 
109,39 

226.28 

212.74 

3.07 

296.26 
1..46 

780." 
270 .. 40 

219.34 

5116.75 

S223. SHklMATJ JAY ANTI PAT· 
NAIK: WaU tbe PlUMB M1N1STBIl be 

<IJIo 

pleuod to state : 

(a) the fiDlocial ouui.y proposed for the 
Department of Space for the ,ear J 981-18; 

(b) what are tbe various oo-,oioa pro-
jocta uDder tbo Dopa.rtmoot of Space: -

(e) wbether some of those projects arc 
OIpectOd to be complctod duriDi tile year 
1917-88: . 

(d) it 10, tbe prOlC'Od made in tbe com-
pletioa 0( ,boN projocts; aDd 

(0) lbe dotails tbereof ? 

THE MINJSTER Of STATE IN THE 
MiNISTRY OF SCIENoe AND TECHNO· 
LOGY AND MiNISTBil OP STATB IN 
THE DBPAIlTMBNTS OP OCEAN DBVE-
LOPMBNT. ATOMIC BNBaQY. BLBCT~().. 
NICS AND· SPACE (SHItI K. R.. 
NAItA Y AN AN) : ta) T.be .ppmwd outlay 
lot t~ YUr- .9.7·8. 'for Dopartmeat of 
S,.. tt 1\1 .. 341.12 crOteI. 

fI,.u,. .... ,. td 

. 
1. A .... ated Satelll.. Llaach V.1aicIe 

(AIL\,) Project 
, 

2. Potar Satellite LluDell Vehicle (PSLV) 
Project 

,. 'Sttecchect Roblui SatellIte SerieI 
, (Saoss). Project 

4. lad .... emote SensiDa (lB.&) Pro .. 

S. INSAT·IC and ID 

6. JNIA T.II Tat Spacecraft Project 

(c) to (c). The (ollowiol projects' are 
scbeduled for completion dud.,. tlao ,... 
1917·18 : 

J. ..... Ile .... s.. ... (QtS) PIOjed: 
Tbe fiHt &at eltite iD the IllS MI'IeI. 
ioleaded to provide for a sateDIto-
based dat. coflectioa .,..... for .rlb 
rnourcea survey. 18 ezpoctod to be 
launched from ossa around October. 
1987. 

2. INSAT .. IC: The INSAT Ie satellite 
bat compiotod ita acceptaoco toIdoI 
pfOlramcne and the Ariaoe LaGDOb 
of ) NSA T .. Je is ClUftDtlJ lCIlecJulod 
for first quarter of 1'88. 

L.M 10 rar.en i. K ........ dIaCrkt 
.fOr .. 

5224. SHRl JAGANNATH PATT· 
NAlK: Will the Minister or FINANCE be 
plouod to state : 

(a) tbe DIm. of tbe various ," .. bile &ectOr 
baok. "bleb are J)rOVidiD8 10USt co tho tu· 
mets tn tCalabaDdl disttlct of Ori_; 

(b) whether those baukl ha"e allO beeD 
aivina IoaDa to the beaettd... u.der tile 
Int .... ted R.ural Deve10pmeat I'rotIrammo 
and the NatiorsaJ Ilutal BmplOymeat Pro-
aramme ill that diattlct: .Ad ' 

(cl jf.,. U. aalOQOt of J.,.o .aedorted' 
by .... INblle .ector .... in 1taWa .... ' 
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aadet .. above proaral1UP8S to the '!' r ...... 
durial dae lu, lhree",.n 'I 

tHE ,,\NlSTBR. Of SlA TB IN 
THB YlN1St'R Y OF FINAN~8 (SHltJ 
JANAIlDHANA POOJAIl Y) : (a> and (b). 
........ 0( India (S81)'. \be lad Baok 
for KalabaDdi Diatric:t has "~ tbat 
Bank of lodia (BOO. Indian OYCTscas Bank 
(lOB1. UCO Baok, Ceot~' BaDk of Jodia 
(Cal) and Kalabaodi AocbaUka Oramin 
BaDt (KAOB) .re operatiDI in Kal~di 
~. All theao banks bay. diabuned loans 
to beneficiaries under IDtqrated Rural [)eve-
lopment P,opalDJX)C ORDP) in Ibc District. 
There i. 00 credit hnke,e io so far as 
NatiOMl kUral 'Employment Proaramtne 
(NkBP) is cODcerned. 

tc) SBI bas reported tbat the public 
leCtOr bUts. iocilKhna KAGB, operatioa in 
lCaI.l1'!pdi DMtJict bave saDCtiooed/dbbu~d 
lolo. ~\104ct IR.DP durin. the last tbrce year. 
as·~ rth~ detail, set out befow : 

(RI. in lukJu) 

/hIIIk 1984 1985 1986 

58' 30.40 70.70 11 3.14 
"h 13.l0 
IO~ 2.90 7.01 

~l 8.63 6.10 1~.83 

UCO Bank 5.80 2.3 J 16.16 

CBJ 0.15 0.16 0.09 

KAGB 91.43 75.3S 17.88 

COll"~1 pie.. tobe tedmolOlJ 
for elect,..lc proj:eetl 

'225. SHill ANIL BASU: Will tbe 
PlUMB MINISTBR be pleased to state : 

(a) the r~ fot opJjDI (0' ~\'eD" 
tional picture tube' tech~.OID'~ tot .. Jeett'QD~ 
projects or Punjab' and Uttar Pradesh apinat 
tbe I.t~t tlat square tectmo'OIY; and 

(\'t) "wt.lbef there wu aoy ott,r fot (lat 
IIlUf'. tccbDOloJ' wbite ~~ioo f9f cony.-
lional tubel was made ? 

, THB MJNISTBR Of STATS IN TltB 
MlmS'(I\Y Of SCIBNQl. AND TBCBNO· 

LOGY ANI> MINIStER O~ STATE IN 
THB D8PAan.tBNTS OP OCEAN DBvs .. 
LOPYENT. ATOMIC BNBllOY,I 8U!C .. 
TRONICS AND SPACB (SHIll K. ••• 
NARAYANAN) : Ca) Flat Square lablt ate 
abam 20 per eent cottlier than tbe CQIlVU. 
tioDai tubes ~d tbe former bave" obi\ 'bOO 
atandardiaed worJd-i4e. with each major 
~~ur.cturer prodQCina bl. own type of Plat 
Square lube. 

Botb Ptm,jab Dj,pta,. Devica Ltd.. u 
well a. Up.roo Colour Picture Tubes Ltd. 
"ave d~ed to ltar' production Witb tbe 
manufacture 01 conventional Colour Picture 
Tubes due to tbe prevailina mirket 'orca. 
~OWOVOf. tbe. tOrGJl of techooJOI:1 tcaoal,r 
IDCJudc tbe Flat Squ~e tube tocbnoluu ill 
botb cue. and the ume plant wfth minor 
modUitatioo. caD.t.o producf: Ft.t Square 
tubes. It is under.tood tbat the intention of 
botb these manufacturers is to do to at. 
I.cor datc. 

(bfJr~ off .. r of Ftat Square lUbes was 
made by MI. PbiJhps. Holland 10 N/I 
Aodtua Pradesb Elcc'trooics Development 
Corp\)ratioD (APEOC} l.td., wbo submitted a 
compOsite Industrial Liceme (Il) aDd Foretlo 
Collaboratioo (FC) apphc.tion in PebtlNu'y, 
1986. The FC propo,.l. of ootb MIS 
Punjab Display DeVIces Ltd. and MIS Up .. 
Iton Colour Picture Tubes Ltd. Were approv .. 
cd earlier,name'y, March. 191. and Decem. 
ber, I 98 oS reapocrtvcl)'. 

TecbDOlol, c:tt ... ill I_Ie 

S226. SHR.I MOHANBHAI PATEL: 
SUat CH~NTAMANI JENA: 

Will tbe PRIME MINISTER be pleased 
to statc : 

(a) tbe n.inet of technoJoo citin in 
india; 

(b) whether tbere is aD), proposal to let 
up more such cities; 

(c;) if 10, tbe oam. or ,bole cities; and. 

(d) maio faciUty bejq liveD io ,bolo 
cit. for tbe development or t.eebaoiOlY 1 

THE MllIIISTeR. OF STATE IN THE 
MINlSTkY OP SClllNC13 AND TECHNO-
LOGY AND MINlSTBa OF STAT! IN 



20' CHAITltA 11. ) 909 (SAKA) 

ntll D8P,4RTM8NTS OP OCEAN DBVE· 
LOPMINT, ATOMIC BNER.OY. aBC ... 
T&ONICI AND SPACE (SHill K. Jl.. 
N4RAYANAN): (a) There are DO leclloo-
1011 citfct 1ft lodia. 

(b) No, S~r. 
" 

(c, Ind (d). Do Dot arile. 

Pollutloe f,ora fad Codal. 

5227. SHltl P. M. SAYEED : W,U tbe 
Minister 0' ENVIRONMENT AND FORESTS 
be pleated to ~I.t. : 

(a) _bether Fcrtiltul' and (_"'bomieala 
Travancore (FACT ,. Cocbio Division. 
Ambafamupl is releastnl POIsonOUS tmueot 
into tbe .tream nearby by tbe un.t: 

(b) .bellM'r Ooytmment have reaiv~d 
any "'ports relardiol .d"cn~ eft'C'ct of abe 
ditch.rae or dDuenl\ on tbe hea)th of the 
peor't"; and 

(e) the remedIal measures token or 
prCtf)osed 10 be taken in ofdF"o s.arC'.uard 
the health or t"~ ~'ple ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): NOt 
Sir Ho_evcr It accord in, 10 the State Pollu-
tion Control Board. the effluents from the 
indLlstry do Dot fuUy 01", tbe prescribed 
'landard~. 

(b) Vea. Sir. 

(c) Tbe (tate ponutioD Control Board 
hal directed the iDdustry to iDS,al additional 
due,,, treat'meat facilities GO. tJme. bound 
bails 10 •• to mttel che prescribed standardl. 

Sefttaa up ., hOud te y","te fUK".". 01 .~k 
escltaQPa 

. 
5228. SHal P. M. SAYEED: Will the 

Mini_tor of FJNANCE be pt,ased 10 Itate : 

(a) whetber bit M h:,..try hat 'n.itiated 
l.feD rtprdm, tocd,.. up. lepanto board 

, , I ,_ "oct achaftla fa Iodia U) ov... aDd 
• reaulate their fltDCtionio,; 

(b) if so, tile composition of t.be board; 

(c) if Dot, the time by -bleb tbe board 
it likely to come into nlltence; aad 

(d) the 4utiel "cd fUDetiona of tbe,bevd 
and tbe ben~fi.ts wbicb are likely to 8CI.'Qe to 
\be lovatort

, aod abaroboJden ? 

THe MINISTER OF STATU OF l'HB 
MINISTay OF PETROLEUM AMD 
NATURAL OAS AND MINISTER." 01' 
STATE IN THE MJNISTRY OF PlNANCS 
(SHRl BRAHM" DUTT) : (a) Vet, Sir. 

(b) The detaUs in lh'1 rqard have not 
yet been finalised. 

(C') A. soon al the pfeseribed ronnalitiet 
for tbe senin. up or tbe Board are compte .. 

. ted. 
. 

(4) The &ard will work to ensure. inter-
aha, the protection or investors riabt, tho 
prevenl ion of tradiol malpractices and tho 
rc,tlt."on and 'be orderly functionina of 
the $lock excbanle5 and tbe securities 
iodwtry. 

ne .. to,.eDt of frl_1I skill ... 
tedaPololl 

5229. SHRtMATJ D. K_ BHANDARI: 
Will tbe M.oister of WELFARE be pJea.d 
to ,tate : 

(a) wbetbel' 00 vern men t PIOpGSe to 
develop tribal sleUI and technoloay; 

(b) if so. tbe steps proposed in lhit 
reaard; 

(c) wbetber some projects bave heeo 
prepared for tbe purpvse; 

(d) if to, tbe detail. lbcreof and aamea 
of Stalct to be covered under tbese projects : 

(e) whether these pr()jecta will beoetlt \be 
tribal people of Siktim also; and 

(I) if so. the detans tbe~of ? 
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TBB MtNlSTBll 01' ST~TB OP THB 
'MINISTRY OP WEI .. PAD ~ (Oil. 

oralia, ecpliPll*lt ..... ueed. IoMtI.,., 
... abd N(lUirem_ or ..-"t1ol .... -
oce. traiDioa &tatJ' aocJ tadI .M to t ...... 
proposale for .. blitlDoIlt of Tritial Crafta 
TtaioiDl·cum..,Productlob Ceatrol., Sta ... 
h&ve lOot propotalt Ja tllil ..... td. 

LUBNDRA KUMARl BAJPAI): (a) Yo., 
Sir. 

(b) the ,toPt .tQOD/propotCd to be takea 
are oudhw4 In the ltatemoDt .. 1 liveD below. 

(0) aod (d). The projects prepared by 
the State Ooveramcoh for tbia purpose, 
details thereof • .04 names of Statca Covered 
are liwe io tho .tatemeDt·1I below. 

The Couneil for"Ad .. ncement of people', 
Accion aod Rural TccbooJOf)' (CAPAR.T) 
bu let UP an Expert Group at the instaDoe 
of tho Mini.try of Welfare to.iva TecJmo.. 
loa1cal focus to proeramme8 of tribal dew .. 
JOptneDt. (e) aDd (f). The GOVemmtnt of Sjkkim 

... receotly lent a scheme for arant-tn-aid 
of Its. 5'.00' lath. under First Proviso to 
Article 275(1) or tbe CODstitulioD for 
··Dfteiopmeat of Tribal Hand icrl fts' • . 

~ .. 
The State Ooveramontl baYO been requel-

ted by MiDi",,, of Welfare ill o..:.obor ·16 to 
loch.d •• _nat and tccboolOlY COIDpoDOot 
io tboir tribal sub .. Plans. 

Statetneat ·1 

DrrelopIMlII of TrIbal .k III •• 
. T~ltlf()ltIV 

States were requested in March. 198~ to 
uodertake a quick $ituacional survey of tribal 

Tbe Ministry 01 ~.oct Tccbnoloo 
bas • scheme for ,iviftl support to Sdeoce 
aDd TecboolOU field .roups. voluntary 
aaeocies etc .• fur promotion and dov.lOpmeDt 
of technol08Y for sCI/sr. and ot~r wcaker 
Sections. 

-----------------------------------
SI. No. Name of State 

----- ... "'-
1. Rajasthan 

2. Madbya Pradesh ,. Himachal Pradesb 

4. Kamataka 

S. Qujarat 

,. Orissa 

7. Tripura 

I. Sl,kklm 

9. ADdbra Pradesb 

Projects Prepared 

Cottoa durry weavina, leaf cup aDd plate ma'ina. 
ftsbnet weavlq. 

Wood Craft. Bomboo Craft. KOla mlinl crafl. 

Metal erar,. c:arp~t, -eavina. wood craft. 

Carptotal'Y. BlacksmithJ. APrbathi maki .... 
Rosewood aDd sandalwood carviOl· 

Readymadc ..ummts b, tribal ,woapeo aDd 
carpentry. 

Bee Keepl .... Poly, .. 'tI Yarn Spinoiot. Collection 
or Doo-edible on teed., bee~ keepinlt Tuar rear-
inl, trelina and ,,,ionin,, leal c:up and plate 
matl",. mulbortJ .ilk worm niul .... 
Bamboo Crafta. 

Trainina Centre. Community Ceo"" aDd MeD', 
HOltel 

, -Kora _rl ... _viIlI. tribal embroclorr7. wo.Ml 
craft aad lCutpture. 
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IIIeeIltive. to ...... for eoatrlbutJoa 
ia , ..... esen... earalep 

5230. SHill K, MOHANDAS : Win the 
MiniS1er of PINANCE be pleased to state : 

(.) whether Government ba ve any 
tcbeme to ,ive incentives to St. test whicb 
bel" in eontrjbutina substantially 10 tbe 
foreiJD excbanle carnin .. ; and 

(b) if so, tbe details tbereof 1 

mE MINISTER OF STATE OF THE 
MINISTRY Of PETROLEUM AND 
NATUIlAL GAS AND MINISTER OF 
STATB IN THE MINISTRY OF FJNANCB 
(SHRI BRAHMA DUTI): (a) and (b). 
Govern mont bave undertaken a number or 
measures to live incentIve for increasing 

.!oreian ncbanse earnings by promohon of 
exports and invisible remittance~. These 
int'eDtivcs are not, however. direct~d towardt 
any State in particular on tbe basis of con .. 

trlbutJoo made '" it to the fore ian exchaDle 
roservel. 

1. ....... 1 plaD outlay aDd resource 
mobill •• tioo by Ita tel 

5231., 5HRI MOHANDAS: Will tbe 
Minister of PLANNING be plcased to state: 

(a) the total annual outlay for 1987-88 
of each State; 

(b) the taraet fixed for internal resource 
mobilisation by each State; a{ld 

(c) tbe per capita Central assistance!D 
tbe plan for each State 7 

THE M1NISTER OP STATB IN THE 
MINISTRY OF PLANNING (SHRf SUKH 
RAM) : (a) to (c), A st.atement gIving tbe 
required iaformation is given below. 

Stat.meat 
....... - - .. -~, - -_------

SUile, Outlay State's owo resources Per Capita 
(Rs. crorcs) (Annual Plan Esti- Central 

mates) (Ri. (rores) Assistance 
(Rs.) 

" __ ... _-,...- ........ _ .. _-£ - -. 
2 3 4 

---_ ... _ ... ..., .. -- ...................... _ ...... - ------ _,",'" -_ .. _ ..... _ ......... ., ------... ~ 
-----....... _ ...... -_.- - --

I. Special Category Statet 

t. Assam 575.00 45.00 362 

2. Himachal Pradesb 23~.OO 44.46 551 

3. Jammu &. Kashmir 375.00 (-) t 7.59 850 

.t. Manipur 105 00 (-) IS.15 1120 

,. Mea.balaya 11000 0.47 1082 

6. N ... 'and 94.00 (-) 58.81 2961 

7. Siktim 57.00 1.13 2660 

8. Tripura 122.00 (-) 1.~2 "4 
n. NOD~Spect.1 CatelOl'J 

States 

t. Andbra Pradosh 1200.00 859.55 78 

Z. B}bar 1500.00 987.00 !)J 
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1 2 4 

3. Oujarat J 160.00 919.61 90 
4. Haryana SIS.OO .t2 7.28 81 
s. Kamatata 870.00 663.81 10 
6. Kerala 44000 220.36 103 

7. Madb,. Pradesb 1570.00 1155.74 99 
" 8. Mabarashtra 2120.00 1913.63 69 

9. Orissa 750.00 456.69 134 

10. Punje.b 7S0.00 270,,8fi 40 

11. llajasthan 645.00 383.07 10'1 
12. Tamil Nadu 12,0.00 925. J 3 19 

13. Uttar Pradesh 2S00,00 1609.96. 101 

14. West Benaal 862.00 600.10 59 .. --- ... ------ ,,_.. -- ....... _.... .... ... - .. _---------_ .. _ .... -........ 

Total (I +- U) 11075.00 1 J 4S 1.34 "113 

Note: Per capita Central assistance is derived on the basis of 1971 popula· 

• 

tion census. 

Grouad ".ter deplefiOD doe to 
deforelltatioo 

5132. SHRI RANJ11 SINGH GAEK· 
WAD: Wall the MUlister ,If ENVIRON· 
MENf AND FORESTS be i)lcased 10 slate: 

(a) whether underarC'und water rHour· 
ees are ran depleting due to JcrQre~tation; 

(b) if so, details thereof. and 

(e) the steps proposed In this resard ? 

THE MINISTER OF 'iTATE IN THB 
MINJS1RY OF ENVIf.t.O\J\1FNT AND 
FORESTS (SHRI Z R. AN'iARI, : (a) and 
(b). Studies have .not been n lade tn India to 
correlate underlfound wat('r resource with 
depletion of forest. 

(c) Tbe fol1owioa are the major steps 
taken to prevent disforestation : 

(i) Reforestation or dearadcd forests, 

(H) Afforestation of wa! W8ste·lands to 
reduce biofoaic:al pressure on 
existiol forens . 

(iii) Soil. water and tree conservation in 
the Himalayas (Operation Soil 
Watch) 

(ty) Development of infrastructure for 
tbe protC(;tion of forests from 
biotic interferenco. 

(v) Creation of National Parks and 
Wildlife SAncturies. 

(vi) Implemoft,alloo of tbe Foretts (Con-
servation) Act. 1910 to check 
diversion or for., Jand. for 000-
foreal purpole4. 

(vii) loue Qf luidoJiOOl from the Centre 
(or tbe bener tnaoqemeQI and 
protection of existiDl forest •. 

(viii) Developmedt of alternative eourcel 
for domestic neru. 
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. (Ix) Substitatfon of wood by alteraadve 
materials ID pacldJ!l, rail", Ilee .. '*' and buildiDa CODsttuctiOD. 

PIaa a1IocaUoa fer Orl'" . 

5233. SHill SOMNATH RATH : WUl 
the Mloi.tot of PLANNING be pleased t~ 
state ': 

(a) tho plan allocation to 0riIaa in 
1984-85. 1986-17 and 1'87-88; and 

_ (b) whether tho amouob allotted duriot 
1984-8S aDd 1985-86 to Orilla were 
utiJiIcd fully ? 

THE'MINISTER OF STATB IN THB 
MINISTRY OP PLANNING (SHRI SUKH 
R.AM) : (a) and (b). The requisite informa-
tioD is at under : 

R.I. Cr<Jr •• 
Alu,co,/oft Ex,,_ltdlt.,. 

1984-85 400 406.48 
198~-86 4~O 44'.64 
1986"87 600 
1987 .. 88 7S0 

Fiaaec:la ... slstaad to farllHl" for 
,rotrial tr_ for p .. hate pur-

poees 08 Go,enua_t land 

S2l4. SHRI ANANTA PllASAQ 
SETHI: Will tbe Minister or FINANCE be 
ploated to ltato : 

<a> whetber the Nadooal . Back fot 
Alriculture and R.ural Development ,ivea 
tip.oclal .lSistance to the landlOll and 
maraioal fa,,",," for arowina t.roes for prtV'ate 
purposoa on OovoromeDt land; and 

(b) if '0, tbe d~tai1. of fundi saoctiooed 
aDd disbursed, State .. wise, by the Bank under 
tbe &aid scbemc 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF PlNA-NCB (SRRI 
JANAllDHANA POOJARY): (a) and {b)f 
Natiooat Batik for ApicultUre and Rural 
J)4velopment -(MADAD) has takeo a decision ~ 
to provide reftoaoco ~. to Scbettuled 

Commercial Buts, State LaDd Dewlop-
m.ent BaDb. StaN CO-Opera live Bank, and 
aeafooal.,RuraJ BaDb ... mat Iotma uDCtlooed 
by tMm to landless aad malliDaI farmetw 
w1l9 are the - holders of ·Troo Patta' for 
Ifowfq trees 00 GO'VerDl'bellt lands allotted 
to tbem .. under tbe 'Tree Patta SCheme· 
formulated by Oovemmeot of lodia. No 
funde have yet been dilbureod under tbe 
acbeme by NABARD. 

[~latlDltl 

0,.. ... of baak braadlea I. AI8Iora, 
Uttar Pr ...... 

52~ SHRI HARISH RAWAT: \VII 
tbo Minister of FIN ANCB be ploued to 
&tate :. 

(a) wbether repraentatiotu IIPe beeb 
rocoived for opeoioa or branch. of oatioDa-
Used banks at Kapkot.Bharadi sad 
Bberaokbal Bbikiyasen io Almor. di1ttrict of 
Uttar Pradesb; aod' 

(b) if so. the reaction of Government 
thereto? . 

THB MINISTER OF STATS IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) aDd (b). 
Oovoromont bad received certain rOQ,*&a for 
opoDin. bank brancboa at Bbaradi, Kapkot. 
Dbairanakbal and Bhikiyuen _0 Almora 
District, Uttar Pradeih~ Those requests 
have beeD considered by Re~rve BaQk of 
India (RBl). RBI bas reported tbat tbc 
centre Bbaradi in Kapkot Bloot wbich is 
proposed to be allotted to Ntioital-Almora 
Klbctrjya Or.min Bank. bas been referrecl to 
National Bartt for'"' Aartculture and RQral 
Developmeot (NABARD) for their COD-
currence. Accordinl to Raerve Bank of 
lodia Kapkot and Bbikb'ascn are alro.dy 
baoked cooerea and do DOt qualify lor allot-
meat .. Tbe centre Bbairaophal bas Il.Ot beeo 
ioclu~od in tho list' or identified aeotres lor-
war.ded by the State GQvoromeot to Reaer.o 
Bank of tadi •• 

For ... CO ... ia Aft .... P ....... 

S236 .. SH~1 V. TtJLSI RAM: Will 
the Minister of ENVIROMBNT AND 
FOlUlSTS ~.pleaacd to ltatc ~ 
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. <a} tho resioos in Andhra Pradesb havina 
70 per ceot or mort forest cover; 

(b) tho area tbat helonas to tbe Stace 
Governmeot and the Union Goyc:rnment; 

(c) whether felliDI of treel in both ~bc 
areas durina the past decade baa bee,n 10101 
oa; 

(d) the measures t~ken in thi! retard; 

(e) whether Government propose to 
provide special financial assiuance to tbe 
State for afforestation in the Central Sector; 
and 

(f) if 10. the ticne by which necessary 
funds wilt be tnade available? 

THE MINISTER Of STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI) : (a) ~o 
district in Andbra Pradesh. bas 70 per ceot 
or morc (orese cover. 

(b) Union Government do not p05l~SS 
any forest area in Andhr3 Pradesh. 

(c) and (d) Extraction of timber, fuel-
wood and bamboos fro~l forest areas. based 
on the scientific principle:, of forest mana.e .. 
ment, is beina carried out in the State. 

(e) and (f). The Go\ernmenl is alr~ady 

providing I,s;stanct' to the State for aftofhta-
tion in following Central Sector/Centrally 
Sponsored Schemes : 

(i) Rural Fuelwood Plantation and 
Affore!tation of Eco-Sonsitive Non 
Himalayan Areas; 

(H) Decentralised Pcoplc·s NUf('Cfles; 

(iii) Soil COOKlvation in the Ca[ch~nts 
of Rivet' Valley Proje-l. 1'1; 

(iv) National Rural EmplnymcDt Pro. 
gramme (NRl:P\. Rural Landlos. 
Employment GuaLHllee Prolrammo 
(KLEGP), Drought Prone Areat 
Programme (DPAP). 

(v) Equity participation in Aodhra 
Pradesh Forest Development Cor-
p;tration. 

In addition, an .xtem.Uy aided IOCJal 
foresfr), project is beina executed in t~ Stato 
throul' a .. istance from Canadian Inler-
national novelopment Alonoy (CIDA). 

Ex ..... 011 of braacillcl 01 N ....... 
llsed Baak. 

5237. SHRI NIRMAL KHATTRJ: 
Will tbe Minister of PJNANCS· be pleased 
to stato : 

(4) whether jf '8 a fact lb.t the cxpanafon 
of the branchei of NatiooaUled Bant. in 
different State, is Dot beiOI done in pro. 
portion to the population and area 01 the 
States concerned; 

(b) tbe bank-wise number of braocboa in 
ditTerent Stines: and 

(c) tbe SuaettiODS made tn thi. connec:. 
tion by Jamet RIIJ Committee constituted to 
study tho workio. of bank' ? 

-THE MINISTER. OF STATE IN THB 
MINISTRY OF FINANCE (SHRt 
JANARDHANA POOJARY): (a.) Retef'YO 
Blok or India (RBIl has reported tbat tbe 
aim of curecnt Branch Licensing Policy for 
198 S· 90 co·terrninus with the 7th Five Year 
Plan is to achieve a coveragc of J 7.000 
population 10 rural 81ld semiurban areas of 
./Kh Dn"e/t1pnw,,, Block and to remove 
,patial asps oy baviog at least one bank o.flke 
within a dillanec of J 0 Kms. Hmy tracts and 
tribal areas which are spa,sely populated are 
required to be given ~p«:j"l coo!iderafion by 
rrlaxin. the population coveraae norm from 
17,000 to 12.000j 10.000 'akina into 
account tbe e~i!tinl gaps in the availability 
of bankuw (scllities. Thus, under the CU""~nt 
BraD£b 1 kensiog Policy brancbe."II are allOw .. 
(.d with reference to POpul6tiOt'l al alSO 
spatial gaps in the availability of baok 
oflkel. 

(b) Bankwise number of branches or an 
scheduled con,mercial banka in different 
States as on 3 t .12. J 986 are set out in the 
atatement Biven below. 

(c) The Committee to Review the Work. 
ina of Public Soetor Bank. under tbe ChaJr-
maoship or Shri Jamoa J.aj, act up io 19'71. 
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"'bad, iOteralia, made recommendation. to tbe 
ctlect that there abould be • procca. of 
aelactive cODsolidation in branch expaolioo 
by eacb baDt for a period of S to S ,.... 
aael commercial bank. bayl.,. a I.rae number 
of branches mould oot be allowed to expand 
beyond ,pecllOd limit.. The Committee 
had allO recommeDded tbat 00 bank should 
be forced to open braocbes remote from the 
arca of it! operadoos. 

Co~lol lItJItk, lit diff.,..,,' ,tat., 
a, till Jl.12.B6 

(Provlaional) 

Name of Bank Number of Draocbe. 
- -.......... --

1 2 
.. ---

I. Scale Baok of India 7467 
2. Sr.t~ Bank or Blkanet & 621 

laipur 
3. State Bank of Hyderabad 596 
4. State Dank or Indore 285 

~ 

S. State Bank of MY80re 463 
6. Stale Bank of Pa'ililia '26 
7. State Bank of Saurashtra 298 
8. State Bank of Travaneore 570 
9. Allahabad Bank 1307 

10. Aadhra Bank 829 
J I Bank or Baroda 1889 
12. Bank 01 India J900 
13. BaDk of Mablrasbt,.. 984 
14. Canafa Bank 1849 
IS. Central Bank of India 2490 
16. CorporatioD Bank 401 
17. Den. Bant 9.' 
18. Indian BaDk 1116 
19. lodian Ovenoa. Bank 1090 
20. New Bank of Jodi. '47 
2(. Oriental Bank of Commerce 4" 
22. Punjab Natiooal Bank 2277 
23. Punjab & Sind Bank tl4S 

• Syo dicate Bank 1450 

I 

25. Union Bank of ladia 
26. United Bank or India 
27. UCO Bank 
28. Vijaya Bank 
29. Other Indian Scheduled 

Commercial Banks 
30. a. •• iooal Rural Bank 
3 I. Foretao Bank, 
32. NOD Scboduled Banks 

Total : 

[EnglIJ},] 

2 

1623 
1075 
1616 
619 

4301 

12788 
137 

3g 

(}peal .. of braadIeJ of NatlOUU'" 
Baal. ID Aaclhra Pr ..... 

5238. DR. T. K.ALPANA DBVI : Will 
the Minister of FINANCE be pJoued to 
Itale : 

(a) Ihe total Dumber of bf"aoches of 
nationalised banks in Aodhra Pradesh; 

(b) wbether tbore is any proposal under 
consideratioD to open more braacbes of 
nationalised banks in Anclbra Pradesb; 
and 

(c) if so, the detailt or tho proposal and 
tbe number of braoches propose to be opened 
and ebe Damoa of the places towns/cities 
where tbc branches are Ukely to be opened ." 

THB MINISTER OF STATE IN THB 
MINISTRY OF FINANCe (SHRI 
JANARDHANA POOJARY): (a) Reserve 
Bank of India (RBI) bas reported that u on 
31 . 12.86, 2930 braoobe. of :2 8 Public Sector 
Banb were fUDctionina in Aodhra Pradesh. 

(b) and (c). 'On the balis of llats of 
identified centres for openioa branches 
received (rom State Government of Andhra 
Pradesh under the current Branch LiceDliDa 
Policy for 198' .. 90. RBI hu allotted 23 
e1J&ible tOnu_ to Commercial Bank •• includ. 
ina l\eaional Rural Banks. for opaojQl 
branc .... h~ Aodhra Pradesh, u per cIotaila 
"veo to Cbe atatomeot below. 
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Statemeat 
r 

NfIIIfI, o-/·~atre6 tIllotted 10 Comm""I,,1 /Jank,IR",'o.td RMr.l" III AIitIIt,. 
~~"..",. "_ch ExJNZIUlolJ ,."",.."". 198,.1990 

--..__-----,----------~-~-.-- -------~--

NaiDe of Diatrict Name of Centres 
-- -- ------------~-,----'----------- ---

1 

----------------------------~-------------------------------- --~ 

Ad .... d 

AoaDtapur 

Chittoor 

Cuddapab 

I3ast Ooda'ftlri 

Guo&ur 

ttbammadt 

Tbamti~ Bbinapur, Naveaoan" Jaipoor, Parpally, Uopput. 
Bldftlli. Do.dapani, Kblrjavanl, lodbanl. bjura. 
'Mamidipani and A vadam. 

Medapuram. Malle palli, Reddipalli. Mulatalepadu, 
Ilallapalli. KaliumaHi, Mlndli, Salakaacberuvu, Dorip.", 
Udirikonde and Gadok.1. 

Polvaram. Siddeswara Kanda, Vedurukuppam, Vusandu .. 
Gon.paUi. Anncoipeota, Pacbtkonda, JruaoIam~ KovIDoot. 
Pattikonda, Alatbur, Pooanauf aDd Pauikuppam. 

Kokatam, Kurnootbala, T. Ptoddatur. Ooppavaram, 
Cbinnakunta. Aonavaram, Sanlpaya. T. Sakibanda, Sibyala. 
Yerraaudi and Bakarapet (PeddapaHi). 

loavalH. Polavaram. Kandikuppa. ManepaUi, Av14i. 
Olvanchcruvu (Hamlet of Palacb:rla). Kateru, Marripudl. 
Samavaram aDd KatbipudL 

Govada, Gumanampadu. Tumurukota, Mandadi" Vijayapuri 
South, Kaza, VClendla, l{oQdaveedu, ChapUu, Koadata· 
vuru. Diodi. Tumalacheruvu. MamilJapaJU. Ganpdipaleem. 
VykuDtapuram. Npxendla, Nagulavuam, Tuaecla. 
Pedamatlapadu. Ippapatam, Inavolu, AUalura. Kubbadparam. 
Cbodayapalem, PedakondaoluU., VaUvotu Ind Koppanuru. 

Vodira. Asifoapr. AmbaJa, R.udraram, K .... ram. 
Patnapor. TadiCberla. Jallaram, Kanukula, NaniDtPtpur, 
R.udraram, Buruaupalli. VanemaJ., Rampar, Paidipalli and 
Bujbuf. 

ViDayakapuram (Alupaka). Bayyr. (Edu1Ja) Koodukuru t 

Kum.vllti. Pocharam Colony. E<luauralapalli. Kamba. 
llapalli, Ouodala, Markoda, AUapalU. Beetolu. Cbeonaram. 
Ped8ntattapaltl, Kooduluru. Uadbaram and t}tatura. 
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Krllbaa 

XW'DOOJ 

"ababubnagar 

N.Jaonda 

Nellore 

Nlzamaba.d 

Prakasam 
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CbJnnaaopalam. BalliparruJ' JayaDtlpuram, Polampalli. 
ItaDuaveodu. Budavade, V .... avalU f VeerapaoeolaJldem. 
Manteca. Vclanki. Lin.ala. Pulaparru, PutJacbevu. Allaru, 

~ ~ 

Mulapadu, Cheemalapadu, VtUaturu, N~8Ulura. Kammavari-
palem, KonayapaJem. Vevilala, PolJisettypadu, Vinapdapl, 
MUlbtJkuntl. and Repudi. 

Arekal .. Nadichaa1. Pcddabodbanam, Alamur. Goviodapailli 
'KotbapalJi. Ran.a~"uram. RamaHakota. Ob M .......... 
PeruaomuUa, P)al.-kurthy, Cbinnatekur t (haoi. A. Kodor, 
hodekal (R S.). D~vanabaoda and H. K.bairawada. 

Siddapur. Lalkola. Jth~)Je. Gorita, Hu~nabtldt y ...... 
Peddamanur. Kanukurthy, Hanwada, Suaoor. liDDal'aJD. 
Bijjavaram, Kalwakoie, Dbarmavaraln and Karvanpi. 

TurkapaUi. Boudug,ula. ChaUur. Kambalpalli. ratikole. 
Neredlum. CborkupaUi, Pulicberla, Mudiaooda. 
Pedamuna,al. ChUriyal, Repala. Kapu .. Uu, Siripura. 
Ananth.getf. M. Dom.pan,. KompaJly, OotlapalJy, 
VemuJakoDda J GundaJa. AkkioepaUi, Mamid,al, 

~ 

Aitipamla. R.edla &epa.. Munipam~.. ..... 
Albmatur. Cbiveo·iula. Tall. Sivpram, Vempati, Goranti 
and Jallireddi.udan. 

Kodavawr,OziU. Hasanapuram. Chinal. Atmakut. Dora-
vaf'isatram. Seipel., B.ddoVOll), Tak~aaI'Il ... 
Nlmbattu 

Ranjorla. P a thepur. Kotbambadi-(TirumaJapur) Ilampur 
Kalan, Elbonde, Pentakalaa, kaldurtdt Selampad, Sbpm, 
itamanapet. Peddamal1aredd, • Pah\'aocba, Adloor-
Yellareddy, Saarapur. Sklor. (Dial. Koodoor. Amrad, Gutpa. 
Utneot and Mothe. . , 

a.aoppuranl (Hamlet of OannepaUi). lCot.p .... Y. c...-
paU', Peddaraveedu. SaDikavaram. Uppalapadu. Munappa", 
K. unchipaUi, TbangcdumaJU. Ed are , Patak ur, CbaticberJa, 
MOIUicb.rla, Jaodrapet, Gurrvajipet. Ambav&rIlIl. Koppe .. 
vapado, Boddikuvapadu. Bdumudl. CbUamakur. OoniauDta 
and Tadivaripalli . ... 

Mabaatjpet. Tadlapallj ViII.. Sardaroapr. BlloiDedu., 
DaDdu MailuaD), BodakODda. Dubbaoberl.. N~. 
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Srikakolam 

V ... kbapatnam II 

Viziaaapram 

Warranpl 

West Godavari 

Medak 
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Velchal, Barwad YothukpalU, Komsettypalll MujahldpUr, 
Dadapur. Chowdapur.Obatsinppur. Adm_" MaUawar. 
Qiogurchy, Reddy Gbanpur. Mlmbapur. Indur aod 
SiddaJpur. 

Silagam, De\lud&la. Siriporam, ArujaDavalosa. Loluau. 
Batuva, Tadivalasa and 'Bhavanapedu. 

Anandapuram, Anantavaram. Maopmaripeta (Hamlet of 
Kaulaudapa). A'amanda. Cbuchlkooda, 0 L. Puram. 
Gudivada, Kiochumandl and Butchalbpota. 

DookinavaJasa, Zinnom, Tbooam. PaocbaH. Thadipudi. 
Denderu and KantatapaHi. 

Katadur. Dharmas58itar. Appirajpally. Peddavana,ara. 
Duaiond" Kata!blm stur, Oeensukonda Ameenabad. 
Na,puri and CheDDur. 

Doramamidi. Nidamarru. West Vipparru.· Daayluru. 
Penumadam. Kavitam. Peravali and Vadapalli. 

Ismailkhanpet, Kondapak and BoI.ram. 

PI ... alloeatlon ror Aoclbra Pradesh THE MINISTER Of STATE IN THB 
MINISTRY OF PLANNING (SURf SUKH 
RAM) : (a) The requasice information l' 
liven below : 

5239. DR. T. K.ALPANA DEVI: Will 
the MJnister of PLANNING be pteased 10 
state : 

<a) t.be plan ,nOCatiOD' for the years 
1984·8S to 1987·18 for Aodhra Pradesb; 
and 

(b) whetber the amounts allotted during 
tbe years 1984-85 and 198~- 86 to Andhra 
Pradesb under dift"erent beads were fully 
utilJlOd 1 

1984 .. 8, 
1985 .. 86 
1986-87 
1981-88 

(RI. erD'.') 
Pia,. allocatlo,. 

918.31 
810.00 

1000.00 
1200.00 

(b) A .takmonl i. liven below : 
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statem.t 

IRI. IQ/ch,) 

Read of Development 1984-85 • 1985-86 -------------r--............... 
Outla, Expdr. Outlay Expenditure 

---------,,-------------------- .-~------- ---
AaricuJtul'e and Allied 
Services 

Rura J Dcvelopmeot 

JrripfioD &. Flood Control 

. Energy 

Industry At l\1inerall 

Transport 

Sdence, TechnoJC'gv and 
Envirorlment 

General EcollOmlc Scrviots 

Socia I Se rv ices 

Cenersl Services 

Total 

3262 

5657 ' 

20S77 

20000 

4892 

5159 

143 

2S341l; 

28657 

950 

91831 

3293 

5418 

2"758 
163,(5 

3872 

73(;3 

135 

28929 

735 

90916 

3681 

4245 

22132 

11015 

4393 

6074 

195 

22485 

645 

81000 

4050 

6337 

24997 

16233 

6649 

8127 

80 

152 

26612 

1055 

94292 
- -~----------.,_, ---- ...., - - --....... --- _.._~ ~ -- ---- ...._ 

i1' tncludts R~ 2458 lakhs for Special District Schemes 

('eDt,a, .~81It.Qce to !\'abarasbtr. 
fot afJ'on'Ctation programme 

5241\ SHRI PRI\KASH \T. P.\TIL: 
Will the Minj'lter of ENV1RONf\.1ENT AND 
FORESTS be rles'i.ed to state : 

(a) wbether the Gov(rnment of 
Mabarasbtra have beeD ad\-lsed by the 
Union Government to bring more land 
uDder fore~t cover during each yc:'tr of the 
Seventh fh-e Year Plan; 

(b) if 10, tbe details thereof and the 
a~hJovements made 80 far; 

(c) wbethor Central a~siltanee i! made 
available to tbe State fOf this purpose; 
aQd 

(d) the fund~ made available to 
Mabara4\htrll during the lelst three yean; and 
dlt)Se ut)h!iC'd ? 

THE MI~ISTER OF STATE IN 
THE MI~lSTRY OF ENVIRONMENT 
AND FORESTS (SHRI Z R ANSAR I) : 
(a) Yes, Sir. 

(b) Traget9 and achi~vements under 
afforestation arC' 3~ under; 

Year Targets 
(Seedlinl~ 

in lakhs) 

Acbievements 
(Seedlings in 
lakhs) 

....__----_ ............... ____ ... --- ... - .. .-_ ......... .-... 

1985-86 
1986-r,7 

2000 2165 
2400. 2352 

(Upto January' 87 
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(c) Yea. Sir.' 

(d) Tbe funds made available to 
Mabarashtra State under Forestry sector 
durioa tho last three years and tbos" utilised 
are ... unde .. : 

Year Central 
assistance 
released (R~. 
in lakbs) 

----- ---------
t 984-85 

t 985·86 

lq86·87 

35.00 

S250 

5400 
(Upto December. 1986) 
--------------------

Central 
assistance 
utilised (Ra. 
in Jakhs) 

44.32 . 

42.26 

16.58-

* Does not include expenditure in respect 
of Centrally spon~()f('d scheme of 
Deccntratised people's Nurs:rie4. 

Tree plaDtatloo al00g railway Hues 

5241. SHRI PRAKASH V. PATIL: 
Will the Mmister of ENVJR()~'\.1ENT AND 
FOREoi)TS be pleased to s' aCe t h. total area 
tbat will be avaiJable for trte plantation 
aloog railway track with the brea k -up of 
the land into rertile, ,;,cmifertile and 
bArren? 

THE MINISTER (Jr STATE IN. 
THE MINISTRY OF E'JVIRONMENT 
AND F0RE'iTS (SURf Z R. ANSARII ; 
The informatIon will be c·)t1ccted and wIll 
be laid on the Table of tbe Hou"Ie. 

JU'eJJUe CGurt~ 

5242. SHRI SHANTARAM NAIK;" 
Will Ibe Minister of WELFARE be plea~d 
to state: 

(al whether Union GOilernment have 
issued any guidelines to St~!~ Governments 
in tbe matter of sitting up of Juvenile Courts 
aod W~Jfare Boards; 

(0) if SO~ tM details of Iuidelines 
issued; and 

(c) tbe DameS of States and Union 
Territoriel that have oatabliabed tbe ceurts 
and boards 1 

. THB MINISTER. OF BT A TB OF 
THE MINISTRY Of WBLFARE (DIl. 
IlAJENDRA KUMARI BAJPAl) : (a) and 
(b). Draft ModeJ Rules have been circulated 
to the States aDd Union Territories. The 
Draft Model Rules are uDder finalisation. 
for letting up of Juvenile Courts and 
Welfare Boards under the provisions of the 
Juvenile Justice Act, 1986, passed by tho 
Parliament in December, t 986. "hich when 

. brOUlbt in to force win repeal aU COt-

• respohdio, State Children-, Act ... 

(c) The Juvenile Courts and Welfare 
Boards already exist under the ChIldren", 
Act in ~ome of the States aad Union 
Territories. The Juvenile Courts arr in 
existence in the Stat~ of Andhra Pr8d~sb" 
Gujarat. H.macht" Pradesh, Jammu and 
Kashmir. Karnatak., Kerala. Madbya 
Pradesh, Maharashtra. Punjab, RAJauhan. 
Uttar Pradesh and W~t Denial and the 
Union Territori~s of De1hi, Goa. Daman 
80d Diu and Pondicberry. Welfar~ Boards 
are in existence in ASSBUl. Haryana, 
Rajasthan, West 8maaf and U010n 
Territorici of Andaman and Nicobar Islands. 
DeJhl, Goa .. Daman and Diu ?\~jzoram and 
Pondicherry. 

Refuad of exciJe aDd customs 'IItIeS 

5243. SHRI HUSSAIN OAt'" AI : 
Win the Minister of FINANCE be.- pleased 
to state : 

(a) whether Government are contempla-
tiftg to amend tbe provisions of the Excise 
and Cu,\tom. Acts to provide for non-
rerund of t"case and customs duties 10 tbe 
.5se~e! who have already recovered it 
from the cu~tofl1ers:; 

(b) if 10, the outUnet or propdsed 
amendments; and 

(c) when 8n amending bin is to ~ 
introduced in parliament for tbis purpose? 

THE MfNISTER OP STATE IN THE 
MINISTRY OF FINANCE (SHRf 
JANAROHANA POOJARY) : (I) to (c). 
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Government is preHDtJ, examinto, tho 
leaaibility or matioa suitable lea81 provisioDl 
iD the Central &cites " Salf Act, 1944 
and ip tbe Cuatomt Act, t 962 so as to 
eD4Uro that there is 00 fortuitous benefit to 
tho .. 1II.ee. who bave recovored from their 
outtomon tho dutiel wbicb they bave paid 
to tbe Government. The question of intJ'O-
du¢in, aD acnoodiol Bnl in Ibe Parliattlent 
will arise oaly after a fioal decision hal beeu 
takeo in the matter. 

SoIl ... loa in Hla •• ta, ••• ad 
Wester8 Gub 

'244." PROF. P. J. KURIEN: Will 
tho Mini.ter of BNVIRONMENT AND 
FORESTS be pleated to state : 

<a) wbetber Government have mad. any 
.tudy about the amouod of soil washed 
.way due (0 denudation of forest in the 
Himalayas and Western Gbals; 

(b) if 50. tbe detailslboreor; 

(c) wbether any intearated scbeme for 
manaaenleor of land, water and fore5t1 is. 
beina implemonted at present ·in these 
relions; and 

f
d) if so. the detail, thereof and tbe 

resu t achieved so rar ? 

THE MINISTER OP STATE IN THE 
\ MINISTRY OF ENEVIRONMENT AN'O 
fORESTS (SHRI Z. R. ANSARI) : (a) No. 
S;r. 

.. 
(b) Docs Dot arise. 

(c) Yes, Sir. 

(d) Tbf: scbemes beio, implemented in 
tbe Himalayan region are : 

(i) IDtearated water·abed manqmeot 
in tbe catChm~Dt of flood prone 
riven. 

(in SoU, Water and Tree Conservation 
in tbo Himalayas (Operation SO iI 
Watch) 

(iii) Himalayan W ater· Shed Develo-
pment Project: This prqject is 

c:oD8ned to GarhwaJ dIItriet in 
Utter Pradesh. .. 

(Iv) Indo·Oennan Dhauladhar project. 
(This ia a pilot projeet. confiDod t.o 
Himacbal pradelb) 

In the Western Gbats tbe-Westem Oha .. 
Invelopment Pro,ramme is beiDI implemen-
ted. It is too early to u1eSf tbe result. of 
these schemes. 

Ceetral .lloeatlOD lor De" pi ... ,. . 
524.5. PROF. P. J. KURtBN: WiD 

the Minister of PLANNING be pleased to 
state : 

(a) "whether tbe Central allocation to 
Kerat8 for 1987 .. 88 baa been enbanced u 
comparod to last year to implcmoot more 
centrally aslisu-d projects; aod 

(b) if 10. the d eta ils thereof ? 

THE MINISTER OF STATE IN THB 
MINIS fRY OP PLANNING (SHRI SUKH 
RAM) : (8) aod (b). While norma) Centra" 
assistance to Keral. was Rs. 193.52 ceo,. 
ductnl I 986-87. it is Rs. 227.80 crore. 
for 1987 .. 88. Tbis will help the State 
Government in implementioa aD cobaDced 
plan size of Rs. 440 crores duriog 1987-88 
as a,ainst a plan ... size of Rs. 390 crarcs 
durin, 1986 .. 87. 

Speedy dearoee of "elf .... 
projedi 

5246. SHRI HUSSAIN DALWAI: 
WIll tbe Minister of BNVIRONMBN1' 
AND FORBSTS be plcased to state: 

(a) wbetber there is a poeral complaint 
'rom 'arious Slatct tbat many development 
projocts are beld up lor ",aDt of cloaraa.:e 
by his Mioistry; 

(b) whether Government bave appoiDted 
any macbiDery to exal1)ine the problem; 
and . 

(c) if 80. tbo action taken so far ? 



APRIL I. t 981 232 

1 

THB MINISTER OF STATE IN THE 
MINliTRY OF ENVIRONMeNT AND 
FORESTS (SHRI Z. R. ANSARI) : <a) NOli 

Sir. 

(b) and (e). Detailed checkli$ts and 
luidelines have been evolved aDd circulated 
to all State Govetnments and llnion 
TerritOries for incorporating environmental 
an" forestry aspect~ ;n tbe development 
projects at tbe formtalation stage. 

It has been decided tbat final decision in 
case of every project for which complete 
details have been furnbihed would be 
con,'eyed within a maximum period of 3 
months. 

""alte Land Jle\etopmf'Dt 

S247. DR. S. JAGATHRAKSHAKAN : 
Will tbe Minister of EN'YJRONMENT AND 
FORESTS be pleased to state: 

(a~ whether any sU~gt~ti005 have been 
made by the recently apPOlOted Committee 
under the National Waste Land Development 
Board to gO ioto all aspects of raisin, 
captive plantations by afforestation of waste 
land 

(b) if so, details thereof; and 

(c) Government's reactioq. tber.on .) 

THE MINISTER Of' STATE IN T.HE 
MINISTRY OF EN\IRONMENT AND 
FORESTS (SHRI Z R. ANSARI): (a) and 
(b). A Committee appointed by the NatIonal 
Wa~telands Development Board 10 June, 
1986, to cOD,ider aU aspects of atlocC5taUon 
of wastelands by industry, has made tbe 
following salient recommendatIons; 

(i) Industrial Enterprise~ obtaining 
supply of raW n'atcrial from 
earmarked fore!t land should be 
eocouraged to mvelit in the pro-
VlSlon of tccbnical inpU'ts (Irrigation, 
nutraents, plant protection chemj· 
cal,,) to iocrea~ the yields a10DI 
with a price formula that providCl 
equitable sbariDS of sains from 
llisbcr )field •• 

(iI) Indu.trlal enterprises Ibould tt. 
encouraacd to ralsina captive 
phuuauons in dC'sraded forests and, 
DOO·rorestl landl. 

(iii) Such lease should be on 'he baai. 
of riabt only to the usufruct of (be 
plantations railed on these land,. 

(iv) Unskill~d Il\bour ror the ~aptive 
plantations should be 'akeD only 
from tbe locality in wbi-cb tbe 
enterpri,c is located 

(v) Preference should be Riven to those 
indu'Strial t'nterprises th~ abo 
promote tbe pJantation of tre~ and 
shrubr by iodi\'idual farmor! and 
ioclude in their investment a 
substantial component or R&D 
for tbe development of improved 
species and improved tecbnolotit:a) 
practic6. 

(Vi) The quantum of fuelwood aDd 
fodder that must be supplied (rom 
tbe earmarkrd area to meet tbe 
lncrca5.10a n~eds of nClgbboOrio, 
rural arcus DH1$t be a,se1~d by "'tbe 
State Oovorntnellt and notrfied to 
indu'try (for each area). 

(vii) Stale Government should earmark, 
area5~ of tbe order of J 00 beetarea 
each, that wall be avatlable to tho 
corporate sector tor undcrtatr..ina 
research on lmprO\ ed varieues. 

"muluphcatlOD and speCIal technolo-
gies for speCIal category wa~tc1ands. 
Such areas should be exempted 
from cedmiS on agucuTtural 
holdlnis. I':or tbtse activltles also 
hnunclal and fiscal lo..eeotJvcl sbould 
be aiven. 

(viii) Industrial enterprises with spare 
land .hould be permitted aDd 
eocouraacd to utilise sucb land for 
development of tlureseriet and 
plantations by cngning the services 
of organisations baying the requi$it. 
expertise ; State Governments 
should DOt treat these activities at 
infrinlemcnt of the conditioDs 
under wbicb land wa. acquired 
for lease to the indUitrial 'cnter-
prill'. " 



(c) Government ,re nOl promoting tbe 
eotry of private companies into afforestation 
projec:1I on forest JaDOs. Tbe other part of 

-tbe report and tbe recommepdatioDl ato 
uoder examiaation and oo..decilionl bave 
beoD taken. 

Opealq of reaiosaal ,.ral banks 

5248. SHRIMATI D. K. BHANDARI: 
Will lbe Minister of fINANCE be pleased 
to state: 

(6) Wbclbcr depo$itJ attracte~ by reaional 
rural banks in the country durin. last six 
yu.rs are vcr, bigb ~ 

(b) If SOt details 01 each n-aiooal rural 
bank with Dame of State; 

Year cnJiDI June No. of RRB, 

_ ... _---------"'- ......... --_ .... --
1981 102 

1981 121 

1983 J 42 
1984 162 

1985 183 

1986 194 

------ ... - - .. -__ ..,.. ..... ---
(b) The tune and CDeTJY in\,("lved in 

furnishins detai!s of deposits bank·\liisc for 
tbe la.t SIX years would oot be comnlcnsurate 
with d~ircd resu1t~. How,ver state,wiae 
information for the lase three yea.rs is 
indicated tn the statement below. 

WrI" ......... , 

(c) whether Oovemmeot bein, eocoura· 
led with the deposita of regional rural bank.,. 
propoae to open some re.lonal rural 
ban~l; 

(d) if 50, names of places _fib names or 
States; and 

(e) if Dot, the reasons therefor? 

THE MINISTER OF STATE IN THB 
MINISTR.Y OF FINANCE (SHIll 
JANARDHANA POOJARY): (a) The 
deposits ·lIlobilised by the R.eaional Rural 
Banks during the last six years and their 
annual erowah rate are set out in tbe 
rollowjol Table : 

-~-- ....... --
AmouDt of Deposits Growth IUto. 
(R~. lakbs) (anoual) % 

----~ -

2S28S N. A. 

38223- 51.3 

53487 39.9 

77434 44.8 

105704 36.S 

144351 36.6 

(c) to (e). The main objective of tbe 
RRBs is to provide credit 10 the taraet 
croups ratbtr than only to mobilise deposits. 
Tbereforo deposit potential in aD' aItea is Dot 
the .ole criterion for selectina distriets for 
OpeniDI new Reaiooal Rural Bankl. 

SIQlmtntt 4howl", Ot!pOSlt8 01 R.R.s. (SI4/ ••• /.J~) A, Ql IIa# ftIIl 0/ .. 
.... '._-..__. -"-----

June 1984 "'\ 
JUDe 1985 June 1986 

Sr. Name of State! ----_-. ..... - ------._ .............. __ ...... -------
No. Uoion Territory No. of Deposits 'Mo. of Deposits No. of DepOSita 

RRBs (R5. laths) RRBs (Rs. l.lkbs) RR&s (RI.lacbJ) 
--_ ... - -- --_ ..... ..,._ --- ----

I 2 3 4 5 6 1 8 
... ----_<11'_ .... -

1. Andhr. Pra4evh 12 70.8 I" 9464· 15 12886 
3. ASSIID $ \935 5 .2178 5 3'01 
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3. Bihar 

4. Gujara' 
,. HaryaD8 

. 

6. Himac:bal Pradesh 

.. 

7. Jammu and Kasbmir 
-

8. Kamala". 
9. Kera). 

10. Madily. Pradesh 

11 . Mabarasbtra 

12. Manipur 

1 3. Meghalaya 

14. Nasal.ad 

1'. Orissa 
16. Punjab 

17. Rajasthan 

3 

18 

7 

2 

1 

3 

9 

2 

21 

7 

1 

1 

9 

3 

13 

.. 
1235' 

841 

2367 

1296 

1492 

4572 

2917 
,. S749 

1064 

26 

63 

-! 

3950 

73 

.041 

5 6 ., 8 
----.--------------------
22 

9 

4 

1 

3 

13 

2 

22 

8 

1 

1 

1 

9 

3 

14 

17110 

113'''' 

3392 

1108 

2104 

6355 

3685 

7336 

1997 

37 

114 

I t 

4766 

37' 

5723 

22 
9 

4 

2 

3 

13 

2 

24 

10 

1 

1 

1 

9 

S 

14 

• 

22193 
2027 
4328 

2270 
282.5 

8873 

48.56 

10S31 

3.432 ., 
228 

42 

6196 

901 

t 8. Tamil Nadu 

19. Tripura 

20. Uttar Pradesh 

21. West Benlal 

1 

35 

• Is 

1 

1258 

981 

20931 

4415 .. 

38 

9 

1609 

1357 

27434 

69S9 

3· 

39 

9 

8122 

1806 

2051 

36847 

9127 

22. Arunachal Pradesh 

23. Mizoram 

6 

13 

1 

1 

22 
63 

1 

I 

48 

231 

-----------------.---~--.--- ..• -- ... ~.-."" .. "-_- . --_. - ----.-~-.-.~-... - '-.. ". 
Alllodia , 162 77434 183 105704 J; 194 144)SI 

----------------------_ ...... _- -----------~ 

Prod_tIoe of Computers lD tJtc 
Couatry 

5249. SHRIMATI JAYANTJ PAT-
NAIK : Will the PRIME MINISTBR be 
pleased to stat.: 

<a> tbe Dumber of companies produejoa 
Computers io the country with namea aDd 
JocatioDl thereot; • 

(b) wbetber lOme of ,bose ~mpanl. 
have taken stops to produce, deW desi,D 
~puten; 

• (c) if 10. which are tb~ compaoiet and 
tbe DGW dOfips tbey arc doin, to maDu'ac-
tun: and 

"t 4) tbe dota ill thereof ? 

THE MINISTER. 0 F STATE IN THS 
MINISTRY Of SCIENCE AND TECHNO-
LOGY'AND MINISTER; OF STATE IN 
THE DEPARTMBNTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHill K. R. 
WARA Y ANAN): (a) t 42 compani.. are 
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currently producill'l computers in the COWlt.., 
.1 per dIG at. tomcat ,iveD below : 

(tt) Yes Sir. 

(e) and (d). Pollowin, companies have 
indicated their plan to manufacture 32 ranle 
of -,.lema : 

(1) MIs. D.C.M. Data Products, 
New Delhi. 

(2) M ,s. Electronic Systems Punja b 
Ltd. Mobali_ 

(3) MIs. Htnd~tan Computera Ltd. 
NOIDA. 

(4) MIs. International Computers 
. Indian Manufacture Ltd. ~uoe. 

(5) MIs. O.R.O. Systems, Baroda. 

(6) MIs. O.M.C. Computcn Ltd .• 
Hyderabad. 

(7) MIs. pes Data Produets. 

(8) M/!. PSI Data Systems Pvt. 
Ltd., Banaalore. 

(9) MIs. \Vipro Information 
l'ecbnolc,",y Ltd Bang.lore. 

(10) MIs. Zenitb Computers Pvt. Ltd. 

Tbey .. are proposina to manufacture 
32 Bit Word Lensth ranp of coruputer 
')"Stems based 00 late~t micro processor chip 
St"t5 Intel 80386 or M~torQlla 68020 j '68030. 
These systems \\'ould support features 
hitherto a\'ailuble an Mainframe ranae or 
computers. 

St.'e .. t 

C()mptJn/IJ manllfaclurlnK Compll'~rJ 
ilfClttd/ng P"lpl,era/J and 

Act' '#oriel 

1. Accord Electronics. Thane 

2. Advanced Mic.rooic De\ficet Pvt. Ltd'
t 

Banplore 

3. AUeowood Roffe &: Co. India Pva. 
Ltd .• New Delbi 

4. Allied Comput.r •• Madras. 

s. Alliec1 BlectroDics and Mapetfc Ltd •• 
Udaipur 

6. Altet Dovtcel Pvt~ Ltd., New Delhi. 

7. Ambelal Sarabbai Enterprises Ltd •• 
Baroda" 

8. Anupam Electronk, Pvt. Ltd., 
Thane 

9. Applied Elf'Cttonics • Instruments. 
Bombay 

10. Aries Electronic Services & 
Consultants Inc, S=cunderabad 

I I • Arun E.lectronics Pyt. Ltd .• 80mbat' 
• 
12. Aurdec Data Processing Systems, 

KOUalcuppam 

13. Bela Plastics, BC'mhay 

1 4. eMS Computrrs Pvt. Ltd .• 
Bombay ~ 

15. CaditroDics P~t I td .• Ahmedabad 

16. Chemical1nteroatiooal Pvt. Ltd., 
New Delhi 

1 7. Computer City. New .DeIhl 

18. Consolidated Electronics, Bombay 

1 9. COD solid a t~d Proc~sl Controls Pvt. 
Limited, Banl.lore 

20. Crotecb Display Systems. Bombay 

21. Crotecb Systems, New Delhi 

22. Darbari Indultries., Allababad 

23. Oatabyte Equipment Pvt. Ltd., Pune 

24. 0 C M Data Products, New Delbi 

2S. Oecibclls Electronics Pvt. Ltd.: Puoe 

26. Digital Innovation Pvt. Ltd., Baroda 

27. Digital In~t. & Controls Pvt. Ltd., 
Madns 

28. Dil ita! Instruments & SysttlDl India. 
Calcutta 

29. Digitation, Banlalore 

30. Echbee Corporation, Bomba, 

31. Etto Computer Pvt. Ltd •• Banplo~ 

32. Electro System, Associates. 
Baoplore 



APRIL I. 1987 ,241 

33. Electr01al. Bomba, 

34. . Electronic Itcscarcb Pvl. Ltd •• 
Banl.lore .. 

3 S. Electronic Specialitiot Pvt. Ltd .• 
-Ahmedabad 

36. Electronic Systems P.uojab Ltd., 
Cbandiaarh 

37. EloctroBics Corporation of India 
Ltd., Hyderabad 

38. Blektrameric System, Pvc. Ltd, 
Pune 

J9. Elico Pvt. Ltd .• Hyderabad 

40. E M Elcctronh Pvt. Ltd., Banplore 

4J. Essen Electlocic-l. BI'mbay 

42. Future System P"t Ltd. New DeIhl 

43. Fykays EOII. Pvt. Ltd .• Bl"lmbay 

44. Olobal Electronic,. Hydcr4bdd 

45. Oujarat Communication & EJectronics 
Ltd., Baroda 

46. Hertoch Iodustries, New Delhi 

.. 7. Hindustan Computers Lcd, New 
Delhi 

.8. lmsicon (Eastern) Pvt. ltd. Calcutta 

49. Iocon Electronic SY11'tems. Pone 

.50. Iodcbem Electronics Ltd., Madras 

, 1. lootJstrial & Business Macb~~e. 
CalcUtta 

S2. Industrial Electronics. Bombay 

53. Infoton System, & Services Pvt. Ltd., 
Bombay 

54. IftllO'Vati'le Designs Pvt. Ltd .• Madra, 

,,_ Inttru~nt.9 Research AS10Ciatcs Pvt. 
Ltd., Banga)ore 

56. llUelJl1lted Data Systems Pvt. Ltd., 
Hyderabad 

S 7. IDte" Eoaineen. Pune 

'8. International Computers India Mfa. 
Lid.; Pune 

S 9. Iotemational Data Manaaeruoot Pvt, 
Ltd., Bomba, 

dO. Jaymu Mid.ett ComJMlton Pvt. Ltd., 
Calcutta 

61. lC.. R.. Kumar &. Company • 
Oba%iabad 

62. Kelvinator ladia Ltd., Now Delhi 

63. Kerala State Eleett('lnica Development 
Corpn. Ltd., Trjvsndrum .. 

64. Key Floppy, Hyderabad 

6 S. Laxsons Eo&ineeriD, & Electronics 
Pvt. Ltd .• Bombay 

66 M .. draa Computer Laboratorics. 
M..ldras 

67. Maauetic Information TechaolOlY 
Indl~ MohalL 

68 Mabendra Electronics Pvt. Ltd .• New 
Delhi 

(.9. Micro Advance, Ban,atore 

70. Micro Processor M fl Co (I) Pvt. 
Ltd .• Calcutta 

71. Micronics C<>rporation. Hoot}), . 
72. Mkrosens Computers Ltd .• 

Secunderabad 

73. Minicomp Pvt. Ltd., Bombay 

74. Mitronics Corporation. Botnbay 

7 S. M Me OiaitaJ Systems, Calcutta 

76 Modular SY5tcms. Pune 

77. Monotype India Ltd., BaDlatore 

78. National Radio & Ele,:tronics Co. 
Ltd .• Bombay 

79. Network Pvt. Ltd., Kanpur 

80. Nitual Data Systems Pvt. Ltd .• 
Ourpon 

81. OEN Micro Systems Ltd., Cocbin 

82. OMC Computers Ltd .• Pau40cberu 

sl. Orbit Electronics. Baroda 

84. PAC Systems. Bombay 

8 S. PaJCal COfDl)uter Pvt. Ltd •• Calcutta 

86. pes Data Products Pvt. Ltd .• 
Bombay . 
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87" PolIO "BIectronicl " BleotrlAll Ltd ~ 

BauJ&)oro 

18. Pooo. UdJOI. Pone 

89. Ptaati Computers, Pondicberry 

90. Pl'OCIller Eloctronics Pvt. LJd.J 
'Luck DOW -

91. Prime Hoene Compute,... New Delhi .' 
92. Process & Control Elemoat .. 

Bombay 
93. Proceuor S)"ItcmI (lodia) Pvt. Ltd., 

BaDplore • 

94. Proooa IDluumentation Pvt. Ltd .. 
Madru 

95. Professional Electronic Products, 
Meerut 

96. Prompt Computer Services Pvt. Ltd' t 

Bombay 

97. PSI Data Systems Ltd., Banplore 

9ft. PSI Kalina_ Lt~ .• Banaalore 

99. PYcOm Industries, Bombay 

100. R. K. Systems, Bombay 

101. Robini Electronics Pvt. Ltd., 
Ahmedabad 

102. S. S. Indultritl, Bombay 

)03. Siurabb P Vakil, Vadodra 

104. Sel~tro. Ahmedabad 

lOS. Semioonductor Complex Ltd., 
MohaJi 

106. Sbivam C.omputcra Pvt. Ltd., 
Ahmedahad 

107. Siddba.rtha Rakay., A.hmedabad 

108. Sit. Ele~troniCl. Hyderabad ,. 
t09. Southern Maanetict Pvt. Ltd " 

Madr •• 
110. Square YU Electronics. SaDIU 
lIt. SrrSiddbeswari Electronic 

Bquipmeo,.. Hyderabad 
112. Star Blectronic. cl HoJdJnas Pvt. 

Ltd " Baroda. 

113. Sujata Data Products Pvt. Ltd • • ScuDdorabad 

114. Sum Elec:tr®ica •. Bombay 

115. Summit Electronics Pvt. Ltd., 
G.ndbina .. ~ 

116. Suft-ray Computers P,t. Ltd., 
BaDpJore 

117. Surondr. Kumar, New Delhi 

118. "8unlux, Baoplote 

t 1..9 . Suvik Electronics Pvt. Ltd. t • .. OaDdbinapt' 

120. Swadeep IDstrumentation. Bombay 

121. Systech Pvt. Ltd., Puno 

122. Systelec Engineers. BanlaJ~re 

123. Systems Enaineerina Laboratories, 
Pune 

114. Tamilnadu Electronic Devices Pvt. 
Ltd., Madral. 

12 S. Taron Moban, Cbandiaarb 

126. Technolab looove" Ltd., Madras 

1 2 7. Tekoix (India) Pvt. Limited, 
Banplore . 

. 128. Tclevista Electronics Pvt. Ltd .• 
New Delbi 

129. Trend Electronict. Bombay 

130. UJtra Business Machinos Pvt. Ltd., 
Banaalore 

131. Uoicorp Computers Pvt. Ltd .• 
New Delhi 

132. Uptron Communications & 
Instruments Lr~., Luclcnow 

133. Uptron Digital System. Ltd .• 
Lucknow 

134. Usba Microprocess Controls Ltd., 
New Delhi 

135. Viptron, New Delhi 

136. Viral Electronics, Ahmedabad 

137. VXI Instrument.. Banplore 
J 38. WEBEL Business Macbines Ltd., 

CaJcutta 

139. WEDEL Computers Ltd., Calcutta 

140. Wiabmatlc lodia Pvt. Ltd • Calcutta 



24' 

141. Wipro Information TccbnolOty Ltd., 
Bombay 

142. Zcoitb Computon Ltd .• Bombay. 

Emplo,.._t to Hudleapped la 
Sllkl .. 

'250. SHRIMATl D. K. BHANDARI: 
Will the Minister of WELFARE be pl~ased 

to .tate the number of hdodh:apped persons 
in rural aftas of Sik k.im working in Centra' 
Government oftices in S:kkim as 00 
28 Fobruary. 1987 ? 

THE MINISTER OP STATE OP THE 
MINISTRY OF WELfARE (DR. 
RAJENDRA KUMA.R.l BAJPAI): The 
information is bcina collected and win be 
laid 00 the table of the Sabha. 

EaylrOftlDenta I Clearanee or 
IrrltaUon Projects 10 Karoataka 

52S1. SHRI SRIKANTA DATTA 
NARASIMHAR.AJA WADIYAR : Will the 
Minister of ENVIRONMENT AND 
FORESTS be plea~ed to state : 

(a) the irrigation proj~ct1 in K amataka 
tbat are still awaitina tbe environmental 
clearance of the Go,'ernme'nt; 

(b) the rca~OD' why environmental 
clearance bas not ~n acccrded: 

(c) the steps taken to cleaT thel~ projects: 
and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z P.. ANSARI): 
(a) Three irritation projects. lIamety. Bnima, 
Hipparli and Upper Krishna Stage· II arc 
awaitiog environmental clearance. 

(b) to (d). 00 tbe basts or as,essment 
by Committee of experts, additionaJ informa .. 
tion and Action Plans are a",:<\iced rrom tbe 
~roject authorities on the following aspects 
10 eaah case; 

- Catchment Area Treatment; 
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~ Command Area Development; 

- RcbabnitatioD Ma.tor Plan; and 

- Compensatory Afforestation.. 

ProIl _raect b, NatJoMlised a. ... 
frolllov ....... ~ 

5252. SHRI C.I(. KUPPUSWAMY: 
Will the Mjoister of FINANCE be pleased 
to state the profit earned by tbe vanoUI 
branches of NationU1ised Banks outsid.e 
India durin, 198.·85 aad 1985·86? 

THE MINISTER OP STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR .. 
DHAl'lA POOJAR Y) : The Pubhc Sector 
Banks prtpare their Profil and Loss Accountt 
and Balance Sbt"C'u in the forms set out ao 
the Third Scbedul~ of the Banking Reaula-
lIon Act. 1949. Only (he profit/loti positIon 
of the bank 8S a whole during the year Ui 

reqlltred to be incorporated in tbe Profit aod 
l.o!»s Ac:count and tbe Balance Sheet. Banks 
do "<!t indi:ate separatdy domestic profits 
and the «'reign profits. 

All the 28 Public S~cror Bank!. incJudiDI 
tbose having foreign branch(,1, bad carned 
profits during the yeau ]984 and 1985. 
The published proflu 01 tbe 28 P~lbHc Seclor 
Banks (or the year 198 4 ~ere Rs. 81!5 3 
crOTe. and for the year 1 S 85 were 
Rs. 117 77 crores. 

St'ttl~.nt wltb big IDduttrl.U,.1 for 
<Hltstaodlna ' .... 0. 

5251. SHRI C. K. KllPPUSWAMY: 
Will tbe Min$$ter of PINANCE be pleased 
to stwte : 

(8) the amount of internt waived for 
bi, induJtrjali~ts as a comrromise settlement 
ror outstanding loans in the NationaUsed 
Banks; 

(b\ tht amount of money the Nationa-
lised Banks have 10lt in tran5ferring to pro-
tested Bill! and non·re<:o\,cry of debts: and 

(0) if so, the details thereof? 

THE MINISTER OF STATE. IN THB 
MINISTRY OF FINANCE (SARI JANAR-
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DRAMA POOJAIly): (a) to (c). Depend-
101 upon tbe merits of individual Gatel, 
banks may agree to compromise settlements 
of dues or loaneea whieb are COOlidered ill 
tbo belt iDtereat of tbe baok. The baDk. 
mate all efforts to recovor the maximum 
possible amount in this maDner aDd write-

. 011 the balance. Some 0( the public sector 
banks have 8 I,stem or transferriDI accounts 
doubtful • of recovery ot tbe Protested BiU 
Accounts. Such account. are reviewed by 
the banks and provisions for bad and doubt .. 
ful debt. to cover likely sbortfall 'are made 
to the satisfactioD of their Itatutory auditors. 
Accordin, to the forms of Balance Shoot and 
Profit and Loss Account prescribed in tho 
Third Schedule of tbe Baoki(\8 RecuJatioD 
'Act, 1949, baoki are liven .tatutory pro-
tection from disclOliaa the quantum or bad 
aad doubtful debts (or which a provision 
bas boon made to the satisfaction of tbeir 
statutory auditors. The Public Sector Banks 
seneraJly write off bad debts out of the 
provisiolll made (or bad and doubtful debt •. 
In view of the protection given to bank. 
(rom disclosin& the quantunl of bad and 
doubtful debts for which pro\'ision has been 
made. and in accordance with the provisions 
of the statutos ,overoin, public ~tt)f banks 
and tbe practices and usate. customary 
among banken, the QUAntum of bad and 
doubtful debts (ar which provision baa be~D 

made and the amounts written ott as bad 
debts by ,be Public Sector Banks cannot be 
disclosed. 

JmtMJtt or eomputers 

5254. SHRI SANAT KUMAR 
MANDAL: Will the PRIME MINISTER 
be pleased to Ita te : 

(a ,) tbe number of tbe orranisatioDS/ 
bodies allowed to import computon during 
tbe 198., 1985 and 1986; and 

(b) the estimated value of the computer 
system imported ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF SCIENCE AND TECHNO· 
LOGY AND MINISTBR OF STATE IN 
THB DEPARTMENTS OF OCEAN 
DEVELOPMENT. ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K. R. 
NAIlAYANAN'): <a) Tho Dumber of 

o!'JloieatioDi/bodiOl who have been liveD 
clearanee lor lbe impon of computers 
duriD& 1984, 1985 and 1986 ate 183. 
370 and 618. respectiwly. .. 

(b) Tbe total estimated value of theR 
computer sy.leml are Ita. 80 crorea, 1lI. 151 
cror08 aDd R.s. 200 cro .... respectively. 

A .... t outstandlaa qalaat l&dustl'la' 
houes 

S2SS. SHRI SANAT KUMAR. 
MANDAL : Will tbe Minister of FINANCE 
be pleased to slale : 

(a) the amount of various Financi,1 
Institutions out,taodiol _iMt the tint teD 
top Jarae industrial housel" as per tbe latest 
informatioD available witlr his Mini.try; and 

(b) tbe steps taken to recover the same ? 

THE MINIStER OF STA'tE IN THE 
MINISTRY OF FINANCE (SHRI JANAR. 
DHANA POOJARY) : <a> A~ per tbe report 
received from tbe IOBt tbe amouDt out-
standiog from tbe first tCD top larae iodua-
trial bouses in respect of assistance from 
all-India financial institutioDs viz. IDDI, 
IFCI and ICICi as 00 31·12 .. 1986 w .. 
Rs. 782 28 crores. 

(b) Amounts are recovered as and wben 
tbey raU due. 10 respeoct of overdues, special 
effort. are made for recovery. The special 
rocovery cclls constituted in the bead office. 
of the iostitutions monitor tbe recovery of 
tbe dues replarly and intensive follow-up is 
done of these account •. Nominee directora 
on tbe boards of tbe assisted concerns also 
actively pursue the matter of recovery of 
overdues at tbe board level. 

FA~bU.luneat of Delert NaUoul PHk 

SZS6. CH. RAM PARKASH: Will the 
Minister of ENVIRONMENT AND 
FORESTS be pleased to state : 

(a) wbether Gov~rpo1ent propose to 
formulato a scheme ror the establishment of 
'Desert National Parks·, ·Jslao~ SaDctuarics' 
and" 'Alpine Conservatories', a04 
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(b) if so, tbe details thereof." . 

THE ¥INISTER OF !)TATE IN THE 
MINISTRY OF ENVIRONMENT AND 
fORESTS (SHal Z. R. ANSARI): 
(a) aQct (b). E)tablishment of national parks 
aad .&nctuades is dono by the State Oo~ro ... 
meats CQD(:iCfned# The Central Oovernmeo.c 
has encourapd tbe eatablishment of National 
paTtI and wildllfo sanctuarie4i in the desert. 
on i,land" and in alpiac areas wbicb are of 
ecological. . fauQal and floral Aianiftcance, 
fqr wbjch finaoei,1 as.-;ist8t1co is provided 
under two centrally sponsored schemes to 
assist oational parks and wildlife sanctuaries. 

Coiled i_ of cest OD domestic 011 
prodac:ttoo 

5251. SHRlMATl GEETA MUKHER-
JEE: Win tbe Minister of FINANCE be 
pleased to state: 

<al wbether cess is being collected OD 

domestic oi1 production; 

(b) if so, linee when and tbe lotal 
money collected on tbis account7 State .. wiae; 
and 

(c) wbether a percentase of this ceu 
-collected has been shared with the State 
Governments as has been done io the calC . 
of customs and exci:IC duties 1 

THE MINISTER. OF STATE IN THE 
MINISTRY OF FINANCE (SHRJ JANAR-
DHANA POOJAR Y) : Ca) Presumably. tbe 
re(erence is to the cess leviable on crude oil 
under .. be Oil Industry (Development) Act. 
I 974. Tbis cess is ~jnl conected a, a duty 
of czcise. 

(b) The information it b:ina coHected 
and will be la.id 00 tbe Table of tbe Houle. 

.. 
(e) The cess on crude oil is not share-

~:e. with the -States, a. is tbe case with 
CUlloms duties. 

Raids OD leadieg ... ouraco.oren aDd 
IUppliers of steel rube. 

:t 

S 2S 9. eH. RAM PR.AKASH : Will the 
)dioi .ter Qf fINANCE be pleased to state: 

. (al wbeth« the att."tion 01 O~t 
bas beea d.-awn to a OCWI it~tn appeeriD' 
In Times of India oJ January 16, 1 987 to 
*e effect that Income Tax 00iciaJ. couduckHS 
ma.lvo raids at Deihl. KallJ)ur, Calcutta 
and Bombay bued business aDd ... ideed .. 

~ premiSOl of tome .. dina manufacturers ud 
supplien of steel tub. and unca,cbed 
account. books tbowiaa 1&" evasion; 

" 

(b) if 10. tb. detaUs thereor and outcome 
or the raid. conducted; and 

(c) tbe detan. or ,be actio. taken by 
Government apinst tbe defaulters '1 

THB MINISTER. OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR .. 
DHANA POOJAR Y) : fa) Yes, Sir. 

(b) The lacome- tax Department aean:bed 
residential premise. of a lead Ina KaDpur-
baaed manufactum· and exporter of Steel 
pipes and Gun Tbe teatch~ were coo-
ducted at Kanpur. Calcutt., BoUlbay aDd 
Delhi on I ~ .1.198 7. During tbe couno of 
tbe searcb prima-facie unaccounted ... etl 
such as cash. jewelJery and others amounttna 
to Ill. 7.90 Jakhs have been seized besid .. 
• number or incriminatin. documeots. 

(e) Appropriate action under tho Jaw is 
takoa .pinn tbe delaulcers. 

5260. SHRI RADHAKANTA DIGAL : 
Will the Minister of FINANCE be pleated 
to ,tate: 

<a> wbether Government bave introduce 
a scheme for attractiog in".tmenb from 
DOn-resident IndiaDI witb repatriation 
benefits: 

(b) wbether such ~beme will Prove very 
expensive II it wiU involve 'cootinuoUi pa)'. 
malt in fore ian exchaD8C of dividend.; aod 

(c) if 10, wbolber Government PI'OPOlO 
to J'CICOOIider the scheme? 

THE' MINISTER. OF StATB OF lllS 
MINISTRY OF PETROLSUM AND 
NATUR.~L GAS AND MINISttll Of 
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STATE IN THE MINIST1lY OF FINANCE 
(SRAI BURMA OutT) : (8) Oovernm,pnt 
.. ate introduced several scbeme. for attractina 
iaveatmetUI'rom Non·ltmdeot Indians both 
00 repatriation and DOD- repatriation basit. 

(b) and (c). No. Sir. These se-bema. are 
reviewed from time to tjme aod suitable 
cbaQleS effected wberever necessary. 

Aetlal ''''01 ID Eas... Glaab of 
Aedbra Pradetb 

~261 DR. T. KALPANA DEVI: win 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to ltate ; 

(.) whether steps have been takcn to 
study the po_bUity of aerial 5~cdjD' of 
Eastern Ghat areas of Andhra Pradesh; and 

(b) tbe steps taken to improve tbe 
forest areu of Eutero Ghats in Andbra 
Prade8h? 

1HE MINISTER OF STATE IN THE 
MINISTR V OF ENVIRONMENT AND 
FORESTS (SHRJ Z R. ANSARI. : (~ No 
tcberne of aerjal seediog in 'he Eastern 
Oba!1 area of Andhra Pradesh is under 
consideration of tbe National Wasteland. 
Development Board. 

(b)· A number of afforestation scheme 
arc beinl implemented by tbe State and 
Central Governments 10 improve the forest 
areal in Andbra Pradcab, includina the 
roresC areas in the Bat.tero Ghat& oC tbe 
State. Tbere is no separate scheme for 
Improvement of Eastern Gbatl. 

lateraatloaal Sealioar 

S262. SHRIMATI BASAVARAJB-
SW Alll: Will the PRIME MINISTER be 
pleated to state: 

(a) wbether International Seminar on 
Tochnolop Policy. Pinance and Project 
ttlaooloa was o,pni&eCt in F ebtuarj 1981; 

(b) if so, wbetber one of the mein pointl 
discussed was relatin, to tbe cboice of 
tethDo)OIY and alternative inttitutional and 
polieJ framework. to tackle .ucb tunes; and 

(c) if 10, OChtr subjectl di8CU~ lQd 
whetber Oowmment bave accepted tbc 
decisions arrive4 at in the ~miD8r ? 

THE MINISTER. OF STATE IN THI! 
MINISTRY OF SCIENCE AND TECHNQ... 
LOOY AND MINISTER OP STATE IN 
'THE DEPARTMENTS OF OCi!Al" DEVE· 
LOPMENT. ATOM1C ENERGY, ELEC .. 
TRONICS AND SPACE (SHItl K. R. 
NARAYANAN) : (a) The Industrial Deve-
lopment Bank of J adia (lOBI) had o .... alaed 
lucb a seminar in February. J 987. 

(b) aDd (c). The. objectives of the 
Seminar included: To discuss in rIM ftpt or 
specific case .tud ies tbe va rious problems 
tbat need to be tack Jed io the process of 
uPiradfna tacl1ooJosy io existing tnterprlMl 
and tech .. oo1CCY choice (or caew projects; To 
indicate the eueoti.I nature and c:haractetl •• 
tics of the technO!llaical competeftCC 'Of 
capacity required to tackle tbem aud the 
role of tbe financial institution. particularly 
the development banks a8 catalysts ia:pro-
mOlina such technological competoaee; To 
IUlles, tbe institutionai and fuactioDal 
link_aes ~$(lntial for an effective technology 
policy in tb~ Ugbt of the experieoce or some 
de\'oloped aDd dovelopinl countries. 

The basic idea of. tbe seminar ... to ex-
cbaoF views and exporioocos or dlfForeDt 
countries ratber than arriviDI at aDY 
decisions at tho seminar. 

C08I .. lttee 011 DOD-Piau expeaditure 
'( 

526-'. SHRI K. RAMAMVRTHY: 
Win tho Mioistor 0' FINANCE be pIMted 
to state: 

(a) wbetber a Committee to aallliDe 
now proposals 00 Doo-Plan ftpeDd..,. 
exceodiol rupoel tbroe crore. has been 
constituted; 

(b) if so, ita composition; and 

(c) the s\eps proposed to curb reliaoce 
Oft b~tat1IUPport by a tarae nUttfbtr of 
public undertaiina. ? 

• THB MINISTER OP Sl'ATB.IN THS 
DEPAltTMENT OF EXPBNDITURE' l~ 
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THE MINISTRY OF FINANCB (SHR) 
B. K. GADHVI): (a) aDd (b). A Com .. 
mittee on Non-Plan Expenditure bas been 
let-up witb Seetetary, Department . of 
Expenditure, as Chairman and tho folloVilDI 
MembeR: 

(i) Secretary to the Prime Minister or 
~ . 

• representaUve. 

(ii) Secretary, III.ooiDa Commission. 

(iii) Secretary of the Ministry jDepart-
ment coaccrncd. 

(c) The Central Public Enterprises arc 
expected to impro\Jc their pr~uC'tivity an~ 
capacity utilisation and thus"'tmprovc tbeu 
workina results which would in turn help 
to curb reliance on budgetary suppon. 
AdopdoD of cost Control flnd Cost reduction 
methods and technololY uPlredation are 
cxp«ted to contribute to improved workin" 
results of Public Enterprises. 

The Prime Minister. w~ile presenting 
tbe Central Government Budlet for 1981-
88, inter·alia, observed in his speech: 

"Government will furtl~er improve 
the· working of public sector coter· 
prises. We will enhance tbeir auto .. 
Domy, and make them accountabJe 
for results." 

Pollulioo by lodiaa TelepboD. 
IDdoltrles t Mankapur 

5265. SHRI ANAND SINGH; Wall 
the MiDister of ENVIRONMENT AND 
POllESTS be pleased to state : 

(a) whether Indian Telephone Industries, 
Mankapur is discharaml effluents into tbe 
river Maowar; and 

(b) tbe steps takeD to eoswe "that tho 
emuent treatment plant will be jnst.Ued at 
the earliest ? 

THE MINISTER OF STATE IN THE 
MINISTR.Y OF ENVIRONMENT AND 
FORBSTS (SHRI Z. R. ANSARI): (a) and 
(b). ·The eftlueots from the Indian Telepbone 
lodustrie,. Mankapur are discbarpd into 

the rivor Man .. r after treatment in an , 
oxidatiao pond. The Slate Pollution Control 
Board has directed t"e industrY to improve 
the deailo of tbe treatment plant 10 •• to 
meet the prescribed offluent .taQdud.~· 

F ..... for TrIbal s.tb. Plu by •• rt ... 
, MIDI ....... 

5266. "~HRI HA&IHAR SOREN : 
SHal R.ADHAKANTA DIOAL : 

Will the Minister or WELFARE be 
pleased to Ita tc : 

(a) wbether an the Central Ministries 
"nd Departments bave quantified funds for 
Tribal Sub· Plan .rea durin, the annual 
plans of tbe Seventh Plaa; 

(b) the d~tails of tbe fund. quantified 
by those M iDistries and Departments; 

(c) 9ihethcr separate ceUs bave been 
opened by (b~e Ministr ies to ideotify tbe 
ureas o( relevant prOl1 ammes and Schemes 
and al$() to monitor the funds uhhsation 
wblch have been earmar ked under TrioaJ 
Sub-Plan; and 

(0) If SOt tho details thereof .., 

THE MINISTER OF STATE OF 
THE MINISTRY OF WELfARE (DR. 
RAJENDRA KUMARI BAJPAI): Ca) aDd 
(b). The detail, of quantafication of fund. 
for Tribal Sub-Plan reported by Ceotral 
Mini.tries :. and Department. concerned 
durin. tbe annual plaos 0{ Vlltb Plan is 
liven '0 the .tatemcnt below 

(c) and (d) The CoUowinl Miniatrie. 
have created ctlls for formulation. finaocial 
provisions and monitorial etc. or Tribal 
Welfare PrOl1'ammea. 

1. Aariculture. 
2. Health and Family Welfare. 

3. Ioformati,oD and Broadc.atios. 
4. Transport. 
S. Human Relources Development. 
6. Textiles. 
7.. CommuDicatioD8~ 
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8. LaboRr. 11. BoeID .. 
9. Weier R.esourcea. 12. Bnvironment and Foreetl. 

t 04 Pood and Civil SuppJioa. 

Statement 

QUQltlljicallon al'u.ndl lor Tribal Sub. 1'1011 by Cent,.al Minl$t,.je. and D~parl"""'" 
dllri", aPlllua! pia", oflhe S~l'~,,,h Pia,. 

,-----------"-----,------------------
.. Name of Ministry/ 

Department 

I 
. -- -_ .. -" --- _._- --------

1. Mmistry of Human ResoDT'C:e-s 
Deveitlpment, Department of 
Education. 

2. M inittry of I Ddultry, O!'part-

ment of Indu,triat Develop-
ment (Khadl &. Village 
Industrie!l' . 

3 Health & Family Welfare 

4. Food Ill. Civil Supplies 

S. Ministf)' of Labour 

6. Minic;try of Human Resource 
l)evelopmerH. Derartmcot or 
Women and CbUd Dey, 
(leOS) 

7. Ministry of Water Resources 

8. Ministry of Commerce 
" 

9. Ministry of Agriculture 

(Department or Agriculture It 
Cooperation) 

10. Mlnlltr), or Aariculture 
(Department of Rural Deve-
lopment) 

VII Plan 

2. 

Quantification for Tribal 
Sub-Plan 

1985-g6 1916-87 
(Rupees in lakhs) 

3 4 

--. ---- -- ----- -------- - --------
50144.!)(l 

136.97 

6090.1 J 

.:;932 00 

319.65 

1~68 38 

14.21 

N.A. 
690.00 

96.35 

t 349.72 

20.94 

1440.00 

840.00 

94.05 

Th('re is 00 separate qU3fltification. However. 
of "'tal 1 A 79 lenS projects e';istinl 483 
are in tribal areas. Outlay for leDS in VII 
Plan is Rs. 482 00 crOTes. 

1000.00 ·N.A. N.A. 

543.34 127.41 N.A .. 

"568.03 406.73 '-06.24 
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1 2 3 
_________ , _________ -.---l-.--.. ____ -----

(a) lR.D.P. 

(b) Indira Awas Yojana , 

---- -_-----

Settl .. lip of Atomic Power Plant 
at 1\ ~fl:a 

5267. SURI H. B. PATIL: Wilt tbe 
PR.IME MU'IlISTER be pleased to state: 

(a) when the Central clearance to the 
lettioa up of Atomic Power Plant at Kaip 
(Karoataka) ~ given; 

(b) tbe ddaiJs ("\f tbe plan chalked out 
for ita implementation; and 

(c) the pro,tess made so rar in tbis 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO .. 
LOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF O<;FAN 

. DEVELOPMENT. ATOMIC ENERGY, 
ELECfRONICS AND SPACE (SHRI 
K. R. NARAYANAN): (8) Government 
bave _pproved setting up of 2 x 235 MWe 
atomic power station, at Kajga in March 
198'. 

(b) and (c). Work relatiol to site 
investigation, Jand acqui,it;on d.velopment 
of inlraltr\1Cturc (ac.lilies and advance 
procurement and manufacture of lona time 
cycle items hal already commenced. 

Perllll •• loa for Boa"1II power hood. 
by Karaataka 

3268 .. SHRI H. P. PATJL: WiU tbe 
Minister of FINANCE be pleased to .tate : 

Minimum 30% of the tota) ceotral iovest-
mOl'lt of RI. 212.50 crores for 85-86 IDd 
Ra. 287.S0 ctore. for 86-87 and of tbe 

. matcbiol Investment of tbe State.·,boQld be 
fot SC/ST bcD96ciariH, 

Entire Scheme is for SC/ST flousioa. Alloca-
tion is Rs. 9900.06 laths In 1985·86 .04 
RI. 12400.00 lakbs in 1986-87 . • 

(a.) wbether Karnataka OO\fetnmeot 
b3VC approached Union Government to seck 
rermi,sion (or ftl..')ating power bonds: and 

(b) it 10. the details .1onpit~ tbe 
reactton tbereon ? 

THE MINISTER OF STATE OF THE 
MINISTRY Of PETROLEUM AND 
NATURAl .. G~S AND MINlbTER OF 
STATE IN THE MINISTRY Of FINANCE 
(SHRI BRAHMA DUTI): (a) and (b). 
Yes, Sir. The Government of Karnataka 
had sougbt approval for tbe fioatatwn of 
bonds to the tune of RI. 60 c:roret by tbe 
Kamataka Powor Curpor.tion during 1986-
87. The present scheme il confined to 
Central Public Sector Un~rtaldllgJ, pri-
marily in the infrastructure fl.eld.. Tho 
question of extending the f~tlifY to finan-
cially "iable state uuderfakinp in slul,lar 
fie'd, witt be decided by Government aftcr 
lIuffident experience has been aained in tbe-
operation of tbe scbetne and in tbe ligbt 
of tbe overall resources position of tbo 
Central Government in relation to itt 
commitments. 

Semi .. , probtems or dC5tftutti and 
DeI~ected c:blldrea 

~269. SHill DHARAM PAL SINOR 
MAUK: 

SflRI M. RAGHUMA REDDY: 
SHRI PRAKASH CHANDRA: 
SHRI SUBflASH Y ADA V : 

Will the Minimr or WELFARE be 
"leased to state: 
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(a) .ta...... • .....,. 011 tho.problemt 
01 d.titutes and. nealeeted cbitdfIID .,.. 
held in New Delhi durio, .. the 1 st week of 
February, 1987: 

(b) if '" tIN! details of the participan(J; 
and 

(c) tbe topics diSCUQed at the seminar ? 

THB MINISTER OF STATE OP 
THE MINISTRY OP \WELFARE (OR. 
RAJENDRA KUMARJ BAJPAI): (a) 'Ves, 
Sit. The SerBin. 08 'TI)o Nt'llect~d Child 
in [)elbi' "I OrlatliHd on 151b f<:bruary 
1917 by the Child Welfare Board. Delbi. 

lb. Tbe Seminar wa, inaugurated by.he 
Lieut, Governor. Delhi, and was presided 
O'lef by tbe Ele:cutr'Vt Councillor (8\\'). 
There were about 100 participant! iDcludina 
otf&Ci~11 of the Social Welfare Departmt'nt. 
Delhi AdmInistration. represC'ntati\'es of 
various vo'un, .. ,y organisations deahna \Witb 
tbe welfare of children in Delhi and Pohee 
Officers connected w.th tbis subject, 

(c) the Seminar dilCuned mainly 
suaetlions for the imrrovrment and tetter-
c:nent or such children and tbt'ir rebabiJita-
'iol"\. Papers were presented on the ncglt'cted 
child and the role or the pollet. probation 
and tbe neglected child. in!tituc ionel care 
and it. follow-up and fostt"r care. 

SeU'DI up of Industrf~. in Ke ... fa 

5270. StlRI MULlAPPAI.,LV RAMA-
CHANDRAN:. Will the ~1jnif.ttr of 
ENVIR.ONMENT AND FORESTS be 
pleased to !ltate : 

<a> whether any indulltri81 rrojects 
proposed to be set up in .he State of KerB la 
b, Union Government under rhe Seventh' 
Five Year Plan. has been declB red .not 
foa.ible by tbe [)e'parfment of Environment; 

(b) If so. the details of such industrial 
projccta as were found not feasible; 

(c) wbotber ¥e,a)a Govornment baa 
propoMd any alternatiye lCbeme fOf iadus-
trial dovoJ~pmcDt 10 tbe Slate; 

(d) i' 10, the detail. thereof: and 

(e) the detans or the projects cleared 
by tbe Union Government ? 

THB MIN1STE& OF 81 AT2 t~, '{HB 
MINIS'tR.Y OF ENVl~ON¥~NT AND 
FORESTS (SHRI Z. R. ANSARI) : (a) to 
(d). No iaduttrial project proposed to be 
aet up in the. Sea Ie of Kerala during the 
Seventh Five Year Plan has been rejected 
by tbe Deptrtment of Environment; 

(e) The project for setting up 01 
Faciliriet for Manufacture 0' CaproiadUm, 
Ammoniom SuJ"ha te by ~lizers aocS 
Chemicals' TravaDcore Ltd., b ... boina 
approved. 

S2i I. SHRI PRAKASH1':HANt;>JtA : 
SHRI SU8HASH Y ADAV : 
SHRI DHARAM PAL SINGH 

MALIK: 

Will tbe Minister or WELFARE be 
pleased to state : 

(a) wb~tber GoYcrnmf't1t propose to 
put 8 coml)lete ban on issue of licence to 
serve liquor in restaurants throughout tbe 
country; and 

(b) if not. tbe rea.oos therefor '1 

THE MINISTFR OF STATE OF 
THR M1NfSTRY OF WELl-'ARE (DR. 
RAIENDRA KUMARI BAJPAI~: (a) and 
{h \. This asrect of implement.tion of tbe 
prohlhition polky falls within the purview 
of State Governments and hence t~ 
question of im"o~ing any such ban by the 
Union Government dt1e5 not arise. 

1% 00 !trl. 

(£ngHsh] 

SHRI ASUTOSH LAW (Dum Dum) : 
Sit, there is a sOI'ious situation in West 
Beo$lll .•. (/nf«-,ruptlon t ), 
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MR. SPBAK.BR: ODe ~ at • 
tfme_ 

(1).".,IoIt) 

Mil. SPBAKBB. : Now nobody la listeu-
iDa to me. Wbat can I do , 

( 1,.,..,..,IoIU) 

IBlwlUlt) 

K.UMARI MAMATA BANER.JEE 
(Jadavpur): Coolreu work~rs are beiDa 
killed. Tbere is DO protection from tbe 
State Government of West Beo&&I ••. (,,,,.,.,uptIo..,) . 

SHlU ASUTOSH LAW: A serious 
situation hal ariseo in West Benpl. .. 
(laln,..,IthII) • 

MR. SpEAkER: There is an elected 
Government tberc._ 

(I.'."upllolU ) 

KUMAR.l MAMATA BANERJEE: 
Please allow me, Sir (/lfte,ruptlorlJ). 

MR. SPEA~R: I have allowed but 
nobody allow. you to be listened to ••. 

( In,.rrlll'tionl) 

KUMARI MAMATA BANERJEE: 
Lok Sabba i, a democratic institutioo, Sir. 

MR. SPEAKER: Wbo denjes that? •• 

. 
SHRI ASUTOSH LA W: After tbe 

electioD'~ the)' are IdIJina the COQarua 
worun .•• (r1l,,,,,,,'10fI6). 

MR. SPEAKER.: It is a State Govern-
tDe1lt subject. There It a State Assembly .•• 

MR. SPBAKER: It is • State Govern .. 
ment subject .•• 

( i"turuptwnl) 

MR. SPBAKBll: I baw listened, that 
la all. It fa a State Ooveromeot IUbject and 
tbey haw to do It ••• 

(I.,.,..,tltm.) 

SHRI SHANT-ARAM NAIK (Panaji) : 
Reprdinl my Pri.i1qc MotloD. Sir ... 
(/",rrrllplkJ",). 

MR. SPEAKER: J do not know. They 
have takoD the cue from you ••• 

(mt""lIPllo", ) 

KUMARf'MAMATA BANERJEB : We 
IOtt the election. but tbat doe. not mean 
that the Conarels wOlken .. hould be 
murdered .•. (/"t.mlptlon,'. II i. not. State 
IUh.i«~ Sir (l1ft."lIpllo"l). 

SHltl SHANTARAM NAIK: Ma, I 
draw your attention to your rulina on my 
PrivUqe Motion. Sir? •. (/nler,uptlo"s). 

KUMARI MAMATA BANERJEE: Sir. 
it it Dot a State tubject. We wanl your 
protect ion .•. (1Ift~"up, 10111). 

MR. SPEAKER: They bave taken your 
place. They bave replaced you .... 

(l"tn,upllonl) 

KUMARI MAMATA BANERJEE"~ We 
mi&ht bave Jotl the eJection. But if doca noc 
meaD tbat we should be murdered. 

SHltI ASUTOSH LAW : We want 
C. R.. P. We demand protection . 

MR. SPRAKER: Will the Hoo. Mem-
bers be have now? It is quite caouab. 

(/IIIe,.'lIptlo,.. ) 

SHRt ASUTOSH LA W 
C.R.P. 

We waot 

MR. SPEAKER : All or you sit doWD. Is 
tbat tbe WilY you behave now 7 You even 
"0 not toow what to Sly. You wanted to 
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.. , tOmOtbtDl. but )'OU did 001 let ~ bow 
what you wet ... JiDI.. What it tbe fun in 
it 7 

PROP. MADHU DANDAVATB 
(Rajaput) : They do Dot koow wbat they 
WUI to.y r 

SHRl SHANTARAM NArK! lleprdiDi 
my motion of breacb or priviJeae aive:ca-,.terda,. )'ou wen kind ooouah to look 
into the matter .. 

Mil. SPBAKBR : Mr. Naik. it is still a 
bypothetical q ... Uon because I do Dot koow 
what Is wbat. I cannot take bypotbeticaJ 
questions 00 tbe Door of the Houle. It il 
atill a hypothetical queation. I do Dot know. 

SHRI SHANTAR.AM NAlK: 1 have 
,ivm another motion or breacb of privileae 
apinat Prof. Madbu Dandavate •• 

MR. SPBAKER: That I win look into, 
J do Dot know, Not liko tbis. 

Not allowed. 

(/tt',,'lIpt/DIII) • • 

MR. SPBAKBR : I will look inlO it. 

SHRI SHANTARAM NAIK : AU liabt. 

KUMARI MAMTA BANBRJBE: Lot 
Sabh. is a democratic institution. 

MR. SPBAKBR: That's riabt. What 
is the doubt about it 'I 

KUMAlll MAMATA BANSRJBE: Wo 
want your protection. 

MR.. SPEAK.ER : No" you ,it dOWD. 

. KUMAIU MAMATA BANBRJBB: 10 
West feoaaJ we ..may lose the OlectiOD_ but 
It does not mean tbat we are supposed to be 
murdered. So mao)' people bave been 
murdered. 

"''''I~-'-....,.J, .. -r'''''_._ 

- Not reoordocS. 

w. waat our domocradc riIb": 
MIl. SPBAIOnt : Tbere .. a Slate 

AllfJlDbJ, tbere. There are people who to-
Pl'eleDt in tbe Auembly. TbeJ mOlt npre-' 
IOIlt ••• 

(1",.."",10 .. ) . 

SHltI ASUroSH LAW) I have ODe 
demaod .. 

MR. SPEAKER. : No deoIaad. Y_ om 
ai .. iD writina. if you have pt &Oy demand. 

You are ., •• tiaa tho time of the Houso. 

SHRI ASUTOSH LAW: JUIt 0JAt 
miDote. 

MR.. SPEAKER. : For what ? 

.... (T,.,latloll] 

What are you doilll ? When ODe Mem-
ber i, ape.kin, why do you waate time, 

[Eells") 

You can live me in writlDl. 

IT,QUt.tlolf) 

When I bave aUowod him. bow O&D lOU 
speak '1 

l&rrllm) 
SMRI ASUTOSH J..A W : 1 am OD a 

poiot of order • 

'" Mil. SPEAKER. : What fa your point of 
order 7 

SHRI ASUTOSH LAW: The alta.doD 
baa become so bad. 

MR. SPBAKB.R. : I have alreacl, 
listened. 

SHill ASUTO$H LAW : Wo want 
C.R..P. 

MR.. SPBAKBtt : I "GDOI .od IDJ 
C.Il.P. It I- DOt my job. 

('",mlltwlll) 



SHRI AMAL DATTA (Diamond 
H ubour) t eapectlltiOM _v ... o ~ in 
the minds of tbe people .. 

( r,., .. dallo4) 

MR. SPEAKEIl : I haw received yoUt 
notk:c. 

1~/I,bl 

If you want to raise any question, we 
are havioa a debate 00 Food and Civil 
'Supplies and you oatl raise It thOle. J .bve 
aInAh'11live6 you eMt. No p1'obkm. You 
know tbe rule. 

SHlU AMAL DATTA : Lot of oxpec-
tations have beeD raised in the minds of the 
people. 

MR. SPEAKER : That is outlide, Dot 

beret 

SHill AMAL DATTA: Lot of expecta-
tiool have been raised 10 tbe miod~ of tbe 
people by tbe bead of the rutiol party. 

MR. SPEAKER: That i. what you say. 
They say something. I am Dot responsible 
for either. 

(Inle"uption3 ) 

SHRI AMAL DATTA : We waM fun 
scale discussion .•. 

MR. SPEAKER: Not allowed. 

(/",e,ruptJo,,,) 

(Tran.t!allolll 

MR. SPEAKER ! PJea~e sit dpWD. 
E1tfter you raise it outside ot in tbe HOUle. 

Please sit down. 

--------------------------"'. Not recorded. 

MR. SPEAKeR : Mr. Datta, ",beD I 
cteo·t .How )'OU, you doo·, JpIIlk ........ 
is rotOIdtId. Not .Bowed. I bay. ItOt.tloMd 
tbi. pntlcman. 

(/nt"'lIplloll6)·· 

MR.. SPEAKER: \' ou are al._,.. ucoecl. 
"ina your limits. Please lake your scat. When 
the lime come., you caD .Il)'; DOt like dlia. 
There Is ,oina to be a dilGUlSioD on tile 
Demand. of Miajstry or the Food md Civjl 
Supplies. You cam raise it at th4at time. 

(/'JI~"U'tlotU ) 

M.a. SPEAKER: That is outside. Tbcy 
are not .s.uraoce.s on tbe ftoor of &he 
House. 

(/ft/~r"Y'rl~ft$) 

--
11.11 ..... 

PAPERS LAID ON THE TABLE 

[ElrIII.Jh) 

Deiailed demands (or gnols or tbe 
MiDI'try of CotaIlMt'e. ror 

1987·88. 

THE MINISTER OF CO~1MERCE 

(SHBII P. SHIV SHANKER) : I be, to lay 
on the Table a copy of the Deta iled Demand. 
for Grants (Hindi and Enali~h versions) of 
the Mintlery of Commerce (or 1987-88. 

IPlaced in Library ~e No. LT .. 4J02'87) 

I..... Eeoaomic s..1fle (A ..... 
meat) Reale_ 1987 aDd No.lbUoa ...... C....... F...ut_ Rates. 

1944. 

mE MINISTER OF STATE rN THB 
MINISTR~ OF fiNANCE (SHRI 
JANAIlDHANA POOJARY) : I bea 10 'ay 
On the Table : 

( I) A copy of the IDdian aco,o~tc 
Service (Amendmeet) Ruf", 1'17 
(Hiodi and En,U,b -.etMon*> publl-
sbed in Notification No. O.S.R. 
107(£) in Oazette or India daled 

•• I'Iot "eotded. 



CHAlnA 11, 1909 (SAkI.) 
, 

tho 20th Pebruary, 1987 iI.oed 
under ptOvHo to artietc 3'09 of tbe 
CoMtiMfon . 

*PIHed .. L~. S. No. LT·41G)/,J11 

(2) A COPy eacb of tbe foJlo'WiDJ Non-
ffcatioal (Hindi and I!nalith 
versional iuUl'd under tho CeotraJ 
&cJsea aoles, 1944 : 

(n O.S.I\. 197(E) pUbliJbcd in 
GueUe of India dated tbe 
20th March, 1987 toaotIP 
with an capt_mory memo .. 

.. randum Ill .... ina certain amend .. 
menu to Notification Nos. 
2'/87-CE dated tbe 1st 
March, 1987 10 as to plovidc 
that the concessionaJ tates 
uader tbe said notifications 
would DOl apply to food pre .. 
paratiOlll contaioin, malt. 

(ii) G.S.It. 29&(8) publiabod in 
Gazette of IDdia the 20th 
March. 1987 loaetber with an 
explanatory mefnorandum 
makiDI certain amendments to 
Notification Nol. 21/87· CE 
and 40/a1·CB dated tbe 1st 
March, 1981 10 as 10 clarify 
tbat the credit allowed under 
tbe said notifications (or ute 
of specitled fix.ed ve,etable 
oils in tbe manufacture of 
vanaspatbi and soap would be 
available only for use of 
iodiaenous oils. 

I~ in Library. 811. No. LT-4104/B1). 

Detailed Uem." 10f' Graull of t .. 
MIIlIRTf of P ... ..,.... PaltUc 
~ ........... Pt"DlIoDs for 

1917 ...... NoUftcatl .. 
UIIder All ..... Sente.l 

Ad, JtS) 

THE MINISTER OF STATE IN THB 
MINISTRY OF PER.SONNEL. PUBL~C 
OJtlEVANCBS AND PeNSIONS AND 
M1NIITBil OP STATE IN THE 
MINISTRY OP HOMB AFFAIRS (SHill 
P. CHIDAMBARAM) I bq to .. , OD the 
Table.! 

(1) A copy of tile Detailed DemaDd. 
for Grants (Hfn4i aDd &alisb 
versions) of the Ministry of Per-
_DMI. Public 'GrievaDOel aDd 
Pcnsiotis for 1987-88. 

~ . 
[Placed in lJbraey. &. ~~ LT -,'1$/8 '1]. 

(2) A copy each of ~ lbe f~i.~ 
NodIeatioDJ fHiftdi and Bar'''' 
ve""") UDder sub lCIOtioD (2) 6f 
lOCtioli 3 of the All India Serticet 
ADJ, tt~1 : . 

. (i J :rho Indian PoNce ...,.. 
(Fi"atiOD or Cadre Streaatb) 
Amendment Reaulatiool, 1987 
publisllcd in Noti6catioo Mo. 
G.S.&. 162 in Gazetto 01 
lodia Gated the 14th -ucla. 
1987. 

(Placed iD, Library. Se. No. LT-41Q6j,71. 

{ii, The rndian Polico&ervko (Ply) 
l\.tDeqdmeut Itu.... 1987 
publisbed in NotiisatiOD No. 
a.s... 163 io Ou.tta of 
India da\4td tbe l.th Muab. 
1987. 

[Placed in Library. SN No. LT .. 4107/81.] 

(iii) The Indian Fores, Service 
(Fixation of Cadre StnDIIh) 
Amendment Rea!llatiooa. 1987 
publisbed in Noti6catloo No. 
G.S.ft. J64 in 0 ...... of 
India dated tbfr, 14th Yardl, 
1987. 

{Placod in Library. S~ No. LT-4108/&1J. 

(iv) The Indian FORlIt ~ 
(Pay) Amendment Rules, 1987 
published in Notification Ko. 
O.S.R. 16S in 0 .... of 
India .,ed Ulo 14th ~b. 
1987. 

[Placed in Library. SH No. LT-4109/81). 

(v) Tbe I.dian PoJko lervtce 
(Pa,) SeooDd .... dmcDt 
Rule.. 1987 {)ub~isbed io 
MotibrioD No. G.s.a. 1~6 
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in Gazette of India dated tb. 
14th Marcb, 1987~ 

[Placed in Library. S. No. LT-4! 10'87) .. 
"-DetaIled DeIlUlllClI for Gra .... or the 

MbdllrY of PI-laa 101' 1987-18 

THE MINISTER Of STATE IN THE 
MINISTRY OF PLANNING (SHR.l SUKH 
RAM) : I bca 10 lay OD the Table a copy of 
the Detailed Demands for Grant. (Hindi 
aad BDaUab versions) of tho Ministry of 
PlannJoa for 1987- 88. 

(Placed tn Library. Sn No. LT· 411 t /8 7J. 

11.12 ..... 

COMMITTBB ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

[&,11"1 
Tldrty SeeGDd Report . 

SHRI M. THA~BI DURAl (Dbarma-
purl) : I bea to present tbe Thirty-second 
R.eport (Hiudi and Boglish versions) of the 
Committee OD Private Member.' Bins Ind 
RetolutioDS. 

ESTIMATES COMMllTEE 

(&iI}ui) 

Tldrty· ... tb Report aad MIDDtea. 

SHR.IMATI CHANDIlA TRlPATHI 
(CbaDdauU): I iJq to present the Thirty-
ninth Report (Hindi and English versioD') 
or the Estimates Committee on the Ministry 
of DefetlCC - Pefeoce Canteen StOrel and 
Minutes of tbe aittiDII or tbe Committee 
rolaliIJI tber.U). 

J2.13 ...... 
MATTERS UNDER. RULE 377 

(En6I1"h) 

(I) Need to coutruct • TeJeplaoae Ex. 
e"lIIe baIN'., at Tam •• aad 

al80 to JII'O,,1cIe STO l.dll., at T',... e ...... I. "--tab 

SHill o. S. BASAVAIlAJU (Tumkur): 
I "oald lik. to draw dae atroouoo 01 ,be 

HOD. MID'" to thc.pl!abt of tbo telopbooe 
network 01 my district Tumkur whole work· 
iDa hu been un .. tfsfac:tory ud itl oetwork 
Ia bazardoUI due to tlOn·lvailabllity Of JiDeI. 
Tho place where tbe excbanae is lituated is 
very unbealthy aDd does not have aood work-
101 CODdieioDa. Althouab State GO'VerDOleat 
bat livoo • 'a04 on ootnioal fa tea but atill 
no buUdJ", it belna cooltruclCd. I am told 
lbat Government 0( Jndia ba. sanctJoned 
amount ror the constructioD or tho build ina. 
The construction of the bulldina bu not yet 
boofI started and tho deJa, in construction is 
GaUlin. harm aDd inconvenience to tbe people 
or the Tumor town. 

Sir, J would therefore urae tbe Minister 
of interveoo in tbe matter personally and 
direct the authoritiu concerned to expedite 
the construcdOD of bDUdiD& and pr~vido 

more number of lelepbooOl fO T&.lmkur 
wbich i. ooe or tbe billftt business c:entrct 
io the Itamataka and tbe number of trunk 
caU. purity to tbe vvioua parts of India i, 
more tban S 000 trunk calls per day . 

Sir. there is also no STD faCility in 
Tiptur Eullaoae wbleb i. also ODe of the 
busJnnt centres io Tumkur Di.trict. Tbis is 
alao causina ,teat inconvenience 10 tbe busj· 
DC'll community aDd tbe lCM'ral people. J. 
therefore. appeal 10 the Ministry to direct 
tbe authorities concerned to also prOVIde 
ducct dialiol system in Tiptur ElCCbaop 
whicb win be of areat belp to ,be people of 
the district Tumkur. 

( T,.OIUIaIIc.".) 

(Ii) o....t ,., .. kiq ••• nablt ATS 
... aatl -rabies vacci.... • t 

reaso.ble prle .. 

DR.. CHANDRASHEKHAR TRIPATHI 
{Khalil, bad): Sir. tbousand, of ~lOn. dlo 
eveey ,ear because of teC&nu'tad dOl bite all 
oyer the coaotry, TheM di.... bave In-
creased mucb durint tbe lut twO yean. The 
malo reason for tbis is tbe acute abortaae of 
A TS aDd aOli·rabi. vaccines and wide ditt .. 
ronce jo tbe selliol prices of modlcioci pre-
pared by the Government companies and 
tbOM prepared by tho private compaDie •• A 
Oovernment compaO)' named Beo181 1m. 
",oolt, eell. ATS joject.ioDl at lhc ra .. or 
al. 18.78 per ampul wbereu a private cam-
paDYIOU. the same medici. at tbo rata 01 



R •. 39.50 per ampul wbicb II beyond tho 
teacb of tbe common mall. It f. au open loot 
by the private company. The Benaa1lm-
munJty has .topped tbe production of anti-
IlUlke YObGm and anti-diphtheria serum for 
tbe Jal' one Year and as • result of that. 
lbou.nd. or people bave been PUlbe4 into 
the Jaws of deaSh due to tho non- avanabllity 
of thac medicioc., The most painful .spect 
is that nOD-availability of free anti .. rabies 
vaccines ia the hospital. in UtJjtr Ptados.b 
bas created 8 Fave situatioo. The said 
private company i, manufacturins these 
mediaes and sellina at the rate of RI. 2400 
per courte .n over the country but it i. be .. 
yood tbo purcb.,iol capacity of tbe people 
of our couotry. 

Th~rore. I request the Central Ooveru-
ment 10 make av.fiable the ATS and anti-
rabies vaccines in order to save tbe lives of 
thousand, of people and al50 to check the 
arbitrary pri«s being charaed by the f'rivate 
iC()fTtpan~ ft'\r these medicine-s. 

( F..Iw li,,}' J 

(1If) I ....... '.,. propouJ of ""etop-i., Paradeep Port 

SHRI L.AKSHMAN MALLICK (Jaa.t~ 
sin,hpur) : The int~llrafed proposal of deve· 
lopin, PAradeep Port to handle bulk: car~('" 
(or an anoual export of 6 million tonoes of 
iron ore, C(\D1tructioD of a fan link btt~D 
Dailari and, Barupani and developmrnl of 
iroo ore mines in the binterland or Par.deep 
Port is pendJD8 approval 0' the Government 
of India for quite some time. 

12.16 br •. 

(MR. DEPlJTY SPEAK ER lit ,11. CluJlr) 

The Work in. Group constituled by the 
Government of India bas submitted its re .. 
commeootions Jona ,inee and it is observed 
tbat t," project is technically and 60anciaUy 
vi.bact d6tirabJc ffom the points or view of 
earniDi additional foreilll excbaoal aod for 
developiol backward area of the COUDtry. 
The Workilll Group haa allo observtd that 
unItal the projected facilities are ('re.t~d .t 
Par.deep Port. lbe port will lradually calC 
out or ItOft ore "POrt trade, 

The propOlal WIll .initiat04 kecpiq ID 
view lite iotorest ~ by Soutll Konra CO 
impOrt additional quaDtity of irOD Ole for ita 
DeW iroD •• toel works. If a decwoa about 
implementadon of the project I, dela,ed. it 
i. apprehended thai South Korea will tUrD to 
other sources like Brazil and AUltraiia wbo 
would ~ tOo willina to lCize 'lOCh oppor-
tunity and our count.., would loee the oppor-
tuoity to seep up it. (orei80 escbaD8e earn-
in ... 

AS,luch, J request the GOverDmeDt to 
take elr1y decision in the matter aDd &ppfO'Wt 
the proposal for the developmeot of Para .. 
deep Port. 

(I\') Need to .. lye anfomI .., .. 
die I_port of troe} to protect 

tile .... rpet ..... t.., Ie tile 
eoImt l'1. .....k:alarIJ ID 
Mirzapur. BIaadoI .. 

U ... ,. P ....... 

SHRI UMAKANT MISHRA (Mirzapur): 
Mr. Deputy Speaker. Sir. the carpet iodustJy 
is the main industry in my parliamentarY 
constituency Mirzapur, Bhadoi. otber adjaceot 
district.s and in several oth~r path of tbe 
country. It is a cottage industry. About 1 , 
lakb ~-opJe eartfltheir )ivins from this industry. 
In addit.ion to it, tbe foreian currency worth 
about R,. 1 ~O Clores is earned by the export 
of carpets to the foreign countries. But today 
tbis industry I. facinl crisis due to tbe 
shortaac and bigh pricel of raw material. 
The nllin raw material or tll;S industry it 
sheep wool wbicb is partially produced iD 
the country and l'artiaUy imported from 
foreign countries like New Zeal_od etc. 
During the last Winter Session, I bad de-
maDded that the wool production should be 
increasod on a lerce scale in ,be couoUy aDd 
also it should be imported from COUDtriea 
like New Zealand en a I.rae scale free of 
Import dot)' to m~et the tequiremeot of 
carpet producers. In a4ditlon, it wa. _110 
demanded tbat permiuioD should' be aiftll 
to the carpet rnanulactuftl 10 import .ooa 
free of import duty. But it ia retrettecl'tba\, 
'he import duty on wool bas bHn raktd b, 
10 per cent ~V$inl more ms. ip tbe Carpet 
Ind~ltry. 
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£ tMHf<*. rotraest the (tovernmeat to 
AoIidl MamectiatcJ, import duty and otber 
.. _ OIl dse iBl-potl of wool. 

(,> DemaacI for .. oNi .... lac.., 
fa PYa. or 0 ...... ,Infrkt 0' 
Sagar 'hialoa 10 M....,. 

P ... .,." 

SHRI DAL CHANDER JAIN (Damoa.): 
Mr. Deputy Speaker, Sir. I would Uke to 
aubmlt the (oUowio, uDder Rule 377. 

R.eceatty a team of tecbnical spats of 
the M i ... try of Dcftnce. (1o\lenuneftt of 
India. vi,ired Sapr Division besid. other 
parta of the country to select a suitable place. 
for tetlina up an Ordnance factory. It i.t 
I. rot tbat the Government of' Madhya 
Pradesh bas given aSCiurance to exteat all 
possiltM cooperation iu settiDB up this 
factol')'. T&le toam bad found Sqar Division 
to be the IP~ ,uitable dte for .uina up the 
factory. I 'Would requnt t be Government to 
Bet up tbis factory ,n Paona or Damob 
dJ.trict in Sapr Diviaioo 10 lhat a factory 

*' II tet up in a backward area and' DO-industry 
dfatrict. It will belp this ar~a to develop and 
people there ... 111 pt employment .. 

(.1) Need to !fond a cea1raJ tea. to 
sCady the II'BaUOD erlstol out 
of ~sltloa of JaJMt or 

Adf ••• ,. f. Dud1d .... 
Robert .... j areal of 

Mirza,., cll.trkt I. 
{Jtlar Pradesh 

SHill RAM PYARE .PANIKA (R.oberts-
,,~j) ; Mr. ~put)' Speaker, Sir, I want Co 
r&bc &he ro)lo .. ina issue in the House' under 
Rolo ~77. 

18 M1tt.,or district the Adivasil and 
oiWDat tet.ebicaots of tha c area are beiDi 
e-.a fr6m tbelr laad whicb is under their 
p ..... OD for years toptbct by noetfyilll 
utIIer leCt10nl 20 and S •. COQswquendy, 
t-"ads of Adj, ..... ~e beiDa . <kpri\red of 
tbWtr Il~. land, u.. ud 6eldl. Tbe 
S .... Oc:Wetftment bad been requested for the 
I'M dey, )letrs to SGlw thi~ prohkvl but 
t.b& 'laid land DOW havin. Cc)Me uDder tbe 
f~t taint, the -State Otnemmeot is sbowiDI 
itl inabilit)' in tbe matter.. If itnlll.dlato 

action is oot laken by ute Oo~, to 
amve tblJ problem, the Porest ~ 
will uproot the bolploat ori,lloal iabab .... 
and Adivasil. In f.ct, tbe DepartmenJ baa 
already started uprooti." {beat. Tho f'~ 
Department bas started takiD. over the laael 
wblc:b baa beea noti6ed under eectiooa 20 
and ,. 

Under tbae drcum ...... , J Jeqaul .. 
Minister of F0fCS.t.8s Govemmeat or ladia, CO 
send • biab level tum of OO\WDJJI&ot eIioc:rI 
to IMYe oa the spot survey. pardoularq u 
Dudhi and Robortaaani. and, the Jand _hi. 
ha.s corne under the notiftcatioo i .... d .ader 
sections 20 and 5 and which b •• been uedet 
tbe possession of oriainal inbabitant. sbouJd 
be .. ,yen baC'k to them. Otherwise. tbe 
"dtYasis .. in launch a 5tron. •• itatlo. wbicb 
wiU nor be good in the iotere.c of tbe country 
in any .. ay. 

("U) Oemaod for a".DaJDi "".,ftt 
of wapi to worker. of New 

T obaceo Co 'I BUd" .. ,ola is 
~ ....... Practe.ta aDd take 
Itt'pt to rt"oPd tlle 

facCof'y 

SHRI SRIHARI RAO (Rajabmundry): 
Sir, fhe ci,.r~Uc lectory 01 .be New Tot.ccc 
Compuy. Blkk.volu. to East Goda_ri 
distrkt. Andbra Pradesh ;1 bh~ elo&ed. Thi. 
baa advenely affected not onty tbe .orkioa 
of tbe tobacco inclu5tJ)' but ha. aJ!'to thrown 
out of jobs thousands of .-orkers of the 
ra~tory. The work en of tbe factory have f\ot 
been paid thejr w88et by the mans8ernent lor 
tbe last ,.ix months, due to whkb 1 they are 
~(!tTerinl and .tarviol. Urlent action should 
be laken by the Central Government to 
remove tbe arir\laDCe! or tbe workers and 
artanac payment or their lVwaSes tfld al~o re-
open th~ faetor,. 

(,Ul) Need to allOc:ate tuflki .. t ,.. 
~ for ear., t"OmpletiOli of R .... 

TraDllt SY.'." bet .... 
M.4,. ... (, ... La 

, SHRI A. C. SHANMUOAM (VeJlore): 
Sir. tbe npid tra'h,it Ifttem betwCtC'ft Madtu 
Boacb and Luz tvaa atarted in tbe year 19'3 
.t an catill1ated COt' of at. '4 «ora. 'l1:Ie 
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project wu dcarod by "be PI.nnma Com-
miuJoD and tbo work .. at lakeD up by tbe 
M ioit1fJ of ileUM),' from- the same year. 
Tbe work .... "lured to be completOd in tbe 
year 1989·tq, Allbouah it i. '4 years since 
eommeocemeat, the Centre'. sbare to this 
Pt.a i. only Ils.. 14 cTores at aD .. veraae at 
a •. 3.S crores a year. With such • meaare 
Iliottneru of fund., tbe project cannot be 
con,\pleted within the specified period.. At 
praeot. the C(»l of the projm has aoo 

• 1 

escalated 10 Rs. I 10 crores. Tho Mini&try of 
bUwa,. have DOW 5ugested that the 
Oowrnmcnt or Tamil Nadu may sbare tbe 
cost or the project. The funds fOT Calcutta 
Metro and tb~ Circular Railway are met by 
the Centre only, 10 the ekt.ent of Rs. 90 
crores peT YC'lr and the West Den,al OoverfJ A 

ment have not sba~d any amount at all and 
have also not ~n a~ked to $hare at all. 

The T4mtt Nadu Government have at· 
ready lIven tbe required land \\1'01 tb about 
R~ 20 cro:es (tcc- of cost 8! their share. 

I, (h~refore. request the Government 10 
anot at t_st Rs. 20 cfores or Its '25 crores a 
year. Then only. the work. can ~ completed 
wirhin the Ipe-c;ifieJ time. It would no doubr. 
live much relief to the tr.velHna public of 
tbe Madras city. 

DEMANDS FOil GRANTS. 1987-88 
- Contd. 

{ Ertlfll.thl 

~ ~flul.try of 'JOlIle Affairp - CDIt,d. 

MR. DBPUTY SPEAKER: Now. we 
10 to the next item. namely. further discu,-
slon and VOlioa on tbe De,nands for Granll 
under ,be control of tbe M loisrry of Home 
AlTair •. .. 

Now, Shr' Shiv Prasad Sabu to continue~ 
lI) 

{"I'I'"".I(,Illotf } 

SHRI SHIV 'PRASAD SAHU {RanchO: 
hlr. DepulY Speake.r, Sir. yesterday t w-a, 
t.UiDl you abo.:.( Chbota Nagpur whicb is • 
backward area or Bih.r. I was tcllilia you 
.~ tbe retuaeos b\1t could not cQmplete 

my tpeech. Therefore. 1 will atart from that 
POiOI. I want to submit tbat under CCI. 
wbich is a coal project, 69045 • ..era of laD4 
bat been acquired. Tbis land {;onsista of NK 
.rca. Oarbbao&8 House aDd Ranchl area. 
Onder tbis lAnd, acquired for CCL, Cbandw. 
of Pa1amu diltrkt is also covered. S 36 actCs 
of land bas also ~en .acquired in Datu Mar 
Machbatarpt.r. 4Z0S acres of land has ~o 
acquired near Chakl. also. 10 Mabuwa 
Milan which oomes in Palamu area. 1126 
acres of land bas been acquired, bUl com· 
pcD.S8tion bas not been paid for severa) lands. 
In addition, Taf u Company has acquired 
tbousands of acr~s of land for mining iron 
ore. In Dhanbad di'trict, land of Adivasis, 
Harijans and Non adiv3sis in being acquired. 
This is resulting in makina the people Qr 
Cbhota NalPur reruge~. Majority of the 
people there consists of Adivasis Earlier, 
there was a provihion that when a land upto 
3 acr~ is aCQuired for ("oaJ minin.. J person 
from each (ami}) wdl he taken into selvice. 
But now thl" anangement has bteD di.peon(,ed 
with and no one i1 being taken into SCT'vice. 
Peorle from ~uf~J(1e are being recruited in 
the coal mines. In this way~ laths of 
Har'jans and Adivasis are not aetting 
cmplo}ment. Non·AdivRSis are beinl settled 
tbere. Similar position provaUs in Singh .. 
bbum and Dhanbad also. There also a 
larac Dumber of refugees bav~ come. I would 
like to give certain examples -in tbis teprd. 

Tbe factory in Hatia is very~ old and is 
the biggest in Af-is. At the time of ioauara .. 
lion, the late Pt Jawabarla} Nehru bad said 

-that this j. loing to be one of tbe most 
in1portant factories in the country and tbo 
sons of ahe soil who bave liven land for tbi. 
factory will be given priority in the service. 
At pfC\-ent, around 20,500 workers are 
employed there. out of whicb juSt seven or 
seven and a half thousand people beJo.na to 
that area. You can enquire about this' .posi-
tion. You can find that even today 528 
~ROns. are stin th~re ~ho had been displac-
ed and to whllm Shri ~ebru Md liveD 
a",surnnce. Y(lU can yourself "c \\ hellier this 
is not injut;,ice with Chhota Nagp.ur '? 

70.000 act'd (lr land is. loina to be 
utUl$ed fot Coal Mjoinl. It is a Tule in 
Adivasi areas that there land is not sold 1be 
Adi\l8"c;, y.1bkh arc belDI dl~placed in Cbbota 
NalPur. do ,et ntoney 11' comreN1'ion, but 
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. w6ea tbeJ 10 for purchase of land. tbey will 
DOt be able to purcba. it. Barlier ~I)' 
rufen uwd to be the Zemindara. ,at after 
the eaactmeat of Cenin, Act. people dispoSed 
of there land arter kcepinl with them 29 acre. or JO acres as baR beon en"isapd in the 
law. What will theIe people do with tbe 
money? Tbey will waste some moaey on 
driotiOI and ebe remaleJftl money ",ill also 
be speDt on intructuous activities. This il • 
Itranae situation wbleb prevaill iu our area. 

Tbf! is bappenina in other arc •• .also. 
TboreI'ore. tbe Home M ioister should ensure 
tbat 1 person each from those ramilies wbose 
I.n~ baa been acquired should be taken into 
.,tvico and tbey abould be allotteiJ land in 
lieu of the Jaud acquired. 

[&rgI16"1 

SHRI S. JAIPAL REDDY (Mabbubna. 
prl : Do we have. Cabinet Mieillter for 
Home? 

MR. DEPUTY SPEAKER: That you 
aD koo.. Why do )'ou ask me sucb 
question ? 

SHR.t SOMNATH CHATTER.JEB 
(Bolpur) : We tbou,ht be bas also. been 
cbaaaoc!. TbeIe are maoy cba DIet : 

nIe MINISTER. OF ST It. T£ IN THB 
MINISTRY OP PERSONNEL. PUBLIC. 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFPAIRS (SHRJ 
P. CRIDAMBARAM) : Where is your leader 
milSiDl ? You brina yoa leader. Then I win 
briDl my leader. 

,SHR.I HAROOBHAI MEHTA 
(Ahmedabad) : Ir It 'S not taken care of in 
time, it. will lead to tribal uorest. Thi' It 
very m~ "'relevant. 

(TrrM.t latlOll] 

SHRI SHIV PRASA 0 SAHU : Oae 
thina more alao I want to Iubmit. 10 
ou, area. there are two districtSt namely. 
Rancbl and .,.ltmu from where around 2.5 
lath people leave every y~ar in te8fCb or 
tboir liveliboo4 bcQaQk or uDcmpto1MeDt 

, aad stanatlob there.. nere -m bot be • 
IlDaIe place in the eDtire world froPl .... 
sudl • laqe Dumher or oeoDkt an., be 
l.vil18 tor fMir IiYelihood. The contractors 
lure tbem or pa,tn, bipr rates ·for wort,.", 
in brick kiln' but they do Dot pa)' the 
promised rate.. They also mllbehave with 
the wOmeofolk or these labourers. ) wil1 cite 
e~.mpJes from tbe papeR. The Home 
Ministry should note tbis_ 

{ E1t61'8. 1 
MR. DEPUTY SPEAKER: P1euc be 

brief. Y Clletday yo,", have taken 6 minute •• 
Now you have taken 5 minutes. You have 
taken I I minutes. HoW many more minutu 
wiIJ you take 1 

(T'tI""latloft] 

SHlll SHIV PRASAD SAHU: Mr. 
Deputy Speaker, Sir, I am speak ina on such 
an imponant topic and I am not beina 
aUnwed to speak. Yesterday, 1 spoke ror one. 
minule and now I have taken 2 ~o 4 minutes 
and you have started rinlio. tbe beU. Allow 
me to speak for 10 minutes. 

• 
In Azamprb on '0 March 1986. 10 

bonded labooren were Ir.cod. 

On 21 March 1986. bonded tabourers 
were found ODt by Loharda.a police and the 
Deputy Comm;lSioneT. 

1 lirls who h.d been kidnapped rrom 
Ranchi were traced in Kanpur. 

8 bonded labourers rele.sed on 2' 
March. 1986 (rom brick tUoa and t\\'o 
I)etSODS .rretted. 

Because of all this, tbe people Jet di.~d 
and the ofher parties take undue .dYant." 
of this .ituation. Due to e:aploitation. ,be 
situttion in Cbhoti N.,pur (. becomina 
explosive. A powerful .,ttldon will be 
atarted apinst 'tbe exploitation or the 
adivasil. 1)'1 explosive situadon should be 
checked and attention should be paid to 
tbeir probl.tn~. At present. cortelp te., .... yIed 
leadors in KoJban reaion of Cba'basa 
distdct are prepatlDl to 10 to London for 
pltinl support lor a separate State and tor 
t~jl puapose, they are collectiol funds also. 
The Iron ore mine ownen--small 85 well .. 
bit-are .,,,in, them. 1. tberofon, request 
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~t tbt ~trDoDt ud d_tisfadioo aDlODI 
tile poo»10 10 tbat arca 00 a" lalll aCalc 
• ~ould be rcmovoc1. One ~ oUler reasoIl "lor 
thOu J'GIObtPlCPlt II tbaC tbOie people have 
beeo ieq.tq ror qvJto a 1008 tDe for . 
1.,101 broad pup liD. ia that area. Tile, 
are dcmaocSiDi railway Uoe betwcco bachi 
to Lc)\ardep aDd Tori aDd 'rom a_hi to 
Hazaiibaab viJ Kod,.rama. Botb these 
...,tOOl abouod fa bauxite reIOfVee aDd coal 
"Hnell Hlo4.tco or Birla Btocbers want 
to iostaJ. ~itb tbe coll.bot.doa of Biber 
Government, a a.. 400 crorea Alumini.um 
plant based on bauxite ia Lobatdap 
district but i, reluctant to do 10 a. there i. 
DO rail (acility III tbat area. If this lioc 
is laid t tbe .undard of IiviDI of the people 
of tbe area wiJl be improved and .be locaJ 
people witt ,ct j~ opporUinitict also. 
Therefore. this dem.~d must be met. 

.. 
.. 10 our area, loans are also Dot made 

available under IROP and RLEOP. They do 
not lit oxen and ,oatl witbout cub payment. 
10 tbe plateau reajoDs Block Oileen are 
reten.nt to 10 So lar. dlinkiDi water 
facilities bave allO not been provided. This 
problem sbouht al.o be lackled by )'ou. 

Lastly, J would like to tell yOU tbal tbe 
fund, provided under Tribal 'Sub plan are 
diverted to otber items. I would Jike· to 
submit that it Ihould be ensured tb.t tbe 
funds meant for Tribal Sub-plan are in DO 
ease divertcd. 

I n our _ru, police bas been liven so 
much power tbat it bas become destructor 
ios.ead of protector. Therefore, there is 
ac:ed to brioa improvement in the Police 
Dc-partmeDt. Adivuit. H.njaos livioa in 
Cbbo«. Naapur .bo,dd Dot be tortured. In 
our rqion tbero is one more community 
Uvina. namo'y. Muslim Ansari. They 
bid fully participated in tbo freedom 
Itrugle. Their condition 100 is pitiable 
Dow_days. I request that the way GOVCtn-
moot beJps "arUln Adivasj,_ it sbould, in a 
.JmUar way. belp our Ansari bretbcm also. 

Witb these words I Conclude. 

£EIwII.J,j 

SHill SOMNATH CHATTERJEE 
(8011»'" r) : Mr. Deputy Spoaker, Sit it fa 

alpi6cut tbat w_ ~,. are .~ tJto 
Demuda for o rani. rclatq io til • 
Mini",., of Home Alfain. l\Ot OD" ,be 
bomea of a vast DumbeJ of people m "rae 
area of tbe coantry we m.ecure bUt tile 
V_' foundadoc of our coaltitatioNl 
structure bas received a severe Joft '" lthe 
IDItuIe aad abuse of ita prcwisiOil by tile rciIIaI 
party and particularly by the Prime 'Ibllait •. 

. 
Sir t J must pay my tribute to lbe 

people of Xorala Ind W_ .... ' &bat 
tbey ba'YC dearly repacUatecl the pol" 
of cadelam. commuaalilm. reaction. "'+ opportunism and ionactitQdc. ADd die)' 
have mMlivcly vOled tD f.~ of 
prOireu and stabilit)' and for eecu1ariIm. 
The, bave defeated tile Coopeea-J iD DO 
uocertaln manner. and tbis appean to .. 
tbe ooly re4eemiDI featare ill the aU-
pervadina darkness in thll COUDtl'1. We 
ba~ Witnessed teeeotJ, with 11'81 anauJsh 
and dismay the decimation or valuebMed 
politics in this country and tbo dilation of 
tbe Consitutiona' obliptions on the part of 
ono of tbe bi.hest dilOihlries of the COUDtr7. 
Opportunism aod .rroaance have .vor 
been seeo to be lreater hallmarks of tbe 
runctiooiDi or tbe Government thaD thoy arc 
DOW. The country bu boet& iotorDalJ)' DCWI' 
more weak and strife· ridden thaD at present. 
Porces of sece!siooism. diaunity and 
fundameotaUsnl are boldiDl the COUDtr7 to 
taolOl'D. Tbe weaker sections of tie 
community are at tbe reotiviq end, aocI tbe 
forces of cOfnmuoaUsm aad dbruptioa .re 
~viDl a fteld day in dlffereDt parts of tbe 
couotr)'. The Centra! Oovernmeot caDDot 
absolve ibclf of its obliptioo to tbo mora. 
that we fiod ourselves in today. 

Punjab is still io doldrutl1! with IDDOCeDt 
lives beina 101t every day. Assam II alao 
havioa tremora of different kind and in 
Mizoram tbe demand for (heater Mbond 
is becomiog more and more .rideot .every 
day. In tbe Darjcelina diltrict of W.t 
Bcn_l, due to the cuslCdness and ioabilit, 
of tbe Central GO\'etolDODt to understand 
tbe danaerous implications of the so-catted 
movement started by tbe ONLF and due to 
their .1moat infantile desire to em'barraH 
the. State Government. lboy baWl 
created a yolatile iltuatiob which CAb 'otly 
create furtber -deltabiliaation in our COtJ#II'J 
and diauaity amona tbe peoplo, ~ 
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Spccialb after the rceeot State Assembly 
elections. the quesUOQ QIl proper evaluation 
of the Centrc·State relations bas beeomo of 
areal importance. The demand for decca-
tt.UlAtion of powers is for 'ordered and 
equitable development of aU the States of 
tbis country. Greater power 1S not asked for 
by 000 State or the other. It is for tbe 
couotry as a Wbole. The State Oovernments 
calanote be create(l $S tids of the Central 
GoVernment and apporttooment of Central 
~ canoot be equakd with distributioo 
or Ja!p5sc at tbe time of CaCCdOD ro~ rbe 
purpose of maltm, electo'al pins. The 
prOlress of differeDt Statc~ cannot be made 
dependent on t~ ips. d,xll of an immature 
lad pan1580 leadcrsblp at Ibe Centre. We 
dc.mand not onry tbat tbe Sarkaria 
Commission"s Report should be obtainod 
aDd published as soon as possible, but 
immediate steps sbould be taken for a 
meaotn.fuJ dialOlue betwcf:Q the Centre and 
tbe State Governments so that "the urlcS aod 
aspiratioDs of the people \}f tbe different 
States in this country can he reali~ed aDd 
the progress of tbe diffcrcn( States is not 
reatraioed or muted be<:au'Se of lack of 
adequate di~tribution of resourc~. In tbls 
cootxet J cannot but reier to the recent 
spectacle-I use tbat Ytord delJberatelYt 
almost a spectacle-of the Pdme Minister 
dekeodJOg upon different State~ and makiol 
promisc$ for dlstnhutJl.,..o ()f l:H~e~$e. 
distribution or favours onl)' a( tbe tune of 
election for the purpose of electoral battle. 
Such promises and using of reliourccs of (be 
Centre, I mean rC:50urcei .avalJable to the 
Centre ror the entire LoUnlty. for the Ptopose 
or giving grace to tbe voters is the fHOll 
reprehensible conduct on t~e .p:trl of (he 
head of tbe exe~utive in thic; country We 
cannot but protest at this dan~croul trend 
intended '10 pollute the very fabric of tbe 
dation. 

R~ntly we have setn another daoacrous 
teudcenc), which has al~o $ub~tantiany 
weakened our ccstitutiooal rubric. The proper 
interpretation of Article 1 S of the 
CODstitution ha~ beCOlne ver ~ Ullportant. We 
don't want tbe highest funcHnnaries of the 
country -when there is a writ ten Coo,titution 
to re~ulace-to be under cloud. Tbe 
~Dflicttnl versions com in. on a partJ~ulur 
lstue and tbe apphcatiuD or the CODstijutiobal 

Btl"" A,/f4Ir. 
promiona io ,mol' .... fbat .... Jt lOt boJaI 
allowed to be taken fCICOUItD CO ueS .a a 
result tbe wbole ~uDlr)' i. iu doubt .s tq 
who is apeak ina the troth,. Sutb a situtioa 
bas ~ycr arisen in my bumble ftl'erier:tce 
iD this country durio, 40 ycan of our 
iodepcacieacc and today tbe topmost peopl. 
in tbe ~ountry has Co ,bow h.is bont.6det to 
tbe people, buc tbe peo61e are kept in dark. 
Tbis is a very danletOUl trend. I knew tbffe 
are inhibitiopl ie rcrarrin, in areater detail 
what I intended to say. But I am .ure Sir , 
you and the Hon.. Mombcn appreciate wbat 
I bave been tryinl to empbaslze 00. It is 
necessary to have a proper approach in the 
matter, Nobody abould think. bimseJf to be 
above (be COD~Ufutjon~ however powerful be 
hiltl5Clf Uainks to be. N()~ody ,bould try 10 
dcoilratc others bcc.u~ eacb one hal been 
al~ilnod a \'~ry important r-ole in our 
constitutional 1.' up. 

Sir~ (he Gorkbalaod i$SUO I mus, come 
back once more. There wa, a ,reat fanfare 
in proj~tinl the sO " ... Ued reasonable 
attitude of the ONLF people in .us~ndina 
their a,. ration for about two man Ih~ (rom 
second ot third of February untal the- election 
wah over. Buc,Sir we had ext'r"~d our r~r­
vaHoo,_ our apprehensions tbat this was not 
a genuine withdfa*al or !Iousptn~ion of tbe so 
caned *s"ataon Ythich ba, been mostly 
vlvlcnt liondreds of boUKS ba\lc tKcn burnt 
d .. ).,.,o. prople ha,'e been '"lIed" p('ople 
beloPliol &0 tbat particular community V'l J 

N~palf sPe¥kinl people "'~}O hl\\'C not (.~\Vcd 

down to thti dan~erous and d"d.,VC 
mO~¢fnent - the demand for Hparation of 
the Darjeelina diiuict and the nei,hbourin. 
areas (rom tbe Stale of West BeDl-" 
Ahbou,h tbe, al'O poor people of Nepali 
orilio, they have been butchered. People .Ie 
not allowed co tHfciJe tben ordinary rlabts 
and then very valuable ffl1ht$ or vOlilll~ ID 
tbe Dame of boycott of electlOJJI (hey ItaUy 
let loosc a r elln of terror. 

Tbe Pnme M ini&ler hal said repeatedly 
and 1 know tbe Mioisters here wilt allO 
repf(lduce ad nauseam that we'll we have 
said «hat Benlal will Dot be divided. wby 
are tbey bothered. But what is tbe eontri" 
bution of the ("entral Government except 
auignio, a portion cJf the para-militAry 
forces that we bave demaDded. H •• 
lbero . been an1 political approach OD tho 

4t 
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part of dae Cerdral Oownuieat to coataiD 
.0<1 liquidate dlil so.adled ~maQd for, 
tepa,.to State ? Is the action of tbe Cant.1 
GOVem.r:PeDt to keeping "itb what tbey have 
.us or' ate tMy practisiDi wbat lbey are 
preacDJna , At a result dte lituatiOO il slill 
very yory .rioua. Wo have always ~aid as 
we have Aid itt 80 far I. other divisive-
DlOvcmcntJ in dilrcroDl pitt. of the country 
arc cooeerned ,bat you ClDDot deal witb it 
only administratively. You have to' deal 
politically with sucb movements. Well havina 
confabulllioDS at Delhi with the $O~caUed 

leader of tbe lO·call~d ONLF mO\'CQ)Cnt and 
trutio. 'hem witb aU tbe facilities here 
.vailabJ~ ot Delhi tbey 10 bade u if 1be)' 
aro heroes blyiol a .lInd'llI in Delbi.. That 
is tho impression wjth wbich they 10 and .. 
say wby are you bolMriDI '! We are ~aitilll 
only for the el~ctlon. O~ce tbe eleclion i, 
over. our State win CC'DlC. Tbat is wby tbey 
put up banners welcomjna the beloved Prime 
Minisler wben be "jsiced Dar~anl and ., 
the IIlfJle lime sbouted "Jyoti Basu 
Murdabad'. That sbows bow tbe) are made 
to feel that tbelr friends are ill Delb. aDd 
nOI m Calcutta or in the f(''1t of West 
Iknp' Theirfore. ha\'ina friends m Delbi 
who are puttllUl oul sympatbeuc approach in 
tbe matttr whicb I. encouraging !Mm. 
Now \\'C know (be." Cenfral (jovcrnmeot 01 
at least tb~ PnMe J\fini&ter·, notion of what 
it ant'·natl(,bal. \Vbo is anU-national 
d~pondl on tbe basis or his electora 1 
prospects. That IS why Dr. Farooq Abdullah 
wbo was dubbed a' anti· Dational is now one 
of tbe cohort' of tbe ruhq part)' aDd the 
Cooareu (l) bt:comcs the Junior partner of 
sbe Farooq A,>",tullah; National CO:llferc~e 
patty. That .hows hoYt on the b:u,is of 
electora] prospects tbe attitude towards a 
particular movenlcot or I ~f"cutar person 
~banaa. It is no' on the basi. of principle or 
cooviction. Hc=rc alio the studied and 
cootrivtd attitude of not admitting tbat the 
moYOmCOl is apioll countTY~s interests.". 

THE MH-llSTER OF STATE IN THB 
MINISTRV OF peRSONNeL, PUBLIC 
OklEVANCES AND PF.N~NOS AND 
MINISTER OF ~l'A1E IN THE 
MINISTRY OF HOME AFFAIRS t.stiRI 
P. CHIDAMBAIlAM): Will the Hon. 
Member darify whether in tbe manifetto 
they droppod the word ·aoli-o.ational' or oot1 

SHAI SOMNATH CHATTERJEE: Mr. 
Depue, Speaker. Sir. we do DOl WaDe to 

*_1Ito the ,itllatioD aDd we lIave kept to 
tho uoderstandina th.t 'Wu utivcd .. t bet ..... 
tbe Chief Minister .od lb.e Prime Min .... 

" That does DOt mean I hat we have never Mid.. 
Our Cbief Mini,ter tu., repeatedly "id tbat, 
tbe appeala and leue-ts to. the Buda of 
forei80 States must. be witbdr ... o aDd whoa 
it wal reported by the Centr... C;ovemmeot 
00 tbe information available to Shri Data 
SID.h 'bat tbty have ~xp""!Hd repel for 
",riliOI tbose kltelS and they do DOt "lab to 
rely on tba t 1!tere i. 00 questioo of wltb. 
drawioa it. For the time beinl 'bat ... not 
re-empbasi6cd but ,,~ have II ... ,.. •• d 
tbroulbout that .beir attitude h.. beea 
... inll the intClR'8ts of the Delio. and we . 
maiotain that. It is Dot a mauer of pla,ioa 
with wOlds onl),. It is • mallet of eOUDtJ')'" 
interests.. We are nOl here dilcullilll 
,rammer. semantics, an)' wrbal JuIaIer7 .. 
Tbis is tbe future or this country. ThtI i. 
the result of their tuor:tiODiq. Theft owe 
rcpo" sa,YI tbac. What is the .ituatioo in 
tbis country ? Can tbe Home MiDJttOrt of 
this country say that you are Ii\'ioa in an 
ideal situation. They themselves said duriDa 
the period under review. 1.D'l I'QIdiDa from 
their teport : 

·'Fissiparous, communal and desta-
bilisin. forces cont iuue to plalue same 
parts of tbe country." 

Their own ~port say. so. If they want to 
sbut their eyes to the problem and try to 
6COre the debatilll point. well tbey arc 
w~lcome. Then the people will judi. tbem 
at a suitable time as they bavo judpd io two 
States a few days back. 

Tbeterorc .. 1 would urac upon tbe Central 
00\ uoment to treat this matter witb utmost 
ICrioutness Do Dot try to live aoy quarter 
to these peopJe. Let them Dot have aD 
impression tbat they have'" aD ally in Delbi 
who will help tbem. aJtbouah the demand 
it treated to ~ Dot in the interest of tbe 
nation. The Central Government bas said 
tbat there will nner be a divllion or Dental. 
Thank .oodness. tbe people of the Stat. 
have sent mem to limbo. of C!bllviOD. .. 

Tbat i. wby the re,ull of the election bat 
not been for tbo ~roatiOD of tbO Gorkbaland. 
Sit, in yesterday's papers. 1011 would llid 
lb., Ghisiot US doclarocl tbat tbo1 wii1 



28' D .. G. 8'·88-Mta. til AI'IUL 1. 1"" D.D. 81~'-"'1a. 0/ 8.,.q,.. fltmitt AjJbJr, 
(SIari Soamatb Cbanerjee1 

Itart • vi9100t _,hat ion , that tbe, wUl declare 
• war for lbe purpose of achievJnl Gorkha-
llad. I .. auld 'like to koow "ilat is tbe 
nactio9 to Mr. GbisiDJ's threat'ID Delhi. 

Sit.~"" otber .ituation wblcll II e.u"" 
1M ...... t cooc:oro in this couatry is lb. 
GOIDDlDal Jitua'ion. The Primo MIDilter. 
_Do ,dplJi-. to 1M debate 00 tbe PI.i-"t', a44r ... , was very ttrident in bis "QUDQImOOC 01 comDluDaI poIitica. He laid 
IMl tbHe .bould DOt be a mixture of rdiaioD 
aDd'politics. But who has beeD pracdsl", 
lbat ? Today. theM statements,. these appeals 
aad .. apeechCI (rom tbe CODIfesa Party 
CD4 Pkticulary flom the PClIlM Minister. who 
II ... Jeader of tbis Party. are Dot cakeD 
......., by the country. Wbile you are 
delKJldCioa communal politics here. you arc 
...... , entcriq into aUi&DCCS. fronts abd 
........ elec:tioos aloos witb daote WIY 
Iorca lo Kc:rala. Openly you are ctoio8 AU 
IOttI 01 ob9curantism. fllodameolaaism. 
pI.iPoua fuaticilllJ arc beiDa encouraacd (or .. p.,.,. of WioDIDJI an eleeUoo. 

Sir. whal is tbe attitude of tbis Govern-
meat tow;ards the Sabri Mosque- Ram 
lanambboomi problem 1 What we witoC1sed 
bere, tbey are loudly claimiol-some funda" 
meat.Ults' orpoilatioos beioogjul to tbe 
minority communit,-fbat' tbey have been 
able to bold the laracst .. therina of M usli. 
In tbe capital of lodi •. The)' are very proud 
an4 wbat sort of tpCOCbes where delivered 
tlMte '1 Wb.t we bave read in the paperl 1 
Now who is rcspoosible for alJ tbis ? 

You ate parttper10a tho communalists 
tbore io Kerale. You are enterina witb 
electoral .rraopmontl for seats wbon it 
_ited you. You a.re haviaa electoral allian-
ces with ODF. . 

Sit. What it abe communal situation '1 
How .maw rio'. are ,.kioa plac e '1 Tbese are 
-the II .. , I have 00 lime to .... d i~ dot.lI. 
Prom 1st 01 January 1986 &0 31M Oc.ob.r 
1986. 92 perioDS kiHed in Gujarat (in 
~abad .loDe 67) due to communal 
~~r,*,<rftI, 10 in Bi'_'r, S in K.u"oataka. 
Nadb),. Pradtsb: 8. MJberu.lJtra : tOt 
.Ultar Pradab : ) 1, Weat Beoaat : ail. 1bia 

- I 

it tbe ~tuatioQ. ,Now 1t.. tw~B' ,..f~ q&at 
Abmeda~d i. _loa to be the ~i~' f)f • 
CQ~try. There ta. pe9p1. are l&btlpa ~ .the 
bull of ck~ of b-=kwardDell ucI job 
raervatioo. n.e ~uoa) Jiqts are tJkiel 
~~; tbe .. kel ~. 01 tl)e ~ iD 
this COUJltr)' ~ bcsiDa tortun'" aDd ~ 
pet 1QU .,. bore ,all the limo boa1 iD 
diltributiDllllfthiGal Jaraca" to tho paople 
of Ulis coaotO' for dle pulJ)OlO of vota. 

Merely, .. ,ina would Dot do. Tbe 
Cootral OovcrameDt bat to "~e ebe leader· 
ship daat tbe feli,ion aad poIub would ~o. 
be permJtted to 10 tOietLer. T bit It • very 
serious attuadoD aacJ J would request r.be 
MiDi"et to cateaoricalty .tate tbe potjtioo 
of tbe Ceotta! Oovern:ment with rep.rd 
thereto and wbat they are really doloa to 
cooWft tbal • 

Wo arc hopeful &Iter the 9ab March 
all-party conventioo at Ludbiana tbat the 
ailuadon in PUBJ"b would improve and 
tbat I~ people of Punjab would stand up 
apios' terroriam and the actlviticl of 1CCeI· 
lionia, •. It i.. tbereforc. necessary tbat we 
J'lWIIltreOlthen the banda or tbc Barn.l. 
GoverOQlC.DI there. Unfortunate])' .. tbe report 
of the MiSrbra Commission, to say tbe leut. 
baa been m<Kt uosatl$factory. and It bas beCll 
rejected oULri,be. Spec,ticaU,. it ... bceo 
touod tbat aineteen Cooarcl&Qlao, worke.rs 
or leaden, at the lower level bad insUaated 
the riot. aDd \bey bave been (ou.04 luUity 
for parti~ipatjoa thore. I would lake to koow 
io a linle areater detail as to what act.on 
haa bocD acl_lly taken and wbac pr~ross 

bas beco made by tbe JUbteqUCDt ColDlJlis .. 
sioDl in thla l'OPrd. 

The other point is with retard Co AMm. 
The problem is still there. M r uas .. mi will. 
ao doubt, speak ror it, but. as J said, 
tremon are .till felt. The .(CorCb ia Puojab 
laP not beeo fun, implemerued wbich i. 
eJq.tina rctfAltlDOOt .100"1 'be people .. Wbat 
J.' tbe JOod 01 e&&ettina into ~rcl. "bleb 
are Dot implelJlepted 1 

So 'ar II Punjab j, coac.rned, witboa, 
full and booett implementation of the 
~rd. thero cannot be any real attempt to 
cbtoao dM ,tJwadoD. In Alum also. 1M 
CMU" II tbat &be people have bcoo tuOQ 

) 
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for. ride and the ac:coM ilool, dft __ , 
..... ....,..,... the Iftfftoritie8. 

?be part Rlatioa to tit" lettto, up fit 
refiDery haw DOl beert Implemented. Now. or 
course, tbe Oovemmeot Is busy with tbe 
electioos tn Hatya. aDd "aroll baa Men 
promised tbat. Witb the bleWn .. of Tata'. 
tbey have been promised a reftoeryat ltarnal 
because of tbe elections. It is another a.pect. 
It j. very very unfortunate ror the country 
Ibat tbe f!1ection Commblion', wilhes to 
have tbe elections simultaneoual)' iD aaryana 
could Dot be carried out bee.Ute tbi' Gewrn-
ment was DOl wiUin. to' faco tbo elector" •• 
This is denudinl the positlOD of ,be EI«lion 
Commission aDd "e object 10 tbac. 

So far 81 the rehabilitation of tho 
nfu... i. CODeefM'd, jUlt before the eloc-
tions many promises have been made to 
woo tbe rtfupc voters in Wat Seniti. 
Suddenly, just before ,be election.. by 
devl.tif'l, from 811 normt. and conduct 
durina an election campail'D. the Prime 
Minister of tbl' country luues rrom here a 
diktat or /otwa that aU loans are written otr. 

J3.00 lin. 

Land will be liven on freebold basia and 
all .hat. Out of the pack-ae of Rs. 684 
crores, RI. 91 crorts will be utilised for the 
purpose or ,raGtin, this freehold land. We 
were informed tha t tbis as' 93 crores bat 
been reduced 10 RI. 38 crores. Alain, jUlt 
before tbe eleCtions. it became Its. B). 4 
crores. We do not know, what is the flJute. 
I am sure, it bI, .n t''&porate like the 
balance amount of R.I. 6B~ c1'ores wbicb il 
atl on paper, on f'OStefl. On T. V. and en 
'Rtido 001" but Ibis MOney nobody il lOina 
to see: I wCQld request tbe Hbn. Miftist~r 
to tell us, what il tbelr real intention about 
tbe teb.bilitatioD of the refoleft from East 
Pathtao, which have been tn.ltd '0. 
dltreteflt manner, in a l~p·motbftJy trtanner. 
tbll" the muleel from Wett Pakistan. We 
<fan.lid that the Welt Btnttr. dtMand for 
RI. 7'~ croref for ttaeJr twC)pcr Teh.bilit.-
tfoe, QlI""ftle \\till of a report wlricb hat .'-0 
beeft tubmhftd tare-a rePort prer*red by a 
very disd"8ttfthtd roUtica' I_d~r, 8S the 
bead ot • Co",mftt~. mtmel, Shri Samar 
Mu\fI,rjee- dlkt fCport ,f\ould be accepted 
• ltd If)at mon~ stl6\lk1 bt'made .ftflat7!e 10 

tbat there IDI, be pr~ teba~. Mit 
• plea 01 rebabilitatioa. just to eet vote.. 4 

11Ieref'ore. J am Idrty. 1 cbeat apprcWe 
or the atHtI or tbfs MinilffYt .hlc1t is mir· 
ted by nOt only lnacfiOD. but actJoa .... iDa} 
the interests of the COUfttry. 

MR.: D£PUTY SPeAKBR: NdW, .. 
win adjourn ror lunch <-aDd re-uMmblo at 
2.00 P. M. 

Jl)t2 ..... 

T,.. LOk SDbho t1djou,..d lor L,.Jt 
IIU FoII,'~eft oj th~ Cloei. 

-_-
n. LoIc SlIbIuJ ,~,.embl,4. aft". 

lundt, QI Flj'* Mu.ul.S /HUt 
FOJITltw" of lit6 Clock 

(MR. DEPUTY SPEAKER. iff ,- CAri') 

DEMANl>S fOR GRANTS 
1981· 88 - co",d. 

Mlahtr, of Rotne Alfatrl-cMWI. 

SURI H AROOBH AI MEHTA 
(Abmed.bad) : J have carefuU, .... daro_ 
tbe Report of tbe Home Miniltr7: aod J • 
must at tbe outset cpo,ratulate tbe BOlDt 
""tois,f)' fer its achievements, iD t_ tPbere of 
implementation or lbe Punjab aDd ,..... 
accords and brioliol into edlteDCC tbo 
M ,ZOI am Accord and {or the ste~ tJl,kee for 
coo •• ininl terrorist activities in Ne)abt. 
promotion or communal b.~c" ad, 
m,iotcoaocc of public ph" aDd law .aa 
order. 

, My leaned friend Mr Somnath Chatter-
jee wa. very vocal, in pUnuaDCe 01 bit 
ptof'es,iona' tratniDl. But I never tboulhl 
that he wO\lkl tM: oblivious, beiea a cob· 
srftutiooal .d~.te of emiDenee like triI. of 
the ract fblt out Con&ti1utino II baed OD 
the Wetnmbtcf model 'of .. UDIlell 
Kinldom .... ~ the Kina fa .... po.d·,to_ 
only reiahma. witbou,t rultoa· o.a iI •• 
a s"ip ",hfch rUftl ill. tM ftame of .. 
Praid~ot. b,U tbe captain of tbe ab.,. i1 .. 
Prime Milltlt_. od tbe tIl.dor of tbe .... 
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01 the people ollodia is tbe Prime Minister. 
Therefore" Articles 74" 78 aDd everytbin. 
,.., onl)' ODe interpretatioo viz. that the 
,,.ideot it bound by the ad'\l'ice of the 
Prime Minkter and the Coundl of Miniatctl. 
If there WI' any doubt-there was no doubt 
and rilbt from Ram Jawaya"s case in 19S9 
t9 Sham,her Sin.b", case.. tbe. Supreme 
~rt hal alwan supported chis posh ion. 
If there was any doubt, tbat was dispelled 
b, the 46th Amendment of 1976, wbicb 
.. icrtba, tbo President shall, in ex~rcis.e of 
his fuacdons, act in ac.."Cord:lo.ce with such 
an advice. This Wc~tmiDj~ter model or our 
Con.titation cannot be lost \j,ht of \\ bile 
appreciatina tbe constitutional position in 
our couotry. 

My learned friend also gave credit to tbe 
Kerala and West B~npl voters for ba"jo. 
rejected. accordina to bin1,. sometbing which 
was a partner with communal forces. But 
my .ea.roed friend did not refer to Jammu 
and Kashmir where. through a combine of 
National Conference and the Conare!t5, the 
people bave defeated ,he fundamentalist 
fon:e. iD Jammu and K:.sbmir. Wby sbould 
my Iea~d friend Mr. Chatterjee forget-If I 
am not incorrect- tbat as. early as in 1967 
it wat the Communist Party (Marxist) 
wbich brouabt tbe MU$Jim uague to power 
•• a partner. for fbe fint time in IndIa in 
!,--Ia ? So, tbe cr~it fot' brin,ina 10 po~er 
wbat was characterized by my learned friend 
as a communal foree aoC'S to roy learned 
friend". own party. 

SHRI SURESH KURUP (Kotta:vam) : 
The Conaress Part)' brou!ht th~m in, in 
1960. 

SHRI HAROOBHAl MEHTA:I am 
allO thankful to the Ooverl1mcnt for remin-
diDa tbe State Governments about tbe Deed' 
to follow scrupulously the 1 S-point directivo 
aMm by late ,brim.ti Indira Gfndbi Bnd 
revised from time to time. 10 O~tober .. 
December last year also. Government of 
Iddia .. ted tbe State Government to be • . more vi8ilaot on the communal front, 
because on that front I think ovorythin. is 
net quite quiet. Let us have a Slance at tbe 
1986 Biuret. Some of them were referred 
to by my learned friend, Mr. Cbatted~e : 
1 74 Uvea wore lott iD communal riot. in 

B.". q."., 
lodla. and .... 7 crores worth 01 Property 
was JOlt. To it. .oujarat alone contrlboted 
92 dearhs-and 1 am not prood of it-aDd 
U .. P. 31 t Karnatakl 20, Maharashtr. 11 
and Bihar 10. 

SHRI S. JA)PAL REDDY (Mehbub· 
napr) : The Jand of Gandhi je, 

SHRt HAROOBHAI MERl A: even 
the Janata Pa.rty· ruled KaJ'DatBkta State i. 
Dot rree from communal riolS. Let my friend 
Mr. Reddy note . 

Tbe Communal is.sue. therefore, is at 
once tM most hnoprt8nt ilSue lh., bas 10 
be dealt with. The HCtme )'iini!tef bad to 
advise _in, a, I learn from Hiodunan 
Times of Z 2nd Marcb. that tho State. 
sbould evolve II IODela' polic), for limiclo, or 
COlltrolltnl rtUaious pf(~S5ion5 durina 
re"tivals and communally·,cnsiti\le prriods. 
It was issued earlier. byt the Government 
lhouatu it necessary to ,.re·is$ue it. Tbat 
shows how sometillK''S State Government. 
arc in&ensltive to tbe very bealtby dircctiv~ 
from tbe Central (lo'tcmmeot. 

hSI)C of reHliGU5 placc.&. irrational Qu.c~ ... 
tions and issues like rchaious proct''IOfl:" 
cows, any prot(l.l, even kite ftyinl or tC),cle 
clasb ,orne into handy b)' tbose communal 
elements who want to spread tomD1unal rjoll 
and tbrre~y to ride for powrr. from 
Ahmedabad to Anlot Nee; it bas been fccn 
that communal forces arc tryin, to come into 
power or to ,et a majority vot.CS 00 the crest 
of post·tiot situation; and this is no lurpriM, 
because I know in Ahmedabad even in the 
Municipal Corporalion electioo., BlP DpCnl, 
raised slogaos that io order to protfct Hindu 
civilization vote for DIP. If tbi' i& tbe 
approach of • Political paJly. vote fot DIP in 
order to protect Hindu c:ivlliz:;llion Of vote 
for BJP in ord(r to protect Htadu Mann 
Rindus: that means that rellsion is utilized by 
a particular party in order to come 10 power 
or to get a majority votes. After an. tomo-
times, we find, wbether ia is Babri Maszjid or 
il is R.m Janam Bhoomi, mandin and 
mO!qUCS are made the taratt, made an object 
of communal strife. can we Dot persuade 
people not to do 10 1 Whether Cod. is tbe 
creation of a man or a mao is the creation 
of Ood, i. a matter of debate. However. 
even amon, cbose wbo conaider that mao 11 
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the creation of God, tbore t. DO doubt lbat 
templ.'and masjld, ate creation of a maD. 
So. ror protecuos toe creation of. mao, 
why should you kill the creation of Ood 1 
But tbat baa been bappeDinl throughout 
India; whether it is UP or Ahmedabad. 
Provokina sentiments ir the name of Ram 

.. Janam Bboomi or in the name of mosques, 
aU these tbiols are realfy fanning up divisive 
forces in India. Therefore. ultimately. we 
.hould not forlet; whetber it is a mandt' or 
• m<nque. it is not 8 creatioD of God. Man .. 
di .... arc of Birl81 and mosques may be of 
8abar a ruler. If they were really SCCD as 
tho abode of God, they would not bave. 
quarrelled with each other like this. Many 
tbinp arc said about the origin of somo 
rt"Ullious placet here or tl~ere. I n fact, the 
Orgnlflu, I-V"rkly bas enumerated about 300 
plac.es where, 8<xordina to (hem, there wert' 
temple. aDd DOW there are m~ues. Sball 
we go on turnios the paltS of the history 
back in order to un(ea~h communal forces, 
in ofd~r to divide our P'CGPle further in the 
name of religion and culture 1 \Vh;- should 
we out st'y t'-'t n sensitive issue ltk~ B~bri 
Masjid or for that matter Ram J8 nam 
Bhoomi should "e seuled amicably? Of 
count, I mu~t uy in this regard that the 
lovernment aho Ahould shed inc! tia if there 
is any, wht"th~r it is VI' nf any~·bere 
olse, ,ince any inertia on thiS Iloiot will be a 
dan,erous (tHeA (1oVtrllo:enl ~hould actively 
lake infere~t and cat! Hindu and Muslim 
leaders (rom aU side~ und persuade them not 
to raise C('lmmunh I t.,ogi)' in tbe name C'f 
mandirs, masjld5 and nod; and if necessary. 
det:idc issues by a trihunal. We can also 
consider ct'rtllin other f()(mulat1ons on this 
behalf. 

After .U. what hap.>ened prior 10 15th 
Au.u~t, 1947. was bt'yond our m~ans. 
Tbere were some Hindu rulers or some 
Muslim ruters or f~lreiBn rulers before whom 
ptoplc bad no '3)' as there WoiS no democratic 
let up. The re fort". what happened during 
that period cannot be made a matter or 
.trife. ~ome line has to be drawn. If some· 
thina bad happened before 15th August, 
• 947. should we rake it up? That is a 
Question which we sbould ask in tbe interest 
of communal amity. Of course, wbere 
disputes bave already arisen., they must .be 
settled peacefully, by an amicable seulemcnt; 
if necessary, by means ()f appointment of a 
trJbUba1, to fO into them. But 00 communal 

Ht)",. Afftli"~ 
dispute a,hduld be allowed to be raked up Oil 
tbe basil of any reU,loua place; tbat should 
be our firm viow. An averaae Hindu or an 
averBBe Muslim is not communal. I am of 
the firm belief tbat most of our people are 
ardently desirouA of living, in peace, to work 
in conditions of tranquility and to uphold 
the unity and integrity of the country. But 
there arc aUempts, motivated attempts by 
some political (orcC1 and other forces to rao 
communalism . 

Several Post· mortem examinations ba,'C 
been undertaken throu,b commissions; whe" 
tber it il a Ready Commission or whether it 
is a MaPa" Commission, in order to aaa.1yse 
riots after they have taken place. sO, by 
now. the lovc:roment most be very wen versed 
in amltom), of a typical not. I think. there .. 
Core, it is biah tinle tbat the government 

'should be able to effectively guide how to 
prevent communal riots and not merely to 
make a pot;t-mortem. 

C\.1o,\munal riot~. aft~r aU. ("ut Ilt the very 
fahrk of our unify and in'earity of India. 

J. thtrefore. suhmit tbat effective steps 
should be taken in order to prevent riots and 
any comnluoal vioJance or c{'mmunal propa .. 
ganda should be curbed. In fact there exists 
on the statute book. Section 153· A of the 
IPC. But J \\Iant to ~now from the Govern-
ment. how mat1y SIJCt:essful prosecutions have 
been made under S~ction IS 3A after the 15th 
Au~ust 19~7 ? Not many. 

SHRI SURESH KURUP: Not even 
one. 

saRI HAROOBBAI MEHTA: Not 
many. Of ("our~e. the courts also some times 
are not a\\are {,f the social needs and so tbe 
pro1iecutioDS also fail. 

Even our media also is Dot SOMetimes 
helpmg I am tempted to quote no less an 
authority than the Editor of MtuRrtl 
R,virw about what our media does Mr • 
RaOlananda Cbatfctjec. wrote in 1anuary 
1928: 

"Thougb lndian-owned aDd Indian-
c-dited journals cannot cause war, they 
can. "~tief\\l\eSS, fOlDOut Intcr·~m-
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munaf hatred and thus jeopardise [be 
pr08res~ of the country:' 

Thi5 wa~ in 192 & and in t 98 7 I am 1101 
very bappy to say thal tbe positioD il not 
much different'. 

Tb~ Pre" CounCil ha, al~o ·not been very 
successful in this matter. It wak~. up ~ hen 
some journalist is ar~ttd hut und~r ~be law 

• of the land it has no ser:ou\ne~§ to go into 
tbe que!.lion of e~aininil'8 ¥ hdher any nev.-s-
paper has been provokine communal atrife. 
h he, not been SUCCt~'ir,J1 in OyJara. in 
c"eck int se\'cr.t Gujaracbi n~W5papcrs from 
propag ftins communal oew!- and views. 

The Television and R :dio ~an also of 
course contribute in thi! matter Re."ious 
prO«5sions are pr~jectcd on TV. Tbe 
Ramajanmabhoomi prace son ·W&s r~nt'y 
dhplaved very prominenth by Tete~i5;on by 
tbe news aI" or Ah~da~"d TV. I do Rot 
know whether reli,iou," ("v('nt!l. ha~n, a 
communal an~Ie.· sh~u'd ~ ~bow" on TV 
only hecauSt" or the C)O~ul·' iCln "fll'lres. - This 
practice 'Ihoutd be ~torpcd In chit calC J 
Ic"ow thstt ,hi, is not Quire wifhin lhe H\)';'e 
Minister's pfJrvit"w. Bue. 'he Home M nitl" 
Ihould be ahle '0 coo"dinat~ with the 'n(or. 
m .tion and Br(\adca\li", \.1 ;ni,lry to see that-
TV d~ nett ~comc a me.iiu" ef communal 
p!O~"landa. Even the dis.play or our religi ... 
OU~ fe5fival. adds lome cnmmunal colour. 
Other communities sufl'~r inju~tice b«ause ir 

• you give mo'~ time to on~ cflmmunity alone 
lav of 'he Hindu cnmmunfty it may nl't ~e 
so i" the c-t~e o( the Chrt~ri2n nf ~1u'lhn 
community. It may creit1e ~ome ret-lin,!. 

, " 
It ;~ thererore time .. fhat the C~ntrSll 

Ooy~rl'\""p"t ta\te1 effe:tiy,. ~te", tn curh 
'c"rn'l1unlli~m and '''41~ure th.H 'he vt"rv sen~ 
-of ~~curity tn .he mi"or;,i#c i, nnt jet'pardis-
ed'" by "ny communal 'rotH. 

There '" ann'''er imrortRnc m8"~r Thtre 
is a~other de\.c'opment now .. :day~ in Guja. 
rat rn the name of Ki .. an SR"1lh. There are· 

,some f'conomic dem3nd! ';k~ rc-.duction in 
electricitv IIl~itT etc. Thdr c'em,lnd, alsO 
include some a~ain't our b.lsic n3tionaJ 
po!icv or agrarian r('forlhs. They have 
demanded sCfapping of Agriculture l~nd 

H~m~ A/!alr, 

ceiline and Urban Land Ceilin,. and even 
deman~ed iDdir~tly tbat,tbe minimum wage 
for aaricuitural labour should be r~mo\'ed 
and tbey have even demanded acrapping the 
Prevention of Frasmentation and Conlolida· 
tion of HotdiPlt Act (Bombay Act). 

The Gover oment should take drlstic 
action to curb Ihese communal elementl 
immediately. It bas taken casleis' tum, as is 
clear from t,heir aitacks on backward dao 
leaders. This .,iaa,ion il attended by violence 
includina auaults on Sbri Madbavsicgb 
Solanki and Zinabbai Dorjee but 1 am told 
that unforlunately those who were fC5pon\ible 
for the anault OD Madbavlinlh Sotan~i are 
)'~I to be arres,~d. The Police bave to be 
more aJert and .bould be more viaHanr. J. 
therefore. submit thai let us .n \\oork tc'.~­
theer in order 10 bani.h commuDaltsm rram 
our. country and enlure tbat our tr),I' wilb 
d~t hy is f ul6Utd. 

SURI BIPIN PAL DAS (Te%ptlr) : It i, 
time to make a brief review of tbe three 
accord, li,ned by the Central Goverf'lment on 
Mizoram. Au .. m and Punjab Man, people 
still quedion the ·wlsdom of .i,nin, these 
accordl. Rut by .now it hu bs .. en "ro\led 
heyond dnubt thal thew accordl ba\e ~roadl, 
It"rv~ 1M areat national cause for which 
thev were ti,n~d The objective wu to briP, 
a hout p-ace and n,"'rmaky and to put an end • 
to • situation or turmoil, inluraeney and 
terrorism. 

The situation 11) Mizoram h. more or 
lesl, normal. The MNF has come to pOM'r 
al • result of popular vote. Tbey are now 
mP<'n~dble for pullin. an end to inluraeocy 
ct\m·l'l~tely. The Centre will live .n kinds of 
help for that ourpote and aho ror the 
development of Mizonm. And I hope Mr. 
L.lden.a will act accordin, fo the '~Uer and 
Ipirit or the accnrd and will "lay Ih~ aame 
accordin. to rules. I am empha,izinl thit 
~en,ence for tbe benefiC of the Home Minhtry 
beCllu~e 1 know Mr:Laldenla' palt. If he 
fails. he wHI bave to face the con~quel\Cf'. 

Tn Punjab the I"eOple have cltarly voted 
8,Alnst terrorism and the Akall Patry halt bfton 
eleC't,.d to ,power. Mr .• Bero.l. il tryin, to 
rut. an end to terrorism. The Central 
"~vernment ha, fully "'eked him. An parties 
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have supported bim. ADd the whole nation 
la bebind him. It is true tbat terrorism iO. 
Punjab bas Dot come to an en(.' today. It 
cannot be said that it i, on tbe run. But I 
would like to submit tbat certainty terrori,m . 
in Punjab ia OD the retreat. It is DOW for 
Mr. a.mal. and bi, Government to be much 
more vi,orous and active and ruthless also if 
nec.euary. to end terrorism for Sood: 

N~ I come to my State. Tho aaitation 
hal been called off and a lix-year lonl niabt-
maro baa come to ao ond. That il tbe 
acbie\l~nt of tbe Prime Minister. The 
leaden of tbe .,itadon have been installed io 
POWef b, tbe people of Assam. Now it is for 
tben1 to solve tbe forei,D nationals problem 
and tako tbe State towards proaras and 
prosperit,. But I am lOrry· to say tbat tho 
AGP (ioveromeot bas 10 far faiicd to fuJfil 

~ . 
it' owo prom~. • 

·SHRI ATAUR RAHMAN (Barpeta): 
What about Conarea in 40 yean '1 

SHRI BIPIN PAL DAS: I a.m rererrin, 
to the acxord and tbe AG P Government. 1 

• am Dot rderrioa (0 earlier Cooaren Govern-
meot. 

Let me cite aome iDlt&ncel. The accord 
mentioned about tho revival or Asbok Paper 
Mill. But it it yet to reaain ili health. AD 
lIT pal propoeed io tbe accord. But tbe 
Assam (.iovernmcot bas DOt yet been able to 
select the lite aod tend tbe proposal to tbe 
Ceo\ral GOYCfDmcot. In lenna or tbe accord, 
tbe Prime Mioister. subsequently offered a 
Ceotral UDiveraity iD tbe Brahmaputra 
valley. 

SHRI S. JAIPAL REDDY: 1 am on a 
point of order. I do oot know whetber tbe 
performance or tbe GovernmeDt of a State 
can be discUIICd aDd commented upon in 
this House. 

MR. DEPUTY SPEAKER: He il teUina 
aboul the acoord. He is not r~fcrriDI to tbe 
law and order .ituation 10 tbo State. 

SHRI BIPIN PAL DAS : I am discuuinl 
tbe Assam accord. In terms of tbe accord. -, 
the Prime Minister subsequently offered a 
Ceotral university to be establi~bcd in' tbe 
Brahmaputra valley. But apia tbe AGP 

Government bas oot Knt aDY proposal either 
to tbe UGC or to tbe central Government 
10 far in this regard. Reaardinl the ncw' 
refinery, notblDI baibeen settled even now. 

-Even tbo aite bas not hoeD Rlected. 

There are evictionl in terms of tbe 
accord. I fuJly support eviction operations 
apinst illegal occupants or eocroachen 00 
Government and foreal Janda. There can be 
no doubt about it. My Government supports 
it. But. in the process lot of in bUman 
~ctivities are aoing on. Harassment is BOlDl . 
ODe Those who are evicted if they are lodian 
citizens, tbey should be re-settled and ~habi­
Iilated. That is lire responsjbiJit~ of tho 
Government. That bas not been done. In 

. (be name of e\'iction~ I appeal to the Govern-
ment of Assam Dot to harass and torture t.be 
peOple by these operations. 

SHRl DINESH GOSWAMI (Guwahali):. 
1 tbink, this is nOI a part of the accord. 

SHRI BIPIN PAL DAS : Eviction is a 
part thereof. 

SHRI Dl NESH SINGH (Pratapgarh) : I 
will reply to aU the three points. In fact, 
I will point out that all tbese three points 
which have ~n said i.e. Asbot Paper Mill. 
liT and refinery, the fault lies totally witb 
the Central Government. Unfortunately, my 
learned friend bas not been properly briefed 
00 thtse iuuea. 1 do Dot mind to reply about 
evictioos also. But I tbink, the eviction ia 
not part of tbe accord. (1t,'errupttDIU). 

SHRI BlPIN PAL DAS: I do Dot want • 
to cnter iDto a controyedy witb bim at tbe 
moment. 

All I am refening to are the issues arising 
out of the accord. In all.lbese matters which 
bave.been referred to just now, no propoaal 
bas come to tbe Central Governrpcnt SO far 
and tbe Education Minister of tbe Alsam 
Government bimse'f has admitted to me that 
.ite selection has Dot been done. (/"u,rllp .. 
11011&). 

, I am coming to the maio point.· The 
main point in tbe Acco.d was _ about tbe 
(orcian nationals. Tbe AGP Government bas 
pul all tbe blame 00 the <:enUe (or DOQ'!' 
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implementation of the clauses rcgardins 
foreign nationals. But tbey have tbem!etves 
said'that tbey have not yet completed the 
survey for the border road and propose to 
start tbe earth work on the road before tbe 
monsooos. I am aoinl'lO read out tbe state-
ment of tbe Cbief Minister ·Uttle later. But 
there is bardly any proarcu. The barbed 'A ire 
fencin, cannot be undertaken before tbe 
border road comes up. Whatever money 'is 
required ror the border road. has alte.dy 
been paid by tbe Ce-otn: but tbe Assam 
Government is lagiDS beblod. • 

TbeD~ Sir. detection and deportarioo 0( 
foreigo nalionals is tbe m3in point. Here 
.. aiD tbe AGP Government says that tbe 
Illegal M;lrants Act of J 983 has come in 
tbe way aod they ba\e demanded • lome 
amendments to this Act. But in tbe body- of 
(be Accord thtre is DO mention about tbe 
amendment of tbis 9 Act . The leaden of tbe 
aaitalion only pointed out some \liflkulhes 
rqarding this Act and the Central Govern-
ment agreed to look into them. Tbat il ehe 
language .of tbe Accor\l. If tbey really wanted 
lome amendments. why did tbey nOI sped-
fi~lty record tbem in the Accord itself? 
Tbey did Dot do so beca use tbey were in a 
hurry to ride OD the crest of popular senti· 
ments and emotions and to capture power. 
So. in a hurry t they forJot to pain! out on 
what·specific points tbey waDl amendment of 
tbe Act aod tbey forlot that tbis should be 
recorded in tbe Accord itKlf. 

Sir, I do not know wbat Government·. 
view is about tbe ameodmeiltl 'UIJ~ted by 
tbe AGP GovcrnlTlCnt but J .. ill t"pros my 
own view. My view i. thaI Ibis Act 15 nOI 
an o~tacle in the way 01 del~liolt and de .. 
portinl foreign oaliona' •. Lot me re-,d a few 
lines from 8 statement made by tbe Chief 
Minist~r of AS5am Which appeared 00 page 
eigbt of TM AIJflm Tribune on December 1 • 

. 1986. Tbis is what he said: "Shri Mobauta 
laid tbat till O.:tober t 986. ahOi'''ther 2. 42. 
442 cases had been reaistcred under the 
Foreilncrs Act out of which inveltil8tion in 
respect of 2 3. 4~ 2 case' were completed. 
The police had also detected and d~ported 
1080' new infiltr.atioD U Now, this statemeat 
ha! two implicalion~. two meanings. Fintly, 
if the AGP Government can 8efVe notice 00 

IDOrc tbaD two lakhs of people aDd complete 

inquiry about more tban 23,000 people aod . 
,deport 1,080 people, how bal this Act come 
in tbe way? Tbj~ Act is It ill there. 10 spite 

. of tbe exiatence of this Act, the Government 
of Assam themsel.es said that they hive done 
10 much. Tbat proves Ibat this Act bal not 
come in tbe way. 1 will further come to the 
details about· it. Tbe second point tbat anlel 
is tbat they served notkfs 00 more tban two 
la"-hs of people but Ullim&tely they could 
deport only 1.080. What does it mean? 
Thal.meaos unne~\&ry barauIDCnt or people. 
They could not prove their cases and. IMre. 
(ore. a very small number could be deported 
OUt of such a ferae number or nodees IerYed 
on tbe people to barass them. So, tbese .... 
lhe two implicatioos of tbe Itatement or the 
Cbid Mioisrer. Sir, ptea~ eJlCUIC me, I .m 
dealio, with a very serious matter -the life 
and death questioD (or us. 

• 
Now, Sir .. wbat arc tbe complaiDl' about 

tbj, Ace? Tbere are four major complain". 
The fift' one is tbat tbe dlst:ancc between tbe 
cODlplainants and 'be su~pected foreiaoer 
must not be more Ihan tbree kilometres. 
accord in. to tbe Act. The,. waot~d it Co be 
expunaed extended. But wby Ihoutd tbey 
depend on private complainanll? The whole 
Police force i. tbcre, (be "iJlap heldmen are 
there. The bead man ~iv. io tbe vUlaae. 
Cant, they help the Government in det~'ioa 
the rorei,oe-n ? Wby should privace camplaiDe 
come in? I do Dot undentand tbe r~.al.diffi. 
cuhy. (t is to be done wltb ~e bclp or lbe 
police. I do DOl koo. what is tbe dtffiwlic, 7 

The lCCood point is about Ill. 25/- that 
Ihe complainant bas to pay wbile lubmitfioa 
the complaint. R •. 25/-, RI. 20/-. RI. 1 S/-
.or Rs. to/-, I do not bother ahoul the 
Haures. I know. Shrl Dinah o ()$wami 
knows. All of us know that for ~ny pttlCion 
before a court lome court fee has td be paid. 
I do not think that tbey bave raised a \'cry 
important poiot. 

The thlrd i, a very impo-:taot poiot-
onus of pro\'in, that the perlon complained 
.aaintl il • foreigner. -Where does the onua 

. lie? Is it on tbe man or 00 the" polke ., 
Tbk is . the question. They want tba, tbe 
onul Should lie on the man to prove that be 
is a citizen and not on the foreiper. J tbink. 
if I am not mist8ken~ we rollow the Bdtj.b 
.Yltem of jutiaptudcncc. (ln/~rruptloft$) 
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According Ie) tlJe British system, th~ 
aCCulCd is Dot auilty and he is innocent until 
proved by the prosecution tbat be is ,uihy. 
and tbe French System is tbe oProsite.... . 

SHRI DINESH GOSWAMI: Your 
Porefaners Act says otberwise. 

THE MINISTER OF STATE IN THE 
MINISTRY OP PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFfAIRS (SHRI P. ~HIDAM. 
BARAM): We will discuSi it. 

SHRI BIPIN PAL DAS: This is tbe 
Briti.\, Itatem. I am DOl a lawyer. I clnnot 
discuss it. 1 know Ibis mucb. Nevertheless 
tbe Jllepl Miaraot. Act b ••• u~k a balance 
between the two COn«ptl. 10 Ib'l Act DOl 
ooly tbe Police has to prove tbat tbe man 
complained .. ain,t il a foreianer but ,be 
latter abo bal to ntablilh tbat he is not a 
foreiancr but ao Iridian citi~. 

Let me read OUI what I, in the Act. 
Pap ,. 

MR DEPUTY SPEAKER: 'You refer 
to It. Time 'I vel')' Ibort. • 

• 
SHRI BIPIN PAL DAS : Afler this I am 

cJOIma. 

Thil i. paJe ~ -Article 11 (2) (b). 

"(2) If. 00 a consider.tioD of tbe report 
made by the prescribed authority. 
tbe Tribunal is satisfied tbat-

"". 

(b) there arc r~oDabie arounds 
to believe thai the person 
oam~d in the application is an . 

.. iUeaal mfsrant. tbe Tribunal 
,ball iuue • DOlice accom-
panied by a copy of tbe appli-
cation. to the penon named 
In tbe appplicatioD, callinl 
upon him to make, witbin 
thirty day. (rom the date of 
receipt of tbe notice, such re· 
presentation with reaard, to tbe 
averments made in tbe appli. 
cation and to produce 8U~ 

. . 

evidence as be may tbink fit in 
. surport of his defence; • 

Provided that if tbe Tribunal 
is satisfied tbat the person aforesaid 
was prevented by sufficient cause 

" from making his represeDtation and 
from producing evidence in support 
of his deren~e within tbe said period 
of thirty days. it may permit him to 
make his reprcKntaticn and to 
produce c\'idcnce in support of bis 
defence, witbin such further period 
Dot acceding thirty days, a'S it may, 
by order. specify." 

Therefore. tbe ODUS is '00 bOth .ides. The 
police hal co' pro\le him' as a foreigocr and 
tbe Tribunal can at;k for documcnlal evidence 
from tbe person chat be is. liot a foreigner. 
Therefore, tbis Act bas struck a balancc bet-
~cc n tbe two. That i. a point whicb I wanted 

.. to make. • 

The fourtb point is about Tribunal. They 
wanl one man tribunal. What is wrona witb 
the three man Tribunal 1. More justice can 
be expected from three man Tribunal tban 
from .;)oc man Tribunal. 

Appellate Tribunal. The risbt of appeal 
is also a fundanlental right io any democratic 
system. If one. court linds me Builty. I have 
a r iaht to 10 to a biaher coun and appeal. 
That is a provision for Appellate Tribunal. I 
do Dot tbink this il a very serious objection 
tbat tbe Government of Assam bas made. 
So. this i. clear that tbe Act is no binderance 
and the Cbief Minbter himself has proved it 
by bis own state.meot wbich I bave quoted. 
But the fact is that A.G.P. Government has 
completely failrd to make any proaress in tbe 
matler of detcct'90 of forcigo nationals. They 
asked a bout tbe Con,resl Government. Let 
me reply. Shri Rehman was a Police Officer 
at tbat time under tbe Congress Government. 
The Conaress Oovernment under late Sbri 
B. P. Cbaliha detected and deported about 
tbree hatb foreiaoers in one year-1964-65. • 
That was the record of tbe Congress Govern-
me~'. Now. more tban ODe year has passed. 
Ho'6' maoy persons have you detected and 
deported 7 1 WaDt to kdoW.this fact. (Int~,.­
ru.pd(}/u) Sir. about the law and order situa-
tiOD in Assam. J caD Dot say tbat the situa-
tion is Dormal • 
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SHRI DINESH GOSWAMI: Sir. I 
think there must be some balance maintaiucd. 
If you permit him to discuss law and order 
situation of tbC State, I would bave no objec-
tiOD but I must also be 8110W~ to discu)s the 
Jaw and order situation in other State. 

. MR. DEPUTY· SPEAlCER: I win not 
allow him to diScus.~ the law and order situa-
tion of tbe· State. 

SHRI BIPIN PAL- DAS: Sir. I will not 
discuss the law aud order problem in tbe 
State. I submit that 1 shall Dot discuss Jeneral 
law and order probltm in Alsam about wbic:b 
many thiogs can be said. (lnJ~rrllpl(on.") 

MR. DEPUTY SPEAKER: Please 
order. 

SURl BIPIN P.4L DAS : Sir, Oil India 
Limited is a Central Seclor. indus,". If 0 .. 
India Limited oil fields io DuliajAo arc 
immobilised and made to ~uft'er a buae lOiS, 

is it Dot tbe concern of "be Parli4ment '? 

AN HON. MEMBER: What for '1 

SHRI BIPIN PAL DAS: Sir, between 
25 .. 3.86 and 15-)·1987, in less than ODe· 
yeai, tbere were as many as 45 case. of 
assault, hsr,ssmeot. inlimidation aDd a larae 
Dumber of bundbs. W bat is tbo result 01 the 
bUDdbs '1 The Oil India Limited hal losl '0 
tbe extent of 70,000 tonoea. or crude oil. 
(/nl~""pllon') In terms of money value, the 
loss incurred by Oil India durio. tbe lall 
seveD month' is more than Rs. 20 crotes be-
cause of tbe absence or law aod order in tbat 
particulilr area about whiab tbe Centra) 
Government and the Parllamcot arc deeply 
concerned. (Interrllp, tonI). 

~tR. DEPUTY SPEAKER 
will 10 on record. 

(inlerruplio,!,)* 

Nothing 

SHRI BIPIN PAL DAS: I am not in 
. favour of this om~er or tbat oflker .. (/nt«r-
. rliptlonJ). Why should tbey C8l11C luch a buac 

*Not rec~rded. 

• 

.. 
101' io tbe public aec:tor industry? In tbis 
country, oil is an important raw material (or 
the. deyelopment of country's economy. I do 
not know why they are dolnl it. I do oot 
s.y that Sbri Abur Rahman is doinl it; I do 
Dot say tbat Sbri Saiki. i. doio8 tbat; I do 
not tb.t tbat Sbri Gotwami is doinl that . 

. But lOme people are doiOS it and tbe State 
Government bas railed fO maintain law "nd 
order. (/nttrrllp'llolIJ) Sir. even the Deputy 
CommhsioDer .aad the S. P. are pi_dina 
help!"s before such unlawful ·.etivitin or 
lOme peopic a. D41liajln. Tn.nk you. 

SHRJ S. JAIPAL REDDY (Mlbbub· 
nlpr): Mr. Deputy Speaker, Sir, J would 
be luilly of cmptoyiDI a c:lJcbc when .. say 
tbal our national firmamc1l1 bas been dart· 
ened by more thSD one ,h:ckeninl cloud and 
one looks in ~aio for tbe ailvcr linin, io Ibne 
cloudl. Sir. it h.. beea appro;iated on .U 
hands ,hat tbe infqrity and iDdcptDdetX.'"e 01 
our country are tbreatened more (rom in.ide 
than from outside. At Ibis. point 01 lime ODC 
expects to have a atrOnj aD" tuble lIewa,d-
r.hip fOl lbe Home Mio'"t) of Ind... It it • 
ltaltdy or the firS( ma,nitude abat lucb a 
stral~ic and sensitive portfolio like the Home 
Affairs h.1 chaoled bands more (~q~ntl)' 

and Yery frivotowl, Ihan any otMr durina 
the last two fran. Sir. at lbe Cabinet level 
itself it ch·~n.ed three band. durin. rb~ Ja,t 
one year-Mr. S. D, CbavaD •• Mr. P. V. ~ 

Narasimba Rao and DOW Mr. Bura Sil1,b. 
Besjdes, Sir. they bave bad •. nnr k'ocfa or 
Minilten wilb fri.bleaUl, and hip loundio, 
dC\i,naiioo - ftttioi.'era or Inl.rnal Security. 
We had a luper Home Minister by tb.l 
dcsi,a_lion in Mr. Aruo Nehru. He hal of 
cour~ been DOW succeeded by • super 
~iniJter. Mr. P. Cbidambaram because now 
be .. &er vin, tbree M ioil'.' or tbree malten 
at the same time._.A' Miaitter of State ·in 1M 

· Ministry of Pcraoond be l.Ct'\'CI tbe Pr:mc 
Minister. al Minh-Ier for Internal Security be 
serves Mr. But. Silp and .1 Minister fot 
Sri Lanka be serves tbe External Airel,. 
Minister. 

MR. DEPUTY SPEAKER: He is oot 
Minister for Sri Lanka. 

(/flurruptIoIJ') 

SHRI P. CHIDAMBARAM: Mr. Jaipal 
Roddy'. thuader was ltolen yesterday. 1 told 
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him be can ~le an FIR wilh us and rtgister 
the case. 

.. IfIRI S JAIPAL RERDY: Mr. Cbidam-
biram aht"uld know .hat J can't tHe I comp-
laint •• ain!ll th~ speaker with the Home 
Ministry. 

Sir. these mercur;a' chanl~ tn the Home 
MiDiltr), jodi:atC' a totaJ lack of direction 
and 1en!C of purpose. Tbe Home Ministry 
bu Qot only t-een emascuJated by thne 
mraninllesa ~bar;ae1. but. Sir. it .has al~o got 
truncated In the la"st one ycar. Even earlier 
on tbe~ was one Departmtnr created-the 
RAW which robbed tbo Home Ministry of 
.U Its awe. N~w it h., been robbed of the 
Department or Pcnonncl • and the COl. At 
this rate. Sir. the Home Mini.try which w ••. 
once manned hy redoubtable Sardar Patel 
will be chipred .~v bh by bit and "'ill soon 
becomt' a ab\."sl or it. or~inal self. \Ve will 
not he ~uJ~d to discusa tbe Home ~4 inilery 
It all in- the HO\Jse in the yean 10 come. 

Sir ••• rot tPte 'tCuriry condhion in Defhi 
it\Clf. I can' only mate one C'omment. Our 
own Home Mini.ler, Mr. 80ra Sh'gh 'peaks 
10 hi. ,UHf' rrom behind 'h~ window scr~n 
a. hi, own rn1d~nce. and I canno, otrC'f a 
morc eloquent comment. If I am wrona. Sir .. 
I will be happy to !tand corrected. 

SHRI P. CHIOAMB..\RAM : We deny 
Ibat. 

'II SHRJ S. JAIPAL REDDY; I take tbe 
denial. Sir., ~u.e 1 have no documentary 
evidence to prove my ~i.t. 

SHRI p, CH10"MBARAf..1: You accept . 
my word-,,'e d~ny thlt. Come to ,omethin. -. 
more ,ub~tanfial .. 

SH RI S. JAJPAL RE DDY: I .m 
comilil. 

. 
Sir, com'". '0 the year under revitw, the- •• 

Home MlnbfrY thh~ ye.r made a fresh 8f'd 
hi!5toric contribution to Us own r~<'rd <'f 
mooument.1 fonks I must ~C8n Iu )OU 'he 
incident that ~urrod on 2nd of Octuber at 

Rajahat which. once .. ain, exposed chinks 
in our VVIP security syst~m. The assassina" 
tion or Gen. A. S. Vaidya gave us -8 shocking 
insiahl info the long arm of terrorism and 
irito our internal secuti1y laxity. Our Home 
Mini!Jter would not naturally like to Jistrn to 
the escapade of Charles Sobhraj from Tibar 
jail which dramaticany symbolises the rotten 
start' of aft's;fI. 

AN HON. MEMBER:. Why are you 
di1'c,"sil'1g (hi, again and 81ain 1 Everybody 
knows that. ' 

SHRJ DINESH GOS\\'A~lI: Mr. Redd, 
tbe Con,re-ss M~mbt'rs want 'hat you should 
speak 5omethin. whic" il not known to them. 
1t ~8nl we have to in"'cnt somC'thing. After 
all, \\e sban have '- dlscu" about tbe known 
thin~ 

(/"/~rrupt ions) 

SHRI S. JAJPAL REDDY: I am recal-
ling all l~e things bec3use. Sir. I cannot 
depend on tbe memo.y of Congressmen. They 
ha ve a very sflort memory: 

-Sir. this only dran181icany symbolises the 
rotten state or affain in Delhi, the capitol of 
this ,,~st country. And lhen, Sir, th1\ year 
witnessed a change or .Ooverrimeot . hi 
Kashmir. I welcome the chana;e. But: tben, 
Sir. I ca[\llOI rOfltt tbe hactgrot1nd aaainst 
which the change took place. Dr. Farooq 
AbduHab W85 once d~ribed by the ruling 
Party'" as an anti-national and the Congress-I 
at tbat time drew upon the Hindu sentiment. ' 
Now .. it forges alli.n~e with Dr. Farooq 
Ahdul1ab, as a cvn~equence of whit1t. Dr. 
FarO('q Abdullah has bten RiJnificantly 
weake-.ed in the K8~hl1'ir VAlI~y. I aq) one 
of tbo~e \\ho stH1 wi~h well with Dr. Farooq 
thouah he i! an.aUy of the C"ogrt-ss·J. But. 
thC"n,. Sir. we a~ a nnl!Or cannot forget that 
the ~1 U.F., an anti nntional and communal 
<'rl:oni.qation hA~ iI'\Cfe.'~cd its strenl,h and 
of\eflf'd it;s account in the Kashmir \·alley. . . 

This yea; aJso witnec:scd a "new and 
e,p1nsi\le issue. the inue ",r B~bri M8!1jid. I 
am not taking a. Mend on the merits of the 
i~~Uf. But the GoYcornmf!nt of India. cannot 
Idopt an ostrich-like attitudo. It canoot bido 
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its bead bide in the sand. It cannot reruse 
to see the • prnblem. J would like to know 
from tbe Home Minist~r as to wbat were tbe 
iailiath'es takcn by tbe Government to settle 
tbis problem. Did it talk to the OPPOSition 

. leaders? Was the meecina of tbe National 
luteraratiOD Council caU("d 10 discuss tbtl 

t problem? Or. do tbey hope to capitalise OD 

tbe backlash of Ibis problem after assumes 
monstrous: proportions in tbe months and 
yean 10 come. 

Sir, I allO would like the Home Mioisrer 
to tell uS as to \\'hat happen~d to tbe great 
espiooaae case which was suppoKd to bave 
tben bunted in 198 S. The charge 5Met wa, 
filed but wbat bas bappeotd aftcr·wards ? All 
tbe accused are at larlf'. Wby is it that .~h 
aD important espionale ei5e bad Dot been 
completed in the last t....,o yean" 

. Now, Sir. I should refer to the Thakkar 
Commission Report. 1 do not know _bether 
I am permitted to refer to Thakk3r, whetber 
be is unparliamentary! Sir, this report has 
Dot only beeon withheld from Parliament, 
from tbe people or India but also witbheld 
from all tbe dllnilorie~ in the country. from 
all tbe hiah dilnitories of lhe caUOUY. I am 
not referrin, to artlcle 18, Mr. Cbidam-
baram. Do not tty to raise a point of 
order. 

SUR) .P. CHIDAMBARAM , I 
comfortably seated. 

am 

SHRI S. JAIPAL REDDY: Sir, 1 would 
like tbe Home Minister to tell us at to bow 
a P8,rticular part of tbis report found a very 
coov~nrent way into one of the Weeklies, 
i.~. tbe Blitz and I want to know a, 10 bow 
lucb secrets could be made public to selected 

. persons. 

And, tben, Sir, 1 would like to refer to 
the National Police Commission report. I 
think, tbe Home Mini~try bas tremendOlH 
prejudice against tbis report because tbls 
Commission was appointed by tbe Janata 
Government aDd, tberefore, it appeared to 
biYe developed a prejudice apinst this 
report. Sir. ODe aDswer the Home Minister 
could readily give to UI is tbat most or tbe 
recommendations coocern tbe State Govern-

mcnts and tbey wc;e aU pa~ed OD to lhe 
State Governments, They are, or course, 
ellperts in pauiol OD the buck and Mr. 

.. Chidambaram mastered the art of tbi .... ,But 
there have also been recommendatiool .wbich 
are concerning the Central Oovernment. For 
example, the Police CommiuioD report 
SUIit'ltcd tbat section 132 and section 197 

. of -tbe Cr. ·P.C., t Y73 sbould be amended 
'0 enable the citizens ·'0 proceed a,aiDII any 
policeman, while, or course, luue,tin8' some 
safquanJs for poticemen a'Io. Like tbis, 
there are man)' recommendatiool in rcprd 
to what tbe Central Oo~ernmcnt Ibould do. 
Would the Home Ministry come forward with 
a comprebensh-e report in rqard 10 tbe 
f«Om~ndalioDI made (or the CeDtral 
Gove.ament aDd tbe action lakeo by the 
Ceotral Oo'''emmcot 00 those recommenda· 
lions? 

I must rerer to lhe Terrorist and Disrup-
tive AC1h'itie, Prcventioa Act of 1985. • Thil 
Act wa, not properly impltmetued in Punjab. 
Bul then. when tbe Bill was beiDa dj~ 

.. in this House. Mr. Asoke Sen, tbe thea Law 
Mini'ler. Shri S. D. Cbavan. tbe tben 
Home Minister-aDd of coune_ Ministrrs 
chaoae 10 rast that we mUll keep 00 remem .. 
berin, their namA-luured ld that the 
provilion, of this Act would be" ultd oDly 
alaios! rrrrorists. Don the C~otra' Govern .. 
ment know tbat lhe oppressive provlliODJ 
or tbis draconian piece ot I •• b. ve been 
utililed by many State OOYemments ioclad-
iDI UP Government and whetber. it is 
permil1ible '7 This i. not supposed to b: 
uted except ror containina terrorism. It was 
on thil expreu auarance Iba' we rent support 
to tbtl Bill. Almost all the amendments we 
tabled at tba' time were accepted by tbe' 
Government aDd the Governmfnl pvc • 
solemn assurance and thil aqUraDce ha. 

• bfton breached also io ob,crvancc. 
• 

Coming to the problem of Punjab. just 
now a senior friend of Conlfoss.1 Pa,.y was 
.. yinl that lOme proltess a;.1 been made 
and on Punjab (ront e~n Prime Mini.cer 
made a It.lement tbat Ibe Ihuation in 
Punjab bad taken I turD for tbe beuer. 

Yesterday'. incident ,,!,herein noted 
'('noris, Mr. Jinda e~aped from tbe police 
c~~tody sum, up tbe whole ,ltuatton. Tbi. 
WII the mao arrested 10 connection with 
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Muktaar killin .. whicb caused a furore Dot 
only io the Lok Sabba. in· the Congress 
Parliamentary Party raoks. 

-
I would Ii\e to know whether this 

Government has aoy specific poUcy approach 
towards Ihls vexed problem of Punjab. J do 
Dot b."e to say repaaledly that this Govern-
ment· lot tbis unprecedentedl), ttlastive 
mandate OD account of the Punjab problem. 
Nowhere i. the failure of the Government 
more 'ralically, mt're bloodily, demonstrated 
than aD tbe question o( Punjab. The 
Government has no policy. It is a victim of 
masterly drift. ' 

lo 

I would like to know al to what is the 
propes' that has been made in tbe wake of 
RajiY·Lonlowal accord. Tbi, accord itself 
bal become an apple of discord. 

Blrnal. bimself threalened dil't'Ct action 
aplD5t the Go"ernm~nt of India in RttArd 
to noo·imp)~~nl.t;on of accord. Barna'. 
bimself publicly blamed the Union Home 
Department ror Dot brieflna t~ Prime 
Minister properly. When Mr. Barnala came 
In January to Delhi. Government of "ndia' 
appointed a thrce·Merflber Ministeria' Com~ 
mfnoc comDrhin, Mr. Nara,imha Rao, Mr. 
Arjun S;nab and Mr. Buta Sin.b. I would 
like 10, know •• to what bas bapreoed to 
tbi. Comminee. 

( remember the National (nte8ration 
Council was plea..d to appoint a Suh· 
Com~ittee on Punjab wish late Mr. J.,jivan 
Ram a. Chairman Since \fr Ja.jivan Ram 
b •• p.ued away. our Prirne Minisrer ha5 
taken over tbe Chairmanship. 

~, I would lik~ to know 8t to what is 
. tbe "roaress made un the!-e two Committee!. 

You are soekina OUr cooPeration on th~ 
quettion of Punjab and we have hren Jendina 

, our cooperation. 

SHRI P. CHIDAMDARAM 
cooperalioD ? 

• 

What 

SHRI S. JAIPAL RBDDY: The 
COoperation of Opposition part ies. 

Min. 0/ Home Affair, 

SHRI P. CHIDAMBARAM 
Party bas not as'reed to join. 

Your 

SHRI S. JAIPAL REDDY: We did. 
But we know bow you can misutilisc:: any-
~dy's cooperation. 

We must le~d cooperatiob onlY when we 
know what )'our policy il. 

My.charae.i. tbat you b.ve no approach, 
you blve no.... . . 

( Intr,ruptlons) 
' .. 

SHRI P. CHIDAMBARAM·: ·Your 
colle.aues bave criticised you_. . 

.. 
SHRI S. JAIPAL REDDY Who '1 

o. K, you can leave it to me for, 50rtinl it 
out. The point is tbat in t 985. tbe Dumber 
of people . killed in. Punjab were fewer 
tban 100. In t 986. the number rose to as 
maoy as 600. If this is tbe progress you 
bave ma~ off Punjab, Mr. Home Minist~r. 

tbis i" rake's pTosress. Do I wish you God-
speed in this kind of proafesl ? 

(T'DII6Iallon) 

SHRI ZAINUL BASHER (Ghazipur) 
Mr .. Deputy Sptaker. Sir, while supporting 
tbe Demands for Grants of the' Ministry of 
Home Affairs, I would like to place few 
points before the HorL HOOle Minister for 
his consideration. The d~ade that started. 
with 1980 has been a dcclde of cha1Jena~s. 
particularly for the Home Ministry. Terro· 
rism. region.Usm and linluistic disputes ba\'e 
inc~ased a lot durin, this decade. No such 
dana('rous tendeocy was seen in the country 
before I 'W~uld like to praise ~be Home 
Minister, especially the present Home 
Minister, Shri Buta SioSh. and his juoior. 
cclle8gue. Shr; Chidam~ara(J1" who haw 
met th,s chalJenge properly during . tbe last 
2· 3 years. The policy adopted in regard to 
Punjab has started ~howing results Most of 
tbe people in Punjab have st!rted feeling 
now that terrorists will do no 'good to 
Punjab. The 'Way the people attended Sh.ri 
Barnala·s meeting in large numbers. tbe way 
tbey have extended their support to tbe 
present Government and the way they have 
stood against the terrorists. is a sign . in tbc· 
rh.tbt direction. Similarly. Assam bad also 
been burniPS since t 980 or even before tbat. 
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Those flames 100 were put out, altbough all 
ia Dot well itl Assam yet. However, there is 
a democratic Government there and al 
compared to tbe past, there is peace in the 
Scale. 

In Mizoram too. we bave brouabt under 
control tbe daOlfJroUJ tendency tbat bad been • 
,rowin. over tbe ,ean.. by lianinl Mizor.&m 
Accord. But I would like to draw your 

. sneotion, a,.nd lbrouah you ~be attention of 
tbe HOD. Home Minister, towards the most 
danaer\lus tendency i c. communaU,m. The 
communal forces are mislead in, tbe people 
and instiaatina tbem to resort t~ ~i~lcncc. 
We must pay immediate ancntittn to it. So 
Car we have witnes\Cd Sikb Communalism io 
Punjab aod communa1ilim in· the name or 
region and laoguaae in some otber States, 
but tbe way Hindu and M,nCim communa· 
li4lt5 are poisoninl the atm~~p~rc in the 

• cOuntry on the dispute or Ram J.nam 
Bhoomi - Sabri MaJjid. it iodlcate~ a. very 

.1! 00 bts. 

danlerou~ trend. Hindu communal force. 
and M u~lim communal force. are 
today aiving ca1J\ from open platforms 

_ for a war. 80th the communal foras are 
indulgina in many IYPe1 of unde\irable 
propaaanda bot it is surpri!ttnl I~.t rbe 
Government is li~tenina to their propaaanda 
as a mUle spectator and is also lenin. otber! 
listen the same. To remain a mute .pee'.tor 
to their anti-national propala Ida is apintl 

, the interest. of all of us Ttul fire bal jtHr 
started and large number or p""ple have not 
come under .helr influence. bur if the fire is 
anowed to s()rcad. it will t.lke the entire 
country in it~ fold and then it .'ill become 
difficulC to put it out It il ea~y to control 
the fire at the earJ)l 'talle'. but once it 
beCOrTJe~ fierce. even YOJr entire police force 
and the army joined t('geth!"r will oot be 
ahle to control it. Ther«ore. thi' as biab 
time for tbe Oov.:rnment t(, p.y anentioD to 
tbi' i.~ue. It should not shut its 'Cyes to it 
because this is not die time to do 10. When 
dilturbina voi~ are bcina rai"d from all 
part. of the country. the G()~crnment shOuld 
be vigilant and .houtd do ~om~tbing ahou. 
it. 

Some people want to cr~lIte communal 
tension in the country bu~ Ihf're are cerlaiQ 

Milt. 0/ Ho,," A./ftJIr6 
tbiol' tbat have come to· our notice whicb 
can be useful to us. We bave come to know 
th .... some Hindu and Muslim leaders mel 
toaelber at one place and held discussion •. 
Such Dews f'Oiots to a lood siao. 1 f leaden • 
of bo.h tbe communitlel lit toaethcr and 
discuss tbe issue. if respectivc of whether it 
settles the issue or not. their very sinioa 
'oeether is not leu important a tbina aDd 
indicates IO~.ldl. bopeful_itn. Yesterday, 
whereas a ra 11), of M ualitnl wu ht Id in 
Delhi, a separate ~tina .a. al\o or.anitcd. 
While on the one band, lOme undesirable 
thiop bap~ned in tbe raUy and lOme aclf· 
styled commuoal leader. thralened to live 
a call for an all out war 'dr which co 
amount of condtmnation would luffJCc. 00 
tbe other hand, a toad cbin, abo h.p~Md 
to tbe rorm of. rao1utica paucd by the 
Mu.lhm in the r.ny .hich ckm • .,dC'd tbat 
tbis dispute should be banded O'-C'f to a 
bnch of a Hilh Court. Altboulb in the 
~iOlu'ion tbey ha~e laid emphasis on the 
filet that the bench should ~ in South India 
and ."at there .t;ould be no Hindu Of 
M~lim judae on the bench, )'e1 it i. for 
the Oovcmmn)t to dt"c:ide a' to whom 10 
appoint 00 that bmcb and before. decttjun' 
r, taken io tbe m'tt~r. tbtre can be di~UI' 
lion with the Governmenf on tbe ('('nuilu-
rion of the ben.:h, bur the· ,"olu.ion rebtd 
in thai r.n, it .ocked commeodable bcoaluw 
it Jays thai thf' judicial verdict of tbe hmch 
oIlbe Hllh Court wilt be acctp'ahle to 
tbem. II points to their a«ommoda,;'-C 
attitude. 

A tbird a.la~ma'ive i. abo bein •• ulltll~ 
tbat tbe dltpu'e:d place .hould be d~d.rcd a . 
n:1Iio".' monument and should lie handed 
o~er to the' A,c;h~otoaical lkp"rtrMftt. 
Thit third alternative. 'Whicb il brinl 
auaaestcd by sOme wile people from both 
the lide!. can prove '0 be important · i. 
rewlvin, the di~pul~. II i. for tbe Oo~ern· 

nwnt to .choow one 0( ,~~ Ihrre alterna. 
'iv". hut, Mr Drput, S~.krr. Sir. I mU!l1 
lay that the Government Ihould not ~rn.afl\ 
• Iilent spect .. Cor and should be atert' in 
takln, action in the matl~r. J would '''lIeat 
thl' Oovemn·ent ahootd take iniliative and 
call the rep'H~ntalivea from both the .idC'1 
to ~ach •• eul~mcnt wbicb may he accept-
• ble co all becau~ oura i. a 'feu1ar counuy 

~ and we have Ij~en sccularism a p¥lmiotnt 
place in our Conslitudon. Oun is a secular 
couDtry aQ~ it Is 10 bee.ute HiD(,,)' who are 
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85 per cent of tbe total populatioo aDd are 
in overwbelmlo, majority want tbe couotry 
to be secular. Had aD oVCT\\'helminl majority 
of the Hindus not wanted secularilm in t,bil 

- country. tbi' couptry would not have been 
a lCtular country. I subscribe to tbe view 
that a larae majority of Hindu. in India 
be1ieve in aeculariam. 

M,. Deputy Speakor, Sir, ratios up the _ 
JoOI 100t past i, CODiidered to be • very bad 
thina. Durina its course, bistory baa 
accomplimed oumcroul aood thiDJS u also 
lOme bad tbiop. However. whenever ao 
effort hal been made to correct tbe mistakea 
or undo tbe lood thinp, it has relulted in 
bloodlhed. Therefore, India jt a .~ular 

• COUDtry and a larp majority or iu popula-
tion bal faltb in teCUlarism. I do not think 
tbi' .problem 'I loeb that it canoot be 
aoJyed. It ~D be solved. The Government 
wiH bave to apprehend communal leaden of 
botb tbe communities io harae number. 
OtbcrwilC. tbe wa, tbey arc preacbiDI 
violence aod are iOltip.ioa the people for 
blood abed in villalC' aDd . cilia alike, tbe 
• icuation is bound to "'onto (urther. On the 
one: baod. such people will have to be ap-
pr~ and dealt wilb lOYefely and on the 
other tbe Government will have to bold , 
'alk. with true representatives of tbe people 
to find • IOlutlon to ebb problem As 1001 
as • so1ution i, DOt found, killin,. .ill 
continue. If this fire aocs ulXhecked. it will 
b6.-ome tien:e and will perbaps become 
uncontrollable. Bven rbe police aDd tbe army • 
will lw inadequate to control it. • 

Mr. Deputy Speaker, Sir, tbe Homo 
Minister al well al his colle.aue are both 
wise mea. I tbiok, this tcriou. problem must 
have CAuabt their attention aDd tbey mi,ht 
be doioa somethina io this reprd. 00 
behalf 01 peace lovina people or lodia, on 
behalf of peace lovilll HindUs and Muslim. 
of tbls country. I would request that uraeot 
.tcps Ihould be .taken before it is too late. 

Mr. Deputy Speaker. Sir, bavina said 
Ihis. t conclude my speech. 

15.08 Iar •• 

·[SHRI SHARAD DIGHE ;,. ,IN Chal~l 

Mill .. 0/ Home Affair. 
·SHRI R. ANNANAMBI (Pollacbi): 

Mr. Chairman. Sir, on behalf tbe All India 
Anna Dravida Munnetra Kazbagam, I rise' 
in support of tbe dem8Dda for 'rants relatios 
to the Ministry of Home AfTairs for tbe. 
year 1987-88. 

Home Affairs is to a nation as beart i. 
to the human body •. If proper attention it 
Dot paid to tbe maintenaoce or inferDal 
peace, law and order in a ·country, even tbe . 
Itrongest of the regimes OD earth would 
c\>lIa~e. 

RI. 109.18 crores have been allocated 
exclusively 10 the Ministry of Home Affain 
for tbe year 1987·88 for admiDistrative ex-. , 
pense.. The Ministry is responsible for 
maintaioiol iOlcroal security in tbe country. 
R.s. 821.49 crores have been allocated to 
tbe police whicb plays a pivotal role in tbe 
maintenance of law and order. I am bappy 
over tbil. Mere allocations of these order 
will not suffice. Police force must be 
modernised and made 
filhtina machinery . 

into a vigorous 

The Hon. Minister sittiDI here Sbri P. 
Cbidarnbaram is well aware that Tamil Nadu 
police bas an exccllent record. 1 would cite 
an example. Take tbe Rockfort express 
di58lter. Higb iotcluily explosivCl were used 
io &.be sabotaae, ~early 2 S died and many 
were seriously injured and are still in 
bospital. R.elief measures were undertaken 
00 a war-footiol UDder the ordels of Dr. 
MGR, tbe Cbief Mioiiter of Tamil Nadu. 
He alw ordered that the culprill must be 
brouaht to book expeditious}y. Accordingly, 
tbe expert poli(;C personnel in Tamil Nadu 
apprehended the culprits within DO time, 
to sa~. ~it~in a wcck. 

The train incident shook tbe whole 
Tamil Nldu. It caused ireat loss to public 
aDd tbe railway department. The Hon. 
M jnlsters in the Centre Sbri SciDdia and 
Sbri P. Cbidambaram and tbe Ministen of 
Tamil Nadu Sbri SouDdarajan and Sbri 
S. Muthuswamy vi!liCed the accident site and 
were moved by tbe incident. They pve 
instructions for expttditiou5 uDdertak inB or 
relief measures. 

-The speech was ori.inally delivered in 
Tamil. 
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EveD. tbe Hon. Minister of State for 
Home Affair,Sbri P. CbJdambanun bad a 
sCat reserved iD tbe same train CroOl Madras 
to Tr~by. God w&lIiD& be concelled. the trip 
by train and lravelled by plane to Tricby. 
We ate. tberef~re fonunate to have him 
before us. 

The saboteurs of a disaster of such a 
, Itpntic acalc have been apprebended by our 

Tamil Nadu police within nO time. Tbjs .. .. 
a no mcaare acbievement. The police 
department bas won many laurell in itl 
carter. Tamil Nldu polH:c bal excelleDt 

. record of resolviol many murders aDd 
crimes. J I it tbe recipient of many medals 
and citatioDs from the' President and tbe 
Prime Mioilter. 

On this ~ioo. I would like to ask the 
Government wby the IXlbi police ahould 

. not be streamained 00 tbe s.me OlanDer as 
tbe Tamil Nadu police. Why it Ibould DOl 
fUDction as efflCienUy as tbe Tamjl Nadu 
police? 

Sir. a champion of ,he poor and down-
trodden was rice ted on CoDlr~. ticiet 10 
Ibi. House. He i, no more with u!. LaUt 
Maken who was ,natched aw, from us wu 
o friend of the proletarkl, a partaker of tbe 
lufferinp of the poor. oppre5.S(d and sup-
prnsed. He ra;Kd hi' vo;ct" I()r tbe iJpJift· 
ment of tM mal!n· He wu Ihot dead in 
daylight in front of bis own house ... ben he 
was still in joined Mods with his wife. 
Public memory j$ Dol too ,bora to rOrict this 
Iruesome incident. If this i. tbe (ate of an . 
elected re·presentative and his wife. what to 
talk of common mao. Culprits have not 
been brouabt to book so far. 

I would like to cite another senout 
incident al an evii:Jence or the in~t!icie"cy of 
tbe· Delbi Poli~. The Prime MiDi.fer of 
India c!Caped unh'Jrt ¥tben aD aua.io·. 
buSlclS went a&ilray and could not bit the 
taraet. Thil WI' a bia challen8~' to security 
aaencics in lodia po5ed by a ~milll group or 
meo. ~t therofore. request tbe Government "IQ 
whip up the Oelhi police to rise to the 
occasion. It should be made as efficient 85 

t~ Tamil Nadu Police. Requisite trainlns 
lDust be imparted to them. 

Further .. Sir. I welcome tbe' formation 01 
tbe National Security Guard. Special and 
Intensive trainiol mUlt be imparted to tbis 
force to moet the security cballeolCS. 
Persoonel from Tamil Nadu poUce, whicb 
bas • superb rocord or investiptina cain. 
must be drawn to tbe National Security 
Guard. 

I. at Ibis juncture. urae upon the Govern-
ment to allocate more ftUlds to State 
Governments for tbe developnlCDl 01 polite. 
More numb(>r or police personnel Ihould be 
depl(\ycd and more aod mOlc police It.tioOl 
must be Cltllblishcd in viII... and other 
area .. This would belp to reduo: tbe number 
of pcndin. cases aDd commiuion or ciialel. 
I, tMlefore.· IUJleSI to the Goveroment 
ZlU~te (urlbei fUDd. 10 Slate Governmcoll 
for itrenatbeoina tbe polk:c fUKe. 

Next. Sir. let me make a reference co Cbo 
series or recent bomb explosions in Tamil 
Nadd. Tbe Tamil Nadu police WI. quick 10 
findina OUI the culprit'S and punisbmeola 
are beioa meted out 10 tban. 

Likewiae. the Tamil Nedu police it abl, 
,ac:klina lb. murderers.. blackmarkctcen, 
amu"lcrs. burllan and olber offenders. I aw 
and order i. beina maintair'ed ID • very 
efficient manner. 

Recently.. copies of Constitution .ere 
.bulnl by the DM K,., Tbi, is an.ct jnhnical 
to tM unity and in'earily of the country. 
ditnfpdve or peace and barmony iD 
tbe country and viol.ti Ye of the provish>ftl 
of tbe COMtiluUOD. The Tamil 'Nldu Polp 
acted qukkly and offender. al.in", abe 
Constitution were doall wllb ftnn.,. 
10 DMK legislacors were npetled by the 
Hon'ble Speaker of tbe Tamil Nadu Letitia-
live Anembty. All concerned with. kerpinl 
the uoity and intcarity o( ehe country 
welcomed the decision. 

Thc Oovernment under' Dr. MGR and 
the Tamilnadu Police work toacther In 
pUllina down .11 communal and serar.til' 

. element. within an iron hand. That il bow. 
the State Oovernment i, thwartinl an 
8 ttempts aimed at disruptinl ~ace in the 
Stalc by certain vested interests. If .Imille 
stept arc .aken by the Oovernment of 

• aU tbe otber Statest I bope we can maintain 
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• peace Ind harmony all over lodia _ aDd 
certain amuaJio •• blackmarketiol and otber 
locial offeoces. This would promote the 

. economic welfare of tbe country. 

Tbe Itrenatb of cODstabulory lbould allo 
be iocrea!Od in the' Statu. Proper screeoinl 
t_t •• hould be conducted 80 that _ individuals 
witb dubioua intqrity do Dot joiD tbe police 
lorce. 

There 'are 7 battaUoDl of CRPF in Delhi. 
CRPF personnel .ro deplOyed all over Ia"dia. 
However, their workins conditions are not 

. aatitfactory. They have to Ibi¥er in biriua 
cold and lwea' under lCorcbina SUD. They 
do nOI bave proper ClftbiDI aD" 1~lter." 1.-
tbcreforo, request tbe Government to provide 
facilities. a. are provided to military 
personnel. Houa;oalaciJidea must be pro-
• idcd to thom.· J may, a' tbis moment, 
poiDt out tbat man, of tbe CRPF 
pcl'lODDeJ bail from Soutb India aDd 
I am, tbererore. bound to speat for their 
iotcrests. 

Nut. Sir, tbe Govcromcn1 bu afaoted 
Statehood to Mizoram and Arunachal 
PradeI&a. I appreciate the action of the 
Ceotral O<w«oment and tbe Hon-ble Prime 
Mandler. 

Tbe people Poodicherry are abo clamour-
riftl for Statebood for looa. Pondicberry is • 
the birthplace or KiD, Poet Bharathidbasan 
who IUD, Nationa' UberatioD 100is during 
our freedom Itruale~ I urlO upon the 
Oowromeot to arant statehood to 
Pondic:berry. 

. 
With these. I conclude. 

[&.gll'h) 

SHRI MANORANJAN BHAKTA 
(Aodaman and Nicobar Islands): Mr. 
Chairman, Sir, I rise to participate in the 
discpuioo OD tbe Demand. of the Ministry 
of Home Aff.irs. The Home Ministry j. 
dealina witb the lana list or lubjects and 
many or tbe speakers bave outlined many of 
tbem. I would. therefore, only like to con-
fine myaelf to tho administration in the 
Oa.on Terriloriea. 

Min: of Hom! Affair, . 
There is ODC tbing that I cannot under~ 

stand. Time and again, we bl;lve raised tbis 
question in tbis ausu~t House also. but 
un(orluna·tely io this critical juncture of. tbe 
country, the - Home M i~istr)' otlidals do not . 
want to listen ""hat tbe Menlbcrs are &8) ina, 
Even ttie Hon1C Mlnbter i~ [lot prtscot here. 
He il perhaps very busy somewhere else. 
I aaree that there' are prcblems in. tbe 
couQtry and tbe Home Minister may be 
bll'l~. but when tbis HOuse is di~ussing tbe 
Grants of the Home ~linistrYt it is very 
essential tbat be ibould be here_ "Ouly if we 
give mote impurl8IKe to tbe discuuioUJ 
bere, we will be able 10 find some solution1 
and atteod '·0 tbe &fic\aoccs of the people. ~ 

Let Ut take}he Union Territories. We 
bave got two kinds of Union Territories. 
One kiDd or Union Territories are tbose 
rerlltories. wbkb are having legir4atures • 
Out of that. Mizoram and AruD8ch,J have 
been gi\'~D Jtatehood and that is a welcome 
dcclsion. The sec~'nd type is tbose Union 
Territories wbicb are Without aoy l~gisl~turc 
and there the people arc a~piri(ll. for more 
invoh'cmcOl in the proccu of administration 
and devclopmeDt .. but tbey arc beioa denied 
tb&t. This is a cle.lr-cut. diiCrimination.· 
Time and 1&aln we h3\'e raised tbis qu~stion 
in !be Hou~e, Thou~b our population is 
leu, but tbe dcmocrnic r'gbts cannot be 
denied to. tbe people. l' bat is what 
i. happeniog tberc. _ Under Articl~ _ 240 
o( the Constitution, ,be Pre.ident is 
responsible for provuJinl a ,ood Govero-
ment to the Union Territories. BUI wbat 
t)'f)C of ,000 Government are you aiving to 
ut? You are ,ivins" 10 us a (.Jover~ment by 

. the bUfCaucrats. The bureaucrats tbat you 
arc sendtna to us a~ condemned bureaucrats. 
Those who are not wanted in Delhi will find 
• place for tbem in AodamBDS and Laksba .. 
dweep. These arc tbe two Union- Territories 
in far-flung ar~s. ~¢rbaps this is the place 
for their puoisbtnent. Actually, what you arc 
doina is tba l you are punishing tbe people· 
by seodmi them there. - People of those 
areas are beina punl$hed by· !eoding 
such type' of officials there. ADd what sucb 
officialll are doiog 1 The.y will be doing 
everything tbat is unit for tbose areas. I will 
cite an example. ADdamaDs aod Nicobar. 
hlands is a sinale instance where ~bere have 
been no' communal riots. That is tbe placc, 
we caD claim, where there ia no com-
munalism, DO casteiam and irrespective of 
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. caste and crred, people are livin. in 
barmony. Tbat is the pliAce we call mini· 
India. because all the liogubrk: groups ar~ 
livin. ill tbat part or the country. You are 
.ending sucb type5 of officials tbat t~ey 
themselves are tryin, to fan ~mmunahsm 
and"tbe disturb tbe peace in tbat area. And 
when we briD, it to the notice of tbe 
Government of lndia. tbey . keep their cars 
closed and tbey do not war.t to look to tbil 
problem. Tbc:r e cannot be any. ~ccood 
P!iority. Tbef't" is only onc. prlor"y '0 
maintain reace. harmony Ind ,oteanty ~f 
the country 1 bi'} i~ priority number one: n 

. cannot be sccontl priority. WbC'n the 
communal b4lrrllony or pea~c is disl utbcd by 
bureaucracy or anybody. t~ere cdnnol be 
aoy compromise. 

1 would like to say here ,bat we must 
. congratulat~ our Prime Minister on -this 
occasion. We arc v~ry bappy that be bas 
at least taken keen iDter~t to undcls!and 
tbe problems of tbe .Union Territory. That 
is wby be bas. constituted ODe Island 
Development Authority for the aU· round 
development of Aodaman NI~obar blands 
and Lusha Oweep. Tbi~ ~sl.nd Develop-
ment Autbority is chaired by the Prime 
Manister himself and 10 minbtert arc 
members of this Authority. Tb: D:pu1y 
Chairman of the Planning Commiuion 1:Ind 
many other dilnitarif'5 are also a&l«iatcd 
witb tbit Autborily. The 1,I~Dd Development 
Authority started functionioa. Wbat""er 
decisioDs Will be taken by the: Government 
of India with regard to the devclopment 
of tbe Islaods. lbut elilD be cJ:arcd by the 
Island Development Authority. The bland 
Development Autbority can live some 
policy luidelincs. BtH what abollt the 
implementation part 1 Who will do that 7 
Implementation will hlye to be done by 
the local -admioistratioo, i.e. by tbe official •. 
Tbe officials who are senl to these ;slaDds 
f~oni otber area" bavoe a n~I"tive attitude. 
Tbey do oat want to lea 'We their previous 
place of pollina and come aDd work in 
these islands. So, tbey create problems in 
tbe hlandt everyday. We brina these 
thing~ to the notice of tbe Mini~ter and we 
try to fight it out. Tben ~hete offidall think 
tbat tbe)' can .,aiD ,0 back to Delhi. 
This is tbe situation. That is why ooly 
,ommiUed and IOod officer. whOle iDleII'ity 

Min. 01 Home Aj}'alr. 

. is known should he sent to tbe", remote 
area, 10 that tbe development and impJe-
mentatioo of various projects ·can be dODe 
effcctively. 

Here I want to mentioD one point. We 
do not have an Assembly in our· area. We 

. bave Ptadcab Council this Pradetb Council is 
not like tbe Executive Council of Delbi. It is 
bued on lomC kind of indirect election and 
it bas lome kind oi representatioD AD tbe pro-
cess of Govcrnment .dn)inistl.hon~ sill thOle 
officer. whom you are seodio, here have 
no respect for tbe Pradesh Council. The, 

. tbrow away ..,batever we pus aDd whatever 
we discuu MY io. tbat it ia oothina aDd 
irrekvalDI. Under luch coodhiOOI. when 
the Pradesh Council bas DO sa" ",'by lhouJd 
you keep this Pradesh Council unnoca. 
ladly 1 In this .uaust House, J 'elJ you 
that if ,be Oo~crnmeDl of India, tbe Home 
Mini!>lry. In particular ale not sympa(betic 
to the island pcopk. if lbey do Dot lake 
our arievallCCl ICriouaiy and if they do Dot 
take action, an 01 UI w,1I 'If mDUI rea,ioD 
(rom tbose PrlldQh Cou~iI. and we will 
Dot 10 .UJ~ here near ehe Pradesh Councils. 
The situation IS luch tbat represcnt.uvea 
of tbe pwplc •• c humiliated and insulted. 
Tiley are '~lIlected by tbc burollilucrat.. Here 
I ean cHe ,he example c.,f our Parlia. 
meneary Comlniuee OD Scbedu~d Castes 
and ScbcduJe4 Tr'be&.. When tbis Committcc 
went 10· And.maD, tbey M'e badl)' treated 
by tbe Cbief Secretary. Tbi .. , .ere mouabt 
Co tbe notICe of tbe Ooveroment, Mioiluy 
of Home AfJain. Bur Kllon baa DO( been 
takeo y~t. tbouah mao)' daya hive passed. 
)f tbe Parliamentary ComrniUee can be 
treated iD cbi. mlnnor, ,,·here do people 
Itte me, a lia.te member or members of 
the Prade'\b CouDeil It.nd? They are not 
at an 'akeo DOle or by tbe officials. Thi. 
i, tbe Itace or afr.ain prev4Iilina 10 thc-u 
"'&ods. 

SHRI VAKKOM PURUSHOTHAMAN 
(Alleppe),): You "1 abal no action baa 
been lakeo by tbe Oovernment tUI DOW ! 

SHRI MANORANJAN BHAkTA: No 
ae'ion bal been taken. And bere it i. 
nOI the question or parly evcD. AD, 
member or P"rliamenl aar public rcpreaeo-
,atlvo i. aOUiD, tbl. type or treatment 
from tbe bdreaucrau. If· GOVCfnmeDt 
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does Dot' take action against tite' behaviour 
of officiall, it i. G disres~ct to tbe entire 
public rep~Dcativet in tbit country. 

MR. CHAIRMJ\N: Ten minutes are 
already C)ver. _ 1 sive you just·- two more 
minutes. Please conclude. 

SHRI MANORANJAN BHAKTA: 
Sir, you ic'ltow very well that our Union 
Territory does net have an Anembly. Tbi. 
i~tr is our As.sembly and our Parliament 
u .... ell. If yo~ put an embarao tbllt we 
cannot raise certain juues or subjects wbich 
canof?' be .f immediat.e concern to Parlia-
ment, -ba t shall we do ? J say tbis because 
we are more concet ned for our people. I 
would like to mcoliOll about the implemen-
tation of lbe 20 .. Point Proaramme. Under 
tbe NREP. rood (or ","ork., allotment or 
bouse-sita are to be looked arter by tbe 
Stale Governments, So rar a.- tbe Union 
Territories are conc:emcd. 9 lbi, .. 'ork baa 
to be looked after by tbe M inisllY of H(.~&ne 
Affain. Our JOOd friend. tbe Hon. Minisfer 
Sbri C'bio,arMol Panigf.bi is runy aware 
of our probtnnl, Bul J am very IOfry to . 
IIY tbat ti"ou.h be i. Ir)inl bis kvel best. 
to belr. I, fecI be has lOme difficulty from 
the bureaucrat. who are not cooperalina 

.wilh him. Here I want to mention about 
the .Holmen' .pf t-.OUIC silf"'l. AI far as 
allotnlCnt is cOD«rncd. cY~rythinl is in 
otdCf on parer On ptper. neceuary lice~ces 
are liven. But in rcalil). phYSical potkssion 
il DOl there even erter one year. And people 
It III remaiD bousclell. Tbil is tbe sad state 
or .train. 

I would like 10 request this IUlUst 
Houle to consider one SUli~tion in Ihis 
rcaard This House should ncommend that 

. union territories allo should have assemblies 
10 that we ~n at Ie .. ,' invoJve ounel\l~ 

io the procc~, of administration and dcvc-
lopmcnl caa he act,;evod in • quitkor 
manner, a. in p,lndicherry aDd other Union 
Terri'ories which have Irlislatufcl. 

Min. 0/ Hom~ Affair, 
officen should be sent so that the develop. 
ment work is done speedily. 

• My third suggestion, in those areas 
where there is a Home Minister's Advisory 
Committee, chaired by tbe Home Minister. 
there should be (requent meetings and tbe 
Members can let an opportunity to express . 
their view •.•.••• 

SHRI NARAYAN CHOUBBY (Midna-
pore): How many meeting~ have been 
beld'1 

SHRI MANORANJAN BHAKTA: One . . 
in a year. 

SHRI NARAYAN CHOU8EY: Only 
one. 

~ 

SI-IRI MANORANJAN BHAKTA: A'nd 
the Government should aiten.d to it so tbat 
our probl~m~ can be sorted out. 

The fourtb point is that, DOW, tbe 
Prime ~Unis'e-r was kind enough to live us 
the Iranspon. communication aDd other 
facilities, tbe que'ition is tbe implementalion 
part. I roquo,. the Mjni~ter of State for 
Home Affairs tbal he should -take into 
account aDd moni.or for himself that which 
are che tbinl'S which h:\Ye been impJemeiUed 
and which are nt't. so that there can be 
!peedy impleMeotation. .. 

The fifth and the lasl point is before 
you plan a scheme or somt such tbioa. you 
should COD\uh the Joeal Pradc&h Council. 
The present practice is that it is beillg 
consulted, but afeer it is framed. it is givea 
that you discuss it, After discussing it, we 
Clllnot do that. So, bero~ it is finalised, 
they 5houJd be given the opportunity so 
tha t it wi 11 be a sort of public oriented 
proaramme and acco(din~ to tbe n~~ or 
the people. that would ~ btlpful to us. 

. With these words, I t thank you very 
much for sivina me an opportunity. Second),. J ala in request that the 

officen who are scnt from bere 10 those 
place. should be properly s\:reened. Oftkcas 
bavina in.earhy only ~hou)d be sent 10 the' . 
bland.. If the 'officers do not want to stay 

SHRJ NARAYAN CHOUBEY (Midn8!" 
pore) : Mr. Chairman, Sir. I start my speech 
by quoting some instances, bow in India 

-~ tOday, State power is used aaaiolt the for a louaer period, you may reduce the 
tcnure. I do DOt mind it. But at least 100d work ina class. • • ... 
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Sir. in tbe middle of the last cenhary, 
Kart Mar. has' stated tbat Utbe bouracoil 
state machinery is a wea'pon in the hands 
of tbe explotios daIS to exploit tbe exploit-
ed. I. This macbinery bas lot (~r leas. 
One . of the Itls beiDI the. police and the 
armed forces. 

Here in India, our Government shiven. 
if Thap3r is arrested for three days. Here 
In India. OUf Governmt~t rc:fus.s to raise tbe 
finaers alainlt tbe Tatas woo Ire dod,ina 
and evadin. ta."(es and doin, harm to tbe 
country •. But in kihand. our 'Comrade 
Owark. Sin,b. 8 lcade.c: of tbe. INTUC, 
who bas been fighting ror tbe minimum 
w.ases (or tbe worten bas been .rreseed 
by appJyinl National Security Act. He iI 
in daDler.· If • warker -1~8der-in Mirza-
pur demands minimum wages lor tbe 
employees. tbt-o ic is said tbat tbe COUDtry 
is in dan~r. 

In N~anda, Bihar. one landlord-, 
alCnt, Sbri Sadan Pra\ad \Va! rnurdered on 
13.3.87. Here, our 8lracuhur.1 labour 
and our K iaan Stabha il 10 .trona. So to 
break the Commun'isr P6llty. Comrade 
Bengali Cbowdhary and' Sbri Shiv Balak 
Ram were arrested after 10-1", days: ~ 
Althou,b. tbe relative's of Sadao Prasad 
say lbat some .other men, Ibey IUlpeckd. 

·Tin"they arc arrested. they Ire .,kept in ';'il.· 
Tbey are tortured. They arc compefled to 
live some statements. 

, Here 'in Delhi. the other day at tbe 
instance of (\ne,Sbri S. C. Kapur, Manelina 
Dir~or of N. B.C.C aaain.t whom. Ihc 
C.B.I. itself had made .orne raids. The 
workers' hutment, were broken and were 
demolished by tbe police only receDtly, 
althouab, there is injuncti~D (rom Ibe 
Coun that they cannot' be broken. So 
instances arc tbere. Still yoo are using police 
force alaintt tbe 'demOt:raUc workinl clast 
movement. ADd lbat iJ the only difference 
betweeo' yOU and tbe West' 8enpl Govern. 
ment !lnd the GoverDment o( Kerala, wbicb 
bas come just now. 

.• So, DOW. 1 beg to submit other thin,s. 
Today. I bad an oce •• ion 10 80 to tbe hOUIO 
of our M.P, Sbri R. L. Bhatia. More tban 

'-"If. ~f No"" AlTtll,., 
one tbou •• nd- re(uaees have taken shelter 
in bi,. Bun,.low .nd in bis campus from 
Puojab. They. do not want to 10 to Punjab. 

.' Tb~)' .waot to remain bere. Tbey.ar. abelcen 
less. Government is arr.,nain. for lOme rood. 
aDd driokl. 

Tben, Sir. I wabl to see the litb wo~n. 
children and boy. who are OD hUOler IUike 
at rbe Boat Club. What arc their dcmaoda , 
This iI a camp. T~n thousand refua«t are 
stayin, in one camp. TbCre is water 
rroblMl. They ba\'e no ia'rinel. They ba.e 
no seret)'. NOlbiDl ba. been dooe. Mo.-
of thc$e pe<lplo bave Dot loe aoy .om,"!,,-
&a I ion and lome women have lot lOme 
Governmeot quartcrI. wbose busband. were 
killed. NO'!. one Shrimati NUn; Jawlao, 
Additional District MtA.iltrate is there. 
They are beinl a.ked 10 live Its. 4 S, 000 
mOlc. if ,bey wan' 10 tta, in tbe quarter. 
One Isdy Shrimati Ajoy Kat.r', busband 
Shri Prita~ 'ft. killed. bclonled to No. 
.50S. Gate No.5. Oendbi Nal.r .. She 
.·a. livtn a qua,'" in 8·)9. Tile" NI", .. 
While, it ..,as .tated that tbry will be aiwn· 
fr« quarters. now tbe (joyemmeot h 
demandins R~. 4'.000 from 'tbem. You 
I~uld see in what borrihle cond"j~1l. &bc7 
ar~ livinlthere. I taO live you a pj~lure 
of l~ camp in which. theY are livio •. Thi, 
is the 'condition in Punjab. 

DAY before yes,etda,~ there was • very 
bit ,.lIy by levera' J.kb~ 0( MDilimi 
cooceroinl Babri Ma'jid. Some vet) ba~ 
.peee~ were made 10 the effect Ibat .bo .. 
.Gever M ullim Ieoader does nol a bide by 
tbeir r~a.oninl. their lea' Will· be bfot.eo 
and their hoUIH wHI be burDI, e&c., etc. 
(',u"l1IptlllllS ) 

00 7rh April. Rem Navami ;s comA,.. 
Vj,hwa Hindus Plrilhad. R S.S. and olher 
people are _ preparina (or anolbrr ,rand 
march. What is • becomi"1 or Ihi. poor 
country·, "rOlres~ ? Tha, tM Si.b. are 00 
hunaer .trike. that the HindUi ba~c c:ome, 
tbat the MUIUm, have over·I'&$Rd· and tbe 
Sampraday"h the communaJiHd Hindus like 
Vi"hwa Hindu Parh,had, Shiv Sen., AU SeD. 
thry are ·.n railiol their head. and the 
Government i. Inent. It 1OCmI. Sir, J don't 
knnw when softlethin. will' dawn in their 
braiD. For lOme 9 or 10 montb. back. 
OUf pa~ty met Raj'" Ganclbi OD • dc~ta-
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tion. Shrimati Geeta Mukherjee was tbere, 
m)seJr wu tbere, Sbri liidcfjit. Oupta was 
tbere, We loId, for Ood'5 sake, even though 
I do Dot believe in Gae. still I, laid, for 
HeaYeD-. aake, for !he lake or the mother, 
ratber aod Irand.father settlc' t~il Babri 
Mujid, Ram Janam Bbumi Muktl Morch •. 
We uid: declare tHem .as national monu-
ments. No ~j., no Nan.az, Jel tbe people 
10 and see ODe otd temple and one old 
mosque. They do nothing: ooly tbinking 
and 'hinkinl. Tbe'se Godmen ran to lake 
an1 action in proptr.timc. You ace. Str. we 
bear many animall, 10 to the pond and 
lhey drink waler. They 10 calmly and quietly 
and the, drink water. But there is one 
aDimal whicb win 10, win make mud aDd 
tben will drink the walcr. That is 'AIl'. I 

. do 001 hope our Government will beba ve 
like lhat. It ibould bcba~e properly. 

So, Sir. 'in Punjab~ we are proud thal 
our party. the CPM and Rtd FI.aen_ tbe)' 
are (acine the "rnblem. £\'co the Rebcrio 
h~d 10 la, the way the communi.t are be-
bavinl in Punj .. b. had rhe leadCI'$ of other 
~rt~ behaved in Ihil manr.er tbe probkm. 
01 the Punjab would have been sblycd much 
earlier. 1 requctt ,bern 10 follow U5 at least 
in this matter in ~eer.inl with tbe intrar,'), 
and the freedom of the nation. U"trl"nlpitull') 

. . 
And CODlfC$1 : 

at Blldlaa", S".fllIi1n1 G_acltchaml, 

Dleamam SluJrallOm G«lteItam'. 
GaMJItJl" .slrartVIam GQc}rchilm'''. 

GoJdlto •••• 

SHRI JAFFAR SHARIF.F (Bana.lore 
Nortb): Very unfair. Ho.- many people 
have .I~n their lives ., 

SHRJ NARAYAN CUOU8EV: No, 
'hey have beeD killed. the) did nOl give 
liva. 

THe MINISfER OF STATE IN THE 
MINI9'rRY O'F HOM~ AFPA'RS (SHRI 
CHINTAMANI PANI(;RAHI): We always 
respect the sentiments lhat you have e""res· 
ted. But how many COnlrC\5men have 
been murdered in Punjab? At lel~t you 
tbou,ld mention that IaCrallce. 

SHRI NARA Y AN CHOU·BEY I 
suncat one thina. In Punjab. some poor 
Congressmen must have been' murdered. 
(Intn-ruplio,u) . 

Sir, I want to ~DljOD one or two points 
more. I ask tbe Government of lodia to be 
bold enough to come. out with certain 
decisions by banoin, the communal· parties. 
Ban all communal parti~s. Our Police 
Commis~io"er in Delhi is also of the same 
ppinion. But, I am sorry that our Intel. 
liaence Bureau or 50, they Are dodging;. 
They are thinking wbat to do 80d what not 
to do .. PJeale do take a cOUirageous decision 
here and now to ban aU communal parties. 
No Sbiv Sena, DO AU Sena, no this tbin. 
and ftO that tbing. (InterruptiorlS) . 

Sir, it i. difficult for you to do it. I 
know what they wiJl do. \\'ben the Prime 
Minister loes to Cllcutta, he 80t"1 to Kali· 
Bari, he goes to Ram Krishna Mission. 
\\'hen be soes.to Srfnagar be gael '0 Hazarat 

.Bal Masjid. \Vhen he,oes to Keral8. be 
call' a Conference or Fathets and Pri~ts. 
Wh~n he goe, to Goa. be IOC! to Church. 
This way, can·t he 10 to Punjab, can't be 10 
to Amritsar? (In/~rruptlo"J) 

And his is a peculiar party. Their people 
Jet divided between Hindus aDd Muslims. 
(I" I,,,UP tloru) Some of tbem WIll be found 
io the Ramcha"d,a Janmabhooml MOTclta 
and SOGle otbers found in the Babrl Mas-jid 
M"rcho. lIis party ma1be in· ODe form, but 

• bls party is a peculiar party. (Interruptions) 

It allows Mr. Arif Khan to oppose 
Shahbanu_ livin. all arlum~nts_ and it allows 
Mr. Ansari to_support hef,·;o tbe same· 
Parliament. 

My last. point is about the Sarkaria 
Commission. It \\as set up on 9 3.1983. 
It was sinina, then it lay down and it is now 
snM"i1"1 When will it get up '1 1 em told 
that it will live its f'eport by 30.4.1981. 
I hope that the Home Ministry will see to it 
(hI" it really a~ts up and submifA some 
I"fport. Otherwise tht'rc will be trouble. 
Before tbe· electrons. the amount to be given 
maybe RI. t Op7 crore$ or Rs. 4400 crofe!. 
or somethinl like· that. (In""upt;ons) 
After the elections, you will see what amounts 
to be givea. 
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Then there is this Mishra Commission. 
which bas lubmitted its report. The M Isbra 
Commission itself W8! biassed in its report. 
Even then. whatever rcporh it has submitted. 
they have not been acted upon. EVl!n about 
thi~ Oi:!lltrict Mlgistrate of Kanpur alainsf 
wbom tbe: Misbra Commi$!Jion has. found. so 
many thinas, what have you done? You 
have appointed one committee '0 HO into 
them There· was so much or holocaul in 
D~lhi. The Mis"r. Commission bas at lealt 
said that 2.000 odd have died. Some people 
say the figure is 3.000; and some Olbers lay 
it is 5.000: What bas Govern~nt done '7 
The Misbra Commission has .. aid: '·Perhapt 
the Conlrcssmen are not respoo\ible Some 
Con.ressmen ma~ be there, but tbe Conlress 
Pdrty was not r~ponsiblen. B'JI the M"hra 
Commission blunr', 'fated ,hat police were 
re~p\.ln~iblc~ What havc, you done ahOut it? 
You have appoi"ted another ~ommittee 10 
enQuire into wha&. it had s,ai t. I here are 
ttle~ t~'l'j=al tactics to delay e"\'erYlhinB. in 
the name of appoiotil'1 commitlC'es-how 
Ion a will you conlinue with this 7 

SHRI SOM~ATH CU-\TTERJEE : Not 
r or V&!ry loog 

SHRI NARAYAN CHOUBE" : Kindly 
do take action. 

. Tht"re i~ anor~r thin. A"ou, Punjab. 
you talle of Ch1ndiguh . If H-tryana cers 
70,ono "'cr~ from Punjlb. Chan(fi.arh "O~I 
to Punjah Whm wilt 'he fafh.:r db and 
when will the hull be dividc~? h is really it 

wonderful rhing. Ir i. a poUt Ie 11 maner. and 
you :dway-c d lrlse laking politiciIll dec+~ion~. 

PROF. MADHU DANOr\VATE: Mr. 
Choubey, 'b~lap' is unparliamentary. 

IT,o".r/oll(",) 

SHRI NARAYAN CHOUBP.Y: I bave 
not .p ,l(et1 ·"alp·. I hlve $P '~en '(ather" 

r F:"gll .hl ' 
• 

Sir. I reqr'e't the HOQle \1i"i,ter. fhrouah' 
)IOu. kindly to wake l1p frO'l1 ~'umber. and 
see that the problem! racing I"di3 are ~o'ved. 
Olber~isc, as has been apprehended, 'IJ, 

Mill. 0/ Ho~ Affair, 

country will be divided communally. and 
Iinauistic:aJJy. if you rail to lake acti(\n. 1 
bope the Home Minister will live replies to 
my queries. and do .... c nredful. 

[Tran 'lel/Ion) 

SHRI BANWARI LAL PUROHIT 
(Nagpur) ; Mr Chairman. Sir.& two )'~'N 
alo the ~ilu.tion in Punjttb was fluid But 
now a ft eltn. of hope bas arisen tn the 
hearts of tbe people in every cor~r of the· 
country that it may tlke some .. nle but 
ultimatery the problem or Punjab will tse 

. ,olve iradu.Uy O~ day. Tbe f«lin, of 
brotberhood. p.!a,,~ and tr.nquilh~ wbicb 
t"xisted earlier in Punjab win prev •• 1 Ihtr6 
•• ~in. The Prime Minister de~rve. out 
bear.felt thank. f\)f btinaJna about the 
Punjab Accord. tr tbi. Accord had not been 
."nM we do nqa know .. ha' would have 
happened in Punjab. Due 10 'hi' A~rd. 

Punjab hal on ~J~'ed Government. It i. 
rcspon.ible for maintaint". law and order 
there and the OnVcr'ltneDt or tbat ,' ... Ie i. 
S(rivilll hard in thi, I't"tllrd Wh.at;1 nt'csded 
is that c\'cryont: should surport It. Thit 
problem does not pertain to the Con,rca 
P .irty Ind tbe Prime Mioi-Ier. It pet'.in! 10 
Ihe whole country. We have to solve 6, 
unitedly. The Plime M ini"ler had convened 
• meelina of .n 'he Indet'l of tbe oPf'KJ". 
tion and asked them to .'v~ him -hrir 
au~aeltionl. Our '"Ienlfbn ., clear. T"., 
O(,vernmenl and 'he P"lice Officers -bo are 
worldn, there an Ihn", circumstances Ibould 
not be demoraUvd .. It .. pot in the in.erete 
01 tbe country In demoraUse tbem. I .1" 
makina tbis 1uhmi"i(ln '0 ,~ Hon. 
Member. as ~c" all 10 tbe wbfo)ic c,'unlry .. 
The Oppositi("n ~t('mt,crs ihould not CTi .. -
cise (or the SIlk of criticbm only. \\'hat the 
Government is doinl the~ i. \'cry challen-. 
liolOM. This we should aU aaree. Today, 
anteism i. po!'i" •• thalJrnae 10 the society. 
I asree whh what Sbd Ch(\ubey hal -aid. 
The day befofe·ye terda,. a m«tina was he1d 

• and the peor'e cone-. led in tbe name of 
B~bri ~1.'jid. There the ,peake,. made 
"cnonmous ,Pf't(;he"-. They lpoke .114in" 
the country. No words are strof1,er to 
condemn it. .Why dees the Oo\"Crnmrnt 
tolerate: such 1\ thinlJ and why it a"~ s such 
• chiol tu happen 1 Tho~ Ipctch~ .hould 
~ banned which rU'patiafe these thin,s and 
create dissen,ion, ;0 the country. Pcc,ple 
'wbo .peak Ibis ly~ of lanluaae ;bould ~ 
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arrested and action should be taken against 
thml. 26th January, the Republic Day, is 
an important day for tbe cQuntry but some 
people have liveD a can to tbe people 10 
boycott it.· EveD cben we do nOI take action 
agaiDlt them. This tbing sbouJd nOI happen. 
How can we support such an act ? The Dted 
or tbe hour is tbat .n tbe people in tbe 
country, wbelMr tbe, are Hindus, Mualims, 
Sikhs or Christians, sbould see 10 it that 
luch a tbina d9CS Dot happen. Malia1ma 
Gandbi laid down bis life for tbe country 
and banded over a new Jndia to us to 
prncrve it. Wu it aU done to see that one 
day people woald usembJe in front 0' the 
Parliament and deliver such lpe«bcs ""bich 
can IlDke fire of commuoahsm in the. 
country? Our country has " Constitution 
aod it is • I~ulat Ita ce. The rollowers or 
ODe reJiaion thould respect an olher reliaioPI. 
Oor Prim~ Mintller rttcntly vi,hod Guru-
dwara, tnnple and mQ5que with an aim to 
live equal Jeipects to aU relilioo5. That i. 
",by be visited tbole places of wonb.p. We 
bave DO ripl to criticise . tbis. The earlier 
lpeakerl analysed the caU'05 of such riots. 
As many as 2 latb 10 2.5 lath people from 
near and far oft' places assembled in lbe 
name of Babri MMjid and reliajon. Did tbey 
come 00 tbeir 0.0 and SpeDt from tbeir owo 
pockets ? No; you .bould find out the 
qency wbich financed tbem. Ie need. to be 
invn'iI.ted. We mack' a mnuke by reor,.-
ni\ina stac .. 00 Iinauis1ic: basil becaU5C it is 
tbe caU1C of .. italioDI cba' take plac:c rrom 
lime to lkne. Wbercver·tbe voice of lepara· 
lism il raised. riots lake place there. This 
ilSue needs solution. The villqe5 situated 
a)ool the ~r of MaharaClhlra-Karna'.ka 
have .n alool been wi'b Mabarasbtra and 
have close cultura' affinity with Maharashtra. 
They waat tbat tbis .a.ould DOt be destroyed 
and they !lhould be allowed to remain witb 
Mabara'htra. But riot! have taken place 
there allO and there w~s loss of lire there. 
I would request tbe Central Government and 
the HOD. Prime Minister to take up t~ 
iuule and seule them. 

On behalr of tbe people of Mabarasbtra, 
J w\)uld like to appeal to the Hon. Prime 
Mini~ter eo take Ihis case in hi. own hands 
and whatever decision is taken by him would-
be acceptable to tbe people ur M'h.rasbtra~ 
We take it ,ranted Ibat nobody would bave 
any ob~tion to it. but decision should be 

. taken at the earliest. 

. Wheo States were reorganjsed in our 
country. mao)' areas were carved out rrom 
otber States and were mersed witb other 
States. Some areas of Madbya Pradesb were 
meraed in Maharashtra. You· might recall 
tbat earHcr"NalPur, used to be tbe capital 
of Madhya Pradesh when it was called 
Maha-Kaushal and even during tbe naimc 
of Ravi SbaDker Shukla and before tbat 
Governor of C: P. used to reside there. A 
stone bas been laid in Nqpur city, which is 
a Central place of Ccntral India. and a 
monument should be built tbere. 11 is a 
matter of tearet tbat it is heina neglected. 
Adjacent to N IIlpur are nine districts of 
~idarbha relion. Earlier there were eiabt 
district I wbich bave now increased to nine. 
When these districts ,,'ere meracd in the 
State or Maharashtra, the people of tbese 
diitrictl were allured lbat tbeir backward-
nclS would be remoYC'd and these districts 
would be developed. This assurance was 
liveo to the people of Vidbarbba rcaion 
throuab Article 371 (2) of I~ Constitution. 
They wele told tbat there would be all rour.d 

_ de\felopment of tbem, r~lion.l imbalance 
would be removed and tber would be 
uplifted, but 27 or 28 yean have passed 
since tbat decisioD in 1960 and .be injustice 
is stiU coDtinuinl and tbe hacklo, is loinl 
00 increasinl. E'If'cry now and then com-
mittees are set up, tbese committees submit 
their reports. but no action -is taken 00 
them. Ranekar CommiUcc aDd assessed a 
blct10a of 3500. I would like to submit to 
you that if instead of money backloa is 
assnscd in terms of thing§ like dams, scbools 
roads etc., which have not been constructed 
in tbe area, tben the backlol might be more 
than 1 ~OQO and d~pite all tbis, injustice is 
still contiDuing. 1 would like to appeal to 
you and to this august House tbat wberever 
there is reaional imbalance. tbere is discon-
tentment amona tbe people and it must be . 
remoy~d. We bad once assured tbe people 
of the area tbat their development would be 
uodertaken under Article 37 t (2) of . the 
Constituti(Jn. reaional imbalance would be 
removed, upliFlmcnt of the people would be 
undertaken. but till date not even a single 
Development Board has been ~oostitu,ed. 
Not On I, this. Both Maharashtra' Assefllbly 
.nd Legislative Council bav~ passed a 
unanimous resolution in (his regard aDd have 
~nt it to you, but it is nol known as to 
where it bas been pending. If a Development 
Board is nol constituted despae tbe resolu-
tion beina passed by Maharasbtra Astcmbl, 

~ 
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and Lc,islative Council, it is a matter or 
areat rClrel and as' a result, lbe deffiar.d • for 
a separate Vidarbba State ia aainiDI 
momentum day by day. If you . want .to 
remove the regiooal jm\)~lao,e oP tbe .rea, 
you sbould accept tbe justified demand of 
tbe people. 

Tbou.b mainteoance of Jaw and order 
is not _ 5ub,it-et of. the Cen'r.I GOYeuuncnt 
and it comes uDder· the Stare Governments, 
I would hke to submit to tbe Hon. Minister 
that you cannot absOlve yourself torally (rom 
sucb a responsibility. \\'bat is tbe factual 
position today? Bve"body knows (bat Our 
pOlice force is Dot capable to the ntel" II 
Ihould be and corruptilln i, . rampant. in it. 
You may 10 to aD), dnttlion from here. 
You .ould fiod· tbat 81 a ·di~Dce O( 
1~·30 km., a Dumber of truck. are fiDed 
up and there· would 1110 ~ 'a van of R.T .0. 
_ad bis ltaff who could be 1«0 collcctiol 
Rs. 100 each from every truck. Therefore, 
wbat is required is t~ upgradalion or tbe 
Polace Force. 'Their unifl'rm, lavina' Itan-
d.lrds and conditions '.t all levels arc not 
lood. If you visit. villale. you will find 
that tbe uniform of tbe po1tolan is better 
than -any police mao. 1 bere1ore. their 
work inB condition is required to be impro-
ved. -If you want to raise their mon.lc: Ibeir. 
uparadatioo is ocexUAry and new techniques 
would have to be provided to 'bern. Tboup 
tbeir number milbt be leu. but sophisti .. 
cated weapons and equipmcats are required 
10 be pro,";ded to them. l'bc Ceotral 
Government Ibould iuue .uc~b direction, to 
tbe State Governmtntl so Ibal Police Force 
in eacb State could be stlenatbeced.· 

-

SHRI G. M. BANATWAlLA fPonnani): 
I am·oo 8 point or oroer. The Hon. 
Member made wild aUcaation, ,hat tbis raUy 
abou~ Sabri ~fa,jid was fin.nc~ (,om 
elseVvbere and the GO\lernment Ibould 
inquire. Let tbe Government inquire. But 
lucb wild ·a lie-gat iont, (/"'~r'lIp,,OIU) , 

PROF. N. G. RANOA (Gunlur) 
What wild alt~lat10nS ., 

SHRI G. M. BANATWALLA: lhat 
people did oot pay r~~m abeir pocket., tbey 

• 

Hol1W Affair. 
were financed to come over there, sucb wild 
a!les.lionl, they should not· 10 on record 
aDd mUlt be expUnltd (rom tbe record. 
Otherwise, you ~all upon tbe HOD. Member 
there to take responlibility lor wbat be bal 
said. 

16.00 ..... 

[TrGIiJ/ollolt] 

-
SHRI BANWAJU lAL PUROHiT: Mr. 

Cbajrman, Sir, DO cil;ZCJl of IDdlA tao mate 
such sp:ecba .•• • 

II is a matter of uttar shame for • c:itizca 
of India. Wbal arc you lalkioa ••. (/If/BrIlP-
110.'). 

MR. CHAIRMAN: Will you pleau sil 
down , ,,,,,~"",,tlOU). There 1. no poiDt of 
order. The HOD. Member was .. ilbjo bls riabl 
to express bis vi",' 00 tbG point Tbere iI 
no point o( order. UndC!r Article 105 or &.be 
Constitution be bas lot freedom of apoecb in 
this Houso. • 

SHRI O. M BANATWALLA: It it 
mi5usC of rbe freedom or IPftCh. (/,dnr,.. 
110M) •• 

MR. CHAIRMAN : You caD ~l your 
point o( view wbeo )'our cum cornea to 
apeak. 

SHRI G. M. BANATWALLA: Plea .. 
live me ackquate time at that clme .. 

SHRJ P. NAMOYAL (Ladakh): Mr, 
Chairman, Sir. wbile lupportfn, the demands 
for Orant. for the M inittry or Home AfI'ain. 
J w('tuld like to expretl my view. on them. 
Pir.' of all. I w~d 1Jke to con.ratul.1e tbe 
Hon. Prime MtDisler. . .. 

( '''''""PllolI.I' 
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. [&,11,11) Pirst of all. I would like to congratulate 
the Hoo: Prime Minister that due to his 
penonaJ etTorts the" Accord$ with regard to 
Auam, Punjab. Mizoram and Jammu and 
Kashmir werc signed and.l t~ink' !hese -
Accords have been very good Accordl and. 
tbciC arc beinl implemented well. I am 
specially speaking about Mizoiam :and 
Kashmir Accords. Some cia usn reaardiD8 
Punjab aud Auam Accords are yet to· be 
iQ1pkmeDted, but J think the parties whicb 
signed the Accords are equally responsible 
like ,be Goyernment. for non· implementation 
of lh~ clauses. 

• 

MR. CHAIRMAN : Now -I have called 
out the next ipeaker. (/nle,ruptlo.,). After 
my ruliDg. DOlbina survives. (1,,;e"lIp~loIl8). 
Alter J have liven my ruling. notbiol lur- ~ 
vives; DO debate tbereafter. Please .it dowD. 
(/.t.r'IlpII(JIU). 

SHRI AJAY MUSHRAN (Jaba.pur): I 
am 00 a point of order. The Hon. Member 
raised a poiot of order. You •• "c a ruliDI. 
Aller tba' be has made certain statemeot 
which sboukS not 10 on record. You can 
please examine ~t ••• (/"'~'r"P'IoIU). 

MR. CHAlllMA N : l will cumioe it. If 
theft is anJ discussioo OD my ruliDa OD tbe 
point of order. tben 1 will cxpunlc that. 
(/II'ft'rupliolU). Tbat is wbat I have said. 
After my rulina if tbere is any obKrvatioD 
about ebe rulina 1 will expuo&e tbat. 
(/III'rrllpIWIU). After the Chair hal ai~D tbe 
rulina. there .ill be DO dilQlUion. If tbC're is 
any diKuuioo 00 tbe record 1 will elpunae 
it, Mr. NamaYal. (II"Ir",ptlolu) Mr. Banwari 
Lal, will )'ou please lit down , 

(/n'~'lIptlt1'" ) •• 

Mil. CHAIRMAN: Nothina ,!ill ao on 
roc::ord cacept tbe lpeech of Mr. P. NamaYal. 
Till M~NamI)'al ","kit DOmina will 10 00 
record. 

MR. CHAIRMAN: I have called Mr. 
Namual to .peak. 

(/II''_'-"",'knU)· • 

MR. CHAIRMAN: Wbatever 'il beina 
Mid w'tbout my permission. Dothiq.~ 00 
record. 

. 
(lll'.',upllotfs)·· 

SHRI P. NAMOYAL. (Ladakh): Mr. 
Chairman, Sir, wbile supportina tbe Demands 
for Grant' for tbo Ministry of Home Atfair.· 
I was exprening my view. aod tbeD tbit dis-
order ltarted. 

----.-,. _D ____ - ____ -_ 

··NOl rocordcd. 

Tbere are certain issues wbicb are out-
• standing with reaard to Bangladesh.· I would 

like 'to submit to tbe Government that 
outltandiDI i5lue. should be solved at tbe 
earlic!t. 

Tbe recent elections in Jammu and'-
Kashmir have proved tbat tbe people of tbe 
Stale have maintained tbe old tradition of 
rejecting tbe .communal elements wbiGb tried · 
to come forward in tbe recent election. in 
the name of Muslim United FroDt. Sucb 
elements have Dow b«n suppressed . 

1606 brio 

ISHRI VAKKOM~URUSHOTHAMAN 
in the Chair) 

You might. have lone througb the 
Hindultan Times of yesterday. Tbe statement 
issued by Mr _ Gilani, the leader of Muslim 
United Froot is very daoaerous. He bas stat-
ed tbat be wants 'to enforce Nizam-e· Mustafa 
i.e, Island rules in tbe State. He bas also said 
tbat be docs not have faith in Indian Con-
stitution. democracy, socialism a~d secu-
larism. He does Dot want a Muslim State, 
but a~ Islamic State. The President of 
Pakistao. Zia-ul-Haq"bad also once said such 
• tbiDI. I am surprised as to bow people wh9 
do DOl bave faith in the Indian Constitution 
fouallt tbe elections of the Assembly. because 
before filiol papers for elections one has to 
tate oath of allegiance to .the Constitution. 
Wben one i! elected to the A.sen)bly, one is 
required to lake oath of all~;ance to tbe 
Constitution of- India. Then bow can ono 
make such a Itatement outside? With a view 
to suppress sucb elements, the Government 

. sbouJd make at the earliest all tbe necessarJ 
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ameDdments hf the Constitution or the 
Election ~ws. 

I would like to urge upon tbe Govern-
meot tbat action should be taken aaainit 

. such parties which are coplesting elections in 
lbe name of rehgion or in the name of other 
countries, because lome clements in tbe 
Kashmir Valley have taken the ollme of 
Pakistan also and such communal elementl 
should Dot be "lIowed to come forwald aDd. 
as I have already ,ubmitted to you, if tbere 
is need for any amendment, tben such an 
amendment must be made. 

No'll I would lik.e to uy few words 
about rebabili.acion. 50,000 ref"see families 
bad entered the State of Jammu and Kashmir 
in 1947. No action has been ~aken for tbeir 
settlement or r("habllitation. I do not 'It'ant 10 
explain their problem in detail at Ibis 
moment. I would lik.e to speaK about those 
5,000 families who were forced to nliarale 
from Cbamb relion durina t~ struu1e of 
1971 War and who ba~ Kuled in the 
villages adjoinin. Jammu city. The Govern· 
ment should take urgent steps for their re-
habilitation. No arranaementl have been 
made to provide tbem some jobs etc. A eten-
tion should be paid to 411 these.lhinp. 

There j. a Tibel valley in Kasbmir rqion 
wbich came under cease fire line area in 
1948. Half tbe. population of tbis valley 
falls on OUf side and tbe remaining half 
comes iD Pak.istan side. A referendum was 
held in 1948 under lbe lu~rvi!ion of the 
United Nations. Tbey were asked if tbey 
wanted to live in India or Pakistan; tbey had 
opted to live in India, but tbey have not 
been granted tbe status of refulees 10 rar. 
Tbey have neither been given any belp nor 
any steps were taken for their rebabilitalion. 
Tbe Government should pay attention to-
wards tbis issue because this is a matter 
wbich concerns the poor. Thele is some 
problem of refuaees in Tripura a180. There 
are 47.000 Chakma familieS. who had 
migrated to our side flom 8anlla Desb. 

The Government ha'J said only this much 
that we arc di.clJ55ing with tbe BangIa Desh 
Government about takiog them back. This 
problem is not aoing to be solved in tbis way. 

Ho"" Affairs 
It is.. human problem. Those peopJe sa, 
tbal tbey are forcibly c:ooverced there. If 
tbey do Dot agree. men are murdered and 
women ar, raped. I would like to know from 
tbe Government as to why tbis problem il 
Dot ra.ised on some internariooal forum or 
before the United Nations Human Rights 
Commission? Are you Dot railini • bi. 
matter before tbese forum, because tbey are 
Buddhists or is there any other iuue before 
you ? When our Government can ra i.e tbe 
Mauer of South Africa, Sri Lanka or aoy 
other country. where atrocities Ire commit-
led, in lbe United Nations, why is DOl it 
raisin, tbis ,nue on tbat forum 7 J request 
tba. tbeir problem sbould al'lO be raised theR 
and some steps should be 'akeo for tbeir 
settlement. 

I WAnt to r. iac certain point. about 
.Minorily Commission a •• o. The Minority 
CommiSSion b.1 been workin. for tbe I.s, 
several yean as per lbe order or Ibe Govero-
ment or India. I wanl that it Ihould be ,IVCD 
Itatutory powers. \\'e are heario, a'mosl 
daily that at o~ place or Ihe of~r com-
munal problems are comin. 10 tbe (ore. 
TMIe are minor problema. There are certain 
communi'~!l like Budhilll. Jainl and P.usl. 
wbich are of microscopic st.luS. TMse c:om~ 
munitit-s have no votc:c TMrcfnre. if MIno-
rity Commin;on is li~n certain powe~ then 
I feel their problems CAn ~ solYed to I larae 
nlent. 

I welcome tbe SICPS bein. t.ken 10 
5tfenathen BSF and CRPE. You are raisin. 
or have already raised S4 Banalions of BSF. 
12 Battalions or CRPF have also been in .. 
creased and r~ot)y you bave cd~'ituted • 
women baualiaD 8150. These .re ,ery aood 
steps for wbicb I conalatulAre the Govern-
ment. Alona with it I would also like to tell 
you tbar there i. another ro~e ~hic:b you 
have forgotten and that is Indo-Tibetan 
Border Police (ITBP) which man. T;becao 
and Indian Border. This for~ seems to be 
anadequate. In Laddakh reaion tbere are only 
two Battalions wbere as this Border is quite 
loog. There is nted 10 ircl"C'ase one- or two 
DattafioDs in this art'a. Similarly, I reel that 
in eastern region also. there is' need to in-
create tbis foree. But I am not "fully aware of 
the present situation. I, therefore. demand 
tbat immediate steps should be taken to in-
create and strengthen ITBP. • . 
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I waDt to say ono or two tbings about 
census also. You are aware that under the 
lupervision of Registrar (jeneral. a mini 
cenSUII has been completed witb a view to 
aivlng paople or Ladakh region a acheduled 
tribe statu!. Similar mini census wa, to be 
done in Jammu and Kashmir allo in March 
this ,.ear t but due to Assembly elections. thi. 
mini census could not be CODduct~d in 
March. I lubmitt tba, this 6hould bow· be 
done jmm~diately, so that tbe 101'8 .Iaoding 
demalnd or people of Ladakh to live tbem 
the Itatul of 6Cbedulcd tribe is implemented. 

tbe Hindus of tb.s land. Sir, J am surprise<L 
even in a total Muslim State like Indonesia 
in South·East Asia RamI. it hailed more tban 
what we 'bail him here. I do not think any 
lodian or aoybody who visits tbat country 
comes back without listening about Rama. 
At least here you will have to find an occa-
SiOD to listen about Rama, wbereas you can 

• bear about bim ev.:rywbere.· you can see a 
drama about him. you caD see bim in their 
culture. I am very sorry. I do Dot know wby 
we are loinl OUI of our way to create pas .. 
sion, here. Here again I must say tbat tbe 
Government, I am sorry. il Dot aCliol in tbe 

With tbtse words I cooclude 8!ld tbank n'anner 'hat- it should act. There i. DO point 
yo~. Mr. ChAirman. for the opportuniay. in allowina the passioos to develop, allowin, 
.iven 10 me. • • a liluation to develop. We accuse whom? 

We accuse the Intelligence, tbat Intelligence is 

SHRI C. K: JAFFAR SHARIEF (Bao;a-
lo,e ~or'b) : Mr. Ch.i~aJ1. Sir, I thank )OU 

for I,vina me Ihis opportunity to ,~ak on 
the Demands for Gran'. for tbe M,nistry of 
Home AtJain. SIf, today we are P8Hio, 
Ihrouth a very cklicate ph.5r. iQ our counlr)'. 
We know that tbere have been problems with 

• rtalrd to the comrounal lituaUC'D.. the 
problems of the minorities, the relilioul 
lI'Iinorhkl. the lin,uiltic mjnorities and Ihe 
weaker ~'ion' Sir ... henev~r we .~ak h~rc. 
we s~.k wilh full of anl~r rather than 
patience. What is basically required is to 
understand v.rhy luch a situation ba, d~\le­
Jo~d. in our country. I am sorry to Dote 
that jutt • few minutH back. I ~ou'd witn65 
that in this very House. We are aU very 
respoDsible people who repr~ent tbe people 
or our country in this House. If we ourselves 
lose control. I think what will the peC'"le 
who are more ~cular, more broad· minded, 
with conviction IDd commiun~n' thiDk aboul 
UI who ff'preltnt them here? If thc), bid not 
been 10. J do nol think we would have tMen 
bere. There Is no~hinl Ibn t wc cannot speak 
in praise of the reople. We owe a areat deal 
to them. Nobody can deny ahe fact of tbe 
tecular character of . the Indian people. Here 'I sccms to me. 'he whole pr(\tlem is morc of 
a few fanatics wbo always crt'ate a situation. 

Sir. there have bern many reopr~ refer-
ring to the 8abri Mosque or Ramjanma-
bhoomi j~5ue. I think, as the Babri Mosque 
is dear to the Muslim,. in all fairne~'s I must 
say. RamjaomabboomJ i. equally sacred to 

Dot acting. What are we doing? Do we- re-
qu.ire Intelligence for this also when tbe 
inuea are before us ? Why sbouJd we delay? 
Not that I want the Governmeot co act under 
pres,;ure just because there is a rally. I do 
not approve of the rallv. I do oot approve 
of the demonstration. J do not approve of 
tbe speeches tbat are made tbert'. It is here 
we allow the fanatics to take the opportunity 
10 create tbe situation aDd to misguide the 
people. Wbo are 11ving the opportunity to 
them? The opportunity is created by tbem-
selves. ""by should we dela)' l' AlthoUSb I 
am Dot expecting the Gover oment to act 
under haste or live any impression tbat it is 
su«umbin, to pressure. yet I waDt tbe 
Government tq take it seriously aad act with 
wisdom so that this pioblem lets solved in . 
the best manner amicable to both the sections. 
"'e cannot displease the Hindus as Ram- . 
janmabhoomi is more sacrrd to them, or we 
cannot disrle8~ the Muslirm Mcause it is a 
worship place \\'h~re idols are beif'1 kept and 
worship is 10iol on. What is more tragic iI, 
I am sorry I do not know bow my friends • 
feel. I sbould say it is lack of wi.dom on the • 
part of the U.P. Government which allowed 
the TV to come in there and then to sbow 
thar the !orship is taking place when the 
doors are oJ'lened. I do Dot know how it has 
happened. It looks as jf the whole thins is 
plann~d before and tht'~after it is being done. 
Sir, here it is very unfortunate, we should 
not 8nOW. Yesterday. I think the day berore 
yesterday. in the rally CIne of the religious' 
leaders ·spoke something which i. totally . 
8~8inst tbe establisbtd DOt rna of the entilc .. 
mrnt of any ciLizen 5~akinB. There is a . 
limit. After all, whether it is a majority or a 
minority we are tbe citi:tens of tbi, countr,. 
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we bave certain duties to ourSf'lve5, ~we CAn-
aot creute conditions DOC merely to tbe 
Government. but even to tbe people them-
selves. When we lead tbe people, when we 

'address tbe' people. when we take a sensitive 
iaue. tben We should be 'Pore' '~$poDsible 
when we speak. J am lorry. some of my 
friends lave aD opportunity to such elements 

• allo to participate and take tbe- opportunity 
. to Iptak for what tbis commotion was creat-

ed in tbis House. 

• Sir, now I appeal 10 tbe Government; I 
appe.1 to the Prime M iuister, J appeal to tbe 
Government of Unar Prade\b not to sleep 
over tbe matter and create such cooditioos 
ratber tban to see (bat immediate action is 
taken. Tbey should rake immediate mealUres 
to ICC tbat how brlt it could be solved. 1 
tblnk, there has already been a ·talk of some 
judicial commi~ion or otberwiie a commjU~e 
or tribunal of some kind to be appointed 
wherein tbe matter could be refcned 10 for 
settlement for the mutua. benefit or an the 
people. 

Another very distnssinl situarion is 
abOut the Assam Accord. I la1 tbe 
Aasam Accord because. me Government of 
India is a party to it and took tbe initiative 
to !ian tbe Accord. I believe" the Government 

. of A,sam it loing to brinK a proposal 10 
amend the relevant Act in whicb the dtizen 
sbould pr~ve thai be is not a roreian 
aatienal. They have appealed to tbe Ceotra' 

. GovernIDCot. Ie it all the more imponant· 
. because I should caution my owo Govern-

meot tbat they should take care ot it. Since 
• they havc initiated the Accord aDd tbe Accord 

bal come into beiDI. they should take ~re 
to see tbat DO citizen is put to trouble. I 
must lay. beret bow could any 'citizen rake 
tbat i'etl)Onsibility of provill. that be il a 
citizen of India? I do not think fha' an 
tbe citizens are a. equal and ,ood advocate 
al my dearest friend. Mr. Dinelh GOlwami. 
Citizen is. commonmaD. Hov.;_ could he 
talte the responsibility? Sometime. they 
may be baving tbe doculllODts; sometime. 
tbey. may not be havina the documents. HoW 
il it that it i, his responsibility to prove it ? 
Wbat is the law? We rollo,* tbe Bchiab 
system. 1ft tbe British sy~tcm, if there is a 
prolccutioD proceedinSl, it il tbe relpoosibi-

lity or tbe prosecutor to prove tbat !omebody 
does nol have the JClitimate riabt. Here, 
how do you ex~t aD ordtnary citizen. an 
ignorant and innoc~nt man to' take such res-
pOnsibility to' prove that he is a citizen of 
Jndia and not a forei.n national ., 

Secondly. I Mlie\'t'. I do nol know 
• whetber it is true, .hey are loinl to make 

one .. man tribunal It is sometbina °am.tin,_ 
. Nor only is democracy but even otberwise, 
wc must sly •••• 

SHRI BIPIN PAL DAS: AI pretent. 
tMfe are fbn-e·man tribunala. They .... DI to . 
~fte.one·man tribunals. 

• 
~ 

SHRI C. K JAt:FAR SHARIEF: The 
prHent system ~nvisaaa a three-man 
tribUnal. Coltec,ive wisdom i. 11".),1 beller 

. than ah,in, aU tbinl' to the hend. of one 
ainsle individual. TM,~rore, I personall, (<<I 
that the (1ovcrnnlent of India will take care 
or th~ .~l'Kt'. 

Cominl to tbe police admiaituation. a 
lot of probleml are there everywhere. If I 
uy, then YOU wou'd saY. ·'h will be a State 
subject and we are not lupposed 10 dil('uau

• 

There are a lot of disturbances ItiU In 
Ahmedabad and other places. Even in my 
bome Slate. Kama.aka. tbetc tbinp are 
happeninl There il DO proper oriene.tioo 
If.inin. to the police. How did polke 
firiol in a livcn situaUon happen 7 Wba, .re 
the norm'? Aft the norms beinl fol1owcd 
"roperl, 1 I am V~fY much .. mazed to sec 
.hl" manner of recruitment of the mlnpower 
10 the potk.-e force. It bat to be looked Into 
whether we Ire rccruitiDI propel people and 
whelber proper trainin, i. liveo to them. I 
do Dot kDow ~.berc actually we Ire. IOln. to. 

SHRl .. ATAUR RAHMAN: The 
important thinl II. minoritid are bcin, 
aprwinted onl, In tb. Central Re!\erve Police 
Foree, Ausm Rifle and other police forces. 
But they are not recruited in .he U.P. Police. 
what is the 'eal5on? In the U.P_. police_ 
there are a very few M u.Uml. • The reoplc 
who are eliaible for C.R P.P. are disquallflcd 
rOf' recruitment io U.P. Why? Therefore. 
people like only C R P.~. 

SHRt C. K. JAPFAR SH4RIEP: It i. 
oot the question of morely 000 Stlto 

• 
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or the other. The question is of the wbole 
attitude. AI my friend ri.btly said. tbere i. 
• erodibility pp. People seem to have 
demooitrated morc faitb in the Central 
Roterve Police or the Border Security Force 
etc., ratber ttan tbeir . oWn local police. 
J do Dot know bow my friend. with his past 
experience, beipa a police official, bal himself . 
acted. I t!o not know what be was himself 
doing wben be was actually in servjce. But, 
anyway. I must lay that there i. a point in 
tbat. We have been tryio! to create. peace 
fOf'Oe. I do not know what eue", is the . 
position with rcprd to the peace force. 
How many hive been recruited, ",bat sbort 
of composite force it i. lad wbether it il 
beiol uled, and what are the resuh. or sucb 
rorce" We do DOt know it. I hope the 
Government will enliabtcn the House. But. 
oevertbcleat, J must aay that.s my friend 
riabtl)' pointed OUl t it il for tbe State Govern. 
ments to take care of It wbiJe tecruitinl. 

It is DOt merely the top man, the Police 
Commitsioner or tbe Director General of 
Police; It is DOl even a constable. It Is tbe 
Station HOUle Officer who is more res. 
ponsible. -bo is aoina to deal with tbe situa-
tion lOCI Uy there 1 I personally feel the 
Government Ibould bave some machinery for 
tbe purpose of tbe recruitment of the Police 
cadre and tbe people .elected should be liven 
proper or ien.aUoo 10 be more secular. to be 
human tban merely becoming another cadre 
wbich deal. inhumanly. Just in tbe name of 
control1ina the law and order lituallon. 
When I .. , tbi' I penoollly r~el that all of . 
us wbether they are thi' tide or thlt side. 
every party hal some Government or· tbe 
otber in each State. is should pot be our 
endeayour to brina down the" morale of Ib-e 
police force. We musl maintain tbem beau .. 
tomorrOw IOrDethin. happen. whether IOOd 
or bad, we require r~ir bel". We .bould 
not briol down tbeir morale. How we should 
improve tbem il the question. That is the 
question to be addresaed Dot only by" State • 
OovclIlmenta but .Iso by tbe Centre. 

Laltly, I come to the main point. tbe 
socto·~onomh: problems. I pcnonatly feel 
that tbe most important facIDr where people 
are beina takeD ju,t for aranted is tbe anti-
social element. Whcnever any haw and order . 

·problem .rites, we attributo it to th~ anti-
social elements. J do not think the anti-

Home A./Ialr8 
social elements are the terrorists comios 
rrom either across tbe border or front lome-
wbere outside tbe country. I do not think 
they are comiog from Heaven. These anti-
social elements are our own children of 
whom either the society shou1d take tbe res-
ponsibility or tbe Government should take 
the respon,ibility. There is no point just leaving 
tbe poor and the unemployed to their mercy; 
then leave thom to the mercy of the criminals 
aDd others and then call tbem as anti-socia' 
elements and whenever we point out the res-
ponsibility, we do not point out the respoDsi- ,. 
bility of tbe faDatic~ who take the Op~Ot1U­
oity and creat.e situltion. We blame the poor, 
who are exploited in tbe name of anti-social 
elements. I. tbink, lome of the lOCial 
scientists win bave to address themselves to 
tbis iuue and my esteemed colleague. the 
Minister for Social Welfare. is also here and 
I think her Ministry .ho~ld 'also address 
itself to this question. I think tbe Govern-
ment sbould seriously address itself to these 
issues and I thank. you for giviol me thit 
opportunity. 

SHRI DINESH GOSWAMJ (Guwahati): 
Mr. Chairman. my distinguisbed colleague 
from Assam Mr. Bipin Pal Oas in bis speecb 
made unain critical. comments on the' 
functioning of the AO P Government. He 
said that our Government in the State, thlt: 
A!sam Oaoa Parishad is Dot performin& its 
.duty to fulfil tbe provisions of the accord 
tboulh the Central Government bas done 
whatever is possible on its part. If my friend 
Mr. Das hal spoken so for political moti-
vatioa, r cannot help it. But if he has done 
it bec1luse of lack of information. tbough I 
know tbat he is a member .who is normally 
informtd, then I fetl tbat J should place 
certain materials before bim and also before 
tbe House to put the record straight. Mr. 
Oas uid : Why the AGP Government h8! 
Dot opened the Ashok Paper Mill in spite of 
the fact that tb('re is a provision in tbe 
Accord. Ye~. Tlle provision of tbe Accord 
says that the Central Government will render 

" fun assistance"":l ~ply upon tbis word 'full 
assistancc'-to the State 09vernment in their 
effort! to reopen. What are tbe facts '1 The 
racts are that after this Accord, corres-
pondence ha~ taken place between the· State 
Government and 'he Central Government for 
helping the State Government to npen the 
Asbok Paper Miil. An ot1r.ial requisition 

.. 
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was put on 25th Mar~h -'986, ronqwed by 
a letter by the Chief Mini.ter on 10.6.1986 
to the Ciovernment or India that an arnouDt 
of RI. 20.52 crores may be liven on 
three beads--one is tbe statutory habUh): 
tbe aecond it abont maintenance and the 
third is an ad· boc and initial Irant. Uptill 
now, the Central Government bas nOt dis .. 
puted that tbis amount is rCQuirc4 for open .. 
ioa up of the Ashok Papcr "f .11. III spite of 
tbe fact tbat tbe requisition ~a~ put 00 tbe 
25th March 1986, On 9.8. ~6. as against tbe 
demand or Rs. 20.52 crares," sum of Rs. 
2.84 crorcs wa, liven to the State Govern-
ment. For what? It is as ways and means 
advance. And. Rs. 18 crorcs bas not bcoo 
paid yet. The Chief Minister has reminded 
and bas writ.tcn letter. to the Prime Minister 
and tbe Home Minister 00 26.1.86 onwards. 
From 26.8.86 ctiU March t 987. there hal 
been no reply from thil Government. 
If my learned friend Shri Bipin Pal Oat is 
siocere -be .is • very inftuentlal member of 
the ruling party-be should insist upon tbe 

• Central Govcm~nt. instead or blaminl tbe 
AGP Government in A,um. and be should 
castigate the Central Go~rnfT\ent for not 
fulfiUinl tbe 8!5UranCes. My friend bal said: 
Why the Government of AMam -'he AGP 
Government-is not doin. anything (Ot the 
refinery. Let me remind my frfend thaI in lbe 
bi.lorie Press Confennce by the Prime 
MiDisler wbere he resorted to • larae number 
of terminologicill ioexacthudetl. it I am 
ano~d to U4te the ellpr~~ion of Mr. 
Churchill, he !'8id that ror ,elfin, a feasibi-
lity report of the "foOOted rcfinery. the 
matter hatl heen referred to ElL. Fn~ i. not 
UDder the Government or "'"am. ElL is the 
Government of India's Undertakina. ElL 
has Dot yet submitted the report. Do you 
expect ttie Auam Governmenf to ,et up a 
'reRnery when tbe fea,ibilir. rcoort o( your 
own organisation bas been submitted ? 

SO\tNATH CHATTERJEE 
(Bolpur): Karna1 refinery will come UP ••• 

. 
SHRI DINESH GOS\\' A \11 : O( coune, 

Karnal refiDery will' come up. We know, 
Tbe election i. ehere. My -fr!C'od baa laid: 
Wbat the Goyernment of A~4Jam b'as done 
about th'e road" Let me plae~ tbe fact. (or 
his own consideration. In spile of the ract 
tbat tbe Accord wa"~;gfled 0Q J ~th ~nsust 

Min. 0/ Ho",. Affair. 
198 S. no sanction for expenditure (or survey 
was liven till S.S.86. On 5.'~86. saoc:tiC'n 
for tbe Ohllbrl sector was. liven. But we 
were told, tbe Assam PWD wa. told: before 
you 10 for survey work, you mUst inform the 
BSF because the: nSF mUlt aaree to aive 
security cover; otherwise, Banal.dub may 
Cl'Cilt Iroubles. On 211t May 1986. BSF 
aareed to giye security co\'cr. The Assam 
PWD within two daYI l.e. on 23rd May 
1986 Itart~d tbis survey work. Tbe BSP 
withdrew ill security cover oq. 30ab May 
1986 for no {eaMl'O wbatlOO\'or. Tbe maner 
bas to be caken up by tbe Prime M iDister 
and the Home Mjoi.tcr. Ultimately. clearance 
.at liven on 4.7.16 .ad lor the Ka,impnj 
Sector the amouot bas been unctioocd ooly • 
00 1 S. 7.86. In ract be bas quoted a number 
of statemeDl, (rom ,be Hoo. Cb~f ~tiniltcr. 
I wisb be Ibould b,vo aho Quoted the recent 
Itecement lh., tbe surny bas pro(cuod .ad 
the con.trlK.tion of ,be road is IOPpoMd to 
beaio 1000, provided the Ceotral Govern-
meot live. us fund. 

Now. there il a pro""loo about the 
detection. The r~ant PfO¥ision" h Clau"e 
,.~ which tayS that tbe Government of 
India will undertake Ibn.hle It ren,t hen io, 
of the Governmental machinery for lbe pur· 
pose or detection. What are the racts' On 
26.11 8S. the Oovernment or Jndia crealed 
I ~ pmtl. 00 1 7." .16, names of tbe oOker. 
were sent by the AuaRl Government. On 
14. to 86. Government of India-artC1' three 
mOD!b.-wants tbe As .. m Government 10 
live some new ntmcs.· Tbe Assam Govern-
ment tend. h. reply on 5.11 $6; .tndl re· 
minden on 2.1.8". But uptil, now. oo,bin, 
ba. been done. I think IOm~cbina was doae 
.fter the £.bicf Mini.trr 0( Auam met tbe 
Prime Minister. Therefore. the rault is not 
with the A,~am Government. The rluh w •• 
their'l. there was no action on ebe pact or tbe 
<Antra' Goyernment. Thererore, do not 
b'.me·the A'I!Iam Government. (/"'t!r~up,'o,,,) 
I am h"prY tb,'. after our talk with tbe 
Chier Mini,ter on Chi. perhaps wmetbin. hll 
~n done. But I have to ante! the arlu'fncnt 
adva'1ced by Mr. Bipin PalO., that tbe 
rlule Jay with ut. 

So rsr as deteot'on Is concrmed. the 'pro-
posat for additional ItaW _ wat ~t on 
9-10·1985. The Government of Ind!a 
wanted rurth~r material on 24-1,,1986. The 
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material wa. sent 00 30- t ·1986. A re-
minder wa. sent OD 23-4-1986. The Homo 
MIDi~try remained aileat. A further letter was 
sent on 5-'-1986. A reminder wu sent on 
4-6-1986. anotber reminder on 16-8-1986 
and anotber reminder on 30-10- 86. The 
Chief Minilter ultimately bad to meet tbe 
Prime Minister and DOW probably tbl. thinl 
baa come. (J1II.''''PllolU) .. 

SHRJ P. CHIDAMBARAM : You bave 
beard only one side. You .bould bear tbe 
other side tomorrow. 

SHRI DINESH OOSWAMI : So rar a. 
Clause , i, ronceloed, we bad asked for 
creetioo o( a Task Force. Now probably tbe 
Prime Minister bu aarced to tbe creation of 
Task Fon:c. My friend has spoken 10 much 
about tho ame~mmt to tbe Illqa. MiJranu 
Determination Tribunal Act. He bas said 

"'IMt we wiU follow the Bridlb systmJ of Ja". 
wbere tbe acxuled I. Dot to proYe bis In· 
nocence. Let me point out that tbi. it not a 
criminal prOleC1ltioa. Second1y, let me point 
out lbat there arc I Dumber of Aculn tllis 
country \\berc the acx:uscd i, alao •• ked 10 
prove his innocence. But let me poiot out 
tbat this Act deal. with tbe migrants who 
bav&" come after 1971. Tbcre iI another Act 
called 1M Foreiaoen Act whicb deals witb 
tbe milrantl who haft cOme ~rore 1971. 
and in the Foreianen Act, unrortu6ately. tbe 
burden is upon tbe penon roocetned to 
pro~e tbal be is oot I foreipH. It il not 
tbat we have adopted the British .ystem .rter 
I 971. When tbis Act was passed even tn 
1948 and 10 00 aDd 10 forth. tbis system of 
Briti'h administration wu available. MJ 
friend bat laid tbat, after aU, wben you 
lubmit ao application, you must live the 
court fee. Yet. provided you uk for certaio 
relief (or ·your own benefit. But when •. 
penon does • national duty and poiDh out. 
··Here is • mao wbo is • roroi,ncr; kindly 
detect", do you expect bim to pay the court 
(Cel do you. want bim to pay tbe court" 
(ees'1 He bat to submit two affidavib. He 
bas to 80 to a law,er and submit two 
effidawh •. Hc has to spend money. Do you 
think that anybody wiU take an tbis trouble? 
UDless • man is vindictive and be wanta 
vindictively 10 create trouble for another 
man. nobody wUI take cbi. trouble. The!cfore, 
we have aaked for certaio ameodmeot. and 
tbo mattor is under discussioD. We bad a . 

very extensive discussion with Mr. Cbidam-' 
baram and be agreed to certafn positions. 
Let me point out ODe tbing. Even if a private 
individual submits a ccmplaiDt tbat, say. ~r. 
Rabman. is a f\lreigDCr,. automatita))y tbe 
matter does not 80 to tbe Tribunal. The_ 
matter is referred back to the Governmeot. • .. . 
The court bas td make an inquiry aDd ff, 
after the inquiry, tbe Government submiu a 
report to tbe Tribunal tbal there i. substance 
in tbe allegation made by tbe private iDd'vi-

• dual. then only tbe Tribunal will take action. 
Therefore, it is bot correct to aay tbat tbe 
privaac indiyidual hal been given an over-
ridill8 power to make a complaint againlt ao 
individuai. It is also Dot tJue tbat tbe citizeD 
ia ested to prove bis citi2Xnsbip. I am Dot 
a~ked to prove my Citill:Dlbip status. If the 
bi.besl authority of (he police feels tbat a 
persoD is nOI a citizen or India, tben be gi~. 
a notice and in tbat case tbe burden faUs. 
Our complaint in thil. Wby do yoU have 
two different kinds of burdeDl, one for tbote 
miarants who have come prior to 1971 and 
tbe other for' those wbo have come after 
197 j? 10 fact. ODe can complaio that two 
types of Procedules are being made applicable 
altd one nn e,~en complain of violatioD of 
erticle 14. Tbal is wby we made tbia poiDt. 
We arc still awatting (be responae of tho 
Goveroment ollndia. We bave teeD in tbe 
list of papen that the a mend ina BiU is likely 

. to come. We do not know when it will come. 
But we would '"'= tbis Bill, before it is 
introduced in tbe House, to be discussed with 
the Asum OQvcrnmeot, maybe confiden. 
tiaUy. and J have rea ion s fo~ doing so. I 
do not want tbat tbis Ibould be discussed 
with Members of Parliament. My reason ia_ 
this : .suPposc tbere are certain area •••• 

SHRI BIPIN PAL DAS : He has D\isted 
my maio point. My main· point was tbat 
tbe IIlellal Migrants Act bas not proved to 
be a hindrance iD rbo process of detection 
and deportation .of tbe foreianers. 

SHRI DJNESH GOSW AMI : I _ am 
., coming to that. My friend. said tbat lakbs of 

people have been detected but one thousand 
penons have beeD- deported. The reason is 
very simple. Pursuant to the detection of a 
person. tbat penoD has the riabt to 10 to a 
tribunal and unless the trfbunal gives its 
verdict. you cannot deport. Tberefore, evap 
is you detect two lakbs of penons, tbe cotiro ... 
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procedure in tbe tribunlll is so cumbersome 
that ultimately it will take years and years to 
get a result frolD tbe tribunal. There i. aD 
appollate provisjon. We are not opposed to 
the appellate provision as you said. Wbat 
we have oPpo5ed is that under Ibis Act tbere 
is a revisional power to tbe HiSh • Court. We • 
told tbe Government of Jodia \bat why do 

. you ba vc a revisional power a'60 wben under 
tbe writ jurisdiction a person will bave tbe 
riabt to approach a Hiah Court. Why you 
Jiye two rishtl? Because if you ,i"e a 
revisional riaht as wcll as writ jurisdtction 
tben after tbe revision in tbe Hiab COtJrt 
prob~bly one cao even avail or the writ 
jurisdiction. Therefore, avoid mullipHcilY. 
Because if you have multiplicilY of forums, 
tben ultimately DO purpose w ill be served. 

BUly ;05pite of tbe (act Ib.t we have 
identified a larae number of JlCrsou, we 
bave not tried to deport tbem; we.. have beeo 
vcry judicious and cautious. 

So far as eviction is concerned .. it i. a 
fact that tbe Government bas decided to 
evict perIODS. 10 (act, one third of Assam 
is under eviction. Our positioD i ... · tbat if • 
person wants to atay, he cannot It~y illeptly. 
He must have some r jah1 and tbat riab! 
must be (;onferred by rbe ~care Government. 
I am not loing to mak~ a"y distinction in 
tbe race, colour or language. If a' penon bas 
occupied a Government land, without 
authority, tben be should be evieted and ir 
it i. felt that be has :I riaht even to get'that 
land, tbe Government may;n approplialc 
cale~ give that land. 

• 
My friend hal mentioned about Dulian 

Jao'". The entire trouble at DuHan Jan ernie 
because the Government of India-not the 
Home Ministry, some other Ministry il 
concerned with it and tb"refor~ this question 
will probably have more occasions co be 
discussed-bas made it 1l pre5tiBe i$Sue and 
put a person there who hat lo~t ·all rapport 
with tbe local population. There is 811eaalion 
or corruption aaainst that man. lospite of 
the facl tbat Ihis bas been done, well if the . 
situation continues,' tben we arc helplcS!l. 
Dut 1 feel tb"t the Petroleum MiDi.try will ... _.. 

SHRI BIPfN PAL DAS: I am Dot 
coocerncd with any official's corruption or .. 
non" corruption business. My roint was by 
5ucc~i\le bandh, called by people, 7000. 
tonnes of crude oU bal been 100t wbich is 
valued at more thaD R.s. 20 erorH. Over 
aDd above that. even tbe Auam Government 
has loat lOme revenue because of cbis. Why 
sbould that be allowed , 

SHRI DJNESH CiOSWAMI: My reply 
is tbal 70QOO tonne. of oil is oot lost. It 
is still underlround, Nobody bal taken It 
out and burnt it. 1 hope my learned (riend 
y;nl take more care to ICC tbat tbe PI abat 
is flared in Assam (or ycan aDd )ea .. tOl<'-
ther il aved by doina IOmCtbilli witb tbe 
Central Government inst~ad of Ibeddlna 
crocodile lcara ror 70000 tODDIS of crude 
oil. • 

I koow that there bas bcco IOI'DC cOm-
plaintl about law aDd older. But thai is • 
lubject which riabtl, hal DOl been permitted 
to ~ discusacd bore. In Assam. GOVCfn-
ment of youq people bave COOle. I made 
it a poiDC 10 point oue 00 &be lasl OCQaiOD 
.I~ and eveo tod., lbal wbile polnlinl 
out tbat tbe Central GoverDment hu DOt 
performed it. patt I have DOt dODe it in 
order to score a debalioa point. I doo·ta want 
cbil .raument to ,0 00 also that we. for 
ounclvCl ICIJina 'hat lbe Central Govcrnmeat 
bal oat fulfilled its part aDd the Ccntral 
Goveroment tayin, ,hac tho Slalc Oo\"cro-
meot hal not fulfilled ill pan. I belive lbat 
efforts ,bould be made 'rom botb the' ,Ide. 
to rulfil ,~ provilloD. o( tbe Attord. 
Tberefore. my augesUoo CVC'O DOW win be 
thil on'y. 

Wben tb. Cbief MiDister met tbe Prime 
Minllter "It lime. I lbiok be bad a vcr, 
1001 di~ulljOD of three and • half boun. 
1 broe and a half hours mUll be 1M lonlctt 
discussion witb tbe Prime. Mlniater by 
anybody. 

SHRI P. CHIDAMBARAM ,: Wa. he 
• satilfied or Dot? 

SHRI DINESH GOSWAM I : To be very 
rrapt, be wa. sati.Oed with tbe lrnatb of tbe 
dhcus.ion: but not with tbe oulcome of tbe 
di"USlioD. 
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SHRI P •. CHIDAMBARAM : What did 

be say at the end o~ the discussion '1 

SHRI DINEStl GOS~'AMI: He said 
tbat be is ... tlstied with lbe lenltb of the 
discussion and for tbe company of tbe 
Prime Minister for three and a balf hours; 
but was Dot sati!fied witb tbe outcome. May 
be bec:ua.,e Mr. Cbidambaram was ~Ol 

cooperative even then. I win submit,that on 
tbi' point where tbere 'is a difference of 
peJ,eption. 

SHRJ CHINTAMANI PANIGRAHI : 
The Cbief Minister was vcry happy ",ben be 
~me to 01. I dOD·' kDOW whal be told you. 

SHRI DJNESH GOSWAM I : The diffi· 
cull, with our Chief MjnKler. whb JOU and 
with Mr. Cbidambaf&m is tbat you arc all 
10 Dice people tbat you cao Dever be 
unhappy. 

There iI • ditlcrcoce 01 perception about 
\be rul61meot of tbe Allam Accord ... 

SHRI P. CHIDAMBARAM: Sir, I do 
DOt want to score a debatinl point. Mr. 
Ga..ami \\ ill aar" we ba \Ie made cODiidera-
ble prol'ca iD narrow.n, down tbe 
dift'cfen«l. l.et DOt thn debate eod on a 
DOt~ that (be dift'etencn arc w'ide. The 
difl'ere.oces !lave been narrowed dowD. Cbief 
MiDilter·, medjna with tbe Prime Minister , 
ended on a fairly satitflctory cote: Plea!e 
do DOt rai.e tbe leval of tbe rhetoric. Let UI 
coodude 00 • happy nOle. 

SHRI DINES" GOSWAMI: In r.ct. 
Jel me polot out ir Mr. Bipin Pal Dat W\luld 
DOl havc tried &0 ICOre • political victory by 
critklsioa AOP I would Dot have raised 
tbis point. I haw 10 put the record Itr.tab' 
b..:aulC lb. points were raited by bim. I 
will conclude by s.yin, tbat out of various 
polOfl I feel throe poinD bave been speci-
fically covered in tbe lase discussion. Chief 
Minillcr is bappy so far a. these three poiots 
are concerned There is still a difference of 
perception .0 far al some 01 her pointl are 
coocemcd but with the united effort or the 

\ entire House on botb tbe sides for rulfilment 
or tbo accord let us hope Oovernment of 
India and Government of Assam should be 
able to tutfi' the remainina part of the 

ac:cord. )n doing so if any contribution can 
and should be made by us W~ shall be rcady 
to make tbat contribution. 

• lTranslallon) 

SHRI RAJ KUMAR RAI (Ghosi) : Mr. 
Chairman, Sir. first of all I tbank you for 
livin. me ao opportunity to express my 
v,;ew. OD the Demands of tbe Ministry of 
Home Affairs. J support tbese Dcmends. 
Durine the last elections our I~ader bad 
promised tbal v.e wjIJ strenllbnen tbe unity 
aDd inte,rit,' of tile country and defecd the 
demo:racy in the c<,untry. I am bappy to 
uy that the PrilTlC Mioiskr bal fulfilled bis 
promise very well for which r thank bim. 
Inspi~ of all round cri$is in tbe country, it 
i. oor united and .. ell-guarded. Under his 

·Ieadenhip. 00 lbe oce band. Punjab accord 
and Assam Accord were sjaDed and OD the 
oth~r band Statehood was liveD to different 
Union Territories. 10 this wa,. tbinp are 
fuoc:tionina as they should bave. The country 
a, well a. the people are, therefore, prosres-
SiD, continuously. Today, ~opJe in every 
corner of tbe couotf)' are free to express their 
views. They also lilteD to otheR. Such 
beautiful arrao~ments are _undoubtedly 
appreciable and commendable. 

1 want to draw ,be attention of tbe 
Ho~se toward 2 or 3 points. Pressently, 
tb~ burnin& topic in tbe country. in which 
~\"ery oce is t&kina interesl. is Babri Masjid-
llam Janam Bbumi dispute. The eotire 
HOUle will .,fee with me Chat inspite of 
baviol uoirormity of vic\\s on every level. 
opportuohies come wben many Hindus 
~ome only Hindus and M uslirru become 
ooly Muslims and they strat workina in a 
manocr whicb is prejudicial to national feel-
ings aDd bumanity. Al such times it is but 
natural for tbose persons wbo love tbeir 
country to feel sorry and to also feel tbe pang, 
of 8gony. Tbe Ministry of Home Affair., 
in which very efficient persons are sining. 
should oot forget tbat it is their first and 
rorem~t duly 3S wen as is tbe Deed of tbo 
hour to find solutions for such problems. 
The problem to which a. major part of our 
population is involved cannot be a small 
problem. After all who will decide aDd how 
it will be decided as to wbat is right the 
claim of tbe Ramjanam Bbumi supporters 
or the supportcra of tbe Babri .. asjid. This 
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bas to be ckcided. It is the riabt time when 
Government of India aod the Minhtry of 
Home AtTairs. !'>houIJ. by $toppio. aU other 
functions, concentrate tbeir entire eperay in 
IOlviDl this problef'll. 

Tbere are no two opinions tbat ,.IOD,Witb 
tbe development in different arcal obsccUtcn-
tism and fanaticism are allo increasina. . 
SdlDc one b3s riahtly aaid tbat in tbis 
country if the poUt'ica aDd tbe relil,oD arc 
mlxed tbe counte)' is definitely destined to 
doom. I fec I very sorry to say tbal certain 
people ",bo are vcry ,cholarty-I .. do·nt want to 
point tbcm out and also respo.:l lbcir nahonal 
feelings and I b4ve al differeDt times sU,",l'Qrt-
cd tbem also 00 vsrious issues-are .. yiol 
things wbicb ,bey shoudl Dot ba'Wlt lald. If 
we start mixin, politics witb reliaiuo tbat 
wm not be a desirable Situation. Therefore, 
the Government should enact lucb laws tbal 
it becom~ difficult to miA politics and 
relilion. The person wbo induJacs in politics 
in the matter of relision or brinp rcliaioo 
ioto politics should be puni,~d fin. of all. 

• 
Sir. ae preteot Muslim a~d. Hindu 

communalsim whicb tbe Government bas 
tried to IUpress and which bas bc'eo rejected 
lock. stock and barrel by our ~ountry is 
apio tryin, to raj" ita ully head. Wb4lt 
Hiodu communalism is doiDI iD tbe vllI.les. 
towns aDd cities UDder tbe covCr of Vi~bwa 
Hindu Parishad is" DOt a sec~t to aoy oo~. 
It is another form 01 Bhareiy Jansangb aDd 

. R. S. S. whicb want 10 stoke tbe fire of 
communalism. 1'hey want to set the couotry 
on fire. Muslim communalists also want 10 
do tbe same tbiDa to become. leaden. "tbey 
too in tbe na~ of reliiion want tbe 
iODocent. illiterate people to' indulae in 
unlawful activities so that tbi. country may 
diaintcarate and be destroyed. These people 
do not understand tbi, tblng lilat we live 
ooly if tbe country live). Therefore. what is 
needed is that tbe Oovernment sbould awake 
and feeling tbe pulse of tbe people aDd 
hiltory's lesson, IhouJd try to solve tbe 
problem at the earlie,t' so' tbat tbe country 
is not harmed. Otherwise tbe situation baa 
become 10 much explosive tbat we UD be 
destroyed any moment. I have' understood 
the ,ituation and 1 have ObjCfvod tbe pe\)plo 
aneS on that balis I can say that if tbe 
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Government doe. oot handle tbe Iltuation 
properly and promptly, tbeD ebe country 
wan teach tbe' brink of de.tructloD. If tbe 
situatioQ remaios such, tben wherefrom we 
will construct roadl aDd wherefrom we will 
be able to launcb rocketl from Sbri Harikota 
Itation and how we win be able co face all 
the problems 7 If this ioftabtina CODlinue. 
tben our resolve to keep tbe country united 
and .otearated will shatter. 

Sir, there are certain otber local issues 
which relate to Ccntre •• ~II al tbe Stat •• 
Wbere riot. take place. the Gowromeot 
Ihould .s h. ftnt and fOreme1t dUlY fiod out 
tbe persoos rapoDlibie aDd roalbOi beblnd 
them. All this Ih~d be dOGe witb<'UI fcar 
and favour and fact. sbould be broupc 
forward. Wbosoe~cr is rouod rapooaib .. 
for auch riots aad conapirac, abould be 
PUDitbcd sevcrdly. But tbil I. 001 dODC aDd 
tbat is wby sucb iocidcpce are 00 tbe 
increase. 

Sir, I come (rom Ghosi constituency 01 
Azamprtl diltrkt. Mho- i. .·cit), 01 larae 
ropulalioo. Here, arter ev~ry two to four 
)'ears rio's take place. People SIan lhigerina; 
t~ do nol k 00\\1 what will happeD to them. 
The commOn man, a.ricullurc 18bouron 
bttome apprcbcolivc of the unlfto aDd 
pnknow,i But the Government of Utlar 
Pradesh doe& not do aD),lhiDI. J haft myM'lf 
lold ac:veraJ (ima u (0 wby ,be riota of 
12 .. 8) are DOl enquired into aDd tbe auilly 
perlOns brouabl lorwud. 00 , aod 6 
February, tbi. ,ar abo tbe riots broke out. 
I alked the District Maai.ltrate and .b~ 
Chief Mini.ter of U. P. aDd tb. Unioo 
Home Min~ter to instituto aD cDqui" into 
tbe riots and expoac tbe perlOlll respooltble 
for tbem but the matter .. beiDI i. bUlbod 
up. Iber.rore, tbe people bere are becomlol 
lea •• on tbe b •• is or Hindu or M,"lim 
cornmuoaliam. Tbc people 01 lodia arc race-
lovina; they waDI peacclul liviq. Therefore, 
tbe,. will .pit 00 .uch pcraoDa and will 
ncver eolertain them. If .n tbese Ibiop are 
exposed to the majori&, of community or 
tbe country, tben they wtll Dot be tHeo in 
by tbe uttCr8DC01 of IUch people But it t. 
tbe wcak.ntu of the Government MC.UIe of 
which all these thin&s are Dot bein. exposed. 
It il very bad to lupress a lbina. Lilt lime. 
I had uid io tbi. auaust Houle tbat due 
to the weaknOis of the Ministry of Homo 
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Atrain, due to it. ineffective orders lots or 
thinp remain incomplete. 

17.00 hrl. 

Sbri K. K. Tewary, Union Minister of 
State fOf Public Enterpri,es was to visit my 
ditlrict Azamasrb 00 8 th February, 1987. 
The S. S. P. sent a wirelest m"Saa~ (rom 
there to all "Ia~ whC'rc Sbri K _ K. Te~ ary • 
was to 10. 

(&,II$It) 

••• That tbe proarAmme has been cancelled 
and the wirele1S rne'ls.,e wa, conveyed to 
all the potier .'ationl_ .... 

I worofe to tbe Chier ,Minist~r. Union 
Mlnisfer of Home Aff.irs aDd Jhe Pr;ml" 
M iofller. He WU lrue 10 his words and 
visia~d .U the placft. but 

Not a .Inate Mq •• trlte C'r a constable wa' 
• 1 e-re _ •• 

~ 

AI I wu told. be has al.o wrinCD. 

J have wr hten tbrice, but tbe enquiry is 
not heiDI made al to wbose cODs.piracy Was 
it aDd wby che "roaramOle W81 cancel&cd' 
When the circumttan"es were such. why the 
Min:sler ""as Dot stopped? He had been 
1,.,,''''lInl up to 30 kmt without .. M"gi5tr.'t. 
without any police escort and without 
patrollina· Af'ttrall. who was respansible 
for (hi, ! All thest ,hin" are beiol supre~sed. 
Wa. it .he otder of the Chief Minis,er. the 
Mini,cer. the Home Se:re,aty. Commis-
aloner, or the ProtOcol OtrlCer 7 Thi~ n~d, 
to be enquired fnlo. but-

[Eftt1l6h] 

..... Nobody is doioa "ao)'thinS .•••.• 

. 
(T,all.tlDllo"l 

Tbil i. the "0,,,100. Therefore. I It'Y 
tba' concealing the facts would noC do. Jf 

on ce the S. S. P. or the District Maaistrate 
is caugbt. ii will brighten tbe name of tho 
Conarcss Government, becau~e it has got its 
own bistory. By doina tbis its "r~ti8~ wit] 
enhance. If tbe racts are ~upressed. it cannot 
bri.hlen 'he image "is,' therefore, necessary 
to haf\l)le this mS((t"f in a proper way. 

SBRI V. TULS'RA~1 (Nagarkurnool): 
Loti of conaratuJ.di(lns to you. You have 
Ihov.'n COUrRBe t(1l ~relok t hi! .much. 

SHRI AT AUR RAHM." N (Barpeta) : 
You ~hou'd 58y this at!'o that there W81 no 
cnrnfTHJn31 trouh'(' (or 40 ~'fars ••• 

~HR' RAJ KUMAR RAJ:·) want to say 
th~t t"ere WR' ont' Bhola R.i. He was given 
a frtedom ",heef' <"C1,.fk lee He had been 
once chall!ln .. d no th:- ('"harges of there, 
d.C"oih. Leflinisnl and Wa~llhm. He has Dot 
)'Cf Cl'nlpl:t("d hi! a~e for a f,~dom fighter. 

.. 1 had my - se'f su'lm :ted his application. I 
eJlprns my thanks 10 ShTi Panilrabi ror 
,euin, up an enquiry in fhjs matter. Such 
~rle· should not let pension. Their 
ceniRale. should al80 be S(ized. 

The Union Ministry of Home Affairs is 
<'oilll good wOft also B'Jt I VJould .Iil<:e to 
submh that these tbiD,S should be made 
clear and should be di~pQSed of at tbe 
rar1icsl. With thC!e '" orus I express my 
tbanks to you for living me 'be opportunity 
to expr~u my views. 

SHRI VIRDHI CHANDER JAIN 
(Barm('r): Mr. Cbairm3n, Sr,. ~ I rise to 
support tbe Dcn'ands for Grant~ preaented by 
the Minislr1 of Home AffaiR, . 

About 4«' ),nTS are going to be comple-
ted since we achic\lcd independence, bu~ 
there ha~ been no ch{.nge in tbe attitude 
and out-look. of the b",naucfacy. Tbere bas 
al~o b«"n less chanFe in tbe auitude aod 
outlook of the polkr. I t is tbe responsibility 
of the police to maintain law and. order in 
a dcmoclac),. We are "yinS 10 let tho 
rolice force trained. We are also tryina to 
modernise tbe police' force aDd provide 
th~m With eff~ctive equipments. These 
efforts arc on but in spate of tbat tbe law 
and ()r"~r sit~tiou bas deteriorated in the 
rural! areas. For this the InaximulD responsi-



351 D.G. 87-88-Mln. 0/ 
H()nI~ Alltdr, 

APRIL 1. 1987 D.G. 87-88-MI". 01 

(Sbri Virdi Cbandet Jainl 

bility faUs on tb~police statit'ns. The pol.ice 
Itatioos have tbeir price tb~ days. Some 
police Itation's price is Rs. 20 tbonsaoJ: 
sorno otber police stations have 8 t'rice of 
Rs, t lakh aDd 10 on. The same is the 
situation in our area alsO. 

SHRI P1YUS TIRAKV tA'ipurduar,): 
10 Delhi also the IBJIlt" \itu~tion prevan,. 

" SHR) P. CHIDAt.fBARAM : Yl.1U tbrow 
lOme light 00 that. 

(TrGft.t/alloo) 

SHRI VJRDHI CHANDER JAIN: 
The Superia&cndent of Pulic(" • who iJ an 
I.P.S. Officer, takes bribe openly Such a 

• situation exilts in tbe country. Tberefure, 
you must pay atJcntion towards it. 

Alona with it cases of rape commiu~ 
by police have a'so come to lilbt. But no 
CODCl'efe steps haft been fa ken. In a number 
of ca~ tbere have beeD deatm of culprits 
in police custody. No action i" taken alainlt 
tbe officers (or thi!lf. It is. thererore, 
necessary thai overall cb3nJc should be made 
in tbe police department. \\'e have taken a 
Dumber of CODcre'e stcps to b, ina improve-
ment in education. But we have not paid 
mucb attention toward, police dcp:trtment. 
We should effect cbanaes in it 10 tbat a 
(eoliog is installed in tbem tbat they.re 
tbe~ to serve the p'Jblic. If any in ju.rice 
il done to the public. they sbould came to 
their rescue. Today our police force Deed. to 
be like tbis. 

The second tbing I want to ~IY is about 
the D,S.F. I belOD, to a border area aod 
B.S.F. il depl.oyed in· border areas. The 
B.S.F. Jawaos Jive' a very difficult life in 
tbe'border areas. It is more difficult than tbe 
military .. life. The D.S.f. jawaos bad fousht 
in. t 96~ and 1971 Wan. At tbal time it 
was the .D.S.F. who fou,ht first and 
'thereafter tbe military took po~ition, Now·a-
days tbe B.S.F •. jawlns all very fess fa(:Uities 
and salaries as compared to military jawaal. 

lID".. AJ!a,'$ 
Their salaries and other facili.iea should be 
at par with the jawanl In M ilifal')'. Such a 
provision win ~ncoufllae tbem much. The 
B.S.F. ja.,am, are Dot able to discharae 
their duties in chcckilll tbe smuuUna· 
activities in the border art"al, I want to teU 
you about Batmer and JaiseJmer district. 
th'.t the-sc are border di"rict1. I also repre-
sent ,hem. The poliC'e seized heroin and 
charat in Dumber of cases, Tbe police acted 
vcr)' bonestly io these caMl, Th~ S.P.S. 
of Dirmer and Jaile'lmer are very bonest .. 

-Tht"y seized larae quantitie. of beroin and 
Imack and car'Rlted tho culprhl. 

It b., abo e~ 10 tbe DOlice tbal mOlt 
of the I '01 icc officers come Oft dep .. daUPD. 
Tbio; II the reason that the, are Dol able to 
dj~har.e t~ir dutles properly Dumber of 
tim~s. The question is of tbe so:urity or 

. the councry. Therefore. you should take clre 
or it .Iso. Special altention sbould be paid 
towards recruitment or B.S.F. jawan. iD 
Sdrn}et and Jaiselnwr. Eartier. a ftI'l Iesa 
Dumber of B.S F. ja .. au were recruited 
rrom our area. Barmer and laiselmer are 
the most droUlbt affected areas of tbe 
country. AI you have extended recruitment 
'.ciUlla 10 tbem. I waDI chat aome rei ....... 
tions nwy be liven in edUC4ltional qoaliftca-
liool .Iso. keepiOJ 'hit faet in view that the 
r.t. or htcrac, &a ooly I 0 per cern in 
Banner aDd Jaisclmor and fc II ebe moat 
back •• nt arca. Thil 1Will pr()\tide eruplo),-
menl 10 • laf,e numbel or people aDd it 
will ~ of some help to 'hem in tbi. drou.bl 
.ituation. 

Now I would Uke to say one Ibiol about 
Punjab. ) reel that tbe Icheme. made for 
Puojab ror holding public meetings It 
sele\:tcd placn will be quite. effcctive and 
will brina awareoen In tbe people. Tb~ rear· 
hI. reduced to some "tent amana people 
and all parties arc trylnl ror tbil. It i. very 
lOod thin._ The job beiDa dODe by the 
Director Oene-raJ of Police. Shri It cherio II. 
in (act,. welcome step. He bal also been 
honoured. 

8e!idel, I would like co lubmit thai aD 
Hon. ~tcm~r or Ibis aUlust House, Shri 
Sunil Dun win reacb Amrit!8r on 13th 
April. There will be • hr,e .atheriol ror 
Sarbat K.halla on tb.' day. Therefore, tbere 
sbould be fun ~urity arrlOlcmeotl for 
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him. Tbere should be no obstacle in 
IchleviDI aood will and Doble cause for 
whicb he i. undertakiDI tbe Pad Yalra may 

. be fulfilled. Primarily h is the responsi· 
bility 01 the Government of Punjab. but 
the Central Government may alto keep a 
watcb on tbe .huation. • 

[ l!IfII16hJ 

PROP. SAIFUDDIN SOZ (BaramulJa) : 
He i. raisina tbe ;nue of ltCurity arranac-
menta ror Sbri Sunil Dutt. Tbil need. a 
reply from ,be Minuter. 

SHRI P. CH1DAMBARAM: J ha"e 
made a nOle. 

(TrdUlollo,,' 

SHRJ VIRDHI CHANDFR JAIN: 
Th. Eradi Commiuaon Report hu reacbrd 
tbe Centre. I ,. .. nC Ihat the interests 01 
Ilajwban &bould be protected unckr Cbi' 
Report. Hon. Prime Minis1er bas also .lAted 
that tbe iDle,"'. of tbe dner1 areu lhall 
be protected. We have JOI ",ater Hom tbe 
Ravi. Bea. IDd Sutlaj rivers. We hive 

. l'CC'Cived it on the basil of the I.(cement 
witb tbe repreaeolalives of tbe World Bank 
in 19-' 5. The ioteodOft behind it was tba' 
lhe deaert areal should be lupplied with 
water sod lpec.iaJ attention lhould be peid II: 

to tbe areas with acute water ,bonap. 

In retard to the _,italion in AssaD\. I 
want to ,ubmit that tbe crimia.l caae. are 
pendin, in tbe Court at present and Ire 
under invnt;.atioD. particularly (be case of 
Mr. Panhua,tby wbo was Commisaionu 
io upper-Allam and who wal killed in a 
bomb· blast in bi. office on 10lb April J 981. 
Hi. case It beina io\·ettipted by tbe C.B.J. 
A State Miniltu Ind an M.L.A. or Auam 
are allO io\'olved in it. The Government of 

• A_m i. l1")'iOI to hush up the case. C.B 1. 
il beina Iheraoed. 

(fAtllslt] 

. SHRI ATAUR RAHMAN: Mere 
suspicion ia DO proof. 

AN HON. ~tEMBER: The rnatt'Cf is 
u4b-j"d'u . 

(7)00111/011011) ,.. 
SHRI VIRDHI CHANDER JAIN: 

Earlier they were arrested but now efforts 
are heiDi made to defitroy evidence against 
them. What I want to request is tbat if tbe 
chanle8 arc so Krioul .tben that Minister 
should re!iln. The Chief Minister should 
dismiss bim because he i. tryiog (0 bush up 
tbe case. In the Assam Accord it was also 
decided· tliat the criminal cases which are 
pending .hould be settled. The other I.A s. 
officers are very bonest. However. as it is 
a ca\e of murder, it .hould. tberefore. be 
inveltipted • fully. In regard to tbe Babri 
Mujid-Ram Janam Bboomi dispute it il 
my opinion and· tbe same view bas been 
expre,sed by others as well that tbls matter 
Ihould be eettled at tbe earliest. The Central 
Government should pay special attention 
because kerpinl in "iew the kind of lally 
whicb "'BI held in Delhi and the kind of 
lpec-chcs wbich wt"re made, 

17.14 ~. 

(MR. DEPUTY SPEAKER I" the Chair, 

bad tbere been some other Government 
io power. it would bave anested these 
penont. regardless "f bow imp<'rlant tho5e 
people mil-hi have been. If arrests have DOt 

been made, then we do not know u to what 
was the purpose behind it 1 Had such 
speeches been made by !Wme political perSOD 
tben be would have been arrested. A 
dangerous situation is beinl crealed. The 
Babri M:at:j;d- Ram Janam Bhoomi issue 
should be settled amicably. If' di~pute9 still 
("xi"t then the me!ler should be banded over 0; 

to Department under the National Monument _ 
Act 10 that there is ap end to the dispute. 

With thne words, 1 suppon the 
Demands for Graots of the Mioistf)' of 
Home Aff.in and condude. 

(ElrgUsIr1 

PROF. SAIFUDDIN SOZ (Baraniul1a) : 
Mr. Deputy-Speaker. Sir, I am rather 
worried tbat all kinds of communalism, 
parochialism, ob,curantism il arowina in 
tbe country. The line in the graph is on the 
.ssendanee. 1 d~ DO, know wbat is tbe 
impression in tbe Home Ministry. But, I 
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feel pained to notice that tbe c:ommunaUam 
Ia tbis country il.rowin,. I wonder wbether 
it ia a temporary phase. Wbal J blVe seeD 
iD recent yean. ia tbat unlesa lhe ruliDi 
parly rilea to the occasion, does its duty to 
the people tbe graph will have its line io . 
hie If ,rowin., ie wilJ alwl)'I be on tbe 
lMendanee. The baaic thina on whicb Home 
Ministry should concentrate itl attention is 
that it ahould prove the secular polilica. 
The CODItitutioo of India lays down tbat 
we aban have. ieCular State and there are 
people, there are Hindu 0,.. a 0 isal iOnl,. 
Muslim orpniuttooa. wbo ·cballenae the 
very ba.ic c:onc:ept amon. MUllims. This 
Mr. Cbidlmbaram Ihould know we kaow 
in him we bave a "'y briU";nt YOWll 
MiDi,ter, be'must DDdentand tbe implica. 
!iODI of tbe word 'secularism-. J know 
Muslim orpoisatlous like Jamat.e.lllamj 
in Jammu aad Kuhmir Slate. Wheo 
I mention Jamat· e-"'ami it it a 
different Jamat-e~lslamj from wba. you 
bave at tbe all-Iodia level. At an-Iodia 
level there' is Jamat-e-hlami whicb ts a 
cultur.' body. 11 has no connecrjon wi,b 
politics. They anaJv1ed tbe word 'HaJJarim-, 
fa Jammu and Kalhmir Stare they translate 
Ihi .. 'Iecul.r' as ·Ladini, .... that it tOme-
Ibina. ph71010pby whicb it_ if I could Ute 
tbe term, 'irre1ilioo' ·L.diD;,.I" That if 
~ bel:eve in tecu.arilm. JOU no Jonan 
believe tD irre.i,foD. ~e h.ve el[plahxd to 
~ aentfemen durina .he recent 
elections Ibat I«Ularitm 1!M'ln, rapect for 
mutual unden.andinl. secularism. mean. 
tha' if. HiDdu. it h a maner o( pride to 
be a Hindu, and il a MussalINo rilel aod 
.. ,. tbat it it • 'matter of pride for blm to 
be ~ MussalmaD, ., It leCularism. We 
explained DOt 001, t"e Interpretation 01 
Jawah.rlal Nehru. Maub.. ADd and 
olhert, but also tbe 'nterf\retaUon liven bJ 
tbe areafest IiviDI lebo"r in Lueknow-be 
II respected throuabour .India -M.ulana 
·Abu.~ Hassan Ali N.dvl. Bot Jamul ••• 
IsI.ml i •. bent upon Iprtad'na tbis viruI 01 
communahlm and Obtcuranlism fn Jammu 
~I~mir State. Why do I waro the Home 
MiolSter 1 It is becluse thft -.. the basic 
poiDr wbicb Ihould receive bi. Ai'tJ t d 
aUention. J'VIn e 

~ou .. " ,ba' reU.lon f"d politics ahouJd 
Dot be mixed. But to that Inn-. .... J' . i ' y~ ..... 'Uf lID 9rpal~t ~ will t~1J )'o~: 

MI". 0/ No",. A,ff1Jl" 
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-Tbil wa. laid by AUama Iqbal. But tbat 
dull, tbat iI. tbat conc:ept of nU,ion it 
different. That is Dot moUtob alone. Mllz/tGb 
is ODe thioa. [)Hit Is aDotber Ibioa. So, 
tbey remember \)Dly tbele tbiDp. Perbaps • 
tbe translatioa or dHtt .. ecbica. TbeMlore. . 
the very ba!iI or tbe CQIlItilutioo of lodia 
Is Mini challeoaed. It i, MiDI challeoaed 
DOt oal, by Jamut·.ltlami ; It is c:baUenaed 
by tbe Hindu Visb.. Pariabad, aDd it is 
c:baUcoacd by Hindu chauvinists. It i. c:ballen· 
pd by Muslim rundamentalists. It .s some-
times cballcnaed io Jam1bcdpur J somelllM. in 
Ahmedabad and IOmetimee in AHprb: aDd 
you haft 10 rtlO to tbe occasioo. I do DOC 
know wbether you have It.rted riaial 10 tbe 
occasion. I( ,au wait ror a fJature date. tbat 
will be very mucb late for JOG. 

N<'W, soI.r as lICulari.sm i. concerned, 
it is ensbrined in the Coaatieutloo. That iI 
tbe ball. or our poWty .. but I reel that even 
ebe OO\'emment-cootroILed media are DOC 
servina the purpoee 01 1rCU1.,ism. I would 
nile a broeder question : wb, is It OCCUIary 
(or the TeiniliOD to portray lCetlet bated 
OD rcli,ioa , It ma, be a re'laious c:etemon, 
of Hindus: il ma, be a reU,iooI cemnoay 
o( Muslims. I do DOt IUppote Radio aDd 
Television should cover it. The manner iD 
which Television cover. tbem, II ,ives 
IUpport 10 tbe communal activir, in lh"· 
country. I do DOt have time. I could eAplaiD 
bow the media are pla),i.,.. very bad role 
.orar,al secular polity Js cooc:erned. 

Sofar u Implementation 01 this teCUlar 
poUty II concerned, It is eoshriDCd AD your 
Comtitutioa. That il nOI done by the 
media-I mean by tbe Oowmment.con-
'rnned media. It la one tbina to ahow 
Hindul and Muslim. meetin. 00 HoIl and 
embracina eacb other. It It one tbina to 
thow Muslims and Hlodu. embracloa eacb 
olMr oa aD Id da" or a DI .. U day. Tha·t 
II tomctbina elM. nat cao be done. But 
Televiliool drpjctl scenca. and thOle sceoc. 
can only ftt in, in a State wbich i. theocrata 
If Pltil'an depict setnel 00 tbe Labore 
Televl1fon like tblt It befit. that country, 
beet ... I, II a tbeocratic Stat.c. But youra 
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Is. aecular State. So. I nile a very basic 
objection to tbe Televilion coverio. scenes 
wbicb promote tbe' oefarioua activities 
01 HiDdu cbau'Iiniltl of Muslim fundamao-
willi. 

So, let III reeolve to implement tbe proyi· 
lioDi of the eooltitutioo of Jodie wbicb co-
abriDel the broader coocept or our life, viz. 
eecularillD . 

Now. in Jammu and Kashmir Stale. we 
roupt the wont form of commuoalilm 
recentl, clurioa tbe clectiODI ihere. Tbcre is DO 
time to tell you bow we rouab'. and wbat .. 
lold tbem. But tbe MUllim. United front-you 
mUlt kDOW • little about the Muslim United 
Froot-il balically Jamaat.e·lIlaml comiDI 
forward iD • difl'ereol .. rb~ aDd It a.ked tbe 
volen in Jammu and Kashmir State--lbat 
must be too_Q to ,ou already-to vole ror 
RIuool. to vote for the Propbet. to voce for 
God aDd yote for QuraD. 

And yet we preaed tbem to 'be wall and 
we defeated lbem politicall, .llhovah they 
violated election laWl. What i. lbe OOYCI1l-
meal of ladia dojoa ... iDSt Ibis ideoloP:al 
OIlIlauabl , We told tbern tbat it .aa Dot 
possible. Perhaps my friend from the Jammu 
and Kubmir S'.le. Mr. Namual mUll bive 
.bown you tbc paper meotiooioa that eveD 
.fter eakioa aD oatb in tbe ANCmbl, lbey 
were ukina for Niz.amo MUJwa. But durioa 
tbe electIon time. tbey aho a.ked for Nizamo 
MUII.f.. It i. Dot powblc iD lodia becaute 
60 c:rore poople In IDdia are HiDdUS; tbey 
will sa, ,bat tbey .ball have Ram Rajya. I 
~onol koow wbether I abould IDention tbe 
name; I will Dot mentloo tbe Dame of tho 
penon wbo wu my collcaauc in tbe Seventh 
Lok Sabba. a very well educated penon. Do 
invited ., MusUma irlfellectuaJ. to bil bome 
once 001, to tell tbem that IOCUlarism bad 
r.iled bccaUIC Muslims did not accept it. be· 
caUIe Hindus did Dot accept it. Tbererore. he 
wanled 10 convlnce UI tbat we .hould accept 
tbe concept of Hindu Ram Rajy. 10 wbich 
Muslims will also be secured. I told him that 
450 yean ~ack tbe Churcb wa. divorced 
from the Slate. The clock cannot be put 
backward. W. are all modem people. We 
caDoot do tbat. Tbere cannot be Hindu R.am 
RaJya hero. So, at tbe hu!tiols we ellplaioed 
to' Jamaat-e .. lslami tbatfWe cannot have Ram 
lUjya 10 India; we canoot have Nizamo 
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Mustara; we caDDOI bave 80 IalaaDic State 
in Jammu and K •• hmir State; we can have 
only a IeCUJar State. Wbatever our Constitu-
tion "YI, we told them. But nen .fter takina 

.. aD oatb in the Assembly tbey said that tbey 
waDted ao Islamic "'State. We told them that 
eveo Pakistan could DOt eatabliab aD Islamic 
State. Dr. Parooq Abdullah lold them riabtl, 
tbat if thoy wanted CO have aD Jllamic State. 
tbey could deal directly wilb Pakiltan: they 
could leave tbe State aDd 10 to PakistaD and 
uk Zia for tbal. But the poiDt is: caD we 
have .0 blamic Stale '1 Can wo bave Nizame 
Mustafa 7 Wc cannot have tbem. Similarly, 
we cannot have Hindu Ram Raj,.. We can-
DOt have Khalistan baled OD Guru Gruth 
Sahib because we are bavinl a ~ular poUty. 

SHRI RAMSWAROOP RAM ·(O.,a): 
But JOU wanl Ram Raj,. of Gaodhiji. 

PROF. SAIFUDDIN SOZ: Tbat Ja 
d ittcl'eot. You will miauodentand that. I 
kDOw it beuer. I wrote OD Oaodbiji. Bu' 
wbal il tbe O()vern~~ot 01 India', ansWCl' to 
tbis idooJoaicl1 onslausbt? We fOuPt • 
battlc there in Jammu aDd Kashmir State and 
Kashmir retained tbe title of beiDI tbe CrowD 
of lodia. We (ouabt a battle IpiDtt a verJ 
arul odd. But ,bit should pt-r-colatc to tbe 
lenalh and breadth of tbe country. In the 
meantime. the Government of India must be 
ready to faco tbis ideoloaical onslaugbt : and 

. it can do tbat provided it takes stock of Ibe 
lituation. I do Dol koow what Mr. Cbldam-
baram did. 1 bad lone to Gujarat aod report-
ed iD tbe Parliament wbat bappeoed tbere. 
EveD tbe Police Commissioner tbere was in-
volved iD communal activities. He bad distri· 
buted .wlrds at a fUDCtion organised by tho 
Hindu V"&.. Parish.d. 1 bad raised this 
question When I bad looe there witb Prof. 
Madhu Dandavate and Mr. Cboudhary. We 
bad raised a que.tioo there with tbe Chief 
Minister sayin. bow could tbi. Police Com. 
missioDer safeauard tbe safety of tbe Musliml 
wbo bad lone to Hindu Visbwa Parlsbad 
function aDd diltribute awards 7 So I dooot • know wbether be bas continued tboro 10 
Ahmedabad as Police Commiasioncr. 

The.D there is no hope tbat you take 
notice of what is bappenina in tb(l cOUDtl}. 
Then we (ouabt this battlc • 

• 
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Mr. Deputy Speaker knows about it. I 
. must report about il to you. You bad -

cricket match and you bad a man of tbe 
matcb. The maO of tbe match and tbe man 
of the election in tbe entire Jammu and 
Kashmir State wa. Dr. Farooq AbduUab • 
. wbQ had 10 many odds in bis way filhtiol 
over obscurantism. the w~rst type of commu-
nalism. Now whea I mention bis name. 1 tell ,OU lbat he deserves a reCOIoitioo. Delhi 
beina (be Capital or India. lei me IU8lftt to 
tbe Home Ministry-and it sbould ao to the 
Hoo. Pri~ Minister al.o -tbat tbe Home 
Mlnistry can orpnisc an aU-party reception 
ror Dr. Abdullab in Iklbi and it sbould 
happen. My frieodi in tbe oPpoiitioD should 
uodentand the kind of pliaht we sufl'et'ed io 
JAmmu and Kashmir StAle. We had to 6111t 
a braZeD form of communulism. And tbere-
fore sioce we bad retained this title of beiDI 
the secular crown of India, therefore, Dr. 
Abdullah sbould receive tbat r~O&oitioo. 

SHRI SAIFUDDIN CHOWDHARY 
(Kalwa): Orpnjse that. 

AN HON. MEMBER: A aood IUlles-
lion. 

PROF. SAIFUDDIN SOZ: Now tbat 
tbe be:! bas runs oDly two or three mcnutes 
time is tbere for me. 

Ooe or two points reaardina tbe minori-
tiel. The Home Ministry sbould or,.nise il' 
analysis of tbe ractl 10 far as tbe minority 

. ~muoity·. problems are concerned on a 
lCicotific basil. For int'ance, I want to report' 
h to tbe Minister, to this aUiust HoUte. 
basically the problem of the mlOurily com-
munity. particularly tbe p'1u.hm commuo.,,. 
io tbis c:ouotry, is it luffers from areat dis-
advant-sel ~ause or lack or cduc.atioQ and 

. becau~ of unemployment. It is out ur pro-
.portion tbat tbis community sutTer •• I wHI 
Dot gO to tbe proportion of population be· 
"use tbat it known to you So, the Mini!try 
of Home Affain will have to .nalyte Dot ooly 
,mons Muslim!, Christians. Sikhs and others. 
tbe level of tbeir attainment in educ:atioo and 
the level of employment of tbis community. 
And 1 would also invite the pointed attention 
Of Me. Cbid.lmbar~m to tbe former Prime 
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Minister's I S·Point Proaramme for the 
amelioration of minorities in Jndia. And 
wben I remember Indiraji loday, I feel tbat 
that she had orsaoised tbis proaramme and 
sbe wanted to exhibit ber compassion for tbe 
minorities and my understanding is ·tbat eyen 
if 00 tho paper there are t S pointl, it i. not 
be~nl implemen~. 

• 
ADd, I have bccQ told lhrou,b au,hentH; 

sources that th~rc il a verbal iDltructioa that 
this fifteen Point Proaramme should DOl be 

• implemented al aU f Althouah tbe National 
loteararioD Council discuned tbi. 1'·Point 
PIOIramme it was oot implemented at .n, 
and I would requesl (be Hoo. M inialOl 10 
survey whether there is .0), Scate wbere It bas 
beeo imptemented. 

. Now linall), a .. ·ord about Babri Mosque. 
J .ill not 10 iOIO tbe detaill. I was Dot at 
the &o.t Club. Ma, be Mr. Cbidambaram 
tnows what was spoken by tbe leaden at the 
Boac Club. ADd .. ben you 10 to tbe Itap 
and you lee lakha or people and BulLbarijl 
aDd olb~rI.C()uld ,peak-,ou ba\'e ,i\teo the 
liccoca-whatcver )OU w.ot them to apeak, 
beau. you bave a,iven a (rcc lic:cnce, there 
La a licence for anybody to speak whatever 
tlleJ want lO speak, J wal nol tbere. But bow 
1001 wiil )'oU ba'VC tbi. drama of do-ltabili· 
sation io cbil countr, 7 If there were three 
1 .... h. tomorrow there can be ten lakhs and 
tbe Hindu Vishwa Pari1had can ol"llnite ao-
other procellion a. fbe Boat Club. I meaa 
to laY tbat the Babri MOtquc qunCioo will 
have to be retolved. Somebody told me-
not ooly IOIDC friend. he lpole jutt rhit hIVe 
-that it Ibould be han<k<! oyer to tbe 
Archaeolo.icaJ Department. I am lold thai 
even Shri Syod Shababuddin .. ani. ,bl' tb. 
Sabri MOIquc .hould be panded over to tbO 

I'rehaeoloakal Dfpartment. But. if Sbri S),cd 
Shahabuddio .Intl, If we want and I am 
very sorry to aay, even tbe Prime Minister 
and tbe Home Ministry. they.do not cODSull. 
lbe Muslim Members of Parliamenl. We are 
tbe reprekoUlivel in Parliament. TbOle wbo 
10 to tbe Boat Club and speak before tbree 
lakbs of people may be lOme of them are DOl 
the rtprewotativel or tbe ~ople. but J have 
been elected by ICVen I.kh. or people. majorit, 
or them Mu,lim •. So, you owo it to UI to 
invite us, Hon. Prime Minister and the HOD. 
Home Minister Ib0'Wi invite UI the Mu.lim 
Members of P.,liameDt and we koow t~ lOlu" 
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'ioo. And we must resolve this problem very 
quickly. Otber~i6C. it will be very latc. If 
\hil consen,ul it aC4.'Cplable to HlOdul. 'may 
be it is acceptable to Muslims. that it .bouJd 
10 to the Arch.coleaul Department. but let 
there be no strife between tbe Muslims and 
Hindul. So. lbe Home Ministry should be 
cOD'cioua of ita duty. It .bould not take aoy 
measure. wbicb may promote any ahort of 
communalism aDd the Babri MmQuc question 
,bOuld be resolved. I think Mr. Cbidambaram 
~ln come IUai,h'away to Inswer or wnl come .. 
forward to atU\\'er tbia quc)lioD and tbi, 
deierYCI bit fint attention. 

KUMARI • MAMATA BANERJEE 
(Jadavp.ar): I rise to support the Demand. 
ror Grants relatina to tbe M ioi • .,)' of Home 
Affairs. Tbe Home Ministry i, a very impor· 
ta~! MinblJ'Y. Thil Ministry i. playin, • very 
vI,al roWe io the country especially wben our 
country is palaina tbrouab a cruda. period 
.mea lOme parocbial aDd filliparoul forca 
are tlflna to dea.lbill. Out COUDtry. 

I beard tbe .p«ch~ of 101M opposition 
leaden. I wei really .hocked to ht-ar the 
speecb of one Marsi,t lead,r. He said chit 
COnares.1 (I) is illdurliol in communalism. I 
calqoric:any deny it; I ,'ronaly oppose it. 
They mUlt know that II was our Ire.t leader. 
Mahatma Gandbi. who sacrified bit lifo for 
.be sake of the country. Our ,real mother. 
lodir. Gandbi. ba. lost her lile for tbe sake 
of our country. 

I am really sUlprilotd to ICC tbe Icattmont 
day before yet.tcrday - tbit newt came out in 
every Dnt,papcr- of our HOD. Chief Minisler 
or \\'cst Iknpl. He said: • 'Even tbouab 
CPM bal won tbe elections, Rajiv Gandhi 'I Itill Ibe Prime Miniller.,t I do Dot know 
wbetber be bal become·· 

MR. DEPUTY SPEAKER: That word 
is expunaed . 

KUMARJ MAMATA BANERJEE: How 
bal be "yen lba' ".lcment 1 This Cbief 
Min"t" has lot tbe audacity to IIY tbi. type 
of tbilll\ .. They &bould know th3t ours is • 
democratic institution. Lok Sabba i. , demo-

-_. . "_" _ .. _ --'_', ... --. --- _._-----
•• EapuOIcd u ordered by the Chai,. 

crItic: institulioD. Democracy cannot be run 
through the barrel or gun. People's right and 
maiolenMDcc of jUllice ale tbe main thiD" 
in democracy. I think, everybody should 
maiotain democracy all o\cr tbe country. 

1 must congratulate our Home Minister 
~use be has taken bold 'tepa in Punjab, 
Trlpura, Assam and even in Benaal. I muat 
C?n~8.tu~ our ~rime Minister tbat be did not 
lit IOllde the aar·condilioncd room but he 
pb),sically went to visit Darjeclinl and an-
nounced there opeDly tba t we will not .Uow 
&0) separate Gorkbalaod for Gorkba people 
and .that be Will nol allow lO divide Beepl. 
J t~I~. theie people have tried to make a 
political drama. This drama bas been finished 
b.Y our Prime M!nister. I think, tbe oppoai-
tlon members ",.11 appreciate tbe stand of tbe 
Prime Minister on this. 

10 Tripur. .aDd ASUDl, \ especially in 
~ortb eastern rCltOD. some terrorist forc:ea 
lake ~NV and ULFA are ~r~tiDa problema. 
In Tnpura. you know tbat OUf Home Minuter 
bas alre~dy talked to the Cbief Minister to 
declare some art-as ~ dilturbed arcu. The 
sitUAtion is \'cry Irate there because the TNV 
people bad killed in J 985 66 people and tbis. 
fiaure bas considerably lODe up io 1986 to 
1 l~. So it il a very serioul situation in 
Tnpura. In Assam aliO ULF A activities arc 

• increasina day by day. I think, tbe State 
Oo~mmeot and the CeDtral Government 
jointly look ioto tbi. matter ~ery seriously. 

I mUlt conaratulate our Prime Minister 
and tbe Home Minister because .bey bave 
liven freehold riabts to the refuaees living in • 
urban areas. This was their demand ainee 
independence. .For tbe last 40 ycars they 
were fiabliog for tbis like anythiol. This 
timo our Prime Mioister baa expressed tbe 
leneral policy and be bas aiYell this freehold 
riabt. 

AIIO I must conaratulate our Government 
because it bas written off'loans amountiDI 
to Rs. 130.25 crores liven to refulee pcol'le. 
I must con.ratulate our Ooyernment for tbis 
J tbink. tbe opposition parties also wili 
conlratulate our Government for this. 

I v .. ant to meDtion some specific point. 
whicb arc vcr), sedous. In my State, thit 
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time S5 lath names have been included in 
the voten' Jist. Tbis i. a very serious matter. 
Bven if you allow 2!5 latb~ or 26 19b 
Damea. tbe Dumber wbicb tbey have iocludcd 
last time, from where these extra 30 lath 
Dames bave come 7 This il a very ierious 
issue. You must check the voters' list. Tbe1C 
people have come from outaide. The State 
Government bas issued false ration cards to 
these people only 10 let their votes. If tbeM 
tmop 80 on. we will see ooe day tbat tbese 
outsiders wall rule. o .. er' lodia and insidets 
will 10 out because Ibere will be· DO other 
WI,. So. I would requnt you 10 please 
iDquire into this mUter seriously. This il I 
very serious mailer. EYery time from tbe 
border area tbese people have been comiol 
and loi~. So. Sir, please chock abe border 
and also please cb<ck tbe votera' lilll aDd see 
wbetbcr tbey are tbe cilizens of India or Dot. 
This i. my qpiDion. Please lCize tbe autbo-
rit, from ebe M. PI. and MLAs to lilD for 

. tbe passport aDd nation cards. Tbis is my 
. request to you because· otherwise M. Ps. and 

MUs. wdl be in trouble. We will not allow 
tbis type of citizenship cards or other thinas 
but lome peoplfo wtw have already Itared in 
Plrliament tbat ChiDe!e are Dot d"inl an, 
barm to us. will be iD trouble and tbey will 
be creatinl trouble io tbe future. 

I would like to mention one important 
point. Please note it, Sir. ) do DOt koow 
wbether Go\,ornment has liven any COOleDt 
tbat police will join tbe trade union move· 
meat. Except in West Beo181, thore is no 
State wbere tbe police have joined tbe paUli· 

. cal movemcot. 10 my State, you wjll be 
lurprised to know. the DOD·PUUed police 
auociatioo bal been formed -by tbe CPI (M) 
people. Those who a,o supposed to be tbe 
protec:ton. are tbe offenders DOW. People 
are not pttio, aoy justice. They have even 
campaianed in tbe elections directly for tbe 
CPI (M) people. Wben people ao 10 tbem 
and say. "Please protect us'\ they say, "You 
join CPJ (M) and then we will protect )lOOn. 

Tbat il tbe attitude of tbe police there. So • Sir. pleue bring 10 amendment tbat police 
will not join any political movement or do . 
any po!itical work, otherwise ••• (/"tnruplloru). 

• 
SHRI SATYAOOPAL MJSRA (Tamluk): 

Tbis i. not hue. Sir ••• (/nlerrlll'llolU) 

KUMARI MAMATA BANBRJEE : Sir. 
it i. a vory specific iI.ue. I am lUina aU 
responsibility for this. It i •• specific isauc ••• 
(J.,.rrllpt I"",) 

MR. DBPUTY SPEAK.ER : DoD't IDtor· 
fero. Let her fioish. I am aivioa ,00 the 
opportWlity to deoy ,bal. That is aU. . 

K.UMARI MAMATA BANERJEE: I 
am &.iviDI a lpecific calC. 

TbircUy. we have KeD in the electioDl 
lhac some Home Guards have beeo recruited 
from tbe partl cadre. Ie wu .. id in tbe 
Budle! Spet~b that already Ill. l' c:ror-. 
bave been provided for Home GUIlds. I do 
not koow "Me iI lbe need 10 recruil tbOle 
Home Quarela rrom rbe par'ly cadre. 'Wb, 
cbat Oovernment II DOC recrullioa IheM 
Home Ouards rrom the EmploJ1DC'Dt B.a. 
cbanps ? ••• (lltInrllplu,IU) 

SHRJ .SATYAGOPAL MISRA: This II 
not true.. Sir (/"'"'111'110",) 

KUMARI MAMATA BANERJEE: You 
may lay whatrvcr you like. Freedom ot 
speech is tbere. You caD .peat whateve, you 
like (/IIInrllpllolU) 

SHJU SATYAGOPAL MISHRA : Where 
i. the evidence? You caDDot teU- ••• (/.,,"q. 
11o.~) 

KUMARI MAMATA BANERJEE: I 
am Dot telUna aoy·. Whatever J am .. yilll 
i. ceot per ceot true. II il absolutely correct • 

MR. DEPUTY SPEAKER: That word 
is unparliamentary. It Ibould DOt 10 OD 
record •• (/III"rllptloll'). 

KUMARI MAMATA BANEIUEE : V .. 
I am an outspoken airl. Yes, It II my nature. 

Last)" Sir, 1 would like to ralle a aerious 
matter. We have ICeD Ibat prevfoutfy wbeo 
tbe police wal recruited. it wu recruited 
throuab Employment Excbaolfl. bul la.t time 
we have seen tbat before tbe electionl, tho 
Slate Oovernmeat bal recruited rhe polJce --_ ...... _ .. _.,._ .. ,. -.~~.----

• &puoacd u ordered by the Chair. 
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without aoina to tbe Employment Exchange. 
They have recruited direct), from their cadre. 
J want to. know whetber it is permil.ible or 
not. 

Another point which I would like to raiae 
i. cbat ••• (lliterruptiollS) I have not said'it 

. earlier, 1 am pointin. it oot DOW. Sir, reprd-
;na women prisoners I would lite to say 
aomethina· In my State I know so many 
women prNonerl. They are in the jdil. 
wltbout any case and without aoy justice. 
Tbow who are tbe accused persons are 
mavin, out~jde the jan but thole who are 
tbe &Ctual vicrims. are in tbe jails. So. )'OU 
must look int~ tbe matt~r and take appro· 
prlate action to release these women from tbe 
prison. Tbi, i, a \'Cry Important issue. 

Next I would like 10 mention about tbe 
Auam ilSue. I do not like tn discu~. it 
elaboratel" but in Assam we bave seen that 
10 Brahmaputra Vaney •• Iready 40,000 people 
bave been e~icted. 

In Barak valley G~rnment have inued 
notice 10 ODe lakb people. Tb~y are loin. 10 
be eYicftd 'rom the valle,. Without proprr 
reb.hn".tion a"8!18f'mcnts, how can these 
peorle be tvict~, II i. • very serioul 
matt~r. 

La. and order i, a State subject. But it 
il .00 lhe Centnll Government-s respon~jbi­
lily to tee" • watch on it. I would ",quest 
tbe Oowmment not to C:OD.i~or the iUqal 
Act 0' 198]. If ,OU consider it, minorities 
win lutft'r. They will r.C'e many problems. 
Pleale try 10 tbinl over tbi. maUer. 

I am anodated wilb lbe Fire Offic:en 
Sen-ice Anodatioo Due to lack of modemi· 
.. tlo~ lack l;f modefD equipment. in Ibi. 
Service. tileflte people are not able 10 do lood 
service. PI~.se alloe more money to ehe Fire 
Service Dt~r'menl. Otherwise they cannot 
do anytbinl. 

Lot Sebha·'. a drrnoc:ra,ic in."'uti~n. It 
JI lhe hhrbesl forum or our deenocr.cy. \\'e. 
may 10ie el«tions. Becaule it is p.rt of 
democracy. Some time we wfillose and some 
time we win win. But it does nnf mean that 
our lupport.n wfll be murderod. After an it 
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Is el~tion. We want OU{ Coogress program-
mes to be made known. Thousand, and 
tbousands of workers are now bomeiell. 
They are staying here and there. Poor peoplo 
have beeD murdered by. the C.P.1.M_ 
people. The State Govem~ent is takiDS DO 
interest ••• (/nl,rruptlolll) With tbe help of 
administration •••. 

(/nle~lIpt 1011$) 

SHRI SAIFUDDIN CHAUDHARY: 
Will tbi. form part or the records? CaD 
anythina and everything &0 00' record ? 
Anythinl and everythiDI cannot go on 

I record. 

MR. DepUTY SPEAKER: I win go 
through tbe record. If there il anytbina 
objectionabl~, I will expunp it. 

KUMARI MAM~TA BANERJEE: Law 
lIod order may be Sfate subjt'Ct. But it is tbe 
respon~ibility or the Central Government to 
It~p a watch oyer the State Government 10 
a1 10 maintain peace and security and com-
munal barmony in our country. As M. P. 
we want protection. If there is no proteclioD. 
to M. Ps and M.L.As, where lies tbe demo-
cracy ? Democracy will fall. 

(/1I1~,.ruptinIfJ) 

MR. DEPUTY SPEAKER: SbrimaU 
U-sha Thakkar. 

{TraJllfatloll] 

SHRIMATI USHA THAKKAR (Kutch)' 
Mr. Deputy Spr.k~r. Sir. I support tb. 
Demand. for Grants for tbe Ministry or 
Home Aff'ai". Ju~t now the Bolden rule 
(Ram Rajya) of Lord Rama was discussed 
and some Hon. Mcmbt-rs "",resented bit ruJe 
in a diffefent lisht but J want to tell them 
that Lord Rima is not merely a God of tho 
Hindus but he was the ~pitomc of disciplino 
and di~v{ty and hil rule i. a model fot UI. 
Not orty the Hindus but the t.fusJims would _"0 agree that his loing away to tbe rorest 
to obey hi' fa,ber. the ordeal by fire whiclt 
made bit wife p.~, tbrough, and even loioa 
to tbe oxteot of ,badonin, his wife indicato 
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tbe ideal nature of his rule. It was due to 
this reaSOD tbat hi! reilo is considered to be 
the ld~1 ~ne and we stiJi remember it. 

- Hence: Lor<l Rama does not beJona to the 
Hindus alonc. We are still proud of the 
good thi~8S and qualities of his reiao and be 
epitomises discipline and diauity. 

• 

PROF. SAIFUDDIN SOZ (Baramulfa) : 
We also have faifh in Lord Rama and we 
va.Joe - his reigo but wben we re(ered to 
Handu Ram Rajva we were implyinl that 
t~at repr~nts communaU im and there i. a 
difference between the two. 

SHRrMATI USHA THAKKAR: One 
Hon. Member while criticisinll Hindi answer-
ed a question asked in Hindi In Kannada 
lanluRae ahhl)Ulb Hindi is our National 
Languace Bnd Kannada is a re,iooat lao,u-
ale. I want to Aubmit thr(\Ulh you tbat 
facilities for IranslatiDI the entire proceed;n .. ~ 
or every consultalive c1.lmmiUee and tbat 01 
the meerinls o( tbe F('reien dd~tjons into 
Hindi Ibould be made 3va1fabJe. 

- S.ir. ~be Ministry of Home AlJ'ain by 
CODst.tutlOI tbe Women·, Battalion hu 
Pl'eteDted a very good rumple which will 
boost the morale of women and we are ve,)' 
proud o( it. It Is a Jr..Uer of great pride that 
tbe Home Ministry bas made efforls to form 
a Women·, Battalion. The Late Sbrjrnati 
lodira Gandhi bad also done plenty 0' works 
(or tbe progress of women aod for cDbaneinl 
tbeir self-confidence. WbHc lpeakln, on tbe 
subject of communalism. tbe Hon. Member's 
have ~pre5sed their different opinions. I 
~ould submit Ihat communalism is' practised 
In .several places in the country today. In 
thIS connection. lome time. tbe Centra. 
Government aod lomctime~ the Stale GO\Iern-
meats are .~ked to solve chi, problem. I 
would lay tbat wby sbould not we resolve 
tbe problem? My ,ulacstioo is that 5 Hon. 
Members from tbe tuliag party J 5 Han. 
Members frorn the Opposition and some 
locia. workers Ibould lit ta;e.her and lolve 
t~js issue through oeaolieriont. I( any ODe 
Sided decision is taken in this rcaflrd then it 
would be all .. ed that it has been imposed by 
tbe CoDgreU Government. 

Sir. communalism is ahu prevalont in 
Oujarat. It ha, reached frenzied proponiona 
there. In tbis connection. I will like '0 live 
an example from my constituency in thi. 
Slate. In my eoostitucncy there was once a 
Cornm3nder-jn-Cbief named Shri Fateb 
Mohammad who 00 5.eCina the country under 
danaer. alonl with aDotber vlliaot mao 
Meahji Setb fousht ,houlder to Ihoult1er 
keepina tbe natieo above relision aod set np 
a democratic "rele of VarbbaIra in tbe COun-
try at a time who" democracy bad not bee~ 

.established anywhere in our land. Hence. I 
lubmit thaI we sbould follow the 'Patb !boWD 
by Mahatma Gandhi. Nebrujl aDd JDdiraji. 

Sir. secondly. wben tbe Hoo. Prime 
Minister bad prnctOled tbe Muslim Women', 
Bill bere and it was passed subsequently, tbe 
people bad said tha, 61 was Dot neceaary to 
pus that Bill and 'lib_lever jud,ement the 
coon bad liven was correct. Sir. our HOD. 
Prime Minister undentands tbe dift"trence 
~tween relilion and justice. It i. ~Iieftd 
l:tal j,"Uee it blind but ,elition I, a different 
thin •. Arlft' paulo. tbe Muslim Womeo', 
Bill. ala ... ' flamed lor .bem and It should 
be accepted. Tbe Hoc. Prime Mini,ler hal 
acted like Lord Sbrt Kri,hna in tbil matter 
who had lupporled the P .. ndava. instead of 
the K.~rravas This is the conduce of ou, 
Government. 

Sir. I request tbat M lhould suenathen 
oor reHaton _ilb our lood behaviour. 

Mr. Deputy Sreaker. Sir. 10 the Ute of 
Punjab A~rd ,be Central G"¥ern~nr bu 
come oue successful. Before elecllon. were 
b~)d in Punjab, I had a talk with one HOD. 
ManNr from tbe opposite beocbe.. Be bad 
criticllCd the Hon. Prime Miniller and had 
aaid that electioM win not be beld properly 
in Punjltb. Bat I a01 haDP' 10 ,tatt' tod., 
tbat by hold'nl peaCefUl election. 'a Punjab 
tbe people of the country bave tealiacd bit 
peace .. lo\'inl nalure. The so-called prominent 
leaders of the D.l P. bad bet-n inslstina at.io 
and .pin for President's- Rule in Punjab al 
the Bamala Government h..:! been unsucceu-
fut but the Centre hal acted in the Ituerelt of 

• the nation and today the Barnala Govern-
ment i~ aettlng the support or tbe Sikh. at 
wel1 The people io Punjab are now realiljn, 
that certain rorC"i.n powers are easer to He 
our country dislotqr.tcd at it has bappceed 
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In Banala nesh but the people of Punjab a", 
the ItICX:eIsort or tbe areat martyr Bbagat 
Slogb. The country il proud of tucb Doble 
I0Il1. 

I will now submit about abe otber back-
ward claues. In my area there is • com-
munity nlmed Sorathia. It is a branch of tbe 
Abir community. While the Abir. bave been 
iocluded in tbe backward classel, tbe Sora· 
chia, have bftoo denied or tbi. benefit. I 
9Pould requett tha' ,he Soratbia community 
should also be treated as Abir community 
and should be inc:lude io tbe back-ard 
dauel. 

My CODItituency i. located 00 the border 
area wbicb " 00 tbe sea li~e. Smuulinl is. 
thrivioa activity t~re. I have written th., the 
ftlbermeo rrom P.kistaD ort~n intrude ioto 
our territorial .aters and take away all tbe 
aood 6'b. J •• "0 iocrealel ,be possibilities of 
.pion.,.:. It i •• mattn or satilractioD tbat 
our Government baa paid immediate allen-
tiOG to it aDd lome boab belooainl to the 
fithermen rrom Pakistan bave been captured. 
Strict law •• bould be rramed a,aiDs' tbose 
iDdullinl in .mualina activitiel. It is an act 
or tf'C.l.aD and the Crailors sbould not be 
rdeased on bail. Aa lOOn as theR ~ple are 
releated, (MY ~n •• 1C fhcmtelfts in ~pion.ee 
activities once ... in. 

Man, pMple or my area are residina in 
other countries. Some f.miliet wbich are 
either amit1cd by some d iseue or old aae 
"Dt to come back. These families acquire 
tourist vi ... and come beret They are uked' 
to 10 t.ck and brio. entry vi .. 1 rrom there. 
I request tbe Hoo. Minister thai th~, sbould 
be iMucd eDtry visa,· from tbe External 
Affain Mini.try in our rountry itlelf 10 thai 
the Old, the .Iet and tbe rarmers do not 
incur unnecetUry expenditure and tate 
trouble of loinl Mct to tbe foft"ian coun-
tri. from where tbey come. 

I a.fee witb tbe HOD. Member'. proposal 
01 COIlIthutiDi De vcJOPIMD I Boarda accord· 
ina to Article 3' 1· 2 of the Constitution. 
Accardi", to tbis Article some parts of 
Aodbra Pradesb, Vidarbba in Mabarashtra 
aDd my coDltitucncy Kutch in Gujarat are 
backward areas. Devolopment Boards should 

'-- be ~Q'titutcd io tbcse area, in ~rdancc 

Home Affair, 

with this Article or the Constitution. In 1976 
Late Sbrimati Indira Gandhi gave her ,anc-
tion for a Development Board to be consti-
tuted for Kutcb but unfortunately it was 
rejected by the Jlnata Government in 1977 
and we did not Itt tbe Board. Tberefore. 
Development Boards should be set up in 
Andhra. Vidharba and Kutch. Will tbe 
Government fulfill tbe promise made in tbe 
Constitution? It would enable our backward 
areas to make progress falter. 

SHRI R4MSWAROOP R4M (Gaya): 
Mr Deputy Speaker. Sir, I support tbe 
Ikmands for Grants of the Ministry of Home 
Affain IDd throu,h you, would like to make 
some submissions 10 the Hoo. ~tiDisfer of 
Homc Aft"ain. Today the atmosphere of 
communalism i, bein. creared in the country 
by some reactionary fOredo Some people are 
cndeavouring as to how the~ can weakeD the 
,rlonl India. It is a conspiracy not only at 
tbe national level hut at tbe international 
level also to create disturbances by involving 
the people in pe1ty disputes to weaken the 
.tron, and pro,reuina India. We have alreed 
00 tbe leCular charactor of our counlry. We 
win not mix religion with politics. Rather. 
we .. m create an atmo~pbcre b) our secular 
cbarac1er where every citizen of our country 
wHI make progress. We have also adopted it 
in our Constitution and on tbat basis, we 
have been continuously progressing for the 
lasl 40 years. But some communal rol'Ce'l 
want to push back the country by creatinl 
disturbance in the name of reJi.ion, laoguaae 
and reaionalism. 

18,00 111'5. 

JUit now the dispute of Babri Ma~id­
Ram Janam Bhoomi ~as raised J do not 
want to involve myself 10 this dispute. Our 
colieQue bal said one thina lhat Ram Raj),a 
feeds Hindu Communalism. The slogan of 
'Ram R8jya~ bas been given to us by 
Oandbiji. It means socialh.m. The pious r~el· 
ina of Ram Rajya (. annot be minimised by 
terming it as Hindu Communalism. I want 
to say that the reliaion should not be pro-
posated through mass media. I t should be 
stopped and if nece .. sary new leaislation 
should be brought to ban reJigioul propo .. 
landa on television and radio. When we bave 
S&..""Ular character, such pr~~P08anda should be 
baoord, 
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I waot to lay c b3t reUaion is a private 
matter and public places should not be used 
for thia parpose. Yesterday about 1.5 lalth 
Musltms offerred prayer at Boat Club 
ground. Reacttna to it. tomorrow 10 lakb 
Hindu. will oraanile a prayer at Boat Club. 
Such tb inal should bta YC been banned on 
tbat very day and DO propaaatioD of reliaion 
should be allowed -be it Hindus, M .. lima, 
Sikhs or Christiao.. Ooly political rallies 
with I secular character should be allowed 
there. 

SHRI UTIAM RATHOD (Hioav1i): 
But if it is poIiU~. in the na roe of rrhlioD 
Ibm ... bat abould be done ? 

SHRI RAMSWAROOP R.AM: That 
Ibo'ild a'so be banned. I YC'hcmmt., oppoee 
tbe pt>lilic& ~d on reHatou. h &bould ~ 
totall) binned. The GO\>efnrncot bas com· 
miurd mistake by .Uowif'l" conlrqalion at 
Boat Club. I do DOt know ~bethn such a 
tbina came in tbe mind or our Mmister of 
Interna' Security or Dot In 1980·81 • • KiMn Rally was held at B,'lat Club under 
the leadcflbip of Shrimati lodi,. O.odbi 
wbj~h Gra' attended by 16 lak h f.rmer. from 
.n over tbe count,y Doat Club is no. a 
place for offeri .. pra)efl. The ,.niH or .. -
obed at Boat Club at.ould demonatrate 
secular character of the COunt,y aDd not tbe 
COOlmt.Dal cb .... ctrr. It h • mi.1.kc Oft tho 
part of the GOYefDment. 

Now I 'Would like 10 .ay lome,hin&. 
tbrougb you. about weaktr 5rC.liool of tbe 
society. Today we see in Bihar. partiallar'y 
in my constituency. Gaya fb... tbe poor are 
beadi. K to*ard. a period of awaken in •. 
Hon p, imc M ini!ter has declared under 
20·Poinl Proaramme th4lt land reforml 
mea\ure" will be taken up and if lb(re will 
be'any hurdle or lell' hinderances in carry-
ina out tbc .. e reform, 'b~,e" ill be removed. 
In 1975 When land reform m._.a 'urn were 
taken up a1 a movement, 20 latb hectarn 
of land were dedared ~urftJu~ and it .u lIIlid 
tbat tile surplus land wodd be di.tribu,~ 
amana the poor. Shri JJ.anna,h Milhra, 
the then Chief Minister of nihar had tried 
to dtsrribute the surplus I~ nd documentl 
reaardintt the allotted hnd were also liven 
10 the J'OOr. But the Janals Part, Govern-
ment e.icted them and al 8 rc!ult of that • grue·some crimes 9Iere committed in 
Oh."ampur.. PlJtrllh Ita, P~I.chi et,. The 

HOlM Ifffcllr, 

atrocities on Harijans were liven to us •• 
lcaa\:y or Janta Pany. Even today the people 
are bavina the documents witb them, but 
tbe) haw: not been told al to where IaDd hal 
been allotted to tbem ••. (I1"".,,,ploll.r). 

Mr. Deputy Speaker. Sir, J .ant tba' a 
central team should ao to the area. like 
Oay •• Jahanabad. Nawada. Robta" Bbojpur. 
Auraoaatlad ctc. to fiod out Ibt' the land 
distributed to tbe poor it actually under their 
pos$CS.SioQ or not. 

It i. a manar 01 happiness tbat the 
pcrcentate of crime ba. been brouabt dowo 
due to tbe uDtirin. effort. or the Oovern-
ment. The perc.llI-ae of crimes COIDlIlitted 
wa, 7.6 io 1982; tbe, were 16 per OCGt in 
1981. '4 8 per cent in 1984. 13.8 per ceDC 
in 1985 and 9.2 per cent io 1986. We .rc 
happy to ice these saalistie.. I would like to 
tbank. tbe HOD. M in"ler thai be bu im-
proved the law and order ailuatioa. But OG 
tbe oeber baod we see tb., : 

(&re/"Ja) 

'·Wirb reprd to tbe lert .ina tstremist 
violence. 408 inddcnr. came to the notice 
durin; tbe year. The majority of tbem were 
io Andbra Pradnb and Bibar." 

[T,au/Qllolil 

What ate rbete 401 iocideDu reported io 
your Repon? Tbete are all teladaa to tbe 
and d iapu... The people ba Ye been .. lcteeS 
and I' • rault of tbat tbetr hardships are 
iocrcasina day by da, TMrefore. J would 
request tbrouah you that • central lam 
Ihoukt be leD I there ror monitorioa lhe 
lita.tion and find out tbe reuooa .. to wby 
the situation it deteri<tratin. there da, by 
day and 1M iocidcnts 0' morder are ._Id_ 
place ever, now and then. I do 001 •• Ill to 
10 into the detail. whether tbe poor or lhe 
rich are responsible ror such incidentl but 1 
would like 10 "now .. to wby the Govern-
ment il .ileot over this iHue. The lurplu. 
land should be dilrributed. 

Mr. Deputy Speaker. Sir, tbe 2ttb Point 
or the 20~Poinn Pr~r.mme i'-the lemltiri" 
administratiOft. The IeDlitiYe admiailtrattoa I' not poI!lible unlell the aood intention. of 
our "'on. Prime Minister are oot Jiven 
practical Iha~. What i. IOftlitivenesl? Do 
tbe ooUce officen, SDM, SHO and Collector 
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possesl IeOllth,( Dess today ? I remember that 
there Uled to be • code of conduct for the 
Oovemmmt officers and every oflker bad to 
work io tbe remote viliqes for a certain 
period. Under the said code tbe collector 
bad to work for lOme day. in lbe remote 
villagCl and tbe B. D.O. bad 10 work in tbe 
remote viII .. ror teo d.,... Similarly. tbe 
SHOt were a'k~d to live amona tbe poor to 
uodentand their problema. I would like to 
uk tbe HOIl. Minister chat upto ... bat eltent 
the code or cooduct prepared for tbe 
Government officers b.. hem (01 lowed , 
How many collectoR or other officen in 
Bibar have worked in remote yiUaps u pel' 
the Code o( Conduct '7 Toda, lbere it no 
eensiti¥eDel' left. When tbe code or conduct 
i. Dot followed, bow eeolitiveoeu win be 
there 10 lbe admiot!".tioo. The administra· 
tive unit., particularl, io Bibar State lack 
M'ns.iliYmnl. Mr. nq,ul, Speakei'. Sir. I am 
submitUnl a very important lb .... 

(£CU,,) 

MR. DEPUTY SPEAKBR.: It II eoouah. 
Pleate coocludc. 

SHRI HARISH RAWAT (Almon): All 
are very ..-y important poiotl. 

MR. DEPUTY SPEAKBR: All are 
relevant points ••• 

(''''''''IIPI 10111) 

MR. DEPUTY SPBAKBa : Let him live 
It 10 writloa to the M inistor. 

(T,tJIU taIloR) 

SHRI RAMSW AROOP RAM: B, tbis 
you will come to too. ••• (/111."111',10.,) 
I want to la, tbat the admioiatratioo 10 
Bihar or Uttar Pradesh bas been polariaed 00 
tbe caste liDo. 

I ElrwlultJ 

MR. DBPUTY SPEAX.EIl: Now, 1M 
HOU8C s&aDds adjourned 10 reauomble to-
morrow at 11 of the Clock. 

.1.12 ..... 

.,.... LDk &JbItD lite. adjo,,'" IIQ 
EJ.N. 0/ ,_ Clock 0" TltwMlIl7 • 

..,11 2, /911' Chalttd 12, 
1909 (Saio). 
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